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LOK SABHA DEBATES

LOK SABHA

Friday, February 27, 1970 Phalguna 8,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Expressway from Daitarl Mines to
Paradeep Port

+
SHRI S. M. KRISHNA :
SHRI MANGALATHUMADAM:
SHRI LAKHAN LAL
KAPOOR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
(a) whether il is a fact that Government
had advanced loans for the construction of
road--142 km. long expressway from Daitari

*123.

Mines to the Paradeep Port in Orissa
State ;

{b) if so, what was the amount
advanced ;

(c) whether the road has since been
comp'eied ; and

(d) the quantity of iron ore which is
transported daily from the Daitari Mines to
the Paradeep Port along with monthwise
figures ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d) A statement
is laid on the Table of the Sabha.

Statement

(2) and (b). The Paradesp Expressway
is a State Road and has bzen undsrtakea
by the Goverams:at of Orissa as a normal

2

State Plan Project. Mo specific or earmarked
loan assistance has been provided by the
Government of India for this work.

(c) and (d). Yes, Sir. The Expressway
was commissioned in February 1969, Since
then upto the end of January 1970, a total
quantity of 3,65,795 tonnes of iron ore has
been moved from Daitari/Tomka mines to
Paradeep Port as under :

Month and Year Quantity
February, 1967 51,576 tonnes
March, 1969 20,219 tonnes
April, 1969 28,974 tonnes
May, 1569 21,775 tonnes
June, 1969 25,823 tonnes
July, 1969 27,940 tonnes
August, 1969 28,644 tonnes
September, 1969 26,320 tonnes
October, 1969 41,530 tonnes
November, 1969 24,882 tonnes
December, 1769 38,059 tonnes
January, 1970 30,053 tonnes
3,65,795 tonnes

SHRI S. M, KRISHNA : It is admitted
by everybody that the Daitari Mines in Orissa
have rich deposits of ore. The statement
reveals that since February 1969 upto .
January 1970 about 3.65 lakh tonnes had
been transporated. The disturbing factor
is that there has been a steep decline. In
February which has oaly 28 days they had
transported 51,000 tonnes whereas in
January 1970 which has 31 days, they had
transported 30,000 tonnes, Would the
Government be able to explain this decline ?

SHRI IQBAL SINGH : Thers was a
stegp decline because a toll tax was put on
the traffic, and that is why we had to
divert the traffic going up to Koadagaon and
¢ming to Bhavaasshwar _from Cuttack,
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This toll tax is one of the reasons. There
may be other reasons also, but this is one
of the reasons as far as I know.

SHRI SRADHAKAR SUPAKAR : Is
jt not a fact that it is on account of the
Central Government's indifference to the
development of Paradeep port project and
their not helping in the proser development
and int e of the exp , that all
this decline in the transport of iron ore from
Daitari mines to Paradeep has taken place ?

SHRI IQBAL SINGH : " As far as the
development of this port is concerned, there
thn be no two opinions. The Central
Government is doing its bests with all their
resources to help the Paradeep port. We
have sanctioned a general cargo berth and
are developing it in all ways, Also, a new
agreement has been cntered -iato for the
export of iron ore through Paradeep.

As for the decline, we are pressing on
the State Government that the putting up
of the toll tax on the trucks is detrimental
to the whole transport of iron ore, and we
are asking the State Government to remove
it, and if they remove it, then more ore can
be transported. That is one of the factors
for this decline.

SHRI SRADHAKAR SUPAKAR: Is
that the only reason ?

SHRI IQBAL  SINGH : That is one
of the reasons ; there may be other reasons
also. Rezarding the Daitari Mines, it has
been developed by the State Government and
the State Government has invested a Jot of
money in it. As far asthe expressway is
concerned, it is being maintained by the
State Government.

SHRI E.K. NAYANAR : From the
reply of the Minister which goes to show
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information. The main question relates to
Daitari mines and the Paradeep port.

SHRI RANGA : The hon. Minister
said that the Orissa Government has put &
toll on this expressway or whatever it is, and
that is one of the reasons why this is not
being developed. Is it a fact that the
Orissa Government is expected to repay
whatever was spent on the expressway, and
there is some kind of loan that we are going
to give by which they hope to recoup that
money and pay it back to the Government
of India ? Apart from this toll, what are
the other reasons given by them for not
being able to provide the other facilities
which my hon. friend has referred to ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRARSPORT (SHRI RAGHU RAMAIAH) :
First of all, this expressway was built by the
State Government ; except the last three
miles, it was built by the port and debited
to the State Government's account. This
1 believe, was built at a time when the
Paradeep port itself was being developed by
the State Government. Subsequently, the
Government of India have been developing
the port. They have written to us to take
over, not the entire expressway but only 47
miles of it, oo the national highway, because
they are not able to maintain it. We are
considering that. Therefore, the suggestion
that we have been neglecting the Paradeep
Port is not correct. Only recentlv, I laid
the foundation-stone for a cargo berth, and
the Chiefl Minister was quite happy about
it.

SHRI KARTIK ORAON : Since this
road is passing through a mining area, it is
possible that this may be exposed to the

danger of ing subsid I would like
to know whether they have made adequate
provision to cater for the mining subsidence,

that the export has now declined, it appears
that the Government is not seriously taking
up the export of iron ore from Orissa.
There are 30 lakh tonnes of deposit of iron
ore in Calicut according to the report of the
Geological Survey of India. May I know
whether the Government is interested in the
development of the export of iron ore from
there and thus earn more foreign exchange ?

-~

SHRI IQBAL SINGH: I have no

and, if so, what is the cost of construction
of road per mile.

SHRI IQBAL SINGH: That is a
separate question. It is not related to this.

MR. SPEAKER : It is not relevant.

- SHRI KARTIK ORAON: It is rele-
vaot,
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SHRI RAGHU RAMAIAH: The
question relating to ore should be put to

the Ministry of P and Ch
who deal with it.
MR. SPEAKER : Next question.

e aesTT & arem fafaw &ar/
aredy sran Ra/awafaa afaw-
frdi & fad goar R

#124. = qremmm ey qwf ¢ FaT
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st faeen =7 gew ¥ gwwar g
f& ¥@mg & A% sfAwmy F fqam
I 9T me ®1 sIFEdr g AfwT
¥ at 5% I qar =w &< gfag
T AT

Shariog of Expenditure Incurred on
Prime Minister’s Tour to Uttar
Pradesh

+

SHRI D. N. PATOIDA :

SHRI V. NARASIMHA RAO :

SHRI ARJUN SINGH
BHADORIA :

SHRI JANESHWAR MISRA :

SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Uttar Pradesh Govern-
ment has asked the Centre to share the
expenses on providing elaborate security
arrangements during Prime Minister’s tour
to that State ;

(b) if so, the reaction of the Central
Government in regard thereto ;

(c) the total amount of money spent on
the security arrangements during the Prime
Minister’s tour to Uttar Pradesh during the
year 19(9 upto date ; and

. \d) whether the tours were conpected
with Governmental affairs or for party
Ppurposes ?

*125.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) It is the responsibility of the State
Government to make suitable security
arrangements during the Prime Minister's
visit to the State, and while the Central
Government have advised all State Govern-
ments that the arrangements should not be
exiravagent, the expenditure is to be borne
by the State Government.

(c) According to the State Government
the total expenditure on securily arrange-
ments during the Prime Minister’s tours at
the time of the mid-term poll was of the
order of Rs. 35 lakhs. The total expenditure
on later tours reported by the State Govern-
mnt is about Rs. 3,33 lakhs, but the
expenditure on security arrangements out of
this amount has not been scparately
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mentioned. Details of this total have been
asked for from the State Government.

(d) Apart from the election tours under-
taken in connection with the mid-term poll,
three visits were non-official and the rest
official.

SHRI S. M. KRISHNA : Part (c) deals
only with Uttar Pradesh and there the cost
has come to Rs, 35 lakhs. What is the
total amount ?

MR. SPEAKER : Let Shri Palodia ask
his supplementaries first.

SHRI D. N. PATODIA : As the entire
country is aware, recently the Prime
Minister had been misusing the facilities of
the office by using them for party purposes.
It so happens particularly in the case of
Uttar Pradesh, that thousands of C.I.D. men
had to be employed for the safety of the
Prime Minister. Also, several helipads had
to be constructed. May I know whether it
is a fact that swe motu instructions are
issued by the Central Government on the
State Government with regard to the
security arrangements of the Prime Minister,
without consulting the respeciive State
Ministers ? May 1 know in that connection
whether in the course of the last few months
the security arrangements employed in U.P.
have,been incrcased many-fold compared to
the normal arrangements which used to exist
a few months back ?

SHRI Y. B. CHAVAN : As for as the
security arrangements of the Prime Minister
are concerned, whether she goes on official
tours or non-official tours, whether it is
political or non-political, they are the
responsibility of the State Governments,
because the security arrangements have
always to be taken care of by them. Asto
the extent of arrangement, it is a matter of

discretion for the State Governments
because they will have to make the
judgment. So far as the remerks of the

hon, Member about the propriety of the
Prime Minister's tours are concerped, I do
not think they are relevant or correct in
this matter.

SHRI D. N. PATODIA : My gquestion
was different. Were any swo motu jpstruc-
tions issued by the Central Government on
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the State Government without consulting
the Stale Government ?

SHRI Y. B. CHAVAN : This, is a
continuous arrangement which has been
existing for the last 23 years. Now
a question was asked about consultation
Consultation for what ?

SHRI RANGA : Consultation with the
State Government whether it would be
convenient for the State Government to
make the necessary security arrangements
for the tour of the Prime Minister.

SHRI Y. B CHAVAN : On the ques-
tion whether she should go or not such
consultations are not made.

SHRI D. N. PATODIA : Bcfore I ask
my second question. I want clarification of
the replies to my first question. My first
question was whether swe motu instructions
are issued. He has only tried to evade it.
I want a “yes” or “no’’. Secondly, isita
fact that in the course of the last few months

PHALGUNA 8, 1891 (S4KA)
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pecord he will find he has said *“I come to
the second question.'

SHRI D. N. PATODIA : No, Sir. What
I said was “before I come to the second
question”. May 1 know from the hon.
Minister whether it is a fact that the intensive
type of fours undertaken by the Prime
Minister in Uttar Pradesh in the last few
months is unparalieled except at the time of
the elections and, secondly, whether he would
agrec that these tours were mainly meant for
the purpose of party propaganda ?

SHRI Y. B. CHAVAN
Member is entitled to hold his view but I
do not share it. MNormally, when the
Prime Minister goes to a place, it is not for
party purposes. She puls before the
public the general political situation and the
natiopal policies, The education of the
people at large is the responsibility of the
Prime Minister...(Interruption)

: The hon.

SHRI K. P. SINGH DEO : In view of
the fact that after 1967 the Centre-State

the security arr have been i d
manifold, as compared to the earlier ones,
at the instance of the Central Government ?

SHRI Y. B. CHAVAN : What particular
arrapgements are to b: made on any particu-
lar occasion depends entitely on the judg-
ment of the local government and local
officers. No special instructions are given
for any particular occasion. But about the
normal pattern of secunty arrangements’
certainly some instructions have been issued.

SHRI D. N. PATODIA : What are
they 7 Could a copy of that be laid on the
Table ?

SHRI Y. B. CHAVAN : They are secret
instructions, I cannot place them on the
Table. The kind of security arrangements
that are to be made cannot be made public.

MR. SPEAKER : Shri
Deo.

K. P. Singh

SHRI D. N. PATODIA : Sir, what
about my second supplementary ? Am I pot
entitled to ask my secoad supplementary ?

MR. SPEAKER : All right. He is
pever satisfied. But if be looks at the

hip has taken a new dimension and
there is a very thin dividing line between an
official tour and a tour for party purposes,
may I know, (a) whether the Home Ministry
has evolved and formula in consultation
with State Governments so .that such
misunderstanding as is arising at present
could have been avoided ; and (b) how
many helipads were construcied during the
recent tour of the Prime Minister whether
it was in her private capacity as a Member
of Parliament from U. P. or as Prime
Minister, what was the cost involved in the
constiuction of these helipads, whether they
wure situated io paddy fields, what was the
amount of crop that was destroyed and the
amount of land which was taken for the
construction of such helipads 7

SHRI Y. B. CHAVAN : I share the
view of the hon. Member that new Centre-
State relationship problcms have arisen, As
one State Government has raised the gues-
tion, naturally, it will have to be considered.
There is no doubt about it.

As far as helipads are concerned, I have
answered an unstarred gquestion today and
the hon. Membercan refer to it. But]
can say from my memory that five or six
belipads were constructed. There i: not
much of construction in this mattes ; only
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certain arrangements are to be made and
some marg'nal cxpenditure is there, In cne
of the replies that I have sent to the U,P,
Chief Minister I have indicated that we are

prepared to share the expenditure on
helipads.

SHRI RANGA : How generous !

=t gt qTw woa < I fogy dw
agl § g1 us wign fafree gr @ @
& Wk il & qrg meA aregw @@
gruﬁﬂiaé\‘g a1 g?

st amaCE g5 g ¢ W i

st e fagrdt arwddy : 37 fag
QreF FrET qrg 2

aeW REAT : A7 g &) Ty
L A% AT T JG1 & A7 Wfge ar

st Ay fmd : & el wEleo ¥
AT gt g R o gAs maerd
¥ wgam aidt S F10 ag qzer WG
st 9 e fawafams & am
faar ar...

weuw wZlaw A9 wgf owgqi F
% 17

st ag fawd . 3z fawfer &
2| 919 g7 garEA, EEEE

w41 ) 1 P s Ay geaew 2
& 7oAt wag ¥ qg g g fa
aarwg fanafaaan & gmd oty & 3
WIGH ¥, §q IR W99 YSAIfas wq
®! gEma ® 4, & ey faar 9r ag
IR AAKIY F wrar g, foad i
wgl a1 & g=ii & Fgguyw w7ar @
%A g 99 77 § o uodh geaw & fag
qg 9ga swar dar @¥ we g § 7
o o wiwE gt gwd mr 3 ogaEy
T gu M aTw @ B6 wid @ W
i SqIET AF AT § ) W@ A wgiEy
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TW G T WTEErAT T§ @eq &) I
R &1 A w1 wwIT W U AT KR
o1 s 491 @9 g1 @1 ¢ IF 9 qg
gafaT T FI At us T § gw1g 9@y
FIF IAFT GIIA T TAR FA!

SHRI Y. B. CHAYAN : As far as the
security arrangements are concerned, the
security arrangements for the Prime Minister
or any Prime Minister of the country cannot
be compared with the security arrangements
for the Viceroy because the Viceroy was
systematically kept away from the people.
Now the Prime Ministers are going and
seeking with the peopl

SHRI BAL RAJ MADHOK ; That is
why she requires more sccurity arrange-
ments ?

SHRI Y. B. CHAVAN: I hope this
House today is not merely considering the
security arrangements of a particular Prime
. We are considering the guestion of
the security arrangements of the Prime
Minister, whzther he belongs to this party or
any other party. I think, in the present cir-
cumstances or any c:rcumstances, all necessary
arrangements for the security oi the Prime
Minister have to be taken, Whether there is
excessive expenditurcjor whether that can be
reduced, is a matter which can always be
considered.

SHRI H. N. MUKERJEE : The Home
Minister has given us a figure which in a
poor country seems to be utlerly dispropor-
tionately high. I cannot for the life of me
understand how in the mid-term elections,
the Prime Minister’s visits, howsoever guard-
ed that nceded to have becn in the interest
of the security, would cost Rs 38 lakhs. In
view of this and in view of the reaction in
the country which is, certainly, going to be
very sharp with regard to this. will the
Government take some steps to see that
unnecessary expenditure is not incurred and
that, in the name of the so-called sanctity of
the security of the Prime Minister's move-
ments, such enormous sums are not expended
in the way it has been done ?

SHRI Y. B, CHAVAN : 1 would
like this honourable House to take a
little more balanced view of this matter.
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About the figure which is mentioned,
we do not know the break-up of the
figure......

SHRI RANGA : It is your own Govern-
ment.

o mq faa® : g7 591 AL qan?

SHRI Y. B. CHAVAN : We are trying
to analyse the figure......

st v daw argm: zEEr fraiw
TAATET |

SHRI Y B. CHAVAN : ...that is men-
tioned to which the hon. Member reacted,
and perhaps rightly so. I do not know

whether this figure of Rs. 35 laks or what- -

ever the amount mentioned is for the per-
sonal security of the Prime Minister. When
exclusively public meetings are arranged,
certain public »rder arrangements have to be
done, like the mob-control and other things.
This is not necessarily meant for the security
of the person of the Prime Minister. I do not
koow whether all the expenditure on such
other arrangements has also been included in
this figure of Rs, 35 lakhs It is quite
possible. But unless we know, | can't say. I
entirely agree with the hon. Member that
un Y exp hould be avoided.
We will, certainly, examine from this point of
view.

4
ure

& wavene gt : § geA) AdRT ¥
W A ¥ wgwd g gEa we A
ag wfawir § f5 ag qgFad ¥ fag
a1 goA gfeesw w1 FaER & fEg
gat wsaY § wnd 1 AfT aar ag G
adf & f& fogd fadl & fagd &1 A
wgtat #, w@ wgra wedt go o Wi
ar meerdt sz s AT @M
fear, avrrd fedrg =g &1 TR
fFar =Y qgf 9 s gT o9 @A
¥ g ot @feol s oA AW S
wag3 v fafzarge fear gt go dle
Tgadc 7Y fwfzarsa frar am g
®) 19T FA KT HEAT F, Ao THo
Q¥ § F3la M Wl ag 94 F§ AL-
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19 = 97? & qrqar wrzar § frowr
TE ord 9EE Wi @ Ang § sAw
faais 7Y 32 armr @ A #r ATHITHA
a9z 1Y fawrt frar 3 FF 29 @sTeq
& qred /T A =ifze?

SHRI Y. B CHAVAN : As far as the
toppling of the Gowv2rnment is coocerned,
the Prime Minister herselfl on her tour made
it clear that her tour had nothing to do with
the toppling of the Government. Secondly,
in the course of explaining national objectives
and the policizs of the Government, if it
becomes necessary and legitimate to criticise
any political partv, there is nothing wrong
about it.

SHRI RANGA : It is some reliefl to find
the Home Minister also agresing with us
that there is need for reviewing the scale on
which this expenditure is bzing incurred and.
thercfore, they would like to examine it,
But, at the same time, in view of the changed
political atmosphere in this country where
aat one Pacty is running the whole show in
all the State Governments, would Govern-
ment no~ at least give a fresh look at this
matter and then take into consultation the
Chief Ministers and evolve some policy by
which it would not be necessary and it
would not be possible also for the Prime
Minister to have tu go and campaign against
the policies which arc being pursued by the
State Governments and created conflicts bet-
ween one Government and another and also
undermine law and order ?

SHRI Y. B. CHAVAN: I don’t think
the Prime Ministcr has gone...

SHRI RANGA : She has gone. Why

do you fly in the face of facts ?

SHRI Y. B. CHAVAN : That would not
be a right thing to say. As I said that as far
as the expenditure is concerned, naturally one
will have to keep it under constant review, I
have oo doubt about it.

SHRI RANGA : Not that I am talking
about. [ want to know whather it would be
proper for the Prime Minister who is Prime
Minister for the whole of India to go round
the States and carry on & campaign and
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attack the policies, programmes and the atti-
tudes of the local governments.

SHRI P. M. SAYEED : In view of the
threatening letters received by the Prime
Minister, especially after the split in the
Congress and also the alliance between these
thiee Parties, what is the special arrange-
ment made for the security of the Prime
Minister ? I want to know that from the
Government. (fnrerruptiors.)

SHRI Y. B. CHAVAN : Whenever any
intimation or i.formation reaches the
Government concerning the security of the
Prime Minister. naturally Government will
take all the care and necessary steps
about it.

SHRI S. KUNDU: When a Prime
Minister goes cn a tour during mid-term
elections or in general elections, a larg:
proportion of the expenditure which is in-
curred is incurred because the Prime Minister
performs the function of the political Party
to which she belongs. In view of such
things, will be Government think of asking
the political Party to which she belongs to
reimburse the amount ?

SHRI Y. B. CHAVAN : As far as the
Prime Miaister’s election tours are con-
cerned, this matter has been constantly re-

idered and revi There are two
types of expenditure. Ope is expenditure
which can legitimately be said to have been
incurred in the cause of the Party. It is the
public address system, microphones, rostrum
etc, which have to be provided. Naturally
the political parties will have to bear this
expenditure.  But the other arrangements
at the meeting have to be naturally made by
the Government because of the very great
crowds the Prime Minister attracts.

SHRI BAL RAJ MADHOK : Ques-
tion,

SHRI Y. B. CHAVAN : Suppose to-
morrow Mr. Ranga becomes the Prime
Minister, he will also need these arrange-
ments.

SHRI RANGA :
lionaires' money.

I do not want mil-

SHRI BAL RAJ MADHOK :_ You have
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to admit that it is not Smt, Indira Gandhi
who attracts the crowds but it is the
Prime Minister who attracts the crowds.

SHRI Y. B. CHAVAN : Why ere you
jealous ? I am mentioping a Prime Minister.
I am not mentioning the Prime Minister.
I am mentioning the offiec of the Prime
Minister. Normally when the Prime Minister
goes out, naturally that person is likely to
attract crowds, greatest crowds as it isin
this case. The present Prime Minister attracts
the greatest crowds and, therefore, it is the
duty of the administration to see that those
crowds are maniged better. For that matter
certain marrangements are to be made.
Maturally, the State has to take those
steps.

o frgmrogm ¢ & AT |TEAr
2 frear daw w17 welt A Sfww
#t fasdardy, gz &= FT & 4 zT
un ¥rax mrs arfaaric @ SR
Ft faedard @t gasr 7 cAsr o
Mg #) frrgard gz I 3 ar
Ig% g AT gAATH FWQ &

ot qUEmTT TR | g G
7Y faryardt go 9 &

st go wo @i : FAT 43 ®H AL ]
f& wig & qofrz aw wigg (AN) &
Aqii A Y = WTT o wwd §, s
faafamear & ot seT MW F gx
fedr T ot agh aa Wt gfew &1 daonm
fear war a1 1 oA wmar g fE
a7 g% g ¥ fawfex ¥ frqar &
FTAT 98T A1? §AT gE @y g 2 fe
g7 A & o feadswdfenr garh off
¥ faars fisdz 1 <) 3@ gT W@ &
far ag st ar 5 g F1 OR
waAT Zfez et Y & awwy ¥ fac
9917 7Y AfEm Se1T 2@ ST aar
38 wea w2k wdi?

SHRI Y. B. CHAVAN: Government
bave nothing to say about it. As far ay
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expenditure on other people is concerned we
have no information.

st q®e qAe Wieit: gz A A
g 2 fF oga weR ®iE @ @
sanr fewmifed 5 fau g a0
B SFR ¥ waw o wifgm o &
smarg & w#gruss % @R g9v oF
T AT 99T /74T ot qFIT AW A
T ¥ A Ew A A 9AF feArs seEa
frar a1 sz a7 Y g7 A0 A 2 F
fwar a1 ff g aedt 3 ftaw &1 gaar
1 fadardl &w gy @A ® @
Tfzq 1 18 75 & A fF g 54
F IR ¥ fawfa¥ ¥ oq fawed e
# 32 ®ra a1 34 Ara @&l 941 | 3
T & ®aIw FAr Sifgw s a1 9917
w= F1 foFnfed o 5@ adg 2@ W
waaT 9a1 9 wer 9ifge? s fagzd
Toaam ¥ TAAr &= @ mar & @ ST
geFA § feaar @9 T, gAF0 wIAH
AT AT GHFAT 1 @ WHIA AT F)
Wi gz T uw gan fag &9 & & A
gfeer nidY &Y g, @ s@r fge ar
gl fF 737 goaT SITar dar @S wTET
I 2? A g & FAAT Agar g R
A ¥ qgy amad #E AW fewe
fedr & fF sm we &) e ¥ faa-
fawr & sgi a5 AT Tifge Wi fraar
dur & suar Tifgy |a w17

SHRI Y. B. CHAVAN : The difficulty
about this matter is that while this expendi-
ture of Rs. 35 lakhs has been mentioned by
the State Government, we have not gone
into the details as to how much was
meant for the personal security of the Prime
Minister, how much was the notmal law and
order expenditure. Unless we know that, it
will be difficult to accept this figure of
Rs, 35 lakhs. This is one point. 1 wouid
like to keep this on record because I have
not accepted this figure yet. Bat this is a
figure mentioned by the State Government.
Therefore it js my duty to mantioa it,
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As far as the expenses of the Prime Minister
are concerned, how can we say she should
go on tour only to a limited extent and she
should not go and meet other people ?

SHRT PILOO MODI : That is normally
called conscience.

SHRI Y. B. CHAVAN : At the time of
the general elections, Prime Minister is ex-
pected as a leader of a national party, to go
to all the States and try to meet as many
people as possible.

SHRI PILOO MODY : What is that ex-
penditure 7

SHRI S. KANDAPPAN : In view of
the reply given about the tour of the Prime
Minister, in justification of the tour that it is
more informative, the Prime Minister ex-
plaining the policies of the Government for
the people at large, I would like to know
this from the Home Minister. I would like
to know whether he would consider it not
advisable to have this educative tour and
explaining the policies of the Government on
the eve of elections ? Probably the people
may not be receptive enough at that time to
onderstand the policies of the Government
and appreciate them. At least in all fairness
they should avoid taking tours and asking the
State Government to foot the Bill on the
eve of elections. If at all the Prime Minister,
or for that matter, any Minister undertakes
any tour in a State on the eve of the elec-
tions. The Bill oo such tours on the eve of
the election has to be footed by the party in
power and not by the Government either by
the State or by the Centre.

SHRI Y.B. CHAVAN: As I have
explained, that part of the expenditure which
should legitimately be the party’s expenditure
is being borne by the party. But when the
Prime Minister goes even for political
propaganda during the election, her security
is not the responsibility of the party only;
it is a national responsibility.

SHRT HEM BARUA : Is it not a fact
that whenever the Prime Minister goes toa
particular State, he or she has to obtain the
permission of the Chief Minister, and if the
Chief Minister says “she should not come,
she has to cancel her { programme ? This had
happsued in Assam in [1969. Ip Seplember
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that year, the Prime Minister wanted to visit
Assam, but the Chief Minister of Assam
said that she should not go there then, and
she had to cancel her tour. In that context,
may I know whether the Chief Minister of
UP was consulted before the Prime Minister
decided to visit that State 7 If he was
consulted, and if it was an official visit then
in spite of the fact that the expenditure has
been high and rather exorbitant, it should
be footed by the State Government, and if it
was for a party purpose, then it is the party
that should foot the bill,

SHRI Y. B. CHAVAN : As far as the
tours of the Prime Minister are concerned,
normally, these programmes are sent to
the State Governments in advaoce,
The Chief Ministers are entitled to
advis¢ tne Prime Minister, and the Prime
Minister is also entitled to aceept or reject
the advice.

SHRI JYOTIRMOY BASU : And make
them pay for it.

Statebood for Assam Hills

*1:8. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Assam
Pradesh Hill Leaders’ Conference in its
conference held recently at Shillong has, by
a Resolution, demanded the formation of a
full-fledged State ;

(b) whether Government consider that
the hill people are not satisfied with the
formation of Meghalaya ; and

(c) if so, what further measures, if any,
are contemplated by Government in this
regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): (a) and (b).
Perhaps the Member has in mind the
resolution passsd by the All Party Hill
Leaders' Conference towards the end of the
last month. The resolution did reiterate the
desire of this organisation to contiune its
efforts to achieve a separate State but at the
same time the resolution also embodied the
decision of that party to give a fair trife! to
the autonomous State by utilising the pres-ot
orporiunity  to work  for the @&Y-round
d=velopment and weil being of the prople of
Meghalaya.
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(c) Does not arise.

& Juimiee mat @ @sgw AgEd,
qqsT A wiwrEmdl WY s &
sqH FEAT WA & WA WMF TF
Ir-ueg sremqar gé g @Y amr ST
F Ml ergAr & omia & Wi
&, gqY aY AT §A o Far A
faare &3, &3 Afsr K o ag wea

gt argar § s faeir s aF A
£ Y @ IH ywyag @ A wATE
qarar qar @y wrg Ay & fR, oF
i # & g Agf 1w awdl, {903
#T 13T AT §rAA , wa@fan sar
a@AATT gl ot v & #rE R Fuw
i faad grara § S€mz 9 feafr A
gaugfa a @ stz faain & &) 27 9@
M7 wify & @ g7

o} gmas vy @ & ag adl
WAAT, WG AR AT FAT AAA
Fradmfor v § 13 AFA

ot Foiiwiwe ol @ AT WA 969
ng W OIIAZW@ T IAFT @I gO AT
gig faaiv & wrarm oix Jgewa At
1 USSFEl A:1 F faq w@ar gy @
ot ga%) fedt ow wrsg = AT A0EN?

SHRI Y.B. CHAVAN: The hon.
Member has not understood the problem of
autonomous State at all. In the case of
Chandigarh, there were two different States.
But here that is not so. The autonomous
State is also a part of the Assam State.

=t FatmweT TwT o ATET F
eqrgTr &Ny o7 Wi fagrAl &
T o gf 2 AT g ¥m wifs
g7 stz werd fagredl F g
qra gl &1 fawla gar 2 A @
oqnd EUIY gTRA &1 Wit daw m)T
BT ¥ Y g gar gAY T@r | AT
A AT ¥ Y 3o @Y A § A h
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3§ | qufag § 9z qgm Wgar g fr
Fr ¥ Py 7gw 1 § fr 9wy q97 @y T4y
g & wiwig gz §=Ng fagreal & AT
Ft ArsFT 9 WAl w1 gATET vAHiTw
gfar & waar fwar srar aifge |

SHRI Y.B. CHAVAN: As far asl
am concerned, 1 do not think that such a
time will ever come.

SHRI R. BARUA : 1 am very sorry
that the hon. Member had not understood
the problem of Assam art all. The tribal
people there are not like two swords fighting
with each other but they are like two friends
pulling on together, May I know whether
Government will put their weight to see
that the cordial atmosphere that has been
developed in Assam is allowed to go
further ? May I also know whether Govern-
ment will take the co-operation of all
responsible parties to see that this co-
operation becomes a unigue feature in the
Indian polity ?

SHRI Y. B. CHAVAN : 1 agree with
the hon. Member that they are not like two
foes but they are two brothers workiog in
co-operation with each other in one family.
It will be our duty to see that further co-
operation is given by both the parties to
each other. That was the spirit in which
the entire House passed that Bill.

SHRI PILOO MODY: Two men
married to the same women are bound to
create trouble.

SHRI HEM BARUA : May I know
whether Meghalaya is a stop-gap arrangement
or it is the ultimate or final arrangement,
and if it is the final arrangement, whetber
Government are ready to tell the APHLC
people that Government would go only thus
far and no further 7

SHRI Y.B. CHAVAN: The hon.
Member is a born democrat and he believes
in the democratic system. How cao he
expect me to answer that this is something
very final. In the sense that in a democracy
things are fipal, it is final.

SHR1 HEM BARUA : Are we to

Oral Antwers b7 )

understand
democray ?

st sitw qwwt o ¢ & Tz SrAAT
argat g f& aqr wowIT #1 smma wHY
ard a1z wtz fafst fzem #7176l
Y avs 1ar & faad ggia fagae faar
2 f& 3z Jarag & wifge ag @ ar
faq gt Xqem F qddl @A @
wraarg} &7 egrA wk  zAsr falw
gfaar € ady @ gdy w#T aaw fafes
feew 0 ogrd) gl @ Wgram A
qifaa #&F giar Ty gram § g @A
A & AT st g = g ot az-
e 7€ fadg saa @ ol wrd faly
gfamid 3% M7

that nothing is final in a

SHRI Y. B. CHAVAN : as far as the
other tribal districts are coocerned, there
gre already arraogements under the Sixth
Schedule, and those arrangements will
continue.

SHRI BASUMATARI : Is it not a fact
that from the very inception of this question
of Meghalaya, the people of MNorth Cachar
and Mikir Hills have already expressed their
view to remain with Assam ?

SHRI Y. B. CHAVAN:
a fact.

st Aaq fawd: & 5N g &
qAEr wgar g fr fa) g &
T H s gl g qEfrac R
& ol FwAg w1 ITET A ogET @
F97 ¥F AT F GAAI FI BT FEA X
frg Y Az gga AW S
aife agt 1 &Y @ Akl 91
Jugd FdTg 97 @ & 72 @ grAg?

Yes, it is

SHRI Y. B. CHAVAN : The situation
in the Mizo district is under constant
review. At the present moment. we have
not yet come to any conclusion regarding
that district.

As far as Telengana is concireed,
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Government had announced their decision
in the matter, and we have given enlarged
powers to the regiopal committee. As far
as the surpluses are concerned, 1 think the
hon. Member must have seen the reports
already on the matter.

sl vy fmd : ag qa@r g AR
|AEAT ST qEIAIT A gWT IaN, -
fau Jgraz F a1 A gad q@T ]

C. I. A. Activities in West Bengal
+

SHRI DHIRESWAR KALITA :
SHRI K. HALDER :

SHRI INDRAJIT GUPTA :
DR. RANEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Government
have received any report from the West
Bengal Government about the C.I. A. or
Agents of the Government of U, §. A. and
their activities to create disturbances in the
State ; and

(b) if so, the details there of 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) No, Sir.

(b) Does not arise.

*12 .

SHRI DHIRESWAR KALITA : In 1967,
when there were Sikh-Bengali riots, in the
riot-affected area, empty cartridges bearing
American names were found. This isa
known fact and has come out in the papers.

MR. SPEAKER : The question is
whether Government have received any
report and the answer is No.

SHRI JYOTIRMOY BASU: About
political murders, he has got all information
through his own agencies, but he does not
know about these things.

MR. SPEAKER : This is purely a
matier of factual information sought and
given.

SHRI JYOTIRMOY BASU : This kind
of slanting is not going to pay.
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MR. SPEAKER : The question is
whether the Central Government have
received any report from the West Bengal
Government about the CIA or agents of
the Government of USA and their activities
and the answer categorically is ‘no’. What
is he basing his supplem:ntary on ?

SHRI VASUDEVAN NAIR: If the
member has some information in his posses-
sion, is it not his right to put it before the
House and ask the Minister for some infor
mation on that ?

MR. SPEAKER : It is too far-fetched.

SHRI JYOTIRMOY BASU : A member
is as responsible as the Home Minister,

SHRI DHIRESWAR KALITA : What is
your ruling ?

MR. SPEAKER : There is nothing on
which to base his supplementary

SHRI SAMAR GUHA : This is not
right. 1 have a supplementary based on
facts.

MR. SPEAKER : It is not for him to
judge,

SHRI DHIRESWAR KALIA : 1 will
repeat my question. In 1967, when there
were Sikh-Bengali riots, in the riot-affected
area, empty cartridges bearing US names
were found. The rioters used them and
there is very likelihood that CIA men in
Calcutta were inciting this type of riots.
Secondly in the recent riots in Siliguri bet-
ween Nepalis and Bengalis...

MR. SPEAKER : I am concerned with
the report from the West Bepgal Govern-
ment, not his information.

SHRI DHIRESWAR KALITA : This is
my information and I am giving it.

SHRI JYOTIRMOY BASU : His intelli-
gence men must be knowing this.

SHRI DHIRESWAR KALITA : Kindly
allow me to put my question. In the recent
riot in  Siliguri, it was slso found and it
has come out in the press that  man from
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Kalimpoug by pame Pande belonging to
the Jana Sangh was also involved. The CIA
men also helped in this riot.

MR. SPEAKER : I do not allow it.

SHRI DHIRESWAR KALITA: In
view of this, are the Government of India
going 1o inititute an ioquiry through the
CBI into these two Incidents, these two
riots, to find out whether CIA men were
involved.

MR. SPEAKER : Not relevant He
wanted factual information and it has been
given. If he had also asked in the original
question whether they have received infor-
mation from the hon. member, | would
have allowed him. I am sorry Icannot
allow it.

SHRI SAMAR GUHA : 1 have a
relevant supplementary. After hearing me,
if you think so, you can disallow it.

SHRI H, N, MUKERIJEE : As far asl
understand, the hon. Member seems to have
some information in his possession, and he
wanted to have it verified whether the
Government of West Bengal bas sent similar
information.

MR. SPEAKER : They say “No”

SHRI H. N, MUKERJEE : Since they
say no, he has the right to get the Govern-
ment to tell him what the Government is
going to do with regard to the information
that he is bringing before the House,

MR. SPEAKER: You are a mature
parliamentarian, and you are connecting it
in this way 7

SHRI SAMAR GUHA : T have a rele-
vant supplementary.

MR. SPEAKER : 1 very much doubt.
You are not relevant even in normal times.
How can you be on this ?

SHRI SAMAR GUHA : At least let me
prove that I can be relevant,

SHRI JYOTIRMOY BASU: In view
of what has been stated by the Deputy
Minister of External Affairs on the fioor of
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the Rajya Sabha that the USIS was involved
fn urdesirable activities in Paina which is

at a stone’s throw from calcutta, may 1 know
whether...

MR. SPEAKER : I am sorry I will not
allow this.

SHRI SAMAR GUHA : You have
allowed him, you should allow me also. I
expect equity from you,

MR . SPEAKER : You do not allow me
to function.

SHRI JYOTIRMOY BASU : I want to
ask whether the Central Intelligence Agency
has got any information about CIA activities
in West Bengal.

MR. SPEAKER : 1 do oot allow it.

SHRI JYOTIRMOY BASU : How can
you shut me out like this ? I have a right
to ask a supplementary.

MR. SPEAKER : There are
people disturbing the House.
SOITY.

three
I am very

SHRI JYOTIRMOY BASU : I want to
put a supplementary which is within my
right. Please do not shut us out. Itisa
very important thing.

MR. SPEAKER : No question of shut-
ling out. It is a question of relevance. If
you are relevant, 1 will allow you any
number of questions. You are not at all
relevant.

SHRI VASUDEVAN NAIR : On a
procedural matter, will you please enlighten
me ? Day before yesterday there was a
similar question. T asked a question whether
the Government of India had received a
report from the West Bengal Government
on giving employment to the youth with
Central Government assistance. The reply
was no. Then you yourself allowed me to
put a question to the Minister of Industrial
Develop hether they themselves, the
Government of India themselves, h.ve a
scheme for the same purpose.  Now, 1his is
a similar question. The Minister ha: ieplied
that they bave not received a reply.
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MR. SPEAKER : If you disregard thc

Chair, you can ask anything. Mr. Basu,
will you please sit down or not ?

SHRI JYOTIRMOY BASU: I will
obey you, but please do not shut us out
like this.

SHRI DHIRESWAR KALITA: On a
point of order. I put a question, you dis-
allowed it. I had information which I
supplied to the House and I wanted to know
whether the Government of India would
make an enquiry.

MR. SPEAKER : Give a separate notice,
aad I will allow it.

SHRI DHIRESWAR KALITA : Then
you should allow me to put a second
question,

MR. SPEAKER : Even
questlon is not relevant.

the  second

C.R.P. in Kerala
+
*130. SHRI P. GOPALAN :
SHRI P. P. ESTHOSE :
SHRI A. K. GOPALAN :
Will the Mini.ter of HOME AFFAIRS
be pleased to state :

(a) the total strength of the Central
Reserve Police in Kerala as on the 30th
August, 1969 and 31st December, 1969 ;

(b) whether the Kcrala Government
have recently asked the Central Government
for sending some more C.R.P. Battalions to
Kerala ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) On
30th August, i969 there were 6 Companies
of the Central Reserve Police in Kerala
with a total strength of 853 personnel. On
the 3ist December, 1969, there were 13
Companies with a total strength of 1,435
personnel.

(b) and (c), In early January, 1970 the
Government of Kerala asked for further
assistance of the Central Reserve Police.
3 Companies of the Force were available to
them.
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SHRI P. GOPALAN : 1 am thankful
to the Minister for disclosing the total num-
ber of CRP personnel in Kerala because the
Kerala Home Minister recently refused to
disclose this figure saying that it was not in
public interest.

I understand that an hon. Member of
this House and the leader of Party, Comrade
A. K. Gopalan had submitted a memoran-
dum to the Union President where he had
pointed out the atrocities and brutalities
committed by the CRP in Kerala and that
memorandum had been sent to the Prime
Minister for taking necessary action. I
should like to know from the hon. Minister
what steps had been taken in this regard
and whether there is any proposal for the
Government to investigate these things
through a CBI enquiry to save Kerala from
the hands of this fascist dictatorship.

SHRI VIDYA CHARAN SHUKILA:
Our procedure would be first to get a report
from the State Government about these
allegations and it is only after the report
of the State Government had been received
that we can determine what further action
should be taken in this respect.

WRITTEN ANSWERS TO QUESTIONS

Securing Sanskrit Volumes, Paintings
Etc. from India Office Library,

London
*121. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-

TION AND YOUTH SERVICES be pleased
to state :

(a) whether Government are making
efforts to secure ancient Sanskrit volumes,
paintings and antiquities from the India
Office Library, London ; and

(b) if so, the progress made in
respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) and
(b). Efforts arc bcing continuously made by
the Government of India with the Govern-
ment of U.K. for acquiring the conteuts of
the India Office Library, London. A draft
agreement for arbitration for settlement of

this
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the entire question is under discussion with
that Government.

Measures to Improve D.T.U.,
Adm/nistration

SHRI ISHAQ SAMBHALI :
SHRI BHOGENDRA JHA :
SHHI J. M. BISWAS :
SHRI A. SREEDHARAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) considering the state of affairs of the
Delhi Transport Undertaking, whether the
the Centre would take measures to improve
the D.T.U. administration and operation ;
and

(b) if so, the steps Government intend
to take in that direction ?

*122.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMVAIAH):
(a) The Delhi Transport Undertaking is
administered by a Committee of the Delhi
Munlcipal Corporation and is a statutory
body established under the Delhi Municipal
Corporation Act, 1957. The Corporation
is now responsible to the Delhi Administra-
tion. Itis upto the Corporation to take
necessary measures to improve the D.T.U.
administration and operation.

(b) A proposal to establish a statutory
corporation in place of D.T.U, is under
consideration. The qusstion of release of
loan to th: Corporation for D.T.U. is also
under consideration.

g & fase w7 gladt @ sof=
w1
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AT war fF
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Import of Luxury Cars by India Toarism
Development Corporation

*127. SHRI SITARAM KESRI; Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased (o state :

(a) whether it is a fact that the India
Tourism Development Corporation has
decided to import some luxury cars from
foreign countries ;

(b) if so, the countries from which these
cars are to be imported ;

(c) the total values of the cars to be
piocarred ; and

(d) the reasons for importing luxury
cars from abroad when the foreign exchange
position is so tight ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) to (c) Yes, sSir. The India Tourism
Development Corporation has placed an
order for 60 air conditioned cars in
Australia. The linded cost of these cars
together with 10 per cent spare parts is of
the order of 30.33 lakhs,

(d) The cars are being imported to
strengthen our tourism infrastructure and
meet the special requirements of tourists
traffic so that facilities comparable to inter-
national standard are available in India.
The cars will earn substantial foreign
e xchange.

Chhoti Sadari Gold Case

*1:1. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

ia) whether it is a fact that *“‘z prelimi-
nary enguiry ‘s being conducted” in the
Chhoti Sadari Gold Case and the involve-
ment of the Rajasthan Chiel Minister in it ;

ib: whether the inter-connection of this
matter with a criminal cise pending before
a court is a sullicient enough ground for not
completing this enguiry and taking further
action on the results of the enquiry :

(c) whether the opinion of the Attorney-
General has been or is being sought on this
question ;

(d) if not, thz reasons for wot seeking
this opinion in wview of the wide-spread
demand in Rajasthan and outside for taking
action in the matter and especially the readi-
ness of the Rajasthan Chief Minister 1o
accept the challenge thrown at him by a
a member of Parliament ; and

(e) the reasons for not appointing a
Commission of Fnguiry on the lines of the
Commission in regard to the late Shri Pratap
Singh Kairon and Shri Biju Patnaik ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) The Central
Bureau of Investigation is conducting a pre-
liminary engniry ioto the Chhoti Sadari
Gold Case.

(b) The facts in the criminal case have a
direct bearing on the subject matter of the
above prefiminary enguiry Certain precau-
tions have to be taken by the C.B.I. while
recording the statements of witnesses who
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figure as witnesses in the court case to avoid
legal complications. C.B.J. have already
recorded the statements of several witnesses
but further progress of the C.B.L enquiry
depends on the progress in the criminal
case.

(c! The opinion of
General was obtained.

(d) Does not arise.

. (e) The question of appointing a Com-
mission of Enquiry can arise only if there
is a prima Jfacie case.

the  Attorney-

National Service Corps

*132. SHRI K. M. MADHUKAR :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI NARAYANAN :
SHRI DHANDAPANI :

Will the Minister of EDUCATIUN AND
YOUTH SERVICES be pleased to state :

(a) whether Government have decided
to launch a ‘National Service Corps’
programme ;

(b) if so, what are its main features and
when it is likely to be implemented ;

(c) whether the scheme will operate in
addition to the N.C.C. ;

(d) whether such a scheme will also be
launched by different States : and

(e) what will be the cost of the scheme
and who will bear the expenses ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) to (e). A statement is laid on
the Table of the House.

Statement

A Scheme of MNational Service on
voluntary and selective basis for the students
of the first two years of the degree classes
has been introduced from October last year.
40 un‘versities are participating in the
Scheme. During the financial year 1970-71,
it is proposed to introduce the Scheme in
the remaining universities also on selective
and voluntary basis,

The™ aim of the Scheme is that the
National Service should become an instru-
ment to build character, - inculcate a faith in
hte dignity of manual labour and develop a
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sense of social responsibility among those
who will participate in the programme.

The guidelines sent to the universities
provide that every student joining the NSC
will be required to put in a minimum of time
equivalent to 120 hours in each academic
wyear and universities, depending upon the
local situation, and will develop various

PHALGUNA 8, 1891 (SAKA)

Written Answers 34

(b) whether as a sequel to violent
attacks by the workers of C.PI. (M)on
members of other pohttcal partfes. the latter
have also organi ve vol
forces ;

(c) whether in West Bengal, C.P.I. (M)
workers and volunteers are found to carry
arms in their party processions, meetings and

programmes of sccial service keeping the
main aim in view.

The 1I.T., Kharagpur, the Tata School
of Social Sciences, Bombay and the Delhi
School of Social Wosk, University of Delbi,
are the principal coordinators in the matter
of development of the programme in various
universities. The other Schools of Social
Work, includiog the University Departments
of Social Work, have been entrusted with the
task of conducting orientation courses for
teachers and student leaders and developing
the academic and technical content of the
programme which the universities may
undertake,

The National Service Corps Scheme will
be implemented jointly by the Central
Government, State Governments and the
University Authorities. ~The expenditure
will be shared between the Centre and the
States in the ratio of 2:1. The Central share
is limited to Rs. 100 per student, whereas
that of the State Government is Rs. 50 per
student. The total Central expenditure on
the Scheme during the Fourth Five-Year
Plan is estimated to be Rs. 4.9 crores, while
the contribution of the States will be of the
order of Rs. 2.5 crores.

Originally, the National Service Scheme
was conceived as an alternative to the
compulsory NCC for male students, studying
in the first two years of degree course.
Owing to the constraint of resources it has
been decided to develop this programme on
an optional and selective basis. The NCC
Scheme, which is already established, will
continue.

Volunteer Forces Organised by CPI(M)
and Other Political Partles

1
*33. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Marxist
Communist Party has organised large armed
volunteer forces in different parts of the
country and particularly in West Bengal ;

s ;

(d) whether these armed volunteers have
become agents of violent activities in West
Bengal and other parts of the country ; and

(e} if so, what steps have been taken by
Government to prevent growth of such armed
volunteers by political parties ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): (a) and (b).
Government are aware that different political
partics have organised their own volunteer
corps.

(c) and (d) Facts are being ascartained
from the Government of West Bengal.

(¢) While there can be no objection to
apy political pariy having its own volunteers
for legitimate purposes, the Government
view with deep concern the activities of any
volunteer organisation, which lezd to a sense
of insecurity or disharmony or lawlessness.
Such activities are also kept under careful
watch. The Home Minister had earlier
invited leaders of all political parties and
groups in Parliament tﬂ discuss with him
the question of itable legislation
to deal inter alla with such activities. The
response, however, has not been encouraging.

The activities of armed volunteers haviog
in their possession any arms and ammunition
with intent to use the same for any unlawful
purpose, whether such unlawful purpose
has been carried into effect or not, can be
dealt with under section 27 of the Arms
Act, 1959, It is hoped that the State:
Governments concerned would make full use
of the available provisions of law to curb the
resort to violence for political purposes.

g aew fafa ¥ & wer siw &
o %1 fraaw
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far dfg gew fafr H & oo AW &
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(@) wrag 9= & fr DAF awl &
fat froa fear a1 s wer edt &
frofmafr Mar it oersw 2 7

gee-wr A dYazA awr afcaga
wt (st 7y han) ¢ (%) 1969-70 &
HeT 9AT ALFIT K G FEA & fAqC
4425 sre wy w1 ufw = af g
1960-71 = qz3%q wacar @ a4 &
Twe & dag oo v R ¥ I ww
Gt

(=) ot aff | wo7 w237 A 1969-
70 # wrife wfr fla%eam dmw sz
T & warar wey @l e B mrafe
gafar ufaaf & sfos &)

Disregard to Indian Constitotion

*135, SHRI K. LAKKAPPA :

SHRI P, VISWAMBHARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken
note of the recent statement made by the
‘West Bengal Minister. Shri Jatin Chakravarti,
advocating disregard to the Indian Consti-
tution |

(b) whether Government have considered
this act of the Minister as a breach of the
oath taken at the time of his assuming the
Ministership ; and

{c) if so. the attitude of the Central
Government in this regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) According to
information received from the Government of
West Bengal, the Minister does not recall
having made any such statement, but may
have howsver, emphasised on the urgent nc:1
for amendment of the Constitution and
carrving on movement for that purpase,

(b) and (c). Do not arise.
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Under-Representation given to Congress
(O} in Delegation of M.Ps Sent abroad

*137. SHRI N. SHIVAPPA : Will the
Minister of PARLIAMENTARY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Leader



s?

of the Congress (O) protested to the Ministry
of Tixtarnal  Affairs  against the under-
represeniation given to his party in the 6th
Delegation of Members of Parliament sent
abroad :

{b) whether it is a breach of an under-
standing arrived at earlier with the Opposi-
tion Parties in regard to the composition of
the Delegation ; and

(c) if so, the reaction of Government in
the matter ?

Weitten Answers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) Yes,

(b) no breach is involved as no under-
standing had been arrived at in regard to
the composition of the Delegations ; and

{c) does not arise.

Setting up of Postal Ullrmll'ies

*138. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether there is any proposal under
consideration of Government to start Postal
Universities in the country during the year
1970-71 ;

(b) if so, the names an'd number of such
Universities likely to be set up ;

(c) their location ; and
(d) the financial implications thereof ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K. R. V,
RAO) : (2) No, Sir.

(b) to (c). Do not arise.
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Investigation Into the Assets of Shri
Atualya Ghosh

i
{  +140. SHRI BHAGABAN DAS :

SHRI MOHAMMAD ISMAIL :
SHRI NAMBIAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a deputation
recently met the Prime Minister and the
Home Minister demanding an immediale
inquiry by the Central Bureau of Iaovestiga-
tion into the assets of Shri Atulya Ghosh ;

ib) if so, the main charges agaiust Stu
Atulya Ghosh ;
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(c) whether Government
make any investigation

(d) if so, when and the details thereof ;
and

(e) if not, the reason therefor 7

propose to

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN; : (a) No, Sir,

(b) to (¢). Do not arise.

Inland Water Transport Committee Report
*141.

SHRI B. K. MODAK :
SHRI §. C SAMANTA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Inland Water Transport
Committee has submitted its interim report
to Government in respect of Kerala and
Bibar ;

(b) if so, the main features of these two
reports ;

(c) whether Government have considered
them ;

(d) if so, whether any final decision has
been taken ; and

(e) if cot, when Government expect to
consider the reports and take a final decision
on them 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(b) Besides emphasising the need for
organising a Directorate of Inland Water
Transport with qualified technical personnel
in Kerala under the State Plan, the Com-
mittee  has T ded two
namely : —

(i) widening and deepeping of the
Champakara Canal ; and

(i) improvement of the Chavara-
Neendakara waterway,

The Committee has also recommended a
scheme for running river services in Bihar
including facilitie= for night navigation and
‘pick up’ delivery services and augmentation

-\Of fleet.

{c) to (e). These recommendations are
under examination in Itation with the
State Government concerned.
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L. P. S. and Central Services Officers to
be Taken Into I. A. §. Cadre

*143, SHRI RAM SINGH AYARWAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have decided to take officers of the Indian
Police Service and other Central Services,
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Including the Central Information Servige,
into I. A S, Cadre ; and

(b) if so, what is the percentage of such
officers taken into I. A. S. cadre and what
is the criteria of selection 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b} Does not arise,

International Afrport at Cochin

SHRIMATI SUSEELA

GOPALAN :

SHRI VISWANATHA MENON:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware of
the necessity of having an international
Airport at Cochio ; and

(b) if so, the steps being taken by
Government to build such an Airport at
Cochin 1

*144.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Due to limitation of resources, it will
not be possible at this stage to increase the
number of international airports beyond the
existing four at Delhi, Bombay, Calcutta
and Madras.

(b) Does not arise.

Neglect by Centre of Problems of West
Bengal

SHRI K. M. KOUSHIK :
SHRID. N. DEB :

SHRI H. AJMAL KHAN :
SHRI G. C. NAIK :
SHRI R. K. AMIN :

Will the Miaister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been invited to the opening Address by
the West Bengal Governor to  the State
Assembly on the 21st January, 1970 attribut-
ing 1he continuing strains in the State to the
continued neglect by the Centre of its acute
and massive problems ; and

{b) if so, the reaction ol Government

in this regard ?

*145.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

{b) Goveinment do not agree with these
views. There has not been any neglect on
the part of the Central Government, of the
problems of West Bengal.

Release of Detenus on Expiry of
Preventive Detention Aect

*i46. SHRI P. C. ADICHAN :

SHRI MUHAMMAD

SHERIFF :

SHRI RABI RAY :

SHRI HIMATSINGKA :

SHRIB. K. DASCHOWDHURY;
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) the pumber of detenus released
consequent on the expiry of the Preventive
Detention Act in each State/Union Territory;
and

(b) which of the State Government/
Administrations have since enforced State
Ordinances or enactments providing for the
preventive detention with the details
thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A statement
is laid on the Table of the House [Placed in
Library. See No. LT—2636/70]

(b) Governments of Assam, Andhra
Pradesh, Orissa, Maharashtra and Madhya
Pradesh have undertakea legislation to
provide for preventive detencion. States of
Andhra Pradesh, Assam, Madhya Pradesh
and Maharashtra have provided for preven-
tive detention for reasons connected with
security of the State, maintensnce of public
order and int of pplies and
services essential to the community. In
Orissa, preventive detention is provided for
reasons connected with public order only.
The Orissa Preventive Detention Ordinance,
1969, has been extended to the Union
Territories of Manipur and Tripura.

Display of Mao Posters

*147. SHRI J. H. PATEL : Will the
Minister of HOME AFFAIRS be pleased to

state :

(a) whether it is a fact that Mao posters
have been seen in certain parts of lndia ;
and
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(b) if so, the steps Government have
taken in order o stop sncouragement to
treason in the country ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) According to
information received from state gover ts/
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withdraw Andaman Special pav and to re-
place it with a Compensatory allowance and
a Special allowance. Orders in this regard
were issued on the 4th June, 1969, It was,
however, provided in those orders that per-
sons who were already in service under the

union territory administrations, no such
posters have appeared since December 1,
1969, in Andhra Pradesh, Gujarat, Haryana,
Nagaland, Assam, Chandigarh, Dadra and
Nagar Haveli, Goa, Daman and Diu, Hima-
chal Pradesh, Laccadive, Minicoy and Amiin-
divi Islands, Manipur, NEFA and Pondi-
cherry. Such posters have, however, appeared
fn West Bengal, Assam and Mysore, Infor-
mation from the remaining statesfunion
territories is awaited.

(b) A close watch on such activities is
kept. In Mysore, a person was apprehended
while pasting such posters in Bangalore in
January, 1970 and was prosecuted under the
Mysore Police Act. He has since been con-
victed by the court.

Andaman Special Pay
*]148. SHRI GANESH GHOSH :

SHRI K. RAMANI :
SHRI K. M. ABRAHAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
are not paying the Andaman Special Pay to
all mainland recruits in the Andaman and
Nicobar Islands, who are in continuwous ser-
vice from a date prior to the 4th June, 1969
on the terms under which they were re-
cruited ;

(b) if so, the reasons therefor ; and

{c) whether Government will consider
not to change the terms and conditions under
which they were recruited ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A Statement is laid on the Table of the
House,

Statement

The question of rationalising the set-up
of Andaman Special Pay was under the con-
sideration of the Government of India for
some time. On a careful examination of all

the factors it was considered desirable to

And and Nicot Ad alion as
‘mainland recriuts’ from a date prior to the
4th June, 1969 and were drawing Andaman
Special Pay, would continue to draw Anda-
man Special Pay so lang as they continue in
the same post, and that on their first pro-
motion after the 4th June, 1969, they would
have the following option, which once exer-
cised would be final :

either (i) The reduction, if any, in their

| on of the
loss of Andaman Special Pay
drawn by them in the lower post,
would be protected by the grant
of Personal Payv to be absurbed
in future increments, They would,
however, not be entitled to the
Special allowance admissible to
‘mainiand recruits’.

or (ii) They would cease to have any
claim in relation to Andaman
Special Pay and would draw

Compensatory allowance and
Special allowance under the new
orders.

2. The orders of the 4th June, 1969
have been framed after due consideration,
and it will not be possible to perpetuate
the continuance of Andaman Special Pay by
allowing the mainland recruits who drew it
prior to the 4th June, 1969, to continue to
draw it even after their promotion after the
4th June, 1969, However, they have been
given and option as indicated above.

Inability of Iddian Embassy in Italy to
Supply Literature about India to
Tourists

*149. SHRIE. K. NAYANAR :
SHRI P. RAMAMURTI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Embassy in Italy is not able to provide
literature about India to the tourists ;

{b) whether the attention of Government
bas been drawn to the complaints which
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appeared in the Hindu Daily dated the 16th
January, 1970 regarding this ;

(c) if so, whether Government propose
to take necessary steps in the matter ;
and

(d) the details of the steps proposed to
be taken 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(a} No, Sir. Our Embassy in Rome is ade-
quately sunplied with tourist publicity
literature.

(b) T have seen the letter in question,
Enquiries show that he writer has since
realized that his information was in-
correct.

(c) and (d). Do not arise.

Reported Statement of Tamil Nadu Chjef
Minister Re : C. P, I. (M) Leaders
Undergoing Military-Type Training

in Chandigarh

*150. SHRIMATI ILA HALCHOUD
HURI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Chief
Minister of Tamil Nadu has recentlv brought
it to the notics of the Government of India
that some leaders of the Communist Party of

India (Marxist) have been undergoing
“Military-Tvpe"  training in Chandigarh
(Punjab) ; and

(b) if so, the action taken in the
matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
Government have seen press report of a
statement to this effect made by the Chief
Minister of Tamil Madu in the State Legis-
lative Assembly on January 23, 1970, The
Government of Tamil Nadu has been re-
quested to furnish the relevant facts.

Death of Border Security Men due to
Land Slides and Hostilities by
Pakistan and China

801. SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Border Security men
died during the last year due to land alides
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and hostilities by Pakistan and China ;
and

(b) the steps taken to avoid such hape
penings in the border area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ex-
cluding the border of Jammu and Kashmir,
West Bengal and the North-East Frontier
Agency, 7 constables died due to land slides/
avalanches during the year 1969. There were
no casualties due to any border clashes with
Pakistan and China during the year 1969.
Information relating to . and Kashmi
West Bengal and the North-East Frontier
Agency Administration is being collected
and will be 1laid on the Table of the
House on receipt.

(b) All possible precautions, consistent
with the need of patrolling for national
security are taken and extra vigilance is
maintained at the time of heavy snow fall,
Before posts are located the vulnerability of
the sites to land slides is taken into con-
sideration. When Border Security personnel
move out in the snow area they are warned
to maintain contact with each other so that
if some of them get involved in a land slide
the others can come to their rescue.

Unearthing of Arms Factories by
Police

802. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a miniature arms factory
was unearthed on the 12th January, 1970
in a village called MNausana in Uttar
Pradesh ;

(b} if so, the nature of arms found and
their quantity ;

(c) tre number of such arms factories
unearthed by Police in different States of
India during the last two years ; and

(d) the names of owners who were found
operating these arms factories and the nature
of action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUFLA) : (a) and (bl
The Government of Uttar Pradesh have in-
formed that the State Police recovered op
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January 6, 1970 the following items from a
house in village Nausana in Uttar Pradesh :

(i) One country made pistol in service-
able condition ;

(ii) one not completely fabricated
country made pistol ;

(iii) some spare parts of pistols ; and

FEBRUARY 27, 1970
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(iv) tools for manufacture of country

made pistols.

(¢)and (d). A statement containing the
information received from the Governments
of Andhra Pradesh, Assam, Gujarat, Haryana,
Orissa and Punjab is attached. Information
in respect of the remaining States will be laid
down on the Table of the House on
receipt.

Name of the State

STATEMENT

Part (c) of the Question “The

Mo. of arms factories unearthed

by police in different States of

India during the last two vears.”
(viz. 1968 and 1969)

Part (d) of the Question. ‘The
names of owners who were
found operating these arms
factories and the nature of

action taken against them.’

1. Andhra Pradesh One
2. Assam Nil
3, Gujarat Nil
4., Harvana Nil
5. Orissa Nil
6. Punjab Nil

3 perscns yjz, Shaik Nabi
Saheb, Shaik Karim and Shaik
Hussain were arrested. They
were prosecuted and conmvict-
ed by court to pay a fine of
Rs. 100 each.

Does not arise.
Does not arise.
Does not arise,
Does not arise,
Does not arise.

Workiog of Indlan Instltutes of
Technology

£03. SHRI MANGLATHUMADAM :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any study bas been made
about the working of Indian Institute of
Technology at 4 centres in the country ; and

(b) whether any ubiform pattern of
working is in force in these Institutes ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) The working of the Indian
Institute of Technology, Kharagpur, was
reviewed in 1959, It has been decided to
review again the Kharagpur Institute and
also the other four Institutes of Technology
at Bombay, Madras, Kaopur and Delhi.
Separate Review Committees are being
appointed for the purpose.

b} All the five Institutes of Technology
sre governed by the same Institutes of

Technology Act, 1961 and the Statutes framed
under that Act,

Agreements beiween Educational and
Cultural Orgauisation and
U.N.E. S C. 0.

804, SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itis a fact that a number
of agreements have been signed in January,
1970 between the educational and cultural
organisations and UNESCO ; and

(b) if so, the details of those agree-
ments ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) No, Sir,

(b) Does not arise,
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Proposed Amalgamation of Ashoka,
Janpath, Lodhi ond Ranjit Hotels
in New Delhi

SHRI RAMACHANDRA
VEEAAPPA :

SHRI Y. A. PRASAD :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stare :

{a) whether it is a fact that the manage-
ment of Ashoka Janpath, Lodhi and Ranjit
Hotels in New Delhi is likely to be
amalgamated with the India Tourism Deve-
lopment Corporation ; and

(b) if so, the main reason for taking up
such a step 7

805,

THE MINISTER OF ToURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

{b) The main objective of the proposed
amalgamation of the Ashoka Hotels Limited
and the Janpath Hotels Limited with the
India Tourism Developmeat Corporation
Limited is to form a single Corporation
which would derive the benefits of a broad
range or tourist activities, and ensure full
co-ordination in policy matters between the
various component units,
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Financial Awistance to Himachal Pradesh

807. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) the amounts allotted to Himachal
Pradesh on of administration expzn-
diture during the years 1968-69 and 1969-70
and how much was utilised by Himachal
Pradesh and what are the details thereof ;

(b) the amount given to Himachal
Pradesh for the Annual Plan for the year
1968-69 and what were the final allotmeats
made to Himachal Pradesh for the Fourth
Five Year Plan ;

(c) whether the Himachal Pradesh
Government expressed its dis-satisfaztion
over the amount allotted and if so, how
much amount has been demanded by the
State Goveroment ; and

(d) whether the Central Government
will increase the Plan allotment of Himachal
Pradesh on the basis of the Report of the
Finance Commission, and if so, when the
decision will be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A sum
of Rs. 2729.25 and Rs. 2919.42 lakhs on
account of administration expenditure
during the years 1968-69 and 1969-7v res-
pectively were allotted to the Government
of Himachal Pradesh. The actual amount
utilized during 1968-69 was Rs. 2604.3y
lakhs (Departmental figure). A statement
howing t 1l d for Pay and
Allowances, T. A. and Other Char Charges
for the years under reference and the actual
amounts utilized therefor by the Government
of Himachal Pradesh during the year 1968-69
and the amounts allocated for 1969-70 is
attached. The utilisation figures for the
year 1969-70 will be available after the
close of the year,

(b) The outlays for 1968-69 and for
Fourth Five Year Plan (1969-74) as approv:d
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by the Planning Commission are Rs. 15.50
Crores and Rs. 94.40 Crores respectively.

(c) Yes Sir. The Government of
Himachal Pradesh had asked for an outlay
of Rs. 23560 crores for the Fourth Plan
(1969.74) against which the Plaoning Com-
mission allocated Rs. 94.40 Crores. The
Commission has however been approached
by the Himachal Pradesh Government for
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enhancement of their 4th Plan allocation
to atleast Rs. 139.19 Crores as recommended
by the Working Group.

(d) The question of any increase in the
outlay for Himachal Pradesh as a result of
the report of the Finance Commission does
not arise as the Union Territories do not
come within the purview of the Commis.
sion’s terms of reference.

STATEMENT
Revised Estimates Actuals (Departmental) Budget Estimates
1968-6/ 1968-69 1969-70
(Rupees in lakhs)
(a} Establishment Charges 1842.64 1814.05 1982.25
(Pay and Allowances)

(b) Travelling Allowance 96.52 106.64 94.97
(¢) Other Charges 790.09 684.20 £42.2)
Total 2729.25 2604.89 2919.42

Expenditure on Administration of
Union Terrltories

808. SHRI S. KUNDU : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the expenditure incurred by each
Union Territory on the administration of
the respective Union Territory and how it

p with the of that Terri-
tory ; and

(b whether any steps have been taken
to normalise such expenditure and bring it
to the level of the resources of the respective
Union Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
statement showing cxpenditure on  the
Administration of Union
comp red to their revenue resources is laid
on the Tesble of the House. [Placed in
Library. See No. LT 2637/10]

(b) Instructions have baen given to the
Union Territories from time to time to secure
economy in expenditure like reduction of
provision for travelling Allowances, ban on
upgradation of pay scales, non-filling vn of
vacant posts as far as possible. Work
studiss are also carried out by the Union
Territories Administration to 3ssess the

Territories as -

staff requirements and effect economies in
staff expenditure wherever feasible. It has
also been impressed upon the Union Terri-
tories with Legislatures to raise additional
resources either by enbancement of rates of
existing taxes or by tapping new sources of
income in the light of the recommendations
of the Study Team of the A. R. C. on the
Administration of U, Ts and NEFA. Some
of the Union Territories have taken steps to
tap additional resources by up-ward revision
of tax structure and new iaxation, Itis
however not possible to meet the entire
expenditure from the resources of the
Territorries.

fasht Gt &1 aamer sTAT

809. &t gwn w7 W@ :
it geaare daqw

a1 qg-w1g WA 7y qAEA F FA
w3 fr

(%) 71 ag aw & fr frs dfFdl
#Y amfia ¥ g7 qf a1 =) fafew wra
¥ @ @ @Y FoT w7 ger faRm frsrdl
1 gmeq FT fzar srom ;

(@) Taaf 9t fordt feadr wfyai



8 Written Answers

& oY wer fadmifaed 1 sato wm 2
nYr 37 gaqd A%Ei & am sar § S o+ F
fafes o @ oA sv R & ; W

() gT@T ¥ yAqE At @ Faq
ug g g1 w:g fagarfasy 97 1866
-67, 1967-68 #YT 1968-690 % fadia
a5t § gus gu% e ua sag fRar ?

®-wd Awen § ovw W (sl
frarer gw) ;- (F) gewrr & A
# foit dfaal qar falwfasrd
faa=) afonm wfaara & ageyz 766
(22) & & o€ 2 gmreq w7 w1 Aoy
Frar &1 gagd Al ¥ afeard
fafewr qewrT grar w9 A 7§ wwifas
qoHY & g7 97 ool A g avg fawi
g frar nar 2

(@) s g9a & 10 =7, 1968 =
drF-gwr ¥ garcifea 997 dear 10321
¥R e N W7 wE wwleg
fewar smar &

(m) sfhafaa a5t § 3N Faat az

guT @ &9 Niv g —
1966-67 1£,29,924 o
1967-68 18,65,488 %o
1968-69 21,25,000 %o

«(gadfaa gaFaa)

Production of Bricks
810. SHRI B. K, DAS-
CHOWDHURY :
SHRI S. C. SAMANTA

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether  the  Central  Building
Research Institute has desigoed a machine to
produce bricks ;

(b) if so, the production of bricks per
hour by that machine ; and

(c) the approximate cost of the machice

?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOj : (a) Yes, Sir.

(b) 3,000 bricks per hour in trial pro-
duoction on a proto-type machine.

(c) The estimated cost of the prototype
is about Rs. 40,000,-. This may come down
sub ially if the machine is produced on
commercial scale.

Excavation of Historic Mosument Near
Purana Qila, New Delhi

811. SHRI GADILINGANA GOWD :
SHRI MANIBHAI J. PATEL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether excavation was started by
experts of the Department of Archaeology
on the grounds close to Purana Qila in
New Delhi to find evidence of any link of
this historic monument with the pie-bistoric
times described in the Mahabharata ; and

(b) if so, the details thereof and the
results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES ISHRIMATI
JAHANARA JAIPAL SINGH) : (a)
Excavation has been under taken by the
Archaeological Survey of India inside the
Purana Qila and not on the grounds close
to it, with a view to determining the anti-
quity of the site as also to laying bare
sizable portions of successive periods of
of occupation. Trival excavation in 1955
had already indicated that the earliest
occupation of the site began around 1000
B.C.

(b) The present excavation which began
in January, 1970 has so far exposed strata
belonging 10 the Sultanate, Rajput, Gupta
and Kushan periods ranging from 14th
century backwards to the early cedturies of
the Christian era. Besides structural remains,
fragments of Chinese porcelain bearing
inscriptions of the Ming Dynasty, Chinese

ladon were, pre-Mughal glazed ware and a
paper thin finely decorated ware ; coins of
Adil Shah Sur, Balban, late Rajputs, late
Kushan type and seal of Gupta period and
a sealing of the Sunga-period have been
found,
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Lottery Scheme of Delbl Administration

E12. SHR1 G. Y. KRISHNAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Central
Government had approved a lottery scheme
of the Delhi Administration under which
the money coming from the lottery would
be utilised for the improvement of Jhuggi
Jhopri colonies and improvement of urban
and rural villages ;

(b) if so, what steps had been taken to
check that the mcney is spent for approved
schemes ; and

(c) whether any directives have been
issued to all the States in regard to the
purpose for which lottery money is to be
spent and whether any uniformity exists in
all the States about objectives of the lottery
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): i{a) Yes,
Sir. The profits earned are to be utilised
for the following social welfare schemes,

(14 Construction of cheap t
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(¢) No, Sir.

Constructions at Hassainiwala Border

813. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) how much of the constructions have
been completed at Hussaniwala border for
office, visitors and the Police staff ;

(b) whether electrification facilities have
been made available in those new construc-
tions ; and

(c) whether any buildings for tourists or
visitors have been built there with sanitary
facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)to (c)
Plans have been finalised for the construe-
tion of permanent buildings including
barracks for accommodating the border out-
post, customs check-post etc. and for
providing adequate facilities for tourists at
Hussainiwala. Provisiun of electricity, water
supply and sanitary facilities for all the

s luded in the plan and

for the low income service per-
sannel.

(2) Improvement of facilities in J, J.
Colonies,

(3) Resettlement schemes for the
benefit of the villagers whose
lands have been acquired and
whose villages have come within
the urbanisable limits of M

Plan.

(4) Setting up of Commnnity and

social welfare centres.

(b} It has been reported by Delhi
Administration that the Lt. Governor, Delhi,
has constituted a Committee consisting of
Shri V. K. Malhotra, Chief Executive
Councillor, Shri Shiv Charan Gupta, Mem-
ber, Metropolitan Council, Shri 5. G, Bose,
Mullick Vice-Chairman, D.D A., Shri Jag
Mchan, Commissioner, Implementation.
DDA, Shri A. P. Puri, Chief Accounts
Officer as Adviser Plaoner and Shri M. L.
Mongia, Joint Director lotteries. The
Committee submits schemes to the Lt
Governor who approves them in accordance
wilh the existing directives of the Home

Ministry,

estimates.
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Grant and Loan to Haryana Governmeat
for Consiroction of State Capital

815. SHRI SHRI CHAND GOYAL:
Will the Minisier of HOME AFFAIRS be
pleased to sate :

(a) when will the amount Rupces ten
crores as grant for the construction of its
capital will be made available to the Haryana
Government ; .

(b} when the amount of loan of rupees
ten crores will be made available ; and

ic) whether the Haryana Government
have demanded the above amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VI' YA CHARAN SHUKLA): (a) and
(b). The Harayana Government have been
asked to take carly action with regard to
the selection of site of the new capital. The
time echeduled for giving the grant and loan
would be considered when ths Harayana
Government are 1eady with their proposals.

(ct No, Sir.

Ameondment of Constitutional Provision
Regarding time gap between Two
Sessions of a State Assembly

816. SHRI JYOTIRMOY BASU :
SHRI VISWANATHA MENON :
SHRI P. GOPALAN :

SHRI K. RAMANI :

will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
are considering to amend the Constitutional
provision in order to remove the time gap
between the two sessionps of a State Legis-
lative Assembly ;

(b) if so, the details thercof ;

(c) whether Government’s attention has
been draw to the action of certain Chief
Ministers who were in a minority and had
put off calling the Assembly meeting by six
months ; and

(d) whether the attentjon of Government
has also been drawn into any such allega-
tions and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS iSHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.
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The Conference of Presiding
Officers recommended that suilable steps
shou'd be taken to ewvolve conventions
inter aliag that where there is unduve delay
in summoning a Legislative Assembly and
the majority «f members in the Legislative
Assembly desire to discuss a motion of no
confidence in a Ministry and make a request
to that effect in writting to the Chief Minis-
ter the Chief Minister shall advise the
Governor to summon t e Asscmbly within
a week of such request. The= Administra=
tive Reforms Commissicn have recommended
that when a question arises as to whether
the Council of Ministers enjoys the confi-
dence of the majorily in the Assembly and
the Chief Minister does not advise the
Governor to n the A bly, the
Governor may, if he thinks fit, su0 moto
summon the Assembly fur the purpose of
obtaining its verdict on the question, These
rec dations are beinz e d

(b) to (d).

Policy of Government! Regarding Hetels
in Private Sector

SHRI 5. M. BANERJEE :

SHRI ISHAQ SAMBHALI :
SHRI DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleasrd to state :

(a) whether it is the policy of Gowern-
ment to encourage more hotels in Private
sector ; and

(b} if so, the reasons therefore ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). In view of the acute shortage
in the country of suitable accommodation
for foreign tourists, Government is anxious
to encourage the construction of new hotels.
While the public sector has undertaken to
construct hotels at some important tourist
centres, the finances required to fill the gap
in hotel accommodation in the minimum
time must come from the private sector,

817.

Setting up of a Laboratery to Test
Preclous Stones and Gems

818. SHRI V. NARASIMHA RAO:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whethes Government propose to
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open a laboratory to test prEcious stones
and gems ;

(b) it so, the cost of the laboratory ;
and

(c) the place where it is proposed to be
established and the reason: for the same ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R. V.,
RAO) : (a) There is no such proposal at
present under consideration of the Council
of Scientific and Industrial Research.

(b) and (c). Do not arise.

Revision of Salaries of Judges of High
Courts and Supreme Court

819. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state -

(a) whether a strong view has been
expressed for the revision of the salaries of
the High Court and Supreme Court Judges
s0 that men of eminence are attracted to
these posts inasmuch as the salaries which
were fixed in 1957 are out of date due to the
rising cost of living ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The matter is under consideration,

Study of Nuclear Physics in Indlan
Universities

820, SHRI MOHAN SWARUP :

SHRI SRINIBAS MISRA :

SHRI J. AHMED :

Will the Minister of EDUCATIGN AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Vice-
Chancellor of War wick University and the
Secretary-General of the Association of
Commonwealth Universities have expressed
severe criticism over the study of Nuclear
Physics in the Indian Universities ; and

(b) whether, in the light of the criticism,
Goverament propose to reconsider teaching
of Nuclear Physics and restrict it to teaching
and research in Applied Science only ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Government has seen a news item
appearing in the press relating to an ioter-
view given by the Vice-Chancellor of
Warwick University and the Secretary-
General of the Association of Commonwealth
Universities along with some other visiting
Vice Chancellors. During the course of the
interview, the Secretary-General of the
Association of Commonwealth Universities
stressed the need for paying more attention
to the teaching and research in the applied
science ‘“‘rather than the study of the
fasionable nuclear research and pure
sciences”, and the Vice-Chancellor of the
Warwick University said “you are in the
middle stages of development and as such
pure sciences and unclear physics would not
help much™.

(b) This is a matter of opinion. The
University Grants Commission takes into

account various aspects in supporting
teaching ard rescarch  in the selected
Universities in specialised lields includiog

Muclear Physics.

Theme Co-Ordination of Gandhi Darshan
Pradarshani and Souvenir on
Gandbi Darshan

£22. DR. P. MANDAL : Will the
Minister ot EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the Prime Minister is the
Chairman of the National Committee for
Gandhi Centenary which sponsored the
Gandhi Darshan Pradarshani ;

(b) whether the Director of Information
in her own S iat was r
the theme co-ordination of
Darshan Pradarshani ; and

(c) whether the same officer was also
responsible for 1he ‘Tribute to the Birlas,
piece in the Gandhi Darshan souvenir ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAQ) : (a) Yes, Sir. The Prime Minister
is the Chairman of the Exccutive Committee
of the Nalional Cemmittec for the Gandhi
Cent y. The Gandhi Darshan was
organised by a sub-Committee of the
National Committee.

(b} Yes, Sir. The Director of Infor-
mation in the Prime Minister's Secretariat

. for
the Gandhi
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was the consultant to the Gandhi Darshan
for the display within the pavilions in a
purely honorary capacity.

(c) No, Sir, He had absolutcly nothiog
to do with either the publication of the
Gandhi Darshan souvenir volume or the
authorship of any of the article therein. He
was not consulted at any stage in the ediling
or production of the solume in question.

by Manipur School
Mothers Assoclation

§23. SHRI M, MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a delegation of the Manipu-
School Mothers Association met the Prime
Minister at Imphal on the 24th September,
1969 and also handed over a memorandum
containing some of their grievances; and

{b) if so, how far their grievances and
requests have been considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir,

(b) The said memorandum was forwarded
to the Manipur Administration.

Powers of Prime Minister

824, SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that in the course
of her Uttar Pradesh tour in January, 1970,
the Prime Minister had stated that as Prime
Minister she had enough powers under the
Constitution to bring the erriog Chief
Minister to book ;

(b) if so, what are these powers and
under what  Articles/Clauses of the
Constitution ;

(¢) whether it is also a fact that she also
characterised shri C.B. Gupta’s revelation
about Rs. 40 lakhs incurred on her tours of
Uttar Pradesh during the mid-term Poll last
year as a ‘small matter’ and an attempt to
bring the office of the Prime Minister into
contempt ;

(d) if so, whether she was challenging
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the figure of expenditude or only saying that
its revelation was an insult ; and

(e) whether the Prime Minister meant
that the States were bound to incur
expenditure on the Prime Minister’s tours
(apart from security arrangements) even if
the tours were for party purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No.
Sir.

(b) Does not arise.

(c) to (e). Referring to complaints voiced
in some quarters that a large sum of money
was being speat on her tour of U,P,, the
Prime Minister had regretted that it was
being made the subject of a controversy,
She had explained that it was the primary
duty of a Prime Minister to meet the people,
understand their problems and difficulties
and fashion her policies and programmes
accordingly. She had added that apart
from arrangements for the security of the
Prime Minister, the State Government had
to make arrag ts for the cooveni of
the large number of people who come to see
the Prime Minister.

w7 sama giafaa w13 3g sqafat
=1 FTA-a1d S wn

R25. =t Tm wxeq faadl :
i smAiTa fag

a1 G-I 47T 33 qqA F Fu
& 5 #ar a1 Fv faant gmaa §
IHAT AT AT FATAA G0 & FAA0CEN
¥ mfafoe saafral w1 sfaem gafeaa
w74 # gfoz it FHfigt 1 41 § o0&
¥ gt grar § ard-ard FOA F oAy
ardt #3@ F1 3 aife g=Agl qqr g
wrafaal & sEad gATl w19 F
iy saafrl st afasfoi £ d=
g # AT & 9IWE T el 9
eararsafes Frar s &% 7

qe%M Reatwe § TEa qe ()
faramarcr gew) A, Agf shmp
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wnar g
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from Indian Federation
Transport Operators

Memora

*7. SHRI GEORGE FERNANDES.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Prime Minister had
received a memorandum dated the 17th
November, 1969 from the Indian Federation
of Transport Operators ;

(b) If so, the principal demands made
in that memorandum ; and

(c) the steps taken to meet
demands ?

those

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

{b) The followiog main points were made

by the Federation :—

(i} The suggestions made by it relating
to the provisions of the Motor
Vehicles (Amendment) Bill be
examined carefully and the relief
asked for given to road transport
operators.

(ii) Two Committees may be appointed,
one to enquire into the price
structure of automobile tyres and
another to fix and regulate the
prices of tyres and chassis.

(iii) The formation of cooperatives of
truck owners, taxis and auto
rickshaws should be encouraged.

(c) The position in respect of the above

points is explained below :—

(i) The Motor Vehicles (Amendment)
Bill has already been passed by
Parliament and also assented to by
the Prisid: ‘The Federation's
suggestions will be kept in view
when the Motor Vehicles Act is
amended next,

(ii) The Ministry of Iadustrial Develop-
ment Internal Trade and Company
Affairs have taken several measures
to meet the shortage of tyres and
tubes. In addition to declaring
them as ““essential commodity” and
securing an increase in the installed
capacity for these items, the import
of some tyres and tobes has also
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been arranged. The Federation’s
suggestions in this behalf have been
brought to the notice of the
Department of Industrial Develop-
ment, who are concerned in the
matter, for necessary action.

(iii) There is already a provision in the
Motor Vehicles Act for giving
preference to transport cooperatives,
over individual applicants, in the
matter of grant of permits, other
things being equal. Since, however,
the executive responsibility in
respect of road transport vests in
the State Governments, the matter
primarily concerns them.

Address by Minister of Industrial
Development, Internal Trade and
Company Affairs at Hyderabad

828. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that addressing
Muslims after Friday prayers at Hyderabad
on the 20d Jaouary, 1970, the Union
Minister Shri Fakhruddin Ali Ahmed said
that, “there is still no security to your life
and property. But do not get disheartened.
Have patience and tol This was
what the Prophet had advised Muslims to
do during dificult times.”

(b) whether it is also a fact that as
stated by the Union Minister, Muslim life
and proparty in India are not safe ;

(¢) if so, the reasons therefor and the
steps taken to protect Muslim life and
property ; and

(d) if the reply to part (b) above be in
the negative, the reasons why the Union
Minister should say such things to alarm the
Muslims and to give Pakistan some material
for anti-Indian propaganda ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
‘The Union Minister for Industrial Develop-
ment, Internal Trade and Company Affairs,
while speaking in Mecca Masjid, Hyderabad,
on January 2, 1970 had said that, unfortun-
ately, due to machinations of some mischi-
evous and unsocial elements riots took place
and created a sense of fear among the
Muslims. He bad, however, advised the
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audience not to get disheartened but to work
with tol , foreh and good
neighbourliness, to shed their sense of fear
and to participate in the national life.

Scheme to Provide Financial Aid end
Trainiog to Unemployed Engineers/
Tecbnicians

829. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :
SHRI CHINTAMANI
PANIGRAHI :
SHRI SRADHAKAR SUPAKAR:
SHRI MANIBHALI J. PATEL :
SHRI SHIV KUMAR SHASTRI :
SHRI N. K. SANGHI :
SHR1 HUKAM CHAND
KACHWALI :
SHRIMATI ILA
PALCHOUDHURI ;
SHRI ATAM DAS :
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) when the Government (both Gentral
and State Governments) schemes to provide
financial aid aod training to unemployed

2 s and technicians was initiatsd ;
(b) what were the details of the
schemes ;

(c) the amount of State-wise financial
aid sanctioned and actually disbursed till
date, and the nature to technical training
given ;

(d) the number of unemployed engineers
and technicians who have been able to start
new industries ;

(e) the per ag of loysd
enginccrs and techmicians covered by the
schemes, State-wise, till date ; and

() whether these schemes have so far
failed to take off ; and if so, the causes of
their failure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). The
Central Government initiated in May, 1968,
a number of measures for creating additional
employment opportunities for engineers, A
list of these measures was placed on the
Table of the House in answer to Starred
question No. I38 on 26th July, 1968. One
of these measures cnvisages financial
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assistance to unemployed engineers to enable
them to set up small scale industries. The
Department of Industrial Development in
the Central Government prepared a Model
Scheme for such financial assistance and
circulated it to the State Government for
being considered for inclusion in their
Annual Plans, The scheme provides for
909/, of the working capital for the industry
being offered in the form of loans on easy
terms from financial institutions as well as
fixed assets such as land, building and
machinery being made available to the
entrepreneur by the Govcrnment on equally
easy terms. The Governments of Assam,
Kerala, Delhi and Chandigarh have already
included the Scheme in their respective
Plans. Many State Governments are also
impl ting independent schemes for such
fi ial i in collaboration with the
State Bank of India or the State Industrial
Development Corporation.

In order that unemployed engineers may
acquire suitable expertise for taking advatage
of these schemes, the Small Industries
Service Institute conducted a training course
for engineering graduat and dipl
holders on ‘Industrial Entrep p
lait year. 56 engineers were trained in this
course. In addition, under the Training-In-
Industries Scheme of the Ministry of Educa-
tion. 11,210 engineers both graduates and
diploma holders have received practical
training in various industries in the public
and private sectors.

(c) Precise information about the total
amount of financial aid sanctioned by the
State Governments for unemployed eagineers
for setting up small scale industries is not
available,

The trainiog course conducted by the
Small Industries Service Institute on ‘Indus-
trial Entrepreneurship® aimed at giving
instructions t3 engineers about the wvarious
facilities extended by Government institu.
tions/agencies to entrepreneurs for setting up
small scale industries. It also included
instructions on such topics as ‘management
policies and practices’. Th= engineers were
also given In-Plant Training in several small
scale units.

Under the Training-in-Industry S.lemz
of the Ministry of Education, engin: ring
graduates and diploma holders receive
practical trainiog in industries for 3 period
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ranging from one to two years and receive
stipends for this period.

(d) The total number of people who
have been able to start new industries with
the financial assistance given by the State
Governments is not available, However,
Govermmgnt of Gujarat have reported that
till October, 1969, about 130 technicians have
set up industrial units under these Schemes.
In Maharashtra, technicians are allotted
built-up sheds on hire-purchase basis, Under
this Scheme 15 plots have been taken by
enterprising technicians.

{e) Precise infor about the p
tage of unemnloyed engineers in the country
covered by the sch is not ilabl

(f) No, Sir.

Central Graot to Narendrapor Ramkrishna
Institute

830. SHRI JYOTIRMOY BASU : Wwill
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the statutory and recurring Central
grant to the WNarendrapur Rambkrishna
Institute under Sonarpur P. S, in the
District of 24 Parganas, West Bengal year-
wise during the last three years ;

(b) which are the other sources of
finance of this institution ;

{¢) the amount collected from each
source during 1968-6Y ; and

(dy the expenditure incurred under each
principal head by the [Institute during
1968-67 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V. RAO) : (a) No statutory and recurring
grants are paid by Government of India to
the Marendrapur Ramkrishna Institute.

{b}) to (d). As this is a privately managed
imstitution, Government of India have no
information. Government of India however
made available an ad hoc grant of Rs.
90,000/-to this School during 1967 tor
trengthening hostel 1 , purchase
of books and book racks and for construg-
tion of foyr family quarters.
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Gandhf Darshan Exhibitions

831, SHRI G. Y. KRISHNAN : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the number of Gandhi Darshan
Exhibitions held in India and abroad in
1969 ;

(b) the number of Gandhi Corners
established in National Museums ; and the
Chairs of Gandhian studies established in
various Universities ; and

(c) the number of International Essay
Competitions held ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) (a) to (c). Information is being
collected and will be laid on the Table of the
House.

Fowrth Plan Expenditore For Development
of Paradeep Port

832, SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Fourth Plan estimates
of expenditure for the development of
Paradeep Port have been finalised ; and

(b) if so, what is the estimated
expenditure 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The Fourth
Five Year Plan programme for the develop-
ment of Paradeep Port has been finalised,
The total estimated cost of the schemes to be
undertaken during Fourth Plan Year Plan
is Rs. 14 crores.

Maharashtra-Mysore Border Dispute

833. SHRI ISHAQ SAMBHALI :
SHRI K. HALDER :

SHRI RAMAVATAR SHASTRI :
SHRI INDRAHT GUPTA :
SHRI ESWARA REDDY :
SHRI G. Y. KRISHNAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) what is the decision of the Centre
for an early solution of the Maharast
Mysore border dispute ;
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(b) whether Government are aware of
the fact that the problem is being utilised by
vested interests to rouse the people for
ulterior motives ; and

(c) if so, the measures taken lo solve
this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
matter is under active consideration with a
view to finding a satisfactory-solution to the
dispute.

(b) and (c). Goveroment are aware of the
desire of the people for an eurly setilement of
the dispute but there is nothing to show that
these expressions are the outcome of any
ulterior motives.

Increasc in Crime Cases in Delhi

834. SHRI ISHAQ SAMBHALI :
SHRI K. HALDAR :
SHRI K. M. MADHUKAR :
SHRI VASUDEVAN NAIR :
SHRI SARJOO PANDEY :
SHRI 8. C. SAMANTA :
SHRI N. R. DEOGHARE :

Will the Minister of HOME AFFAIRS
b= pleased to state :

(&) whether it is a fact that cases of
murder, dacoity, burglary, theft, lifting of
car, committing suicide aod rape are in-
creasing every year in Delhi ;

{b) what are the comparative figures of
these crimes in the years 1966-67, 1967-63
and 1968-69 ; and

(c) the measures Govermment interd to
take to bring down the number of crime
ca<es in the Capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA} : (a) and (b).

Statement showing Crime situation in Delhi

1966-67 1967-68 1968-69
Murder 67 72 84
Dacoity 3 2 3
Burglary 1,387 1,242 1,202
Car thef: 13 216 242
Other thefrs 9,86t 10,187 9,479
Rape 44 25 33
Suicides 151 160 180
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(c) Note Regarding Preventive Measures
taken to Check Crime in Delhi :

Patrolling of the affected areas is done
on foot and by cycle. In addition. patrolling
by trained dogs in some areas has proved
very effective. Mobile wireless vans patrol
the city round the clock. There was a dis-
tinct improvement in the system of com-
munications with the setting up of a Central
Control Room with modern fittings and
wireless on 7-7-1969 at 5, Alipur Road under
the supervision of a Deputy Superintendent
of Police. This functions round-the-clock
with exclusive telephone connections and a
wireless net connecting it with mobile wireless
vans patrolling in different parts of the city.
36 such vans are deployed by day and 11 by
night. During 1969 the mobile vans succeed-
ed in tracing out 48 stolen cars and 14 other
vehicles. Besides, they were instrumental in
the arrest of 141 accused persons and the
recovery of 2,010 bottles of illicit liquor.

2, Preventive arrests went up from
8,139 in 1968 to 8,445 in 1969. Known bad
characters and criminals released from Jail
are watched ; dangerous bad characters are
externed from the Union Territory of Deihi.
46 bad characters have so far been externed
and cases for the externment of 14 more are
pending in the courts. Uriformed and plain
clothes staff is posted at important and busy
places, including bus stops, to check pick-
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pocketing, eve-teasing and to keep a general
watch on anti-social elements.

3. The auto-theft squad of the crime
branch of Delhi C. I. D. keeps a watch over
the theft cases of automobile, particularly
car thefts and handles complicated cases in
which inter-State ganges are involved. In
1969 it succeeded in unearthing a notorious
gang led by Harminder Singh, amnotorious
car lifter resulting in the recovery of 12 cars,
one motor-cycle one scooter and various
parts of stolen vehicles valued at about
Rs. 2.5 lakhs.

Schedule of Air India Flights
835. SHRI MANGALATHUMADAM :
SHRI S. M. KRISHNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that during the
last week of December, 1969, the schedule
of Air-India Flights was not adhered to ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). During the last week of Decem-
ber, 1969. Air-India had the following major
delays :

S. No. Flight No. Origin/Destination Date Peg:ld of Reasons
ay
Hrs. Mts. -
1. Al - 124 New Delhi 25-12-1969  1.35 Due to engineering snags,
(Destination) delay of 13} brs at Tehran
and further delay due to
headwinds on the sectoy
Tehran-New Delhi.
2 AT - 108 Bombay 26-12-1969 13.45 Late departure from New
(Destination) York, due to bad
weather.
3. AI—109 New York 26-12-1969 235 Due to bad weather at
(Destination) New York.
4. AI—111 New York 27-12-1969 —_ Flight terminated at
(Destination) Kuwait for technical
reasons.
5. Al—115 (i) Bombay 28-12-1969 1.55 Left Bombay late by
(origin) 1.55 hrs. due to technical
reasons.
- (fi) New Delhi 28-12-1969 12.35 Due to technical reasons.
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Trips Missed by D.T.U. Buses

540. SHRI V. NARASIMHA RAO :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that on an average
more than 3,070 trips are missed every day
by the Deihi Transport Undertaking buses
and at least 300 buses break down on the
way ; and

(b} if so, what positive steps Government
propose to take to improve the transport
system in the metropolitan city ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) According to the
General Manager, D. T. U. durirg the period
from 1-11-1969 to 31-1-70 the number of
trips missed by the buses of the Undertaking
were on an average 2,779 a day and the
number of break downs were 251 on an
average per day during the same period.

(b} The General Manager, DTU has
undertaken the following measures to im-
prove the transport system in metropolitan
city :

(1) Besides the Undertaking’s fleet of
1,191 buses, 318 private buses have

been hired to operate on DTU
routes ;
(2) An incentive scheme has been

finalised for drivers and mainte-
nance staff under which they would
be entitled to additional remunera-
tion if they outshed a minimum of
85% of the fleet and achieve a
minimum of §5%, of the scheduled
kilometres ;

(3) Unserviceable vehicles are now be-
ing converted into trailer: after
renovating the bodies to run them
as trailer buses on selected routes
to clear traffic during peak hours ;

(4) Old buses are being removed from
normal duty for utilisation as
school buses and for special hire
purposes : and

(5) Servicing and day to day mainte-
nance is being done at night under
the supervision of seaior officers.

PHALGUNA 8, 1891 (SAKA)
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Statement by Chairman. Air India
Regarding Development of Toarist
Industry

SHRI V. NARASIMHA RAO :

SHRI N. R. LASKAR :

SHRI SAMINATHAN :

SHRI NARAYANAN :

SHR1 DHANDAPANI :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the attention of Government
has been drawn to the statement of the
Chairman of Air India that there are serious
inadequacies in the development of the
travel and tourist industry in the country ;

(b) if so, the reaction of Government in
this regard ; and

(c) the steps proposed to be taken to
improve the tourist traffic in the country ?

842,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. Government are aware
of the inadequacy of capacity on Indian
Airlines and shortage of hotel accommo-
dation as commented upon by the Chair-
man, Air India. To over-come this, Indian
Airlines have recently been accorded Govein-
ment approval to acquire seven Boeing
737-200 aircraft. As regards hotel accommo-
dation, the bed capacity in public sector
hotels which was previously 1,218 has been
increased to 1,568 in 1968, Besides, about
40 oew hotel projects approved by the
Department of Tourism from the point of
view of suitability for foreign tourists, are
under various stages of construction at
tourist centres all over the country.

(¢) Within the limits of available re-
sources, steps that have been taken by
Government to autract foreiga tourists to
India in larger oumbers are indicated in the
attached statement.

Sratement

The following steps bhave been taken by
Government to attract more tourists :

1. 1 i publicity progr in

India mdF abroad with improved
quality of literature.

2, Provision of more hotel beds in
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public sector hotels and incentives
to the private sector.

Opening of more promotional units
abroad and intensification of publi-
city campaigns in existing
units,

Liberalisation of policy regarding
character flights.

Abolition of visa fees with a num-
ber of countries on a reciprocal
basis.

Bilateral agreements have been made
with West Germany and the Nordic
countries for the abolition “of visas
for stays urto 90 days.

Extension of the period of visa
free entry on the basis of a Tem-
porary Landing Permit from 7 to
21 days.

Tmprovement of facilitation proce-
dures at airports

Creation of holiday resorts at
Gulmarg, Kovalam and Goa for
destinational traffic.

Efforts are being made to eliminate
the nuisance of beggars and touts.
Major improvements are being
made to our four international air-
ports,

Arrapging more satisfatory and
adequate transport facilities for
overland journeys in the country.
Developing wild-life and shikar
tourism,

Assistance to voluntary organi-
sations, institutions and the private
sector through grants and loans for
improving and augmenting tourist
facilities.

Improvement of existing facilities
at tourist centres where possible.
"Better maintenance of places of
tourist interest including ar-haeo-
logical monuments.

Developing a training programme
for building up a cadre of trained
and qualified personnel for manning
tourist services.

Departmental Examinations and

Confirmation of Government
Employees

843. SHRI SITARAM KESRI: Will
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the Minister of HOME AFFAIRS be pleased

to state :

(a) whether it is a fact that two depart-
mental examinations were held in the years
1950 and 1951 ;

(b) whether it is also a fact that some
persons were placed in the 40-50 per cent
category and were appointed as Assistants
in the year :954 on the basis of that
examination ;

(c) if so, the number of such persons ;

(d) whether it is also a fact that these
persons have not so far been confirmed.

(d) whether it is also a fact that these
persons have bcen declared junior to those
who appeared in the subsequent departmental
examiration held in 1958 ; and

(f) if so, the justification for the same ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) to (d). A certain number of candi-
dstes of the Second Test held in 1951 who
got marks in the range of 40-50 per cent
could not qualify for absorption against
permanent vacancies of Assistants either in
initial constitution or in the First R. T. E.
list issued on 1-1 1954, However, as a
matter of concession to this group, it was
decided to absorp them against permanent
vacancics at the subseq
stages through the II R. T. E, list of Assis-
tants issued in August 1959 and III R. T. E.
list of Assistants issued in September, 1960,
The number of such candidates was 39 in
the I R. T. E. and 198 in the III R.T. E.
All the 39 candidates included in the II
R. T. E. were confirmed before the formula-
tion of III R. T. E. Out of the 198 candi-
dates included in the 1II R, T. E. only 46
remained unconfirmed on the date of
decentralisation on 1-10-1962. After decentra-
lisation confirmations in the Assistants’
Grade are being done by the respective cadre
authorities on cadre-wise basis.

(e) and (f). A limited departmental
examination for appointment to the II
R.T.E. of Assistants was held by the
U. P. 8. C. in January 1958 and the success-
ful candidates of that examination were
included in the II R. T. E. list issued in
August 1959. The qualified candidate of
1958 deparimenial examination were placed

mai e
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en bloc junior to and below all others in the
II R. T. E. which included 39 candidates
(40-50 per cent group) of the Second Test
of 1951 who, therefore, ranked above 1958
examination candidates. Further, persons
of this 40-50 per cent category who were
subsequently included in the III R, T.E.
list had to be ranked junior to the 1958
examination candidates because their relative
seniority followed the order of the R T. E.
lists by which all the persons of the II
R. T. E. become en bloc senior to all the
persons included in the III R. T. E.

Outlay for development of Major Ports
and New Projecis in Foorth Plan
’ Period

844, SHRI SITARAM KESRI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that an outlay
of Rs. 280 crores has been approved by the
National Harbour Board for the develop-
ment of major ports as also the new prajects
to be taken up during the Fourth Plan ;

(b) if so, which are the ports to be
developed by Government ;

(c) the total amount allocated for each
port ; and

(d) the new projects that are likely to
be taken in hand under the scheme during
the Fourth Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes. A physical
programme, estiiated to cost Rs. 2:0
crores, has been approved for the develop-
ment of major ports during the Fourth Five
Year Pl:n.

(b) The Fourth Plan programme includes
the development of the 8 existing major
ports and the development of two new major
ports at Mangalore and Tuticorin,

(c) The total amount allocated for each
Port/Project is as follows :

(Rs. in crores)
Approved physical

programme  for
the Fourth Plan

MName of Port/Project

PHALGUNA 8, 1391 (SAKA)

A. Major Ports

1. Calcutta...ccornns 5,86
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2, Haldia Dock
System ....oocenees 40.00
3. Bhagirathi-Hooghly
River Training
8.00
4. 48.14
5. 20.84
6. 17.89
7. Visakhapatnam
(Inner Harbour)... 16.65
8. Visakhapatnam
Outer Harbour
Project.........couuee 35.00
9, Kandla .....c..oen. 9.45
10, Mormugao 22.00
11. Paradip.....ccnvvuens 14.00
12, Mangalore
Harbour Project. 16,00
13. Tuticorin
Harbour Project. 17.00
B. Central Dredging Organi-
sation 9.00
Grand Total 279.83

or say Rs. 280 crores

(d) The new projects likely to be taken
up during the Fourth Five Year Plan period
are the installation of modern iron ore
handling facilities at Madras and Mormugao
ports, construction of an Quter Harbour at
Visakhapatnam for handling deep-drafted
ore carriers, the construction of a satellite
port to Bombay at Nhava-Sheva, the cons-
truction of an Oil Dock at Cochin Port to
cater to the requirements of deep-drafted
oil tankers, the construction of a general
cargo berth at Paradip and the establish-
ment of a Central Dredging Organisation to
meet the capital dredging requirements of
majer and minor ports.

Imported Instruments lying idle in National
Laboratories and Research Institations

845. SHRI BENI SHANKER

SHARMA :

SHRI MAYAVAN :

SHRI NARAYAVAN :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI :

SHRI SAMINATHAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

{a) whether the Central Scicatific Instry-
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ments Org tion has discovered in the
course of its import substitution drive that
imported instruments worth several crores of
rupees are lying idle in the Indian labora-
tories and research institutions ;

(b} whether on the basis of the informa-
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to be used again when similar work is taken
up.

2, Some of the equipment were
received from the UN Special Fund under
the aid programme. The list of wvarious
items of equipmen* to be procured under the

tion collected by the Planning on
from the national laboratories and coopera-
tive research institutions, instrumen's worth
Rs. 4 crores to Rs. 5 crores are lying idle in
the country ;

(c) if so, the reasons therefor and
whether responsibility in the matter has been
fixed and action taken in the matter ; and

(d) what steps have been taken to make
use of these imported instruments ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : 1a) and (b). On the basis «f a
sample survey conducted in 1966 by the
CSIR for the Planning Commission it wes
estimated that instruments/equipment worth
about Rs. 53.00 lakhs were not in immediate
use in the National Laboratories/Institutes.
Basing on this data, the Central Scientific

Instr ts Or isation (CSIO', Chandi-
garh roughly extrapolated the cost of
instruments/equipment  lying unused in
research institutions,  universities, IITs,

Engineering Collzges, Hospitals, Government

Departmenis eic. for want of repairs at
about Rs 4 to 5 crores.  The CSIO has not
conducted anv survey in this regard

separately,

Information recently collected from the
National Labor:tories/Institutes show that
out of 30 National Laboratories/Institutes,
only 11 laboratorics have a few items of

Aid P had to be finalised on a
long range policy, keeping in view 1hat the
aid was to be received during the period of
agreements only and not from year to year.
As such it was essential to procure not only
the items of immediate requirement but also
other items which would be required in
future with the expanding activities of the
Institute and research programme to be
undertaken in the next coming years,

3. Some of the equipment are in the
nature of replacements/spares and will be
used as and when ideotical equipment now
in use, may go out of ordsrjio be kept as
“stand-by".

4. Some the equipment received
during 1956.57 have completed their normal
life.

5. Some equipment is not in
immediate use for want of spare parts.

6, Some equipment are awaiting the
completion of the building for installation.

Hindl Pronunciation by Air Hostesses
of Indian Airlines

B46. SHRI BENI SHANKER SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the air
hostesses of the Indian Airlines at the time
of tuking off of planes welcome the
P s on board in Hindi and English ;

imported as well as indigenous equip t/
in.truments costing abrut Rs. 10,00 lakhs
lying unused at the end of August, 1969.

ic) and (d). A statement giving  the
broad reasons for oon-utilisation of fnstru-
ments/squipmenl in the WNational Labora-
toriesflnstitu'es is attached. In view of the
position explained therein, the question of
fixing responsibility in the matter does not
arise.

Starement

Reasons for non-utilisation of instru-
ments/equipment broadly ate :

1. Some of the equipment was obtained
for a specific project/problem and is expected

(b) whether it is also a fact that the
Hindi pronunciation in most cases is so
twisted and wrong that it is disgusting and
abhorriog to the passengers : and

(c) if o, the steps being proposed to be
taken to improve the position 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a} Yes, Sir.

(bl and (c). Instructions have been
issued by Indian Airlines to ensure that
Hindi announcements are made without a
distrorted accent.  Announcers from All
India Radio are imparting training in makiog
anoounoements both in Hindi and English,
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Chief cabin attendants also take corrective
measures whenever necessary.

Development of International Airports
in India for Jumbo Jets
84%, SHRI BENI SHANKER
SHARMA :
SHRI J, H. PATEL :
SHRI S. R. DAMANI :
SHRI BISWANARAYAN
SHASTRI :
SHRI S. C. SAMANTA :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether India's four International
Airports are fit to receive Jumbo Jets ;

(b) if not, the steps taken so far to
remove the inadequacies ;

(¢) the progress made in this regard and
by what time they will be fit to receive the
Jumbo Jets ; and

(d) the number of Jumbo Jets to be
purchased and the total cost involved ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). While our International Airports
are even now in a position to receive Boeing
747 aircraft, certain additional facilities are
being provided to meet the requirements
more adequatsly. Government approval has
een accorded to works relating to interim
modifications to the existing terminal
buildings as per recommendations of the
International Airports Committee, at an
estimated cost of Rs. 2.71 crores, and
sanction has also been given for development
works amounting to Rs. 4.27 crores relating
mostly to runways, taxiways and aprons as
per recommendation of the above mentioned
Committee.

(d) Three have been ordered at an
estimated cost of Rs. 75 crores,
Political Muorders in West Beogal
849. SHRI P. GOPALAN :
~ SHRI GANESH GHOSH ;
SHRI P. RAMAMURTI :
SHRI JYOTIRMOY BASU :
SHRI MAHINDRA MAJHI :
SHRI R. R. SINGH DEO :
SHRI MEETHA LAL MEENA :

PHALGUNA 8, 1891 (54K4)

Written Answers ]

SHRI G C NAIK :
SHRI C. MUTHUSAMI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to the criticism made by the
West Bengal Deputy Chief Minister with
regard to his reply to a question in the last
Lok Sabha session on the political murders
in West Bengal ;

(b) if s0, the reaction of Government
thereto ;

(c) whether it is a fact that Government
made that statement on the basis of the
information collected by the Centre’s own
agencies ; and

(d) if so, whether it is fact that it
amounts to an interference in the affairs of
the State Goverminent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
The Deputy Chief Minister of West Bengal
wrote to the Home Minister referring to the
answer given to the Lok Sabha Starred
Question No. 432, dated December 5, 1969
and argued that in such matters, relating to
the maintenance of law and order, questions
could be answered only by the State
Government. He observed that in giving
answcr to the Lok Sabha question on the
basis of the information of their own
agencies, the Central Government had
committed “‘unwarranted and unjustified
mterfereace” in the affairs of the State
Government. In his reply the Union Home
Minister explained that when the Lok Sabha
Starred Question No. -32 was answered on
December 5, 1¥6%, no report from the State
Government had been received.

Once a question is admitted by the
Speaker, the Goveroment have to answer
it and have to furnish such information as
may be available. As a normal practice,
replies to questions relatiog to law and
order, are given on the material furnished
by the State Governments. In the circum-
tances of this case, however, the reply to
the question could have been given only on
information reccived by the Central Govern-
ment from their agercies and this was
clearly indicated in the answer. The Deputy
Chief Minister was not right in regardidg
the answer (0 the question as comsiiluling
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any interference by the Central Government
in the affairs of the State Government.

Reinstatement of Central Government
Employees

850. SHRI MADHU LIMAYE:
SHRT RAMAVATAR SHASTRI :
SHRI P. POPALAN :
SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI SHRI CHAND GOYAL :
SHRI BHAGABAN DAS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Central Government
employees (other than Defence and Railways)
who are facing charges in connection with
the 14th September, 1968 strike in different
courts in the country ;

(b) the number of such employees who
have not been reinstated as yet or against
whom suspension orders have not been
revoked ;

(c) the number of employees in whose
case there has been break in service, with-
holding of prc ion or i ts or any
other disciplinary action ;

{d) the pames of the Govarnment

employees’ unions whose recognition has
mot been restored ;
(e) whether Government propose to

cancel these proceedings, wilhdraw the court
cases and completely restore the srarus quo
ante ; and

(f) if not, the reasons for continuing this
vindictive policy 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 3308,

(b) 167.

(b) About 2,90,000 employees have
suffered a break in their services. Informa-
tion regarding withholding of promotion or
increments and regarding other disciplinary
action is being collected, and will be laid on
the Table of the Sabha,

{d) Government have decided to grant
recognition 1o the employees’ unions which
had been de-recognised due to their
participation in the last strike. Information
about the unions which lave not yet got
recognilion from the Ministries/Depariments
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concerned will be collected and laid on the
Table of the House

() and (f). There is no proposal to
cancel any Departmental proceedings, with-
draw the court cases and completely restore
the siarus guo ante. The action taken against
the concerned employees was dus to their
own irresponsible conduct in participating
in an illegal strike. Nevertheless, as a
measure of leniendy, Government have
already announced, from time to time
various relaxations in the action initially
taken agoinst them.

Braio-Drain

851. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

fa) whether Government are aware of
the problem of brain-drain as a result of
which many technicians and scientists have
left the country to work abroad ;

Ibj whether apart from material benefits,
lack of congenial working conditions,
opportunities and encouragement by Govern-
ment are factors that cause this brain-drain :
and

(c) if so, the steps which Government
propose to take to bring back at least some
of these scientists, techpicians  and
engineers?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) Yes, Sir.

(b) and (c). No, Sir. Some of the steps
which have been taken to facilitate the
return of Indian Scientists from abroad and
to encourage Scientists to work and stay
in the country are given in the Statement
attached.

Statement

(A) The following steps have been taken
to facilitate return of scientific and technical
personnel to India :—

(i) Creation of a Scientists’ Pool to
provide for temporary placement
of well-qualified Indian scientists
and technologists returning from
ahroad.

(i) Creation of supernumerary posts
in approved scientific institutions
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to which temporary appointments
can be made quickly from among
the scientists worsing and
studying abroad.

(iii) The Union Public Service Com-

liv)

(v

(B) Some
improve employment

-

mission and most of the State
Public  Service Commissions
have agreed to treat Indian
scientists and technologists whose
particulars appear in National
Register as ‘Perscnal Contact’
candidates for all posts adver-
tised by them. The Union
Public Service Commission have
also made arrangements for
interviewing Indian scientists
and techoologists abroad for
posts in India.

Maintenance of a Special Section
of the National Register of
Scientific and Technical Personoel
for eorolment of Indian scien-
tists and technologists abroad
and for the circulation of their
names to all Ministries, Depart-
ments of the Government of
India, State Governments, Union
and State Public Service Com-
missions, Universities; Public
Sector Industries and large
private sector esiablishments.
The names of such personnel
are published in the monthly
Technical Manpower Bullstin
(CSIR) which is distributed free
to about 3000 organisations all
over India.

Provision for payment of travel
grant to scientists, who, on their
selection for appointment in
research institutions in India,
underiake to serve those institu-
tions for a minimum period of
three years.

of the measures taken to
opportunities for

scientists and engineers are given below :—

(1) Scientists are

given  merit
promotion and advance incre-
ments under the Merit Promotion
Scheme.

(2) Merit of scientists from senior

Scientific Assistant onwards to
the level of Scientist ‘C'
{Rs, 700-1250) is assesscd once in
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3)

(4} Grant-in-aid to

(5) As a result of the

(6)

(]

8)
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five years for promotion to the
next higher post.

Fellowships are provided in the
National Laboratories/Institutes
aod outside r.search institutions
and Universiti®s to encourage
scientific talent in the country.

Scientists to
carry out research.

assessment of
Fourth  Plan dzvelopmental
needs of the universities, the
University Grants Commission
{UGC) has agreed to provide
assistance for the creation of
senior staff positions in various
specialities/university depart-
ments, Provision has also been
made for further development of
laboratory and other facilities
including the purchase of specia«
lised equipn.ent. Opportunities
are thus be:ng made available
for advanced work/research in
various fields for scholars and
scientists having the reguisite
qualifications.

The U.G.C. has been providing
special assistance to carefully
selected university/university
departments (o  function as
Centres of Advanced Study in
specific fields. The aim is to
provide suiiible conditions and
facilities for advanced studies
and research, and to attract
competent personnel for wotk
at the Centres.

The UG.C. has also brought
about improvement in the salary
scales of teachers of universities
and colleges which are expected
to attract and retain the services
of highly qualified people.

The U.G.C. has all along
emphas’sed the importance of
attracting a reasonable propor-
tion of our men and women of
high intellectual ability to the
teaching profession. Besides
improving the salary scales of
teachers in the Universities and
colleges, efforts have been made
to provide essential amenities
and incentives fos the tcaching
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profession. Financial assistance
is being provided for research
and learned work, exchange of
teachers, travel grants for wisit-
ing centres of research in
advanced study in the country
and for attending international
conferences abroad, construction
of staff quarters and Teachers’
hostels etc,

Corruption Charges Against Airlines
Officer on Loan to Nigerla

852. SHRI MADHU LIMAYE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the letter
written by a Member of Parliament on the
29th November, 1969 about an Indian Air-
lines Officer loaned to Nigeria who was
involved in corruption charges and state :

(a) the point on which clarification was
sought by the Member ; and

(b) the explanation of Government in
this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The Hon'ble Member himself had written
to me on the 27th November, 1969 (not 29th
November) raisiog the following points :—

(i) whether the relevant records
about the activities of this
officers (Shri O, P. Kapur) in
Nigeria were before the Indian
Airlines Administration when
the decision to promote him was
taken ?

(ii) Who was the officer/were the
officers responsible for this
promotion ?

Whether any action had been
taken against the officer/officers
who promoted Mr. O. P. Kapur
despite the ~ adverse reports
against him by the Nigerian
Commission 7 If not, why no
action has been taken ?

(iv) Whether the letter terminating
the services of Mr. O. P. Kapur
has mentioned the grounds for
this 7 If not, why this soft-pedill-
ing of corruption on the part of
the Indian Airlines Corporation ?

(i)
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(b) On the 18th Deccmber 1969, 1 sent
the Hon’ble Member a reply stating :—

(i) The Indian Airlines had no
adverse information about Shri
0. P, Kapur when it was decided
to promote him in March, 1967.

(ii) He was selected for promotion
by a Recruitment Board of
Indian Airlines and his appoint-
ment was thereafter approved by
the Chairman.

(iif) Shri Kapur's services were
terminated under the Corpora-
tion’s Service Rule 13, according
to which the services of an
employee are terminable on 30
days’ notice on either side or
basic pay in lieu thereof.

The Points mentioned in the Hon'ble
Member's letter ot the 27th November, 1969
were also raised by him in the form of an
unstarred question No. 4720, which was
answered on the 19th December, 1969,

Setting up of Four Regional Institutes of
Languages
853, SHRI K. M. MADHUKAR :
SHRI INDRAJIT GUPTA :
SHRI ESWARA REDDY :
SHRI SARJOO PANDEY :

Will the Minisier of EDUCATION AND
YOUTH SERVICES be pleased to state :

- (a) whether it is a fact that Government
propose to set up four Regional Institutes
of Languages ;

(b) whether
multi-lingual ; and

(c) if so, the details thereof ?

these Institutes will be

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) to (c). Regiomal Language
Centres to train teachers for the teaching of
Indian Languages at the school level.

It bas been decided to establish four
regional language teaching centres to be
located at Bhubaneswar, Mysore, Poona and
Patiala in phased manner. To begin with
the Centres at Bhubaneswar and Mysore
will start functioning shortly.

2, The main functions of these centres
initially will be to train secondary school
Hindi teachers in Hindi areas in non-Hindi
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languages but provision will also be made
for non-Hindi language teachers to learn
languages other than their mother tongue,
The teaching of ihe languages will be at
comprehension levsl and the new technique
of learning the language through language
laboratory methods will also be utilised.
These teachers, after an initial training for a
period of nine monihs are reguired, on
return to their schools, to arrange teaching
of such languages to the school children in
the schools in which they are working.

3. The Government of India will pay
for their entire cost of training. Further,
they will pay a sum of Rs. 75/- per month
10 these teachers during the period of train-
ing and also guarantee two advance incre-
ments to be paid by the Government of
India for a period of five years provided
the teachers on their return to the schools
arrange to continue teaching of the language
they have leirnt at these centres.

4. At Bhubaneswar Centre [facilities
will be a for tzaching of Bengali,
Assamese and Oriya and at Mysore ceotre,
provision will be mads for teaching of
southern Indian languages.

rathl

Scheme for rapid expansion of Pablic
Transport in Cities

SHRI K. M. MADHUKAR :

SHRI JAGESHWAR YADAV :

SHRI CHANDRA SEKHAR
SINGH :

SHRI BHOGENDRA JHA :

SHRI J. M. BISWAS :

Will the Minister of SHIPPING -AND
TRANSPORT be pleased to state :

(a) whether there is any scheme for the
rapid expansion of public transport in cities
and towns ; and

{b) if so, the d=tails of the scheme ?

. 854,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : t(a) and (b). Yes. The
Metropolitan Transport Team of the Planning
Co ission in collaboration with the con-
cerned Stale Gowernments is carrying out
surveys and s'udies for suggesting suilable
mass transporation system in the cities of
Calcutta, Bombay, Madras and Delhi.
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Effect on Profit made by Indian Airlines
due to ‘P’ Form Restriclions

SHRI K. M. MADHUKAR :
SHRI VASUDEVAN NAIR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines made a profit of Rs. 4 orores during
1968-19 ;

(b) whether it has been brought to the
notice of Government that the profit would
have been much higher, provided Government
had decided to relax ‘P’ form restrictions ;
and

(c) if so, what is the policy of Govera-
ment regarding the contiouance of the ‘P’
form restrictions ?

855.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) During 1968-69, the net profit earned by
Indian Airlines after interest payments, was
Rs. 1.6% crores.

(b) Mo such reference has been made to
this Ministry, but an relaxation in ‘P* Form
restrictions would have the effect of increas-
ing the mo of p gers to neighbour-
ing countries y;z, Afghanistan, Burma, Ceylon
and Nepal, to which Indian Airlines operate.

(¢) Certain relaxations in the ‘P* Form
restrictions have been announced by Govern-
ment in a Press Note dated 13th February,
1970.

West Beogal Chiel Minister's Statement
Regardiog Law and Order Sitoation
in the State

SHRI SAMAR GUHA :

SHRI S. R. DAMANI :

SHRI HIMATSINGKA :

SHRI PRAKASH VIR SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
bas been drawn to the statement of the
West Bengal Chief Minister in which be
called the Government of the State as
‘uncivilised and barbarous’ ;

(b) whether he d the G ist
Party (Marxist) of utilising the Government

816,
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machinery for indulging in violent activities
like killing, looting, arson, molestation of
women, forcible seizurc of land, amassing
party fund by looting of paddy, setting up
of people’s court and organising armed
volunteers for enforcing party hegemony
upon the life and administration of the
State ;

(c) whether he described the situation
in West Bengal as leading to administiative
break-down ; and

(d) if so, the constitutional implications
of- such statements and the reaction of
Government in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (d). Facts
are being ascertained from the State
Government.

Spy-Ring in Chandigarh

857. SHRI SAMAR GUHA :
: SHRI P. C. ADICHAN :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI RAM KISHAN GUPTA :
SHRI YAMUNA PRASAD

MANDAL :
SHRI NARAYANAN :
SHRI MANIBHAI J. PATEL :
SHRI OM PRAKASH TYAGI :
SHRI HIMATSINGKA :
SHRIMATI SAVITRI SHYAM :
SHRI DHANDAPANI :
DR. SUSHILA NAYAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :

SHRI Y. A. PRASAD :
SHRI R. R. SINGH DEO :
SHRI RAMCHANDRA

VEERAPPA :

SHRI HUXAM CHAND

KACHWAL :

SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether investigation has been com-
pleted in regard to the Pakistani spy-ring
hauled up at Chandigarh ;

(b} if so, the details about the nature
and activities of the spy-ring ;

(c) whether some foreign personnel have
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been found to have complicity with the
activities of the Pak spy-ring ; and

{d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHaRAN SHUKLA): (a) No,
Sir,

(b) Does not arise.

(c) and (d). Two Pakistani nationals
have been arrested in this connection, Since
investigations are in progress, it will not be
desirable to disclose further details at this
stage.

Renaming of dmnd Trock Road as
Netaji Grand Trunk Road

858, SHRI SAMAR GUHA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that by raising
the slogan ‘Delhi Chalo’ Netaji Subhas
Chandra Bose intended to lead his Azad
Hindi Liberation compaign along the 1
highway known as Grand Trunk Road
towards Delhi ; and

(b) if so, whether in honour of the
“‘greatest revolutionary of India’’ as Netaji
was acclaimed by the former Prime Minister
of India, the late Shri Lal Bahadur Shastri
and as a commemoration of the role played
by the martyrs of the Azad Hind Fauj, the
Grand Trunk Road is proposed to be
renamed as ‘Netaji Grand Trunk Road’ ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) . (a) Government have no
ioformation.

(b) Does not arise.

feren weqrat & Afaw fen ¥av

859. sft witsr swrar eavt : aav faven
g7 gaw Jar moA Fg T9W € FO
EECRE S

(®) 7 faaifasil & afor w1 Fafa
T Y gfer & gvwm< Prar Gearsi &

dfgs fresnr 23X &Y sragwar Hega
wal § '
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(m) afz gt, @t oo geaeg § Ffig
AT & ey AT A R @wg
sregTe frar & ;

(a) fr-fem wodl & & & gwre
wtEre fed # otw o femfraa sear
orEy &7 fem &

(%) z7 gwal w1 g2l fpm gt ax
e ot 2

(¥) -~oaq gwa o usal 7 w@-
1T 78 fFa §; Wik

() af: szx 7 3 g0 @y § 39
adf faar 2, Y 9u% agr srew 87

foren @ar gaw far @ (310 Ao
%o are @e TA) : (W) T ab

(®) & (7). =g Faemrdy wfaand
® ¥ oW AN A1 2 1 9] 79 Fawa
% o gfafesg Afr dare 537 ¥ siw
q, =t sitwwrw &1 gegaa ¥ W@ AT
w17 7 faenn & Fafwer 2l & fag sg-
g fawa & grasy ¥ 3t fawifal &30
¥ fod ox gfafa 1959 & fagew &Y 41
gfafy 1 fudld vsg @HA 5 919 9-
& fagrerg ~a7 wiatags o @7 39 @
o€ ot | TS ITFIA ¥ ured IWA &I
faor gur gza gv Tar mAT & 0 [wewr-
wg ¥ var mm ¥y e L T-263)/
70]

aeq s w1 wfgemai w v
dfaw afiewm

860. =it %o o dfwer : Fuv Y-
wd W 37 qaE & BN FGT F

(%) #ar @zFrz wew wAW F Iy
fast & afgmiai # affad s & dfFw
sfergo &% £t giwar ox faam #7 @
&

(=) ofz gf, ot s fasf & am

e
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(m) afg 75, & % 91w &

(%) =71 wfgemei & oy @f= af-
aw 7 ey weat § afrard s faan
agr #, afz g, aY 97 Tsdl & AW w@v
g M

(%) afz gesre & o=@ Teai A
atfa weg 3w ¥ afearsi & Frr dfaw
sfagm wfrard 78F fear &, 9t w7 -
#1% %1 fa=re wa 9 wfqard s 51 27

g &1 gearEa § wew Aed (st
foer a<m g#w) © (%) Yar 1§ weAr
FET g & fagrudg a5 &

(=) wYT (7). "¥F aE 9FAT

(%) w9 voat § afgam) ¥ fod
1 afvard §fas sferr sy 74 fa
LI

(%) = A g3ar

weq sdw # gk wu¥ wre garf afzzai

861. =Y wo ¥ ffw: aa7 qdaw
aw wifAs IyewA a gg qAE &Y
FaT w o fF

(%) gsq i@ ¥ g feaw gad-
g% wir gard ofgai & AT SAA §
fraar garé wgh oY gard afga¥ & ga
frmar w &

(@) ¥ar %1 FWtT qgs qui &
w0 ¥ g7 fFdt w7 waisq & fau @
&7 F1E JEi1T &

() #ar adma gart weE #@1 W
gfes gfamd 23 dtt a4 faeare 5@
w1 ®1§ gET 3; W7

(=) afzgi, oy sasr sataaar ?

gy aar whfre qyEaR v (Ao
wai fag) (%) : 757 w3g ¥ AR famaq
fawmn & gitw 9 gard wwd # 1 gfews
gavAreg A% & i, wafg A,
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TR Aay guwrd, # 4 @ wggfaa
gard ofrwifag 2 v 31 @ =fa-
fa, ffean coTmrew sarfea g
axd & fa¥r off s 8 = W@ i
it fF arg Jar & fagam & 2 g@ wsw
& 17 Y7 gard wedfgar ofzai § o
fE asa g% AN wsy gTwT qar faf
arsde aifeat & fag=m 3 2

(m) oY, adf | #fena ogesrgem w5
9% famrT 33 ¥ gfg O @ A A
fama ¥ & Azr s e 2

(7) o1 (u). FgE & oF adfas
g7 & fanbm &% ¥ wewg faaArn-
w7 E)

wew g3 ¥ qize ol v faww

862. «t o w- HAfvq : 31 odew
awr wifaw qyvmr ooft 7z @A A
g7 T fF

(%) @Yt geuadia dtsar ¥ Osg
w2y ¥ frad ades F+51 71 fawg 937
FI9EAE & Y7 LT F ¥ FH faEw
graa=dt grearaY w7 st AAT 8

(&) warm 37 & fasrg ox W
fraft aqufy @ A7 Fragma §; WX

(7} = garwa & fAu AT GET
grar feas gavify 33 @ wedrg 27

wea gor wafis wEs.oA W
(®re ®qf faz) : (7)) & (w). Wew WA
¥ ¥+t gesre gret fEd) AY o= ¥
¥ P A A aymar wd d g feg
It doagfs oYs=1 ¥ &7 SA€r AY-
A # adza gfg.m) & fawm w@
&I geArd 2 oY 3q wgtad F fuw S
ara w7 &Y na ofy S adt & o
f-g=) 3gas qim 8 3.70 M@ U7 F
waT ¥ ogEay & ftaew ¥ faw
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Frzat WYX AT-ATT TAN-EH AT Aravy
# & gfdl & famfa Y @ dvwar 20
% wfafes wrea ¥ @tz €9 aifay
¥ arargra & faww &7 AT ¥ weda
g€y § o7 7 sygeqr DT 50 gTHt
IH T FPIA FT AT FH F AT
qEE 1

s1eg § macan, awqr adtn = foey
Wi ¥ foren w7 gaw

863. =t wiswT qtxx : Tar foen
aar gae ¥ W gz @ A FA
s w2

(%) 2w & ave<ar & sfoaaar s
2 G\t 79 7 quadiy AwAEl § oW
sfasmer # frat gfg gf & ok

(=) #ar Yt quadfg ayomr #
gy W7 fage aoaf F famr gae w5y
1% falq Qrgar qfemfaa £ a4t 2, At
gfg gt, ot Iq%r saYTr aqr &7

farert aar gaw dur w6 (30 Ao
%o wrTe @o waA): (%) @war
wfrsaar, ArAIAAT-aTT IueeE AE & )
gisTar ¥ wfawaar ¥ grafeg wiwg
faw saifgs wawmar % gag & 0%
fra B o &1 1951 51T 196! &
areafas wiFd =1 1969 F wamfAg
qisg 37 AFTE ¢

ag areTar &1 wfamaar
1951 17 afama
(srrrramaT)

1961 24 afrer
(srTaar)

1969 33 wfaara
(mgmifaT)

(w) st = fred a# & faary
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¥ qarT ¥ fod, 18 fade F5flg dvwar
AEY 2 1 fareq qraror gwa farerr ®Y graAr
¥ mdlw, @ 1956 ¥ gE & ad 41,
g & fafasy wri & 14 arllq deqra
FHFLWE | T wearal F, qrAnm
g3 ¥ fa qreafas e37 & a7 9w
ey &t saaear &

farerr oF TSy faga § ot uew
W & g st fagd S @
Wis mawwsael o falw s 33
£Y Ferrg &Y w7

Wty gl grer fadei A e fadsh
At qATT MTE ¥ qeq W Ay D
forsr w7 vy

864. w1t wiwwr araw : Fa7 favey
a4t gaw JFr HF 2g Tqn w1 Fqr
war f

(%) fea gwre &) faear s #@
& fod wiedra gra¥ #1 fadsr Jsr orar
g Ul fea-fea & & feed-fead g
g% g7 At faver ooy FT I E; o

(=) #ar faelt @ra it W #
fgerr so7 s @ § ol afz gl ar &
foq sw1T #Y fasrarea w7 @ §, ¥
fra-frm 2w & § o< 0% g foad g
g &7

fen awr guw & AeAeg § 3w-
ot (sfmat oy wage fag) -
(%) fa=1 qaT gas ¥ar FeAET T GA-
gfe g1 fawmra, gaifaad), Faavana,
wfefan, fy, =fvq sard, maafoan
aar gurs fama # IOeEnas 91T -
T WY HqaT HIKAA F fA¥ w7 Ay
@ faf g9 & femes sfaga &
fag fafum gragfa dyoarai & sdla
wredg ufsgst w1 fadw waar @ o
grgfa sgat gru d=fwa gragfa Q-
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st ¥ gflq 1-1-1970 51 fabya 25y
¥ wequa afggq arF @y sty faan-
fadl &t dar 1064 2| faenfaa a1
-1 satar fagvay 1 & fagr qa7 @ ot
|aT 92F qT T@r 1qr g1 [wearam §
e war 1 ey wear L T-2640/70]

(@) grezafewar & &7 # qor falan
F g7 VY WA 14T F S glee ¥
wrTg grare, mAfqargy. fama, -
aq, AT que fawma, W
g, wew faan, sfe afefes, og
fafaear fasm, afaa st ot faes-
Ferhl # wegad, wEde, sfawy
faq fazai & wfgsi €1 grglaai
gfugragfeaal saT &t & 1-1-1970
+ wegga, sfgww o Ty Fade
frenfuat ¥ @ear g0s &1 faafaal
& dmare suvar fagaor 11 & fro
¢ ) gwrges 9T w@r A4r g 1 [wearEw
# verrmar ¢ e gear L T-2640/70]

gawi & fag gfaa

865, it wigax araa : 741 famr
a91 gaw Rar gy gg AW A FA
w3 fw :

(%) wa% dwrag QT AT AT G9-
aufa Qr=arat & A, AFAEE, g6l
F1 feg gFz & glamg & 7% ;

(@) sar ard daadiz Qwar &
gax gt ¥ fr 1 Fdww wifas
frar @ w@r 2, afg g, @ Iasr &
YaT A 3;

‘) AT At daawiy ArwAr ®
ardter 1T fogd &1 & gas Jael Fv
1T & #1§ falw weqig 2; Wi

19) afg g, @Y gasr sty qar 37

form @ar gas {ar v (T0e Ao
%o WL o Tw) : (%) A (7). faazg
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|91 929 qT W@t w@ B [waEm @
e wan ) A gear L T -2641/70]

et deamei & SgET wY T WO
dadt fraw

866. =t wisax Iy : w41 T
Aqr gaw Fw wAY g @ F FA
w1 fF:

(%) 37% darerg 3 Fgsrr gemmsd)
N wIEA WY grafes A
fran T § o 13 A duadf
oAt § ¥ swers F fafwer e
el &1 S0l AR wgEA ¥ ev
feast afe & adt;

(®) saz s¥w AN gafas fawr
fearel 1 9 qF WA B FA HAAT
wfer €t af;

(m) =) g9adfE QEAr & wawa
faar darmt R wqRE 3§ § aafaa
1% fadiy w14%a aanar agr §;

() afz gf, oy st @@ Tar ,

(%) 7ar YY) guadfa drqar # 7€
falwr swara @ faas sads st st
fogg &= ¥ fuwar gegrsy 901 CEGICH
fear sngy ; =it

(¥) afz i, aY 3a®r sy gar 22

faen aer gas FJr s (300 4o
&o W7 o @) : (%) BT (@), FA-
faa g=ar, fogd 15 aut & gud afs-
awl & rF7 Y St @ e ¥t gEar
¥ AUz ¥ A1 9a, gu A1 AW Ay

&1, F2 9ica 213 A1y afears & wgew
T g

() =Yz (5). <Yfr Gy Fyemr
¥ faen geandl 1 mgE 33 & fao
ag1 @1 @wag wraffaa & o1 @ §
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gaF @it ¥ o asfag ferar 3 §
oY {uT g2 9¢ @ f&¥ srE

(¥) s (3). "t &sF o
fagg sl ¥ fomr @i Y g2
23 & fg N geadfa @A § wrf
falre #=hg ayaar @) &9 feT A,
1956 ¥ wrxew & ot g 3= fowr
Frear ¥ geana, 2w F FafieT wo &
14 g deqr w14 FT 12§\ Y dea
mHty gawl f1 areafas @ T oAm
=7 fer gard s &

faer uw Ton fauw 2 ot wea
T Y grAvm qgr frgE A s
dfys smasasarsl 1T faig o 33 &

aeTg &Yy ¢
Burniog of National Flag

867. SHRI N. SHIVAPPA :

SHRI A. SREEDHARAN :
SHRI G. Y. KRISHAN :

SHRI R. R. SINGH DEO :
SHRI Y. A. PRASAD :

SHRI OM PRAKASH TYAGI :
SHRI JANESHWAR MISRA :
SHRI ARJUN SINGH

BHADORIA :

SHRI HUKAM CHAND

KACHWALI :

SHRI RAM GOPAL

SHALWALE :

SHRI YASWANT SINGH

KUSHWAH :

SHRI RAMCHANDRA

VEERAPPA :

SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the National
Flag was burnt and some other articles were
damaged during the Akali demonstration in
Amritsar on the 26th January, 1970 ;

(d) whether his Ministry has also receiv-
ed complaints regarding disrespect shown to
the National Flag during the Republic Day
Celebrations and, if so, by whom and in
which States these incidents occurred ; and

lc) if so, the action taken by Govern-
ment in this respect ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Accordiog to
information furnished by the State Govern-
ment, Congress flag and not the National
Flag was removed but not burnt at Amritsar
on 26th January, 1970 Some personal
belongings of a Congress worker were also
reported to have been damaged. A case
under Section 379/427 I. P, C, has been
registered.

(b) and {c). No complaints regarding
disrespect shown to the National Flag during
the Republic Day Celebrations were received
except from Punjab. The Punjab Govern-
ment have reported that the National Flags
were pulled down at some places in the
State but were soon after restored. At two
places, cases were registered under Section
379 1. P. C. which are under investigation.

Attacks by Pakistani Border Police on
Indian Border Security Force in
Goalpara District (Assam)

868. SHRI N. SHIVAPPA :
SHRI R. R. SINGH DEO :
SHRI H. AIMAL KHAN :
SHRI PILOO MODY :
SHRI C. C. DESAI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there have
been several attacks in the recent past by
the Pakistani Border Police on the Indian
Border Security Force in Goalpara District
of Assam ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
During the period from August, 1969 to
November, 1969 there were 4 border inci-
dents involving the personnel of the East
Pakistan Rifles. A joint meeting was held
between the Sector Commanders on both
sides and the position in the Goalpara border
has improved thereafter,

Movementof B. S. F. and C. R. P.
in Punjab

869. SHRI N, SHIVAPPA :
SHRI R. R. SINGH DEO :
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SHRI JYOTIRMOY BASU :

SHRI H, AJMAL KHAN :

SHRI C. C. DESAI :

SHRI ARJUN SINGH
BHADORIA :

SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact thar the Punjab
Chief Minister, in his recent statement, took
serious pti to the ement of the
Border Security Force and Central Reserve
Police in certain areas of Punjab ; and

(b) if so, reaction of the Governmeat of
India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The attention of the Central Govern-
ment has been drawn to certain press reports
about a statement made by the Chief
Minister, Punjab, that some contingents of
the Border Security Force and the Central
Reserve Police were moved by the Central
Government without any request from the
State Government. The Central Govern-
ment keep at and move from time to time
units of the CRP and BSF to convenient
locations so as to be in a position to go to the
aid of the civil authonty with mlmmum loss
of time. A nting: of the
Central Reserve Pohne and the Border
Security Force were stationed at suitable
centres in Punjab and Haryana from where
rail and road facilities for quick movement
were available. The Central Government
do not think that any reasonable exception
could be taken to these depositions.

famf & anwsifaw @

=t TRTAAIT qest
st arg @ fag watfea :
it afvgara :
= 3T 8 -
st Tae Fag et «
=it %o Wo fag 3w :
T qg-emd WAt gz TN w FO
w3 fis:
() smag as g fegg fia o

870.
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faerf & arwarfos &0 § go sdard
MY

(=) afz gi. @Y feam safw At ma
¥ ot gad Far A9 § ¢

() mzwmfas &6f & qar Foor 4
W GIFIT A gt 0% FW OICATHF
FTEAE F Y

(%) smr gewrT 7 &0 ¥ wwrfag
safaqdl & grar qar gAate ¥ fag g
sraear it 3 ; WX

(%) afz g, A wasr s
g7

9g-% sAeg § vea WA (s
frar wwm gww) - (7) ¥ (¥). Twsw
gUHIT & giea gEar ¥ wgare faend
T F ataw A% dwrw # fael & an
¥ waeargl F afwraeasy 26 w94,
1970 =t fy=rg sema @mw & gdg
dfear stz fenar afas & &m gar
giw safewd? & wea 1 gar & ofee
gaa dnrged &A1 # ogE) Al feafs
wrg & frar 1 z7% sfwar sfgar # ara
144 3 =@ 0% WiAW ¥ GgEIOr
# af ) qify aMd ww gwm SN o§
fasare &7 & a9 § fag  sifasifeal
g yga safeaal ¥ qres fwar
wWEH e, w18 affg gz ag géh
fafarsz qonst & faw 43 safw firoam
fod o | weATal § W 0y sgfeaEl ¥
A WR W @R gra fwy o
ggaar ITET & ARk & aw migs Y
WWE
fawrre 1968 Wit gya™ & w@aw ¥ g9

Uy AYEl O gEEAT wHE WA

871. st TIWEA TTeNt : §4T U@-
wid W+t gg @y w7 Far 5 v

(%) war &g ORI & ST
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&1 19 fgavas, 1967 M AT & q49
# gy dag qeedi o yFEAr AAAaT A
AT E

(=) afz gi, @t <A 9% gEedl &
arg waT #

(7) Far gTHTT w1 9% fasg =9
W} gEedl # awg wy w7 fa ¥
it

(%) at: a#f, & z@® «av FIW
g7

yg-wTd W ¥ sy WA (st
faer aww gw) ;. (F) 4T (F), 22
qavae, 1968 w1 Siwgwr ¥ warvifea
T geir 1826  gac & Y af gEAr
# W7 smA wifes fEar AT )
T N3 gIEIT A faedt gwEA @
ST G0 F wgEIT 443 Agedl & freg
gad amrdl § ) Ageg § 5@ gwv
A€ gagar s 74 20 faare ok
qfgew Fma geewEl 3 at # adwra
feafq &t gar fwar ar war 2

() aar (7). Fea aeare sararant
§ 99 @ U@ gEeAl # afed qA F
fag wor awwrdd S gag 78 9

Ay & fase afien oot
wT qdEw % & =9 A faww

872. st TwIAAIT Qe : FAY
qdzw awm @EfAF ITE A+ ag qq
®1 F97 &3 fF

(%) #arag 5= & e fagre & aar
A & 390 &@1X 9T fewq umfosr
w# s sfag @ifas it Prafas
LIl

(@) sar g ¥ a5 & f& gaa
wfafz &1 gcorm ad 1919 & da9 &
mafeqe # foar mar ar;

(M) Frag @t g & f5 sifas
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wraAl ¥ dftT g s vdT a9 guen
2w = o} AT § FrAY arA gFF €A
& ara1 FI §

(a) &Y sg7 fazx gewT w1 @Aq
fawmr 337 qzidY aY A fr odzw Few
2, 3TT aY w2 ar ST A
@,

(%) afz gi A 3.1 97717 1 fqae
I3q agrEt gY T FIF GYT IgET Q2T
F7 ¥ wq § fasra A w7 & ; A1

(3) afy 73, & ga% agrsm § 7

qdza a3 wéfae Fgeaa W (2o
su feg) : () & (v). &, g Tw-
famr oda vw sifas ageg &1 A 2
AT T § g A iy dvfarht agi
i § 1 gAET geag fafeed mafegdd ¥
T gar 2

(F) & (=). wisa gvFIz @ s
gIAr & mgarr g afasl & qwan
uF ey oz qfw aq %1 wafy ¥ fag
feit 7% &« g3 agf Y wafe e
gaied g1 i ¥ o Tsr g A
faaig fear @ fr wfaar adg & fag
T 9gi ¥ nafy ad) q@rs ari sRoA
T qg Y 2y wgh

Hifga argat *7 sgaewar gix o
amfararst & srom, F=A7 qaiw 9@

T ¥T 9dzA-taT F w7 § faww 7@
7 feafa o agdi 3

Earning of Profit by Hotels in Public
Sector

873, SHRI RAMAVATAR SHASTRI:

SHRI DHIRESWAR KALITA :

SHRI BHOGENDRA JHA :

DR. RANEN SEN :

SHRI YOGENDRA SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the hotels
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in the public sector are not earning profit ;
and

(b) what was the profit or loss of the
Ashoka, Janpath, Ranjit and Lodhi Hotels
during the last financial year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The financial results of the
two public sector Hotels, namely the Ashoka
Hotels Limited and the Janpath Hotels
Limited (which includes the Janpath, Lodhi
and Ranjit Hotels) for the year 1968-69 are
given below :

(Rs. in lakhs)
Ashoka Janpath
Hotels Ltd.  Hotels Ltd,
Revenue 151.20 86.70
Expenditure 139,63 98.57
Surplus (Deficit) (+) 11.57 (—) 1L.87
(+) -

Utilisation of Employees by Officers
for Private work in Andaman and
Nicobar Administration

874. SHRI BHAGABAN DAS:
SHRI GANESH GHOSH :
SHRI NAMBIAR :

SHRI K. M. ABRAHAM :

Will the Minister of HOME AFFAIRS
be pleased to state : '

(a) whether it is a fact that he has
instructed the Officers of the Andaman and
Nicobar Administration not to utilize the
employees for private work ;

(b} if so, how many cases of violation
of these instructions have come to the
notice of Government ; and

{c) the action taken sgainst the Officers
concerned and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). Twenty-three complaints
(including four anonmymous/pseudonymous
complaints) are reported to have beea
received by the Andaman and Nicobar
Administration, Out of these, 17 bave
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already been in d by that Admini:
tration and they were not substantiated. Six
complnints are still reported to be under
their investigation.

Developmont of Central Industrial
Security Force at Durgapur

87:. SHRI BHAGABAN DAS :

SHRI GANESH GHOSH :

SHRI MOHAMMAD ISMAIL :

SHRI UMANATH :

SHRI J. K. CHOUDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the West
Bengal Deputy Chief Minister has requested
the Prime Minister to consider abandonment
of deployment of the Central Industrial
Security Force at Durgapur ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Central Industrial Security
Force has been Constituted under an act of
Parliament and the introduction of the
C.ISF. in the Durgapur Plant is in
pursuance of the implementation of the Act.

Dock Project at Madras Harbour

876. SHRI B, K, MODAK :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI §. C. SAMANTA :
SHRI JYOTIRMOY BASU :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI MAYAVAN :

SHRI CHENGALRAYA NAIDU:
SHRI K. P. SINGH DEO :
SHRI HIMATSINGKA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether his attention has been
drawn to a news despatch from Madras,
published by the ‘Sraremen’ in its issue dated
the 15th January, 1970, under the title
*“Dock Project at Madras Harbour—2 million
wasted due to Central Policy” ;
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{b) if so, Government’s reaction thereto ;
and

{c) what is the actual position of the
Dock Project at Madras Harbour ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH}) : (a) Yes.

(b) and (¢). There has been delay in
the completion of the Oil deck Project due
to technical problems having cropped up. As
a result, the Madras Refinery had to incur
additional expenditure during 1969 towards
paymeat of increased freight charges involved
in the use of smaller tankers, A Special
Technical Committee, appointed by the
Madras Port Trust, with the approval of the
Government, has examined the position and
recommended various measures for solving
them. Meanwhile, facilities have now been
provided in the Outer Harbour for the
Refinery to bring in tankers with a dreft
upto 36 ft. during the fair weather season
which is for 8 months in the year, as against
a draft of 31 ft. which is available inside
the existing harbour. Further improvements
are under examination. Every effort is
being made by the Port Trust to expedite
the completion of the Project.

Burning of Nagaland Village by
Assam Policemen
877. SHRI B. K. MODAK :
SHRIMATI ILA PALCHOW-
DHURI :
SHRI K. P. SINGH DEO :
SHRI 5. C. SAMANTA :
SHRI JYOTIRMOY BASU :
SHRI B. K. DASCHOWDHURY:
SHRI TRIDIB KUMAR
CHAUDHURI :
SHRI E. K. NAYANAR :
SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it isa fact that in a telegram
sent to him on the night of the 11th
January, 1970, the Nagaland Chief Minister
alleged that on the 6th January, 1970
some Assam policemen, deployed on the
border, burnt down the Akhacato village and
looted paddy ; and
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(b) if so, the action, if any, taken by
bim on the said allegation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) The Government of India are in
touch with the State Governments of Assam
and Nagaland, with a view to reduce tension
in the area,

Fire by Army-men on Strikiog Railway
Workers at Mughal Sarai on
11-1-1970

878. SHRI B. K. MODAK :
SHRI S. C. SAMANTA :
SHRI JYOTIRMOY BASU :
SHRI DEVEN SEN :

Will the Ministcr of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that some army
men, travelling by the Howrah-Amritsar
Mail opened fire on the striking Railway
Workers at Mughal Serai during a clash
between the Police and the workers on the
night ot the 11th January, 1970 ;

{b) if so, the details of this incident ;

(c) whether any departmental inquiry
wes made and, if so, the findings thereof ;
and

(d) the action, if any, taken against
those responsible for opening fire upon the
workers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (d). Facts
are being ascertained from the Government
of Uttar Pradesh,

Police Firing in Rajasthan

879. SHRI B. K. MODAK :
SHRI S. C. SAMANTA :
SHRI JYOTIRMOY BASU :
SHRIMATI SHARDA

MUKERIEE :
SHRI HUKAM CHAND
KACHWAL :
SHRI DEVEN SEN :
SHRI R. R. SINGH DEO :
SHRI R. V. NAIK :
SHRI MAHENDRA MAJHI :
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SHRI J. MOHAMED IMAM :
SHRI D. N. DEB :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether he has received reports on
the death of one former student and Chaprasi
of a College, as a result of police firing on a
gathering of students om the 13th January,
1970, at Churu, about 150 miles from
Jaipur ;

(b) if so, the details of the incident ;

(c) whether it is a fact that people
throughout the State have described it as
*“brutal and unprovoked police firing™ ;

(d) whether it is also a fact that this was
the third police firing in Rajasthan within
one week ; and

(e} whether the Central Government
have suggested to the State Government to
make a judicial probe into these three inci-
dents of police firing within one week ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

{b) and (c). Facts are being ascertained
from the State Government.

(d) and (e). The Chief Minister of Raja-
sthan has already announced the decision _or
the State Government to institute a juidicial
inquiry into the three incidents of firing.

witw® &1 % 93 9T W FTA
¥ wHATd

880. =it =Hymg wEIq : ¥4I 13w
Y ag aard 7 O FN 5

(%) 37% ==rwg ¥ weada fafwes
faurit WY gFag wgiEal & a7 A9
aqt ¥ wiafcw wifas s & 931 €
w10 F T afgwfal 7 S
deqr fradt & ; =T

(@) qz-wxA7 ¥ 6 faarax, 1957
¥ wd-grerdt 97 gear 11-3-57 #Ale
wug n¥e F WYRIM H IAMI FAATUN
7 fFd d ¥ Tar Frw § 7
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Trwd savew § Tomw s (s
frar s guew) ;- wifaa gaaT ot
NMATEY L qUrgEd T AW 92N 9T
@ & aat

(&) gwa az & fx wgt as sora-
g & wwrgEa & fagrm &1 AgEw
frar @rg  sgi as gwa ), yamEfaE
arrsEFAHl ¥ g fagrem 1 qqeed
feor st 2 1 gwi &1 afwna grafes
Faifeal ) fafaen gw1T F1 wgaw
FUAT & T fF wrfga &7 |

afafom min & odf av ww
& Ty afawrd

881. n‘ilfta'E wary @ Far  fave
A g% FFT HAN1 gF FAE & FA
4T i

(%) 3% Axtag & weana fqaral
oY mrag srafegl ¥ o9 A eel @
wfafem mis v & off @@ 19 F9
aw  wfgwifat &, Sor-are, seq
e 2 ; 5tz
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%o ;Lo e wrE): (%) =T (|).
wifera gaar naw & AT & w6 qar
AT AT 929 97 @ & qyAy )

STTEA gae ek w1 14 § s #
fafgar fawrfat w1 A w30

882. =it wwg @iz @ ¥AT TE-F
et ag aary #Y &1 w0 s

(%) ¥ar @XFIT Y TWEA AT
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geE gru eEga  fawrfodt wr s
Far ;WX

(m) == fawmfodl s femfafa &
fau am F1FT & &1 7€ § ST I
femfafs & oftmmeass ga  feadl
g g3 ?

e weArrwa @ rew we) (et
e wxw gaw) : (F) =0, &1

(@) wfrdew famiosta 2 gfede
%Y wfqai daz gEawray # @ 7§

() w&w adi ¥3ar

farar aur gaw Jar SFEWA & WA
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#83. ® wWiwg ®um@ : v foe
aar gaw {;m wA @z F97 Y FAr
w40 f¥ :

(%) 39% w=r9g ¥ AT FA-H19
o waraemed GEIT 19 KT G

(@) v=a dearsl & oF ®ar § AR
AU F &@ Ty whawfE) & am,
9% 19 W 93 747 &; W}

(m) wadtq a6t & I9A® Fearnt
¥ ¥ gelw 7Y q¥AR WO A AYEA F
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Hipples in Delhl

884, SHRI RAM SINGH AYARWAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in Delhi
there has been an influx of hippies who
come from the United States of America and
European countries and bring large guantity
of Marijuana, which is prohibited under the
law ; and
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(b) if so, the steps taken to restrict this
menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Pre-
sumably the question refers to wvagrant
foreign nationals who do not conform to the
normally accepted standards of dress, etc.
Mo separate statistics of the arrival in India
of such persons have been kept. However,
there have been no reports to suggest that
their number has been large.

{b) Vigilance is maintained and suitable
action under the appropriate laws is taken
whenever there are signs of undesirable
activities on the part of such foreigners.

Theft of Stone and Terracotta Idols
from Museums

B85, SHRI RAM SINGH AYARWAL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a} whether it is a fact that a large num-
ber of stone and terracotta idols belonging
to ancient times have been stolen from
museums in different parts of the country
and are being sold abroad on high-prices ;
and

(b) if so, the steps taken to prevent
thefts of such articles of great historical and
cultural importance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA JAI-
PAL SINGH}) : (a) No, Sir. A few bronze
images and one stone image were, however,
stolen from the Archaeological M at
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such stolen objects are not smug-
gled out of the country.

Watch and ward staff have been
warned to be more vigilant.
Their strength has also been in-
creased.

Heads of State Departments and
Chief Mipisters have also been
addressed to take  suitable

(i)

{iif)

measures to prevent thefts of
antiquities.
(iv) A Committee of Museum Ex-

perts has been set up to con-
sider the adequacy of the security
measures and recommend such
measures as may be necessary
for safeguarding the museums.

Recommendations of Gajendragadker
Committee on Banaras Hinde
University

SHRI RAM SINGH AYARWAL :
SHRI BRIJ BHUSHAN LAL :
SHRI BANSH NARAIN
SINGH :
SHRI KANWAR LAL GUPTA :
SHR! RAM SWARUP
VIDYARTHI :
SHRI N. SHIVAPPA :
SHRI R, R. SINGH DEO :
SHRI PILOO MODY :
SHRI H. AIMAL KHAN :
SHRI C. C. DESAI :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) whether it is a fact that Managiog
Committee of the Banaras Hindu University
has not accepted some of the recommen-

886.

Nalanda and Sarnath, respectivcly, Infor-
mation regarding State museums and private

is not availabl Other than press
reports, no official information is also avail-
able to indicate that the stolen antiguities
are being sold abroad at high prices.

(b) (i) All cases of thefts of objects
from Central Government Mu-
seum and proiecited inonuments
are promptly reported to the
police authorities for investigatlon
and apprehension of the culprits.
The Export Committee and the
Custom authorities are also
alerted in time to ensure that

dati of the Gajendragadker Committee ;

(b) if so, the details of those recom-
mendations and the reasons for not accepting
them ;

(¢) Government’s reaction in this regard -
and

(d) the action taken on each of the
recommendations of the Gajendragadkr
Committee which have been accepted ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K. R.V.
RAO) : (a)and |b). The recommendations
of the Gajend dker C 1o the
effect that the University should not be con-
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cerned with Pre-University, B.A., B.Sc. and
B Com. courses, that the Women's College
be closed and that the two Schools main-
tained by the University so far should not be
run by the University, were considered by
the Executive Council of the University at
its meeting held on 11th Jaonuary, 1970. The

L of the E ti Council were
upanimously of the opinion that these re-
commendations are Dot in the interest of
higher education and that they go against
the wishes of the Founder of the University
to promote educaticn at all levels.

(c) The Government has yet to take a
decision on this as well as other recommen-
dations of the Inquiry Committee of a long
range character,

(d) The recommendations requiring

Jiate imph ion were considered by
Goveroment and necessary legislation was
introduced and passed by Parliament in the
monsoon session, 1959. The recommendations
of a long range character envisaging com-
prehensive reform of the structure and func-
tioning of the University are under exami-
nation in consultation with the authorities
concerned.

Demand for Separate State of Kuich

89. SHRI K. M. KOUSHIK :
SHRI C. MUTHUSAMI :
SHRI H. AJIMAL KHAN :
SHRI J. MOHAMED IMAM :
SHRI R.K. AMIN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
any representation from the people of the
former State of Kutch for the creation of a
separate State to be carved out of the pre-
sent State of Gujarat ; and

(b) whether the attention of Government
has been drawn to a rcport in this regard
in the *parrjos™ of the 22nd January, 1970,
and, if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a* No,
Sir,

(b} Yes, Sir. The question whether
Kutch shculd remain a separate adminis-
uative unit or not was considered at the
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time of States Reorganisation in 1956 and
the issue was settled with the enactment of
the States Reorganisation Act, 1956 and the
Bombay Reorganisation Act, 1960 under
which it forms part af Gujarat. Government
do not propose to reopen the issue.

Organisations Specialised in
Round Trips to India

Cheap

890. SHRI K. M. KOUSHIK :
SHRI K. P. SINGH DEO :
SHRI H. AJMAL KHAN :
SHRI G. C. NAIK :

SHRI R. K. AMIN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the attention of Government
has been drawn to a report in the Times of
India of the 22nd January, 1970 saying that
French Police have decided to crack down
on some organisations which have specialised
in cheap round trips to India ;

(b) if so, whether Government have
received any report from their Embassy in
Paris or from the French Embassy in New
Delhi ; and

(c) if so, the details thereof ?

THE MINISTER. OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) and (c). From the information
received from our Embassy in Paris, it
appears that certain travel agencies in
France, who have been usable to fulfil their
obligations, have been organising cheap
round trips to India by offering substantial
discounts on the normal fares on flights
operated by non-IATA airlines. It is under-
stood that the Erench authorities are taking

y remedial €5,

Non-Availability of Spares for D. T. U.
Buses

891. SHRI P. C. ADICHAN :

SHRI HIMATSINGKA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether itisa fact that more and
more D. T. U. buses are being rendered
unserviceable and are lying dircarded for
non-availability of spares ;
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(b) if so, the number of such discarded
buses :

(e) the extent of foreign exchange and
Central aid demanded by the D.T. U. for
putting these buses into service and how far
it was granted duriog each year since 1967 ;
and

(d) the reasons for a'lowing so many
buses to remain idle and discarded when the
rush in the D. T. U. buses is on the
increase ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No.

(b) to (d). Do not arise.

Applications For Grant of Indian
Citizeuship

892. SHRIMATI ILA PALCHOUD-
HURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of applications received
from persons of foreign origin ; born and
brought up in India, for being granted the
Indian citizenship during the last two
years ;

(b) the number of applications received
from members of the minority community,
born and brought up in India, who have lost
their Indian citizenship on account of their
having gone to and returned from a foreign
country within a short period ; and

(c) the reasons for the delay in granting
the Indian citizenship to those persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Information is being collected and will be
laid on the Table of the House.

(c) Suitability for grant of Indian
citizenship can be inquired into and properly
assessed after a person has resided in this
country for some time.

Fire Incident in Bombay Docks
893. SHRIMATI ILA
PALCHOUDHURI :

SHRI VISHWA NATH
PANDEY :
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DR. KARNI SINGH :
SHRI1 MANIBHAI J. PATEL :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government’s  attention
has been drawn to Press reports regarding
a devastating fire which broke out in
Bombay Docks on the 24th January, 1970,
and caused damages, estimated by the Fire
Brigade authorities. at *‘crores of rupees” ;

(b) if so, full details of this incident
including the loss of life, if any, and other
casualties ;

(c) damages caused
property ;

(d) the extent of destruction of goods in
terms of value ; and

(e) the steps being taken to prevent
recurrence of such fires in future ?

to Government

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY, OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) The fire occurred on the 24th January
1970 at the ‘C’ Warehouse Alexandra Dock,
which was being used for the storage of
uncleared cargoes transferred from the
transit sh-ds at Victoria Dock as well as
from No. 2 transit shed, Alexandra Dock. It
started on the first floor of the warehouse
at the extreme north where drums of
chemicals and bales tetron yarn were stored.
It appears that one of the kegs or drums
suddenly burst causing flames which spread
quickly in the first floor. The staff of the
Sectional Assistant Manager whose office is
located on the first floor immediately vacated
the office on hearing the watchman’s alarm.
The Bombay Fire Brigade as well as the
Port Trust’s Auxiliary Fire Service attended
the site within 10 minutes and ﬁreﬁ.ghtmg
operations were
The fire was brought under control after

i It was confined to flrst floor on
the warehouse and most of the cargo stored
on this floor suffered damage. There was
no loss of life or any casualities.

(c) Damage caused to Port Trust’s
property is estimated at Rs. 1.05 lakhs.

(d) The exact assessment of damage to
the goods in terms of value has not yet been
arrived at. This will be known by the Port
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Trust on receipt of claims from importers
and completion of survey by insurance
company., On a tentative estimate, loss in
terms of walue may be in the region of
Rs, 10 to Rs 12 lakhs.

(¢) An Enquiry Committee consisting
of the Chief Engineer, the Docks Manager
and the Port Safety and Fire Officer is
conducting an enquiry into the incident.
Mecessary safetv measures will be taken in
the light of the findings of the Enquiry
Committee,

Crash of Pushpak Aircraft of Madhya
Pradesh Flying Club

894, SHRIMATI ILA PAL-
CHOUDHURI :
SHRI VISHWA: NATH PANDEY :

DR. KARNI SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

‘a) whether it is a fact that on the 23rd
January, 1970 a Pushpak aircraft bel
to Madbya Pradesh Flying Club, Indore,
which had been sent for providing joy rides
to the villagers gathered at the Navgrah fair,
crashed near Khargone about 130 kilometers
from Indore :

-b) if so, the details of the crash and
of those killed andfor injured as also the
extent of loss of property in terms of value :

c) whether an enquiry hss been made
into the crash ; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a), (b) and (d). Yes, Sir. Pushpak air-
craft No. VT-DWC, operated by the Madhya
Pradesh Flying Club, Indore while giving
joy rides crashed oo 23rd January 1970, three
miles out of Khargone landing ground, near
village Sarkheda, District Khargone, Indore.
The Pilot was killed and the only passenger
on board received serious burn injuries. The
aircraft caught fire after the crash and was
completely destroyed. A pew Pushpak air-
craft will cost about Rs. 50,000.

ic) The accident is under investigation
by the Civil Aviation Department.
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C.B.I. Enquiry Against 1.A.S. Officer
in Lucknow

898. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Central Bureau of
Investigation searched a senior Indian Ad-
ministrative Service Officer in Lucknow
recently who was connected with import of
sulphur through the State Trading Corpora-
tion ; and

(b} if so, the name of this officer ;

(c) whether other officers at Delhi are
also connected with this deal ; and

(d) the steps taken by Government to
punish the officers for this shady deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): i(a) Yes,
Sir.

(b} Since investigation in the case is
still continuing, it would not be desirable to
disclose the name at present.

(c) So far no material has come to
notice indicating complicity of other Govern-
ment officers.

(d) The question of taking action will be
considered after completion of the investi-
gation,

Absorption of National Fitness Corps
Instructors

899, SHRI S. M. BANERJEE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the State
Governments have not agreed o take the
Mational Fitness Corps Instructors ;

{b) if so, the names of those State
Governments ;

(c) whether the same terms and condi-
tions will be given to these employees on
their transfer to States ; and

(b) if not, the reason for not treating
these employees as on transfer ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a)to (d) The revised terms and
conditions of transfer of N.D.S. Instructors
to the States approved by the Government
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have been communicated to all the State
Governments and Union Territory Adminis-
trations, On the besis of these terms and
conditions, further negotiations with the
State Governments and Union Territory
Administrations for the absorption of the
N.D.5. Instructors are being carrie? on.
Majority of the States have agreed to absorb
the Instructors. However, formal communi-
cation regarding the details of the terms and
conditions of absorption are awaited.

Jobs for Graduate Engineers

900. SHRI S. M. BANERJEE :
SHRI R. K. BIRLA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether it is a fact that still more
than 50,000 qualified Graduate Engineers are
without any job :

(b} the number of jobs offered to the
Engineers in 1968 and 1969 ; and

(c) the further steps taken to provide
them jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) It has mnot
been possible to estimate precisely the
number of engineers in the country who are
unemployed. However, there were 13,101
engineering graduates and post graduates
who had registered themselves with the
various employment exchanges as on the
31st December, 1969.

(b) The employment exchanges in the
country were able to secure placements for
1,1'5 engineering graduates during [968 and
1,876 engineering graduates during 1969,
However, placements affected by the employ-
ment exchanges represent only a part of the
total number of jobs filled by engineers,
Moreover though the total out turn of engi-
neering graduates from engineering institutions
during the two years (1965 and 1969) was
28,466, the number of job seekers in the
employment exchanges from g i
ing graduates rose only by 6,150 from
December, 1967 to December, 1969.

(c) In May, 1968, Government approved
of a number of measures for creating
additional employment opportunities for
engineers, A list of these was
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to Starred Question No. 138 on 26th July
1968. The progress regarding the implemen-
tation of these measures by the various
Ministries in the Central Government and
by the State Governments is under constant
review.

Cases of Employees who Participated
in September, 1968 Strike

90i. SHRIS. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that more than
three Jlakhs of the Central Government
employees are facing many disabilities in the
matters of promotion, leave, increment,
passes and P.T.Os. because of break in
service as a punishment for participation in
the 19th September, 1968 strike ;

(b) if so, whether some other Members
of Parli and leads of the Central
Government Org have rep d
to the Prime Ministe: and Home Minister
for condonation of this break in service ;
and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
unauthorised absence of about 2,90,000
Central Government employees on 19.9.1968
in connection with the strike has resulted
in a break in their service. Consequently,
these employees have incurred the disabili-
ties flowing from the break in service as a
result of the mormal operation of their
service rules, and not by way of amy
punishment.

(b) and (c)-
consideration.

The matter is under

Central Government Employees who
Participated im 19th September,
1968 Strike

903. SHRI J. K. CHOUDHURY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether th: Postal and the Civil
Aviation Department Employees’ Union has
submitted a memorandum urging the Prime

placed on the Table of the House in answer

Mini and ;the Government of India to
show further leniency towards those who had
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participated in the Central Government
employees strike on the 19th September,
1968 ; and

(b} if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
memorandum  was  submitted oo 17th
December, 1969, tc the Prime Minister on
behalf of some of the federations{unions of
the employees of the posts and Telegraphs
Department, Civil Aviation Department and
other Ministries/Depariments.

(b) The memorandum urged the removal
of disabilities which the employees, who
participated in  the illegal strike of
September, 1968, had suffercd because of the
brezk in their service, and the adverse entry
which stood in their way of promotion,
confirmation, etc. The memorandum also
urged dropping of prosccutions. As regards
the disabilities arising out of the break in
service, the employees, who absented them-
selves unauthorisedly, have suffered the break
in service because of ther own action. The
consequences which have followed in regard
to break in service, promotion, confirmation,
etc. are the result of normal operation of
the existing rules on the subject. Never-
theless, Government have granted relaxations
in this regard from time to time. So far as
dropping of prosecutions is concerned,
Government’s policy has been that the law
should be allowed to take its own course
and that legal proc may be ter d
according to law only in those cases in
which there is not sufficient evidenca.

Inquiry into Missing of Docaments from
Central Sclentific lnstruments
Organisation, Chandigarh

904. SHRI K. P. SINGH DEO :
SHRI RABI RAY :
SHRI SRADHAKAR

SUPAKAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(a) whsther th: C.B.J has completed
inguiry into the missine documnents from the
Central Scientific Instruments Organisation,
Chandigarh and has submitted its report ;
and
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.,
RAO): (a) Not Yet, Sir.

(b) Does not arise.

Review Committee Report on National
Library, Calcatta

905. SHRI K. P. SINGH DEO :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Review Committee on
the National Library, Calcutta appointed by
Government has submitted its report ;

(b) if so, the salient feature thereof :
and

(c) whether Government have considered
the report and, if so, the reaction of Govern-
ment in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) A statement giving the salient
features contained in the Report is laid on
the Table of the House [Piacea in Library.
See No. LT—2643/70]

(¢) Some of the recommendations of the
Reviewing Committee have been accepted ny
Government and necessary action to
implement them in consultation with the
Librarian, National Library, Calcutta is being
taken. The other recommendations which
involve consultations with other Ministries,
bodies etc. are under consideration.

Government have in pursuance of one
of the important recommendations of the.
Committee appointed Shri Justice G.D.
Khosla as the One-Man Committee to
enquire into thes staff relations in the
National Library including i1hose at the top
level and to suggest remedial measures for
placiog the administration of the Library on
a firm basis. The report has just been
received and is under examination,
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Purchase of Aircraft by L.A.C.

906, SHRI K. P. SINGH DEO :

SHRI N, R. LASKAR :

SHRI SAMINATHAN ;

SHRI MAHARAJ SINGH
BHARATI :

SHRI NARAYANAN :

SHRI HIMATSINGKA :

SHRI DHANDAPANI :

SHRI PRAKASH VIR
SHASTRI :

SHRI MAYAVAN :

SHRI1 SARJOO PANDEY :

SHRI N. K. SANGHI :

SHRI CHENGALRAYA NAIDU:

SHRI Y. A, PRASAD :

SHRI RAMACHANDRA
VEERAPPA :

SHRI NIHAL SINGH :

SHRI B. K. DASCHOWDHURY:

SHRI SRADHAKAR
SUPAKAR :

SHRI SHIV KUMAR SHASTRI :

SHRI ATAM DAS :

Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether it is a fact that Government
propose to purchase Boeing 737 1o meet the
Fourth Plan requirements of the Indian
Airlines ;

(b) if so, the advantages of Boeing 7:7
over its rival offers of Russian TU 154, BAC
111 and the Boeing 727 ; and

{c) the expenditure likely to be incurred
thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) The decision to purchase Boeing
737 200 aircraft was taken after a wvery
careful and detailed study had been made of
the requirements of Tadian Airlines. This
studv, which was undertaken with the aid of
computer facilities, took into account all
relevant factors suoch as profitability, traffic
requirements, capital and operating costs,
cargo  capacity, passenger comfort and
delivery schedules. The examination revealed
that of the aircraft evaluated the Boeing
737-200 was best suited to the requirements
of Indian Airlines.

‘c) The estimated total cost for the
purchase of 7 Boeing 737-200 aircralt is
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Rs. 33.35 crores involving a foreign exchange
component of Rs. 30.32 crores.

Construction of Cargo Berths at
Paradeep Port

907. SHRI K. P. SINGH DEO : Will

' the Minister of SHIPPING AND TRANS-

PORT be pleased to state :

(a) the cargo berths originally designed
to be constructed at the Paradeep Port for
handliog ore, oil and general cargo ;

{b) the extent to which the proposal has
been implemented ; and

(c) the time likely to be taken for the
completion of the remaining perths and the
reasons for delay in their completion 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTAY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The construc-
tion of an all weather port at Paradip was
taken up by the Orissa Government in
1962-63 on the basis of a report prepared by
a firm of Consulting Engineers, This report
provided for development of the port in
stages. The first state development provided
for the construction of one iron ore be:th
for handling ships of 30,000 DWT and one
general cargo berth.

The State Government divided the first
stage development programme ioto two
phases, the first phase providing for one iron
ore berth.

‘The first phase development of the port
has already been completed and the port is
handling export traffic of iron ore since
November, 19¢6. Tenders for the construc-
tion of a general cargo berth have also been
invited.

".—r 1 + “ R A ¥ c 1 '3 fw
Punjab and Haryana
908, SHRI SHRI CHAND GOYAL:

SHRI SARDHAKAR SUPAKAR:
SHRI HEM RAJ :

SHRI BAL RAJ MADHOK :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the likelv date by which the
Boundary Commission would be appointed
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to determine the disputed areas between
Punjab and Haryana : and

(b) the probable date by which the
Commission will be required to submit its
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA: : (a) and
(b) The proposed Commission will be
appointed after its terms of reference are
settled in consultation with the Governments
of Punjab, Haryana and Himachal Pradesh.
The process of consultation with those
Governments is likely to take some time.
It is, therefore, not possible at this stage to
indicate the likely dates for appointment of
the Commission and submission of its
report.

Site for Capital of Haryana

409, SHRI SHRI CHAND GOYAL:
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Government
have asked the Government of Haryana to
decide the site for the location of its capital ;
and

(b) whether the Central Government
have given them any date for the above
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA SHUKLA : (a) Yes. Sir.

{b) No, Sir. But the Haryana Govern-
ment have been asked to take early action
in the matter under intimation to the Cent-
ral Government,

Length of rusway at Gaubati Civii Airport

910. SHRI DHIRESHWAR KALITA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the toial length of Runway at the
Gauhati Civil airport ;

{b) the number of flights that ars taking
place, i.e., Janding and departure and aver-
age ber of daily p geTS
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(c) the total revenue earned duting 197,
1968 and i969 from this airport from
passengers and cargo ;

(d) what amenities are offered to
passengers ;

(¢) the reason why Caravelle flight is
not introduced when there is so much rush
of passengers ;

(f) the reasons why sitting accommoda-
tion for passengers and V. L Ps. is not
available at the airport ; and

(g) whether Government are taking steps
to renovate the building to make it a
modern airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) 9000 feet.

(b) On an average, there are 20 civil
aircraft movements accounting for 440
passengers every day.

{c) The revenue earned by Indian Air-
lines is as under :

Period Revenue frrm Reveaue from
Passengers Cargo
Rs. Rs.

April 1967 to

March 1968 46,16,125 3,22,825
April 1968 to

March 1969 56,94.801 3.10,983
April 1969 to

October 1969 34,76,696 1,64,707

(d), (f) and (g). A restaurant and
travellers’ requisites stall are functioning
at the airport. The existing accommodation
in the Terminal Building is inadequate for
the volume of traffic. Plans for the expan-
sion of the Building have already bcen
prepared and are under examination.

(e) Indian Airlines do not have spare
Caravelle capacity to operate on the
Calcutta-Gauhati  sector. They, however,
hope to introduce a Caravelle service Lo
Gauhati in 19/1.

Abolition of Privy Purses

SHRI N. R. LASKAR :

SHRI SRADHAKAR SUPKAR :
SHRI SAMINATHAN :

SHRI S C. SAMANTA :

SHRI NARAYANAN ;

91l



135 Written Answers
SHRI RABI RAY :
SHRI DHANDAPANI :
SHRI RAGHUVIR SINGH

SHASTRI :
SHRI MAYAVAN :
SHRI CHENGALRAYA
NAIDU :
SHRI Y. A PRASAD :
SHRI RAMCHANDRA
VEERAPPA :
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI BHOGENDRA JHA :
SHRI P. C. ADICHAN :
SHRI K. M. MADHUKAR :
SHRI1 VISHWAH NATH
PANDAY :
SHRI DEVEN SEN :
SHRI SEZHIYAN :

Will the Minister of HOME AFFAIRS
be pleated to state :

(a) whether Government have taken any
final decision in regard to the abolition of
privy purses ;

(b} if so, what are the main features of
this decision ;

(c} what will be the saving as well as
expenditure to be incurred to implement the
decision ; and

(d) whether any agreement has been
reached with the representatives of the
princes in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Government have decided to abolish the
privy purses and privileges of the Rulers of
the former Ind'an States and it is proposed
to undertake legislation to amend the
Constitution. Details of transitional arrange-
ments are being worked out.

(d) Government had two recent discus-
sions with the representatives of Rules, one
un 24th December, 1969 and the other on
8.1.1970  The Rulers were informed of the
Government's decisi-n. The Rulers wished
o convey the Government'’s stand to their
collezgues,

Meeting of Southern Zonal Council
912. SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI NARAYANAN :
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SHRI DHANDAPANI :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a meeting
of the Southern Zonal Council was held at
Bangalore and was presided over by him on
the 6th January, 1970 ;

(b) if so, what were the subjects discus-
sed at the meeting ;

(c) how many Chief Ministers attended
the meeting ; and

(d) what were the final decesions arrived
at in the meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

A statement is laid on the Table of the
House. [Placed in Library. SeeNo. LT—
2644/70]

(c) Five.

(d) The proceedings of the last meeting
of the Southern Zonal Council have not as
yet been finalised. Copies of the same will
be placed in the Library of Parliament for
information of the Hon'ble Members after
they are finalised.

Central lndustrial Security Force

913, SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI S. K. TAPURIAH :
SHRI NARAYANAN :
SHRI S. R. DAMANI :
SHRI DHANDAPANI :
SHRI MAYAVAN :

SHRI CHENGALRAYA

NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that the Union
Government have taken a final decision to
constitute the Central Industrial Security
Force for the protection of Public Sector
Undertakings ;

(b) if so, what are the rules and regu-
lations framed in this regard ;

(c) when they are likely to come into
force ; and
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(d) whether the State Government have
approved and agreed to cc-operate in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

tb) and (c¢). The Central Industrial
S:curity Force Rules, 1969 have been framed
under  section 22  sub-section (1) of the
Central Industrial Security Force Act. 1938
and are in force with effect from November
14, 1969. A copy of the Rules will bz laid on
the Table of the House shortly.

(d) At the time of taking a decision to
constitute the Central Industrial Security
Force, the views of all the State Govern-
ments were obtained.

Since the Force is deployed in Govern-
ment of India Undertakings only, the ques-
tion of approva! from the respective State
Governments does not arise. Their co-
operation is always sought.

The West Bengal Government are in
princip!e opposed to the constitution of the
Central Industrial Security Force. But
subject to that, they are agreeable .o cer-
tain arrangements and procedures far consti-
tuting the Force at Durgapur, where the
CISF is being introduced.

Indignisation of Muslims and other
Minority Communities

SHRI C. K. CHAKRAPANI :

SHRI UMANATH :

SHRI JYOTIRMOY BASU :

SHRI SATYA NARAIN
SINGH :

SHRI DEVEN SEN :

SHRI SITARAM KESRI :

SHRI LATAFAT ALI KHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to the slogan of Indiani-
sation of Muslims and other minorities raised
by some parties ;

(b) if s0, the reaction of Government
thereto ; and

(c) whether Government have any pro-
posal to take any action against the parties
raising this slogan ?

915.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Government are firmly opposed to the denn-
nciation of any minority community as being
unpatriotic or an agency of any foreign
power and condemn the spread of the idea
that any minority community requires to be
Indianised. Such ideas have to be combated
as they are totally inconsi.ient with seculari-
sm and also harmful to our country’s unity
and security. While legal action can be
taken against any person who promotes
disharmony, ill-will or enmity between different
groups on ground of religion, race, etc., the
effective weapon against any party raising
such a slogan can only be through a sys-
tematic process of public education by
political parties in favour of communally
amity and harmony.

Pre-Degree Examination of Kerala

916, SHRI C. K. CHA.{RAPANI :
SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM .

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Pre-
Degree Examination of Kerala is not con-
sidered to be equivalent 10 the Intermediate
Examination by the Government of
India ;

(b} if so, the reasons therefor ; and

(¢) whether Government will consider
equalising the qualifications of the Pre-

Degree Examination to the Intermediate
Examination ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K.R. V.,
RAO) : (a) Yes, Sir.

(b) The decision was taken on the basis
of the advice given by the Inter-University
Board of India and Ceylon, which goes
into the academic equivalence of various
courses.

(c) The question is already under con-
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Arrest of a Capadian Girl in New Delhi

91:. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Miss. P. Wain Berg, a
Canadian girl was arrested in New Delhi
recently for being in possession of about one
kilogram of contraband charas ;

(b) whether any enquiry was held into
the affair and, if so, the details thereof ;
and

(c) the action taken against the persons
involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b} and (c). Miss Paula Marium Waine-
berg a Canadian npational holder of Pass-
port No. DJ-981020 dated 26-6-1963 issued
at Ottawa and new PP No. 115028 dated
15-9-1969 issued at Athens valid upto
15-9-1970 was arrested on 30-11-1969 U/S 61
of Punjab Excise Act, 1514, as extended to
Delhi, by the Parliament Street Police as
790 gramms of charas was found in her
possession. A case was registered against
her. She pleaded guilty to the offence and
was convicted by the Judicial Magistraie
and sentenced to undergo one month simple
imprisonment and to pay a fine of Rs. 1000/-
or in default to uudergo a further simple
imprisonment for a period of three months,
She did oot pay the fine. On her appeal,
Additional Session Judge reduced the fine to
Rs. 800-/ or in default to undergo simple
imprisonment for one month ; and the im-
prisonment already undergone.

Setting up of Peace University in
Delhbi

918. SHRI MUHAMMAD SHERIFF :
Will the Miaister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Governmeat are considering
a Peace University, the first of its kind in
India, to come up in Delhi in the near
future ; and

(b) if so, the details thereof 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) and (b). The Government have
no such proposal under id

Enquiry into Jamla Millia,
New Delhi Fire

919. SHRI MUHAMMAD SHERIFF :
Wiil the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the enquiry into the case of
Jamia Millia fire on the 20th October, 1969
has been completed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b} Since sufficient evidence could not be

found, final report in the case has been sub-
mitted.

Delbi Administration Plan to Help
Unemployed Engineers

920. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Administration
has decided on a plan to help unemployed
Engineers in the Union Territory of Delhi ;

(b) whether Government would chalk
out such a programme for unemployed
Engineers in the whole of the country ;
and

(c) if so, when and, if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) The Delhi
Administration is implementing a Scheme
under which unemployed engineers can get
assistance in the form of plots in the
indostrial estates for setting up small scale
industries. They can also get sites for
setting up petrol pumps of the Indian Oil
Corporation.

(b) and (c). The Union Government
initiated & number of measures in May,
1968, with a view to creating additional
employment opportunities for engineers.
One of these measures envisages financial
assistance to unemployed cngineers to set up
small scale industries, A model scheme for
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such assistance prepared by the Department
of Industrial Development has already been
circulated among the State Governments.
Some States have included this scheme in
their Annual Plans. Some other State
Governments are  implementing similar
Schemes for financial and other assistance
to engineers for setting up small scale
industries with the collaboration of the
State Bank of India and the State Industrial
Development Corporations.

Acquisition of India Office Library,
Loudon
922, SHRI A. SREEDHARAN :
SHRI J. AHMED :
SHRI SRINIBAS MISRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) the efforts made by Government to
acquire the India Office Library, London
since Independence ; and
(b) the details of the obstacles in acquir-
ing the Library and the names of the
countries responsible for these obstacles.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) and
(b). Efforts have been continuously made
by the Government of India since Independ-
ence with the Government of U. K. for
acquiring the India Office Library. A draft
agreement for arbitration is under discussion
with that Government. One main reason
for the delay is the prolonged discussion
with that Government about the basis on
which a settlement can be made. .

Political Murders

SHRI A. SREEDHARAN :
SHRI P. L. BARUPAL :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether It is a fact that several
political murders have taken place in the
country in recent months ;

(b) if so, the brief details of such
murders ; and

(c) the steps Government have taken or

923.
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are proposing to take to prevent the recurr-
ence of political murders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Attention is invited to answer furnished to
the Lok Sabha Starred Question No. 432
on December 5, 1969, According to informa-
tion received from  State Goveroments/
Union Territory Administrations, no such
murders have taken place in Gujrat, Haryana
Madhya Pradesh, Orissa, Punjab, Andaman
and Nicobar Islands, Chandigarh, Delhi,
Dadar and Nagar Haveli, Goa, Daman and
Diu, Himachal Pradesh, Laccadive, Minicoy
and Amindivi Islands, Manipur and
Pondicherry. In Assam one person was
murdered on February 11, 1970, in District
Goalpara by some unknown persons, suspect-
ed to be extremists. The case registered by
the police is under investigation. In Naga-
land, one person was shot dead on 9th
December in Mokokchung district and
another in district Kohima on 22nd
December, 1 69. by some underground
persons. The cases registered regarding
the incidsots are under investigation.
Information from the remaining Stutes/
Union Territories is awaited.

Increase in Lawlessness in Kerala aod
West Bengal

924. SHRI ABDUL GHANI DAR :
SHRI RANJEET SINGH :
SHRI1 HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it isa fact that lawlessness
is increasing in West Bengal and Kerala ;
and

(b) if so, the number of reports of
looting, arson, Gheraos and murders received
inthe last year upto 3ist January, 1970
from these two States ; separately ?

THE MINJSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Facts are being ascertained from the state
governments,
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Disposal of Stocks kept at Government
Depots

925. SHRI ABDUL GHANI DAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that stocks worth
crores of rupees kept for disposal were
disposed of in !akhs only at the Government
Depots all over the country ;

(b) whether for making of purchases or
for sales, Government called for any tenders
or made direct supply for the Air Depart-
ment including the Headquarters ; and

(c) if so, tqe details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) So far as the Civil Aviation Depart-
ment, the India Meteorological Department
and the Department of Tourism are concerned
purchases and disposals are effected through
the Director General of Supplies and
Disposals, The Air Corporations have their
own procedures for purchase and disposal
of stores. M/(s. Hindustan Aeronautics,
Ltd. and Air Headquarters are Ited
first in regard to sale of surplus aircraft and
stores. Thereafter these are disposed of by
calling tenders or by negotiation 1o the best
advantage of the Undertakings.

(c) Does not arise.

Expenditure of Government or Scmi-
Government Transport Agencies|
Undertakings

926. SHRI ABDUL GHANI DAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the expendi-
ture of Government or semi Government

transport agencies/undertakings is much
higher, nearly double, as compared 1o that
ina corresponding  private  transport
concern ;

(b) whether it is also a fact that their
freight ratio is about the double than what
they allow for their own products to their
suppliers and contractors ; and

ic) if so, the reasons for this much
higher rates and expenditure in the public
sector on the one hand and, on the other
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hand, for the exploitation of the contractors
and suppliers, who are paid much less
freight as due to the nationalisation the
public sector owns all such concerns and
the co s and suppliers are compelled
to transact business at suicidal rates ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) In the absence of
data relating to expenditure incurred by the
private transport undertakings, it is not
possible to say whether the expenditure of
nationalised road tramsport undertakings
(which now provide mainly passenger trans-
port services) is nearly double. It may,
however, be a little higher due to the
following reasons :—

(i} Higher overhead charges ;

(ii) Higher operational costs on
account of better amenities to
employees of State Road Trans-
port Undertakings, like subsidised
housing, better working condi-
tions. better pay scales and
allowances, medical facilities,
provident fund benefits and also
plying on unremunerative routes.

(b) and (c). The question apparently
refers to freight charged by Public Sector
Goods Teansport Undertakings. There are
very few public sector undertakings which
carry goods. The Government of India
have no information on the points raised.
The information is being collected from the
State Governments and will be laid on the
table of the Sabba, when received.

Registration of Cases Against Personnel
of V.V.F, in Manipar

927. SHRI M. MEGHACHANDRA :
Wiil the Minister of HOME AFFAIRS be
pleased to siate :

(a) the number of cases registered in
the Police Stations of Manipur against the
personnel of Village Volunteer Force during
the last one year till date ;

(b) the nature of the offences a!legedly
committed by the Village Volunteer Force
in the villages of Central Manipur ;

_ (c) the reasons for their involvement in
such offences and whether the offences were
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committed under the order of their authority
or the Government ; and

(d) the action taken against the authority
given such order 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Some persons who had enrolled themselves
as volunteers in the hill areas of Manipur
as a measure of self defence against the
terrorist activities of the hostiles are sus-
pected to be involved in alleged offences of
kidoapping, criminal trespass, assault, rioting,
murder and attempt to murder, 33 such
cases have been regi d by the Manip
police. The motives vary in different cases.
There is no question of orders being given
by the Government or anyone in authority
for commission of offences.

Anpual Earnings of Mauoipur State
‘Transport

928. SHRI M. MEGHACHANDRA ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the annual earnings of the Manipur
State Transport for the year 1957-68, 1958-69
and 1969 70 till date ;

(b} the total number of plying buses and
and other vehicles in use at p H

(¢) the total number of employees in the
establishment as at present ;

(d) the number of employees appointed
during the last four months, post-wise ; and

(e) the number of cases of promotion
during this period ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): i(a) The gross earnings
of the Undertaking for the years 1967-68,
19:8-69 and 1969-70 (upto January 19°0)
are Rs. 40,14,010, 2592964 and 14,00,000
respectively. The total earnings during
1969-7" are expected to be Rs. 41 lakhs
including the amount to be adjusted through
the concerned Accountant General,

{b) 52 buses, 50 trucks and 7
vehicles are on road at present,

c) 634, )

(d) 33 employees, including 3 Accoun-
tents, 5 Lower Divivion Clerks, 13 Conduc-

light
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tors, 10 Cleaners, 1 Head Chowkidar were
appointed during the last four months.

(e) There were seven cases of promo-
tions during the period.

Setting op of a University Centre at
Imphal

929. SHRI M, MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the progress made in setting up a
University Centre at Imphal ;

(b) whether the Central Government
bave received ts and r i on
the same from the Government of Manipur
and the Gauhati University ;

(c) if so. the nature of the comments ;
and

(d) when the said University Centres will
come into existence 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R V.
RAO) : (a) to (d). In its meeting held on
August 6, 1969. the University Grarts Com-
mission reviewed its earlier decision the
establishment of a University Ceotre at
Imphal and agreed that the Centre be set
up under the auspices of the Gauhati Univer-
sity, somewhat on the lines of the Centre
at Simla of the Punjab University. The
Commission also desired that the matter
may further be discussed with the Gaubati
University and Manipur Administration. 1n
December, 1969, the University informed the
Commission that it was considering the
proposal, Under the Gauhati University
Act, an Ordinance, has to be framed for
extension of University teaching to suitable
centres within the State. Since Manipur
is outside the State of Aswam, the Univer-
sity cannot start the Ceatre at Imphal
without amending its Act. The University
is examining the matter further. The
Manipur Administration has been informed
of the position in January, 1970.

Mitra Committee Report on Police Firlog
at Imphal In September, 1965

930. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased lo state :

(a) whether Government have studied
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the Mitra Committee Report on the Police
firing at Imphal in the month of September,
1965 ;

(b) if s0, action so far taken on the
report ;

(c) whether any financial relief has so
far been given to the victims of the said
firing ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Yes, Sir. The Government of Manipur
have drawn up departmental proceedings
against the two delinquent officers.

(c) and (d). A sum of Rs. 464 was paid
as  desth-cum-reti t gratuity to the
widow of A.LR. driver who was killed on
27th August, 1965, due to the Police firing.
She is also drawing a family pension of
Rs. 52.20 per month.
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A A inal.

to Technological C:
in LLT.

932. SHRI S. R DAMANI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is & fact that the LIT.
Centres do not admit students who have
passed B.Sc. into technological courses ;

(b) if so, the reasons therefor ;

(c) whether most of the Indian Univer-
sities do offer facilities to Science graduates
for a three-year Engineering course ; and

(d) if so, when the LIT. will extend
similar facilities to Science Graduates,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.,
RAO): (a), (b) and (d. No, Sir,
Graduates in Science are eligible to sit the
Entrance Examination of the Institutes of
Technology for admission to the Five-Year
Degree Cources in Eoginee:ing and Techno-
logy. In addition, the Indian Institutes of
Technology, Khbaragpur, is conducting sepa-
rate three-year degree courses in selected
branches of engineering and technology for
science graduates.

The ANl India Council for Technical
Education has set up an expert committee to
examine the entire question of instituting
special three-year degree courses in selected
brances of engineering and technology for
1st class science graduates of the Institutes
of Technology and other well-established
institutions.

(c) Some Universities like Jadavpur
University, Bombay University, Poona
University, Nagpur University, Baroda

University, and ths Indian Institute of
Science, Bangalore, are conducting separate
three.year degree courses in selected branches
of incering and technology for sciemee

graduates,
Visits to Maharashtra by Home Minister

933. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of occasions on which
he visited the State of Maharashtra since,
August, 1969 to date ;

(b) the duration of stay on each of the
above occasions ; and
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(¢ the expenditure incumred by the
State of Maharashtra on each of the above
visits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) and (b).. A
statement is laid on the Table of the House.
(Placed in Library. See No. LT-2645/70].

ic) The Government of Maharashtra
have been requested to furmsh the requisi
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1 2 3

Jambusar-Broach Road
missing Section of State
Highways.

2. Copstructing a short
route of Bhavnagar
Ahmedabad Road (State
Highway) in Bhavnagar
District.

40,00,000/-

47,22,800/-

information. It will be laid on the Tabls
of the House as soon as it is received.

Construction of Coastal Highway in
Gujarat

9:5. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the amount provided for in the
Union Budget for the year 1969-70 for the
construction of the Coastal Highway in
Gujarat and Saurashtra area ;

(b) the details of the expenditure incur-
red so far;

(c) the estimate of the likely expenditure
to be incurred by the end of the year and
the reasons for the shortfalls, if any ;

(d) the time by which the sanctioned
work on these roads is now expected to be
completed ; and

(e) the total amount required for com-
pletion of the entire scheme and the time by
which it is expected to be achieved ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (¢). The coastal
highway in Gujarat is a State highway.
The Government of Gujarat is, therefore,
primarily concerned. The Government of
India have, however, approved the following
two works in May, 1968, for being financed
from the Allocations to Gujarat from the
Central Road Fund :

Estimated cost
Rs.

Name of work

1 2 3

1. Coustructing Dahej-
Gandhar Amod Road
Joining to Padra-

No work-wise provision is made in the
Union Budget for the construction of these
works, A provision of Rs. 24.00 lakhs has
been made for expenditure on works approv-
ed for being financed out of the allocation
from the Central Road Fund for Gujarat
State during 1969-70.

(b) to (d). Information is being
collected.
Expenditure on Tours of Prime Minister
to U. P.

936. SHRI VIRENDRAKUMAR

SHAH :
SHRI ARJUN SINGH

BHADORIA :

SHRI JANESHWAR MISRA :
SHRI RAM SEWAK YADAY :

Wiil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact (hat according
to the ex-Chief Minister of U. P., the
Government of Uttar Pradesh had to spend
Rs. 43.00 lakhs in 13 months on security
and other arrangements for the Prime
Minister during her tours of U. P.

\b) whether he agrees with the above
estimates of expenses on the Prime Minister
tours and, if not, what are his own esti-
ates ; and

(c) the details of tours of Uttar Pradesh
undertaken by the Prime Minister during the
three months ending 15th January, 1970, and
the specific reasons for such tours ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to the State Government the
total expenditure (in 13 months) on security
and other arrangements during the Prime
Minister's tour of U. P.is about Rs. 39
lakhs. Details of this total have been asked
for from the State Government,
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{c) A statement showing the tours under-
taken by the Prime Minister in Uttar Pradesh
during the period from 15th October, 1969,
to 15th January, 1970, and the purpose of
these tours is laid on the Table of the
House.

FEBRUARY 27,197 .

152

Written Answers
Statement

Tours undertaken by the Prime Minister
in Uttar Pradesh during the period from
15th Oclober, 1969 to 15th January, 1970
and the purpose of these tours.

Date of visit

Places visited

Purpose of visit

6th and 7th December, 1969.

Kanpur

Official

Bareilly

11th December, 1969
21st December, 1969

Agra
Modinagar

Official
Not official

Meerut

23rd Decembcer, 1969
12th to 14th January, 1970.

1
Allahabad J
)

Kanpur

Varanasi
Ballia
Ghazipur

Not official

1
i Not official

Provision of Helipads during Prime
Minister’s Tours to U, P.
37 SHR1 VIRENDRA KUMAR
SHAH :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that arragement
for recent tours of the Prime Minister in
Uttar Pradesh, included provisions of
helipads at eight places ;

(b) if so, the names of places and
whether those place: were not eccessible by
car ;

(¢} whether the Central Government are
of the view that the State Gover

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Balia
Ghazipur
Mirzapur
Jaunpur
Azamgarh
Basti
Gonda
Barabanki

These places are accessible by car.

IR T S S

(c) and (d). Helicopters normally land
on ..vallable _open even spaces like play-

should not be put to unneccessary expenses
iu the name of Prime Minister’s tours ; and

(d) whether Government are convinced
that expenses incurred on the construction
of helipads were absolutely necessury ?

etc. By slight clearing
ur dre-mg of the surface, they are made
helipads. However, the actual expenditure
incurred by the Uitar Pradesh Government
on the construction of these helipads is being
ascertaiped.
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Second Shipbuilding Yard at Cochin

93:. SHRI VASUDEVAN NAIR :
Will  the Minister of SHIPPING AND
TRANSPORT be pleased to state :

\a) whether any final agreement has
been reached between the Central Govern-
ment and the Mitsubishi firm of Japan
regarding the second shipbuilding yard at
Cochin ; and

(b) if so, what are the Important features
of the project 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Not yet, 8ir. Certain
preliminary discussions have beed held
the TEepr ives of M
Mitsubishi Heavy Industries, Japan and the
Government, Formal negotiations are pro-
posed to be conducted shortly.

(d) Does not arise.

Tt

Share of Hfmachal Pradesh in Chandigarh

939, SHRI PREM CHAND VERMA :

SHRI HEM RAJ :

Will the Minister of HOME AFFAIRS
be plaased to state :

(a) whether it is a fact that the Repre-
sentatives and the Government of Himachal
Pradesh had d ded 7 per cent share in
Chandigarh which could be given in the
shape of compensation (money) or buildings ;

(b) if so, the reason why Government
did not mention about the claim of Himachal
Pradesh while declaring the decision on
Chandigarh ;

(c) whether Government are aware that
there is a widespread anonoyance and dis-
satisfaction in Himachal Pradesh and the
people of that Pradesh and Government
have demanded that they should be given
their right share ; and

(d) if so, whether Government have
considered this matter and, if so, the deci-
sion taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Government did receive representations and
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from the Government of Himachal Pradesh
to the effect that in the event of division of
Chandigarh or its transfer to any one State,
Himachal Pradesh should be given one-
seventh share These representations were
evidently made in the beliel that the dispute
related to sharing of Government properties
in Chandigarh while in fact the dispute
arose out of territorial claims of Punjab
and Haryana. The question of paying any
compensation either in cash or in kind of
Himachal Pradesh did not arise and this
position had been explained to the Himachal
Pradesh Government long before the dicision
on Chandigarh was d. There is
ne ground for any one in Himachal Pradesh
to feel dissatisfied on this account.
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& agrar

941. sit ¥aTerW fag :

st gHeTeq fawre :

w1 famr awr gae dwr @ ag
qam N FO F 5 :

(%) 7ar ag "= § f¥ fagre, gl
aqr qarrg At # wezefa gEw &
ATA FgT ¥ A ATHT & AqT qur W
W A

(®) afz gi, @ s @aT wdw #
regafa araT & A agi §  wsanawi
wY fAaffea goert &t oqgeT g% @A
&t gurg AT Al @owre | fafew
Afa w1 ageww s T @ wa-
o IaT NG ) ey & wEfed s
%ved ¥ fod sv foeer WA weET-
TgaF af; Wi

() afz 7, & ¥ ¥=hw wEwrC
w1 faure gu< 53w g ) ufafde
ugziT AT 3§ @l g wEAl, gaw
¥FTE gl qur gewfiee  wifas
® 9 g9 & &7 &1 gEy @ w7
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foren aar gaw 4 wewew § e
R (st v amiA) o (%) ¥ (7).
fagre, gfaman, dwna A gox AW &
Tedl § ofw gwarewi F @A oA &
afcaia 5t feafa v swr § ¢

fagre 29.6.1968 & 26.2.1969 aF
wiT 4.7.1969 ¥ 16.2.1970 as 37g
g Al raw F weftw @r o TEE)
¥ wearqdl ¥ ¥qA.mrl & qfeomwa ¥
qrda 4.5.1968 &1 Srd fE a7 WR
1-4-1968 & &7y sl 7% | wa: 93 9ar
swan ¢ fie Faawrat & afediaw & kg
Tegafa waT & A ard el a7

gferan @ we # wegefa &1 @@
21-11-1967 & 21-5-196% @& 41 |
Jaaaml & afealeT & widw 5-1-1968
ool fed 1 & W 1-17-1967 &
Ary fRd @ | wa: ag gar gaar § fe
¥qaaml & ofwales & smew el
g & fua fisd a7

dww: Ty ¥ wegwfe & AwA
5-7-1966 & 1-11-66 aw & f&
23.8.1968 & 17.2.1969 as g1 | ¥
gaesl & AgA-Aml & of@iew &
wIRY 29.7.1967 w1 wrd fi5sd M@ W}
1.11.1966 & =y fsd w2 1 ga: ag q@n
wear & f5 ¥gwEl & qfqsa &
oY usfa mEd & dw od Jgl
for md, frg 9w fam & =g e o
o Fgt wegafa &1 e ar

e uiw : T F wegafa w1 ared
25.2.1968 ¥ 26,2.1969 % g1 | §@
A § srafaw aar qfe gif el
& wsqosi & ¥a7 1.7.1968 ¥ doifad
fox a forgd 9% sfamie 10 w02 ¥
78 w97 aw wr wigar faar @ o wWE
arq § wfafag asaawi st 15 @7 9fr
A W wnfefes awmesi § 10 799
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sfrare #1 axd e ), 1969
& 7Y 0y ) ST wET R § ey
FaET F A 5w wew ¥ sfyfeg
aar wsfafaa e § graw g
waer: 100 &9 WX 90 w9y & 125
&7 1T 100 w9F gy iy

ag #t w71 913 fF g9T IRT G
FU AT wvg & o I fawrag,
g=9q¢ Arsafas faarag qur gewifeaz
ﬂ%ﬁ'&%ﬁmgwﬁtﬁr!ﬂ qORIT &7
fasre adi &

firan a9 ga% {31 aATwg & AT
TATE W1 AT wfqwrdt

942, it s fay :

=it Treaey faenst :

W1 fam @ gwe ¥ wR ag
g F FU FIA i

(%) sar 9g 9% & fr wared a9r
WG!G FT FG A AAET & OF
Hdygq afeg Y e fearmm g o s
9gw ag #14 & wg¥w afeal @ &t
TaT a1 Wi 37 Al & fAg qata w9
a1;

(=) #av ag s a=x 2 f& @ sl
¥ agam w8 fedl & are s Qg
& s wiAa) & fagerw ¥, fade
= ¥ dAfa gra goEl & faoea §
qga fasra @ @ @ W ArHEl 1
fagarT afaa 0% & 7Y v d;

() w41 goEre ST faarT ATy swm
S Ageaqd gATT A o syE faer
FARE #Y, 9 us fomfaw @Y, &for
w1 & "X

(w) =fz adf, @ w@¥ war wrow §
a°T WIGT TATT F IAAIT TAEATTA HYF
gfgg &Y et aegedt gor Wer §{r

warg & §?
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Fererr et guw dar st (wro oo
& wTe o ) : (%) ¥ AP w
G’g‘ﬁ' gfax ﬂ'g'lﬁr fermT FAIZSTY,
BUET 2 waar & & gfaw gAY AT
Y w @ A g oaw A o}
fr @y afea qaar dg3a faer gare-
T, $IF 0 TA ATT GHET FAOC
w97 WIGT FAIT FT HAG-TSAT, FF
AT ar

(=) ot agf

(m st (=), ot agf | feel) Y
FAWA & 9 & Y, fedt g
TAMS &Y qafT g oaar 2, w@ite
TR N I qfaFfg) ¥ g
A3 FHAT ITTT (AT § | ATHT  SAAOT
& agT FAATY qyET afaa, WA
5 qE ¥ @19 eas  (§1o o) aar
fafs @@s (fo ww:) §1 9% W
wTT # F1€ dhgarg A& &
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Codification of Service Conditions of
Non-Ieach!ng staff of Universities

,./( SHRI GEORGE FERNANDES :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a Committee had been set
up by the University Grants Commission
under the Chairmanship of Dr. B. N.
Ganguli to frame draft rules governing the
terms an:d conditions of service of non-
teaching staff of the Universities ;

(b) if so, what are the recommendations
of this Committce ;

(c) the action taken on the recommenda-
tions ;

(d) whether comments of the All India
University Non-teaching Employees Con-
federation were called on these rccommenda-
tions ; and

(e) if not, the reasons therefor ?

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR, V.K.R. V.
RAO) : (a) Yes, Sir.
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(b} A statement is attached. A copy
of the report has been supplied to the

Member.

(c) The report of the Ganguli Committee
was considered by the Committee of Vice-
Chancellors of Central Universities in
December, 1969, and as desired by this
Committee the rules suggested by the
Ganguli Committee have since been com-
mupnicated to the Universities indicating that
these may be treated as guide-lines for fram-
ing the rules for their employees,

{d) Mo, Sir.

(e) As the rules have to be framed by
the Universities, the University Grants
Commission did not consider it necessary to
call for the comments of any other organiza-
tion,

Statement

The Committee recommended a set of
rules regarding the terms and conditions
of service of non-teaching staff of the
Universities relating to such matters as
Gene-al conditions of service, pay and
allowances, leave conduct. procedure for
imposing Penalties and appeals, etc. to
serve as guide-lines for framing the rules for
their employees.

In addition to above, the Commitiee
also recommended that :

(i Though the rules have been foimu-
lated for the non-teaching staff of
the universities in accordance with
the resolution of the University
Grants Commission, they may, as
well be made applicable to the non-
teaching staff of the colleges also
with suitable modifications.

(ii) The rules already framed by the
University Grants Commission for
adoption by the Central Universities
with ragard to retirement benefit
might serve as guidelines for other
Universities in this behalf.

(iii) The Universities be advised to set
up Joint Consultative Committees
for the employees wellare and per-
sonnel problems.
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Representation from Assistant Aerodrome
Officer, Calcutta Against Civil
Aviation Department

P
945, SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
{a: whether he has received a represen-
tation from Shri S. H. Subba Rao, Assistant
Aerodrome Officer, Civil Aviation Depart-

ment, Calcutta, making cerlain strious
allegations against the Civil Aviation
Department ;

(b) if so, the details of the allegations
made ; and

ic) the steps taken by Government in
the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) Shri S. H. Subba Rao, Assistant
Aerodrome Officer, who has been superseded
for promotion to the selection post of
Aerodrome  Officer, has made several
rer tions containing allegations in
regard to matters connected with the writing
of confidential reports, promotions, selection
of officers for training abroad, retention of
officers in service beyond the age of 55 years,
appointment of Directors General etc

(c) As the allegations have been found
to be baseless, the question of taking any
further steps does not aris=.

Representation from Tuticorfo Sailing
Vessel Owners’ Association

!

/,

946, SHRT GEORGE FERNANDES :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have received
any representation from the Tuticorin Sailing
Vessel Owners’ Association regarding the
sailing vessels industry;

{b) if so, the sailent features of the
representation ; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTRY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). The Tuticorin
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Sailing Vessel Owners’ Association have
brought to the notice of the Directorate
General of Shipping certain problems faced
by them namely :

(1) Difficulties that may be encoantered
by the sailing vessels industry on
account of the location of a new
fishing harbour at Tuticorin at the
place where the sailing vessels are
a* present being hauled up for
repairs and or for construction etc.

(2) Declaring the sailing vessels
industry as a small scale industry
by the Government of Tamil Nadu
to enable the owners to obtsin
certain requirements like copper
sheets etc. for repairs, construction
purposes,

{3) Abolition or reduction in port

wharfage (berthing charges) on

sailing wessels levied by the State

Government.

Revision by the State Government

of the existing towage charges for

towing sailing wvessels by port
launches/tugs,

All these matters are the concern of the
State Government to whom the Association
have made representation already. However,
the Directorate General of Shipping and the
Principal Officer, Mercantile Marine Depart-
ment, Madras, also are moving the State
Government to take a svmpathetic view, and
expedite their decision. It is understood
that the problem at (1) above has already
been satisfactorily settled.

t::yo"x-u Prime Minister
947 HRI GEORGE FERNANDES :
SHRI D. N. PATODIA :
SHRI MUHAMMED SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have investi-
gated into alleged plots to kill the Prime
Minister ;

(b) if so, the number of instances when
such inve‘tigations were made :

(c) whether there is any substance in
reports that there are plots to kill the Prims
Minister ; and

{d) whether any spacial measures havg

[C)]
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been taken to afford protection to the person
of the Prime Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Government's attention has been drawn to
a few reports about matters -oncerning the
Prime Minister’s security. The inquiries
made 3o far have not brought out evidence
of any plan or conspiracy to harm the Prime
Minister,

(d) Adeguate precautions have besn
taken to ensure the security of the Prime
Minister. These arrangements are constantly
reviewed and strengthened  wheneva
necessary.

—".'
Riots fn Siligori

948. SHRI RANIJEET SINGH :

SHRI MANGALATHUMADAM:
SHRI MOHAN SWARUP :
SHRI SRINIBAS MISRA :
SHRIMATI ILA PALCHOU-

DHURY :

SHRI S. M. KRISHNA :
SHRI M. H. GOWDA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether there were wide-spread riots
in Siliguri and surrounding districts recently ;

(b} what was the cause of these riots
and the number of casualities :

(c) whether it is a fact that the West
Bengal Police remained inactive mos: of the
time ;

(d) whether troops had to be called out ;
and

(e) whether arrests were made and the
firing done by the Army authorities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information furnished by the
Govarnment of West Bengal an altercation
took place on 6th Jaouary, 1970 between
two persons who belonged to the hills and
some local people of Siliguri, 1esulting in
injuries to the former one of whom dicd
subsequently. This led to clashes betwezen
the hill people and the local people: Six
persons were killed,

(c) No, Sir,



163 Written Answers

(d) 2nd (e). Army was called in to assist
the civil authorities but no arrest or firing
was done by them,

faem! fesafaarag # fafw wt fm &
qR\&r &7 Areaw & ©v § Gy

949. e wiwar faa: a1 fawm
war gaw AW W qg A@A A OFA
&0 fF :

(%) s ag a9 } v feedlt fass-
faerara o fafy &1 fasr aar qar &r
wieqw wivams: w4 §;

(=) wa fwa fawgi & faq foer
aar qdEr &1 weTq  wfardaE: Gy
&

() soF /I AT WEAAT FIA
oo gdar 3 F gegs fanfadi &
fagafaenag & a1 gfamid § &Y 37

feret ey guw a1 N (Ao Ao
%o WITo aomlfﬁ} ﬁgil

(=) srehfna, fafeear faamr Wi
fosr & gt gHrEl § agr WAl 8@
greFT nHo Go &T T W famdi &
grzwal o fagr qar oder &1 gfag
wreTy ST ST |

() wi fagdi & o o (1)
gizTEn & fag fger F aftem 3«
gfgad sara «Y st § 1 dle Qo
(ad) ¥ arsamal ¥ gawes, wfag,
waAfa-fawm, aifges AT g@w iz
37 gu fasal § 9ol & gav godY adff
F frdt & 3 @0 § 1 &7 fawal & 1971
ek agy el famr W oweaw
ad w1 faac

Police Firiogs

95]. SHRI SHIV CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) ths tetal number of _puﬁne firings on
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the demonstrators, State-wise

January, 1970 ;

(b) the total number of persons killed
and injured by the Police firing in those
incidents, State-wise ;

(c) the total number of persons arrested
in those incidents, State-wise : and

(d) the nature of those agitations since
January, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFEAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to ).
According to information received from State
Governments{Union Territory Administra-
tions, no police firings have taken place
since January 1, 1970, in any of the Union
Temtories Assam, Gujarat, Jammu and
Kash Maharashtra, Nagaland and
Punjab. ln Haryana, to deal with the violent
demonstration following the announcement
of the d on the Chandigarh issue,
the police had to resort to firing on twelve
occasi. ns, resulting in the death of 9 persons
and injuries to 20. 142 persons were arcested
in connection with these incidents. Informa-
tion from the remaining States is awaited.

Sanskrit University at Pari

952, SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that Government
of Orissa have asked for Central grants for
a Sanskrit University at Puri ;

(b) if so, whether it is also a fact that
the Minister of State for Education received
a Memorandum from the Government of
Orissa when he visited the State during the
month of January ; and

(c) the steps taken by Government in
this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH  SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) Yes. Sir.

(=) The Govirnment of Orissa has for-
warded a proposal to establish a Sanskrit
University at Puri. The proposal is under
consideration in consultation wilth the
University Grants Commission,



1685 ritten Answerr
Reaction of Punjsb and Haryana Govera-
ments to Central Decision on
Chandigarh Issne

953. SHRI SHIVA CHANDRA JHA :
SHRI HUKAM CHAND
KACHWAL :
SHRI KANWAR LAL GUPTA :
SHRI HIMATSINGKA :
SHRI RAM SWARUP
VIDYARATHI ;
SHRI SHRI CHAND GOYAL :

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether Governinent have formally
intimated the Punjab and Haryana Govern-
ments about the solution of the Chaodigarh
dispute ;

(b} if so, when an the pature of their
reaction to the Centre's decision ; and

fc) the total area and the total annoual
revenue, income, etc., that would accrue to
Punjab and Haryana respectively by the
reported Union Government’s decision about
the Chandigarh dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Copies of the Press communique embodying
the decision of the Government on Chandi-
garh and other marters in dispute were
formally sent to the State Goveroments on
the 19th F.bruary 1970, They were not
asked to intimate their reactions.

(c) An area of about 24211 acres is
expected to go to Punjab State and an area
of about 4035 acres to Haryana State. The
area-wise figures of all items of revenue etc.
are not available because in most cases these
items are booked in the for the
Union territory as a whole. The time and
labour involved in computing such figures
will not be commensurate, with the results
achieved,

ot faenr myarw ¥ qdew smiag
954. =it agw fag watfemr : 7
qdeq aar WafT® IIqE wAt Tg AqA
g1 H37 ¥
(F) Furag @v ¥ f§ 5 =Fady,
1970 % &fas “fggea” & swifes
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FAFIT F I Il wq@ # ey
TR & NG TIF 9L OF qdT FIAET
e @ @

(@) afz gz, At a7 fawz afasg &
qY§l ngate ¥ nF gard weer AR H
qLFTT *wr fare 2; A%

(n) afz gi, &1 939 gar§ waET,
N\ agara & FF aF Q0 Fr3M?

edzw awt w4 fas swwan aw (30
w0 fag) : (F) Uer gFR A A G F
9t ¥ uF Arn gz watew @ d

(=) st adi

(7) =& 7Y 93ar

samqrdt ¥7 & fag s ool & sfaao
4 o5 7 wgm &t faaio

955. ot wy« forg wdifear : war
dtaga aar afcagw aat g3 aad
FaT w340 fF ¢

(%) sy ¥2 & 47 sdafui ¥
sfaaw &g 2oy 3 a5 o0 Igra @
faufar aes w43 % 391 w1007 §; W

(@) #ar aTsre &7 faare ga qraar
% T7 39T ¥ ofegdw FTF R oo
qgre A F1E?

aug-®M AT Atiga aw afvaga
weAl (1 ®o TAAT: (F) wfwwoy o
“g&fer” 1 7g47 F fAq oF Fa1 w1grx
fergeara faarg, Fraramias & o3y
# faafmrdta & o1 37 s & gaar
125 %32 %) afgag 3 & 2 wafw
qaqIT qtg F1 eFar BO FATT I
faata @1 717 faifta Fdea T 9@
gafg #7 @gr g "1 1971 & w9 as
wgra & 9:F fod @ ¥ fag dae @7
F FAEAT Z 4

() s, 78N
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Pension Scheme for Freedom Fighters

SHRI SAMINATHAN :
SHRI SEZHIYAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have considered
any proposal to enlarge the scope of pension
scheme to freedom fighters who had under-
gone imprisc in the And and
Nicobar Islands ;

(b) if so, the quantum of pension paid
now and that proposed, per head and in
total, under the new scheme ; and

(c) the conditions to be laid for qualify-
ing for this pension ?

956.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) Yes,
Sir.

(b) and (c). A statement giving the
salient feaiures of the scheme as revised by
the Government of India is attached.

Statement

The Government of India have decided
to implement from 2nd October, 1969, a
scheme for grant of pensions in deserving
cases to those freedom fighters who had
undergone imprisooment in the Andaman
and Nicobar Islands, and to their families
if they were themselves no longer alive ;
provided the total period of imprisonment
un<erg by such freed fighters in the
Andaman Cellular jail and other jails in
India was not less than 5 years, The pension
which will be for the life time of the

ipient, will be ioned after taking into
consideration the financial condition of the
freedom fighters and/or their families, and
the payments or benefits received by them
from any other State Government. The
amount of pension sanctioned to a freedom
fighter will not be less than Rs. 200/- per
month, and in the case of families it would
vary from Rs, 100/- to Rs, ;00/- per month.
Only one member of the family will be
eligible for pepsion. “Family” will include
widow, unmarried daughters and mother
of the freedom fighter and sons in excep-
tional cases where it is proved that they are

ble to establish th Ives on account of
the imprisonment-of their father.
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W ¥ wre amfo we wit nfafafeat

Y57, =it W WTW@: FAT (E-wd
#+AY ag qa A gar FIA %

(%) #ur ag v 2 ¥ oF deg-qqeq
¥ 01ew § IWWAT qT Yo ArEo To &Y
afafafedi & it # gwar wfgg oF
fead gas! sega ot §;

(=) afg zt, @Y sar ga® qu &
qAT-9ed qX @I AT

(7) s az @t e fedte wrfe
e F' afafafagi § gea g wigwr-
fedt & a9 w3 & oY%

(%) afz i, Y 39 @@ # FIFR
# ur wfafwar &7

ng-w1d WA § uvn weat (st
faurar gaw) : (%) VEr s @
gt grar fr dar A R wiew g 2

(@) ¥ (7). uw7 af gzar |

foeslt # gar fawy w3 gedtaw

958, st TR WAGW: W g
qel ag qam F FI HLA f

(%) ¥ a@R 1 a7 & 5 faesit
# g % gu fasq o areT § d@o wrdo
To &1 319 41 ®WIT &7 @ @A &
faq fawdta gg@ar Wt Y Ot )

(=) afz gi, &Y 3@ gramsw 0 @R

& 771 gaa fash 2 s s @@ &
9z 9T @1 Jidm?

RO AT B e weAt (4
faarem gwa) : (%) @R F ara T
&1 gaar agi &1

(&) = &Y ag) 9zar
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et gearee # Al qer wggiea
wfadi qar sggfaa mifen sifaal
& safdl & s

959. = TW WTW : FUT YE-Fd
et g a1 ST fa e
(%) 73 o ag § Ay geew a7 ¥
fFax safe Wt fa a3 Al
(&) 9% wyqfaa sifaal aar =q-
gfes wifzn sfadt & fean safe <@
m3?
Tg-¥14 WeAt () gmas vy I
(®) 1969 & dlar grar e ¥ 8,605
safen wat e o
(®) wagfaa sfaa) & safeq 812
gagfea wifgw sifagi
& safsa 470

arafear sar gge e & sangst
T & afz

960. st g&W Wy F@EW@ : FAT
farer qar gwe A= w1 7R A A
FqT w4 e

(%) #ar 7z 99 % fF faeelt & W@es
w7, arafFar qur gga Nare § g3q
axi £} 37 # gfg s ot §;

(w) afz g, & feat gfg & war
2 AiT zay awwry § feadr afafaa
oI ER ) gewigar §; 9

() fachia a9 1967-68 aar 1963-
69 w iafEaT, §g4 WA a w1 it
fafgar T g&d @a @il 1 &Y 9
3w ot &~ F fraht wra g€ qur o
eTUel agr wEAl ) q@WE 9 fEadl
frady fiw @ & o@?
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et ag1 gas ®a weAma § 99-
w7t sindl agEwiu wqqre feg)
(%) =i, gf -

(®) 204850 fmar e ¥ 3fg
gt ¥ oY Hr AgnATIET & I A
FIATFAT & |

() 1967-68 =Yz 1963-6. aul
#t arafEy e FIIFAT 9T ¥/ A7
fes2i & sTazAY aqr g T F 2@-
Wi 9T @ arar sug Ay faan Arar § :
FITAATT

19°7-68 1968-69
(i) sma 79,491.20 82,115.80
(i1) F@-mer
9T 537 78,160.00 76,045.00
STerfier
1967-68 1968-69
(i) o 1,42,681.20 1,58,761.60
(ii) srgeay
9t &=t 40,215.00  44,560.00

faeslt & fafgarax & g ¥ g
TFT & A7 @ § WIT AWi-GIA 9T W
&t ot o

ot g & faw iy pEard wr faazw

S61. st g wwy wEAW © 331 8-
T T} 9g qa &1 FUT FN w5

() 7ar ag 99 & f& svady 1970
¥ quaa & argwer fawr § wrerg my §
aifear & yagd fada s, o e
# far iy @y & @Twa 500 e
TiT T T

(@) #ar @ 4 @ AR { Wiq
® §; it
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(m) afz t, oY swwr sofr &y 2
oir ¥t afafafgat & %% & fag a@7-
HTT &7 747 FIHATEY & w1 faare 37

Te-%Td wvATea § wed wewt (o
fawraew gw) : (%) & (7). goaq
FIHIT GIU N1 AT & %FAR 5 dA-
T F fomr awuFar & Wgw wa
% I% 97 FawT 50 fa@ls qeary 90w
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Students Participation In
Affairs

University

962. SHRI BHOGENDRA JHA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 4656 on the

19th December, 1969 regarding students
participation in  University affairs and
state

{a) whether Government are recommend-
‘ng to other Universities of the country,
"ncluding students representatives to form

vorking groups to consider the question of
sludents participation in the administiation
*{ the University ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VY. K.R. V.
RAO) : (a) to (c). The question of forma-
tion of Working Groups is one for individual
Universities to consider. The recommenda-
tions made on the subject by different
Committees of the University Grants Com-
mission and the Education Commission
have however, been circulated to all the
Ui ersities for consideration and implemen-
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tation. The question was also considered
in the last Conference of Vice-Chancellors
held in April, 1969 As recommended by the
Conference, the University Grants Com-
mission has since constituted committees on
the governance of Universities and Colleges
and this question is engaging their attention.

The Conference of Student Representa-
tives held in May, 1969 unanimously
recommnended effective student representation
in the decision-making statutory bodies of
Universities and Colleges, discipline com-
mittees and Joint Consultative Committees
responsible for day-to-day administration,
The recommendations of the Conference
have been circulated by the University Grants
Commission to ll the Universities, State
Governments and Union Territory Adminis-
trations for their comments.
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Assam-Nagaland Border Dispute

964. SHRI D. N, DEB :
SHRI J. MOHAMED IMAM :
SHRI PILOO MODY :
SHRI C. C. DESAI :
SHRI TRIDIBE KUKAR

CHAUDHURY :

SHRI E. K, NAYANAR :
SHRI HEM BARUA ;
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SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :
SHRI GANESH GHOSH :
SHRI UMANATH :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI SAMINATHAN :
SHRI CHENGALRAYA :

NAIDU :

SHRI R. V., NAIK :
SHRI MAHENDRA MAJHI :
SHRI R. R. SINGH DEO :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there have been seriouns
clashes in the disputed areas of the Assam-
Nagaland border ;

(b} whether the Nagaland Government
had conveyed, on a number of occasions,
their concern over the increase in number of
clastes on the border ;

(c) whether the attention of Government
has been invited in this regard to a state-
ment released by the Minister for Tuensang
Affairs, Mr. K. A. Imlong ; and

(d) if s0, the action taken by Govern-
ment to settle border disputes between
Assam and Nagaland ?

THE MINISTER OE STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
report of any serious border clashes between
Assam and Nagaland has heen received dur-
ing the recent past.

(b) Certain incidents in the border areas
had led to tension from time to time and
the Magaland Government had conveyed
thzir concern over these matters,

(¢} Yes, Sir.

{d) The Government of India are in
touch with the Goveroments of Assam and
Nagaland with a view to reducing tension in
the area. The Nagaland Government had
also asked for the setting up of a Boundary
Commission. This matter is under correspond-
ence with the State Government,
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Admission to Delhi Colleges

966. SHRI KANWAR LAL GUPTA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the pumber of eligible students in
B.A. (Pass), B.Sc,, B.Sc. 'Hops.) and B.Com.
courses who are likely to seek admission in
the Delhi Colleges this year, on the basis of
last year’s figures ;

(b) the number of seats available for
cach course in the Delhi Colleges ;

(c) the specific steps taken by the Uni-
versily to provide admission for all eligible
students ;

{d) whether Government have made any
arrangements for laboratories, furnituce,
buildiugs and have recruiled the necessary
staff ;

(e) it not, the reasons therefor :

(f) the details of representations received
by Government in this connection ?

and

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO} (a) to (e). The question of admissions
to Colleges in Delhi during the next aca-
demic session was referred by the Delhi
University to a Working Group. The recom-
mendations made by the Group are under
consider.tion of the University,

fi Mo representatin hai heen received
rezarding admissions 10 bs m.de in Dcthi
Collzges during the nsxt academic session.
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Tours by Ministers
937. SHRI RAM KISHAN GUPTA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the nature and details of tours made
by the Central Ministers, State Ministzrs and
Deputy Ministers from 1st April, 1969 to
31st December, 1969 |Minister-wise) ; and

(b' the purpose of each tour made and
the amount of T, A. and D, A. drawn, tour-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S RAMASWAMY): ia) and (b). The
information is being collected and will be
laid on the Table of the House.

Proposal to have only Numbers in
MNumber Plates of Vehicles

968. SHRI RAM KISHAN GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate :

(a) whethe: there is any proposal under
consideration of Government have only
numbers on the number plates of auto-
mobiles ; and

{b) if so, the progress made so far in the
matter 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIFFING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). A proposal
to have numetical number plates on motor
wehicles is under consideration of the Govern-
ment,

Eduocating Students in Parli
System through Mock Parlllnents

969. SHRI S. C. SAMANTA : Will the
Minister of PARLIAMENTARY AFFAIRS
be pleased to state :

(a) the progrsss made in educating the
! students of Delhi and New Delhi schools in
i Parliamentary System of Government by
" organising Mock  Parli in some insti-
tations :

(b) the steps being contemplated to meet
the demand for the expansion of the pro-

gramme in other parts of the country ;
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{c) whether there is a demand for a
common House or an auditorium for hold-
ing the meets of the School Parliaments in
Dethi ; and

(d) if so, whether Government propose
to obtain on temporacy basis the use of an
auditoriom oo rental or free basis with effect
from the start of the programme next
year ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) The Department of Parliamentary
Affzirs, in collaboration with the Directorate
of Education, Delhi. organises annually
Mock Parliament Competitions in the Higher
Secondary Schools of Delhi. So far, four
such competitions have been held as

under :

1966-67 No. of Schools that
participated 16

1967-6 —do— 25

1968-69 —do - 43

1969-70 —do— 42

(b) The State Goverments have been
requestced to draw up Mock Parliament
Schemes similar to one prevalent in Delhi.

(c) Mo, Sir.

(d) Does not arise in view of reply to
part (c) above.

Demand by Ceatral Secretariat Employees
for Cancellation of Examinations

971. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any demand was made
recently by the Central Secremrm employecs
for the ¢ llation of ex for
Section Officers, Assistants, Upper Division
Clerks and Class 1V employees ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) In the larger interest of the service
as a whole, and in the interest of efficiency,
it was not possible to accept the demand of
the employees for the cancellation of these
examinations.
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Role of Governors
972. SHRI GADILINGANA GOWD :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are considering
to review the status of State Governors in
the context of the present political situation
in the country ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

(c) The present political situation in the
country does not warrant any change in the
Constitutional status of the Governors.

Abrogation of Article 370 of the
Constitution

973. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Plebiscite Front Exe-
cutive Committee warned the Government
in a resolution that Article 370 of the
Constitution guaranteeing special status to
Jammu and Kashmir constituted only a basis
of relationship between the Staie and the
Union and that as and when this Article was
abrogated, ‘‘India shall ccase to have any
locus standi in Kashmir” ; and

(b} if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): ia) In a
resolution adopted at the meeting of the
Working Committee of the Plebiscite Front
held at Srinvgar on 14th December, 1969,
the Front said that it considered article 370
of the Constitution as the only basis for a
hip of Kost with India on a
temporary basis subject to a plebiscite and
as and when this article is abrogated India
shall cease to have any Jocus standi in
Kashmir.

(b) Government consider the resolution
as wholly misconceived and a total dis-
tortion and misinterpretation of the facts of
history and the Constitutioa.

Iats
relat
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Need for Language Technology

974. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the need for language
technology was stressed by the British
Council’s representatives in India Mr.
Chawson ; and

(b) if so, the reaction of Gowvernment
thereto and the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) Yes, Sir.

(b) Government has been aware about
the importance of the nmew technique of
language teaching. The Central Institute of
Indian Languages at Mysore are already
engaged in evolving a new technology for
the teaching of Indian Languages. Asan
experimental measure two Centres for this
purpose are being set up at Bhubaneswar
and Mysore where certain modern Indian
Languages will be taught to Secondary School
Teachers through this new technique.

Indian Committee for Cultural Freedom

975. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether an organisation known as
‘Indian Committee for Cultural Freedom’
operates in India ;

(b) if so, who are the sponsors of this
organisation ; and the States in India where
it operates ;

(c) the pature of activities carried on
by it;

(d) the addresses of its main centres
where it carries on its activities ;

(¢) the details of sources, including
foreign sources, if any, separately, of its
finances ; and ’

(f) whether it is a fact that ‘Indian
Committee for Cultural Freedom® is an
American C.I. A. sponsored organisation
and C.I. A. is the main source of its
finance 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (f1,
Ioformation from the Goveroments of
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Assam, Bihar, Guj J and Kashmi
Kerala, Madhya Pradesh. Tamil Nadu, Maha-
rashtra, Mysore, Orissa, Punjsb, Rajasthan,
Uttar Pradesh, West Bengel and Union
Territorles of Tripura, Delhi and Pondi-
cherry is still awaited.

2. Governments of Haryana, Nagaland,
Andaman and Nicobar Islands, Chandigarh,
Dadra and Negar Haveli, Goa, Daman and
Diu, Himachal Pradesh, Laccadive, Minicoy
and Amindivi Islands, Manipur and N.E.F.A,
have stated that they have no information.

3. The Government of Andhra Pradesh
have reported that the Indian Committee for
Cultura] Freedom is =affiliated to the Con-
gress for Cultural Freedom, Paris. This or-
ganisation had a branch in Hyderabad and
Guntur., The branch at Guntur has become
defunct. Though the office of the branch at
Hyderabad is closed, some seminars are held
every vear. Funds are raised through mem-
bership fees and donations from members
as well as annual grants of about Rs. 1,000/-
from the central office at Bombay. They
have no Information that the C.I. A. has
sponsored this organisation.

Economic Distress in Mizo Hill Areas

976. SHRI JYYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to s'ate :

(a) whether it isa fact that economic
distress among the people of Mizo Hill
areas has increased during the last several
years ;

(b) whether it is a fact that unplanned
grouping of villages, neglect of agriculture
owing to the restrictions imposed by the
Security Forces and forced labour which the
people are called upon to give, have increas-
ed their misery ;

(c) if so, what steps, if any, are being
taken to improve the economic condition of
the people on the basis of a rational and
correct approach to the problems facing
these hill areas ; and

(d) if not, what, according to the
Gaovernment, are the causes of the growing
distress ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
No, Sir,
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(¢) Does not arise.

{d) Mizo Hills District has been chroni-
cally deficit in local food production and
efforts at development have been hampered
due to the insurgency in the recent years.
However, all possible efforts are being made
for rapid development of the area with
special emphasis on the development of agri-
culture and communications.

Newsmen Facing Difficalty in Getting
Passes for Entry into Transport
Bhawan, New Delhi

9:7. SHRI JYOTIRMOY BASU:
Will the Minister of SHIPPING AND
TRANSPORT be p'eased to state -

{a) whether his attention has been drawn
to a news-item published by the Parrior
in its issue dated thz 1lth Japuary, 19,0
under the title “QOut of bouands to Newsmen"
pointing out the difficulty faced by a news-
man in getting a pass for entry into the
Transport Bhavan, New Delhi ; and

(b} if so, what action, if any, has been

taken or proposed to be taken in the
matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS. AND IN THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.
(h) The matter has been investigated

and the facts are given below :

A press reporter of the “Patriot” came
to Reception Office, Transport Bhavan
on the ©th January, 1970, and wanted
to meet an Assistant Director in the
Department of Tourism. The Reception
Officer contacted the officer concerned
who advised the Reception Officer that the
visitor had to meet some officer of the
Publicitr Section. The Reception Officer
could not act on this officsr’s sugeestion
to send the visitor to meet him as the
officer was not authorised to receive
visitors. According to the Security
Irstructions applicable for entry of visitors
to Government of India Offices, only
officers of and above the rank of Under
Secretary to the Government of India
are entitled to receive visitors in their
office. The Reception Officer according-
ly tried to contact the Director (Publi-
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cityl in the Department of Tourism who
is the lowest officer in Publicity Section
entitled to receive visitors. As the
officer was not available at that time, a
message was left for him to the effect
that a visitor was waiting for him in the
Reception Office, and the press reporter
was requested to wait for a while. The
visitor, however, chose to leave without
waiting for the officer to retura to his
seat,

Resignation of Director, Central Food
Technological Rescarch Institute,
Mysore

SHRI BABURAO PATEL :
SHRI D. N. PATODIA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :

(a) whether it is a fact that Dr H. A B.
Parpia, Director of the Central Food
Technological Research Institute, who had
accepted the post at the request of late
Prime Minister MNehru, has now sought the
permission of th: Prime Minister to resign
the post ;

(b) if so, the exact reasons given by
him for doing so ;

{c) the name and designation of the
official who was transferred in 1963 but again
sent back to the Institute in 1968 against
whom Dr. Parpia has bitterly complained
with the exact ~harges made agsinst Fim ;

(d) whether it is also a fact that Dr.
Parpia had reguested him to zppoint an
impartial Committee to inquire into his
grievances and the running of the Institute ;
and

(e) if so, reasons why an enguiry com-
mittee was not appointed ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAQO) : (a) Dr. Parpia has tendered his
i ion from the positi of the Direc-
tor, Centrai Food Technological Research
Institute, Mysore in a letter dated 6-12-69
addressed to the President, Council of
Scientific and Industrial Research.

(b) Reason stated by him in his letter
is reproduced below :

“Inspite of my utmost devotion to
the cause of science and sincere efforts
to achieve the objectives, it bas become

078,
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extremely difficult for me to be effective
over the last two and hall years as a
result of the conditions created by the
C.S.LLR. Central Office.”

{c) Shri Naseeruddin Ahmed, Adminis-
trative Officer.

(d) Dr. Parpia had requested for the
appointment of an impartial inguiry com-
mittee to go into the allegations made by
him against Shri Naseeruddin Ahmed.

(e} There was no case for appointment
of such a Committee as the matter had
already been examined with references to
the records of the Institute and appropriate
action taken.

Esplonage Actlivities of I.A.F. Offices
in Chandigarh

979. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

{a) the t and tions of
LAF. Officers of Chandigarh who were sus-
pended for alleged espiomage activities and
ing vital information to Pakistan ;

(b} the steps taken against them and
with what result ;

ic) whether it is a fact that some
Pakistanis and some other foreign nationals
were also involved in espionage ;

(dv if so, their names and details of
action taken against them ; and

(e} if no action has been taken against
these persons, the reasons therefor ?

Y

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (el
Six persons including two Pakistani nationals
had been arrested by the Chandigarh police
for suspected espionage activities, Since the
case is under investigation it will not be in
public interest to disclose details of the case
at this stage.

Mourder of Revercnd Id vard Sinha

980. SHRI BABURAO PATEL: - ill
the Minister of HOME AFFAIRS be pleased
to state :

{a) whether the assailants of the late
Reverend Edward Sinha, his driver and the
owner of the Jagadamha Tea Estate, who
were shot dead on the 12th January, 1970,
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at Burapahar while travelling to Jorhat, have
been arrested ;

(b) if so, their names and the political
party to which they belong ; and

(¢) whether thc Central Bureau of
Investigation will conduct an inquiry into
these ghastly killings and, if not, the reasons
therefor ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (al and
(b). The following four assailants have
been arrested in this connection :

(i) Shri Satya Narayan Sutodia, sjo
late Balabax Sutodia, Director of
Jagadamba, Tea Estate.

(ii) Shri Ram Kumar Sutodia, s/o
late Ram Kishan Sutodia,
Manager of Jagadamba Estate.

(iii} Jagdev Kumar, s/o Harbans Lal
Kumar, Administrative Officer,
Jegadamba Tea Estate.

{iv) Driver Ram Kishan Sarma, sfo
late Sita Ram Sarma of Marwari
patty, Nowgong.

Investigations made so far reveal that
these persons do not belong to any political
party.

(¢) The Criminal Investigation Depart-
ment of the State Government has taken up
the investigation of the case and it is in
progress. There is no proposal to transfer
the investigation to the CBI at present.

Playiog of National Anthem in Delbi
Cinemas

98l. SHRI K. ANIRUDAN: Wil
the Minister of HOME AFEAIRS be pleased
to state :

(a) whether Mational Anthem is not
played in the Cinema Halls in Delhi after
the show ;

(b} whether any uew directives have
been issued to this effect ; and

\c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) to (c). National
Anthem is played at the end of the after-
noon, matin=e and the first evening shows
in the cinema halls in Delhi. How-
ever, Delhi Administration have again been
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asked to ensure that all the Cinema houses
play the National Anthem at the end of all
shows,

Bank Robberies In West Bengal

982, SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRI SHYAM :
DR. SUSHILA NAYAR :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there had
been many bank robberies in West Bangal
during the last six months ;

(b) if so, the names and number of
banks robbed during the same period ; and

{c) the action taken or proposed to be
taken by Government in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The required information is being obiained
from the Government of West Bengal and
will be laid on the Table of the Sabha on
receipt.

Military Training to Manipur Youtb

983. SHRI YAMUNA PRASAD

MANDAL :

SHRIMATI SAVITRI SHYAM :
DR. SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No, 4598 on the 19th
December, 1969 regarding Military training
to Manipur Youth in Pakistan and state :

(a) the nature of documents seized from
these who were arrested on their return from
Pakistan ; and

(b) the npature of action taken or
proposed to be taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA): (a) The
d seized juclude a booklet printed
in China and another booklet issued
by the “Publicity Department” of the
socalled “Revolutivnary Government of
Manipur."”

(b) A case bas been registered by the
Police and is under investigation.
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Development of Gopalpur as Minor Port
984. SHRI S. M. KRISHNA :

SHRI J. AHMED :
SHRI S. KUNDU :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Gopalpur
in Orissa is to be developed as a minor
port ;

(b) if so, the plans that are under
consideration of Government ; and

(c) when the work for the development
of the Port is to be taken in hand and the
time it will take to complete the same ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): fa) A Committee, to
select one of the two ports of Gopalpur and
Chandbali to be developed as Centrally
sponsored scheme during the Fourth Plan
period was appointed in May 1969. As
required under terms of reference, the
Committee will also recommend suitable
development schemes for the port. The
report of the Committee is awaited. A final
decision in the matter will be taken after
receipt and consideration of the report.

(b) and (c). Do not arise.
Eradication of Illiteracy During the

Fourth Five Year Plan

985. SHRI G. Y. KRISHNAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government are paying due
attention to remove illiteracy during the
Fourth Five Year Plan by giving priority to
backward areas ; and

(b) if so, the names of the States and
the details of plan to combat illiteracy in
the backward areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The responsi-
bjlity for the eradication of illiteracy rests
upon the State Governments. The Govern-
ment of India can at best stimulate action
in’this field through research, pilot projects,
and clearing bouse functions.
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2. The principal Central or Centrally
Sponsored programmes for the removal of
illiteracy included in the Fourth Five Year
Plan have been briefly indicated below :—

(@) Farmers’ Educction aud Functional
Literacy Project :

This project is operated jointly by
Ministry of Food and Agriculture, Com-
munity Development and Cooperation,
Ministry of Information and Broadcasting
and Ministry of Education and Youth
Services. This project is included in the
Fourth Five Year Plan with an allccation of
Rs. 200 lakhs. During the Fourth Plan
period, it is proposed to cover 100 districts
under the project. It was initially imple-
mented in 3 districts in 1967-68 with addition
of 7 districts in 1968-69. During this year,
the project will be extended to 15 additional
districts. In each districts, there are 60
literacy centres providing functional literacy
to the farmers. The target set is to cover
one million farmers during the Fourth Plan
period.

(b) Schems of Assistance to Voluntary
Organisations Working iu the field of
Aduls Education.

The scheme has been revised and grants
under the revised scheme will be released
from next financial year to the Voluntary
Organisations for taking up meaningful
projects in the field of Adult Literacy. The
scheme will be implemented also for
intensive literacy work among the tribal
population in the country. Literacy projects
in Harijan Colonies is also envisaged under
the scheme.

{ci The National Board
Education :

The Board has been set up by this
Ministry to promote, guide and evaluate,
the various programmes of adult education
and literacy to be implemented by the Central
Government and various States Governments,

JSor

of Adult

(d; Piiot Projects Spread of

Literacy :

There is also a proposal to launch
Pilot Projects for literacy on the pattern of
Gram Shikshan Mohim to be implemented
in selected areas including tribal and back-
ward areas. The details of the projects are
being wosked eut.
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Observance of Education year, 1970
991. SHRI MANIBHAI J. PATEL :
SHRI R. K. BIRLA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether his attention has been drawn
to the news-item that UNES.C.O. has
declared 1970 as *Education Year ;

(b) the action being taken to observe it
as ‘Education Year', India being a Member-
State of the said Organisation ; and

(c) the details of the programme to
make greater resources available for
education and to strengthen co-operation in
education 7

THE MINISTER. OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Yes, Sir;

tb) and (c). A statement on the proposed
programme is attached.

The efforts of Government to provide
additiona! funds for eductional development
are handicapped by the over-all constraint of
resourzes. It is anticipated that education
will get about Rs, 840 crores in the Fourth
Five Year Plan.
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Statement

International Education Year

The United Nati have designated
1970 as International Education Year and
has placed upon UNESCO the responsibility
for guiding its implementation at the inter-
pational level. TUNESCO in turn has
invited each Member-State to reflect on the
status of its own education and requested
them to eval past i ts, assess
present problems and intensify nation-wide
efforts for expansion and improvement of
their educational system. The Indian
National Commission for Cooperation with
UNESCO has accordingly decided to
participate in the observance of the Inter-
pational Education Year. The programme
drawn up for the purpose includes the
following :—

1. Seminars to rewiew the status of
education and to plan programmes
of action at the local, district or
State level and organisation of a
national seminar at Delhi on "“The
Educational Perspectives for the
705" ;

2. Development of pre-school equca-
tion and celebration of the birth
centenary of Madame Montessori ;

3. Programmes for expansion and
improvement of primary education
and, in particular, to realise the
Gandhian values in education ;

4, Programmes for the vocationalisa-
tion at the secondary stage ;

5. Emphasis on programmes of
qualitative improvement, and
especially the involvement of
teachers widely in the planning znd
impl ation of progr of
educational development ;

6. Provision of better amenities and
{acilities to students and promotiog
students participation :

7. Improvement of ° teaching of
languages and book development
programmes ;

8. Programmes of literacy and adult
education ;

Y. Improvement of programmes of
technical education and relating
¢ducation in  polytechnics with
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practical
and

experfence in industry ;
10. Promotion of national integration
and international understanding.

Honoor to Indian Novels by
U N.E §5.C.0.

992. SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that some of the
Indian MNowel: have given special honour
in int:rnatinnal sphere ; and

iby if so, the details of such novels and
the details abour the special honour given
by the U N. E S. C. O. and other inteina-
tional bodies 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR.V.K.R. V.
RAQ) : (a) Yes, Sir,

tb) Under Unesco’s Literature Transla-
tions Programme, the following Indian
novels have bezn translated into English and
French :

I. Banerd. Bibhutibhushan. Pather
Funchalt  (Bengali). Translated
inte ENGLISH by T. W. Clark and
T. Mukherjee ; published Lond»n,
Allen and Unwin., Translated into
FRENCH by F. Bhattacharya.

2. Bhaduri, Satinuth. The Vigil

Jagari:  (Bepgali). Translated
into ENGLISH by L. Ray, 1965;
publi:hed Bombay and London,
Asia Publishing House ; New York,

Taplinagar.
3. Chatterji, B. C. Krishnakanta's Will
(Bengali). Translated into

ENGLISH by J. C. Ghosh; pub-
lished New York, New Directions,
1962 (Paper back).

4, Pillai,  Thakazhi. = Chemmeen
(Malyalam). Translated into
ENGLISH by N. Menon, 1962 ;
published London, Gollancz ; New
York, Harper and Brothers. Trans-
lated into FRENCH under the
title Ur amour indian by N. Balbir;
published Paris, Mercure de France,
1965. Dutch, Serbo-Croation and
Spanish editions also from the
English Translation.
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5. Prem Chand. The Gift of a Cow.
:Godaan) (Hindi). Translated into
ENGLISH by S. H Vatsyayan and
G Roadarmel ; published London,
Allen and Unwin; U. 5. A
Indiana University Press Trans-
lated into FRENCH by P. Meile,

6. Ruswa, Mirza Mohamad Hadi
Courtesan of Lucknow ‘Umrao Jan
Ada) (Urdu).  Translated into
EMNGLISH by Khushwant *Singh ;
published Calcatta, Orient Long-
mans, 1961.

7. Tagore Rabindra Nath. Gora
{Bengali). Translated into FRENCH
by M. Glotz et P. Fallon ; publish-
ed Paris, Editions Robert Laffont,
1961. *

Special editions are being prepared of
two outstanding Indian novels viz, Pather
Panchali and Godaan  Recently the Folio
Society of Great Britain has acguired the
rights for a special luxuriously bound
edition of the English translation of
Pather Parchali. It will be the first of
over 130 volumes published in English in
the Unesco Collection to appear in a special
book club edition.

The National Library for the Blind,
London, has requested permission to produce
a Braille edition of The Gifi of a Cow
it‘odaan). This is the first book to be so
honoured among more than 207 volumes
published so far as part of the Unesco
Litrature Translations Programme,

Administrative Reforms Commissson
report on Sclentific Dep2rtments

933, SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pieased 10 state :

(a) whether the Study Team on Scientific
Departments appointed by the Administra-
tive Reforms Ci ion has submitted its
report ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a} Yes,
Sir.

b) The recommendations are contained
in the report of the study team, copies of
which have been placed in the Parliament
Library;
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Grih Kalyan Kendras

994, SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in the
Grih Kalyan Kendras and organisation
fonctioning under the aegis of his Ministry
destitute women are employed as workers ;

(b) the total number of such workers ;

(c) the various categories of workers on
their pay-rolls ;

(d) whether it is also a fact that their
social position is exploited inasmuch as they
are paid much less than what is paid to
Peons in the Government of India ; and

(e} whether these destitute women are
paid at a fixed rate much less than Rs. 100
p. m. even after several years of service
though the working hours are the same as in
Government Departments and, if so, the
reasons therefor 7

THE MINISTER IN THE MINISTRY
OF HOME AFFAIRS (SHRI K. S. RAMA-
SWaMY) : (a) Grih Kalyan Kendra is a
Society registered under the Societies Regis-
tration Act, 1860 functioning under the
general control of the Ministry of Home
Affairs. It does not employ destitute women
as such. Female relatives and dependants
of Central Government employees are em-
ployed in the Grih Kalyan Kendra for
enab'ing them to supplemeat the family
income or for acquiring experience in
the trade. Those who are too old and
Infirm or have no skill or inclination to
work on sewing machine are given light
subsidiary jobs and paid on monthly basis
calculated on the work turned out by
them.

ib' the mumber of women employees
working in the Grih Kalyan Kendra is 360.

fc) the various categories of workers
working in the Grih Kalyan Kendra are as
follows :

1. Teachers (Craft)

2 Teachers (Nursery)

Teachers (Music)
Office staff

Tailors

Embroidery workers
Sorters

Nowaw
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8. Buttoning and button-hole makers.
9. Ayahs,

10, Creche attendents,

11. Cutter men

12. Chowkidars

13  Labour boys

14, Drivers and Mechanics.

(d) The employees of Grih Kalyan
Kendra are paid either honorarium (oot
salary) related to the hours of work or wages
according to out-put.

(¢) Does not arise.
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Robbery in Calcutta Branch of State
Bank of lodia

996. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the mames of persons arrested in
connection with the robbery in the Calcutta
Branch of the State Bank of India sometime
back ; and

(b) whether there was any political
wotive behind this robbery ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
West Bengal Government have infoimed
that the following persons have been arrested
in connection with the dacoity on 12-19-1969
in the Park Street Branch of the State Bank
of India :

(1) Kalyan Bose alias Gora
Manash.

(2) Bimal Kumar Roy Chowdhury alias
Bachhu alias Badal.

(3) Madan Moban Pal.

(4) Rajaram Chowdhury alias Dhur
alias Dhurjyoti.

(5) Ananta Singh alias Abinash alias
01d Guard.

(b) No, Sir.

Declaring Road Connecting National
Highway No. 6 with National
Highway Nos. 26 and 7 as
a National Highway

997. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of SHIPPING
AND TRANSPORT be pleas=d to state :

(a) whether Government propose to
declare the road connecting National High-
way No. 6 with National Highway Nos. 26
and 7 and passing through Khandwa,
Hoshangabad and Marsinghpur Districts of
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Madhya Pradesh as a National Highway ;
and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a)and (b). The guestion
of expanding the National H'ghway system is
under consideration and the claim of this
road will be considered along with other
roads in the context o: availability of funds
and the criteira for selection of roads for
inclusion in the Mational Highway system.

National Highways in Madbya Pradesh

99+, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether any proposal for declaring
certain  highways of Madhya Pradesh as
National Highways has been received from
the Government of Madhya Pradesh ;

(b) if s0, when and the decision taken
therevn ; and

(c) if oo decision has so far been taken,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) and (c). These proposals were
received in - August 1966 and pending the
finalisation of the Fuourth Plan Aliocations
which has been done only recently, these
proposal and similar proposals received fiom
other States were being examined in the
light of detailed data received from the
State Governments concerned. Actually,
the entire question of expanding the National
Highway System is under consideration and
the proposals made by the Government of
Madhya DI'radesh will also be considered
along with other roads in the context of the
availability of funds and the criteria for
sclecticn of roads for inclusion in the
National Highway System,

Construction of National Highway No. 12
949. SHRI NITIRAJ SINGH CHAU-

DHARY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :
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(a) the amount spent during the year
1969 for the construction of Mational High-
way No, 12 ;

(b) whether any progress on its cons-
truction has been made ;

(c) if the progress is slow, the reasons
thereof ; and

(d) when this Highway is likely to be
completed 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to i{d). An expendi-
ture of Rs. 10.51 lakhs is expected to be
incurred during 19¢9-70 on the development
of this National Highway. Some progress
has been made in improving the sub-standard
sections of the road between Biaora and
Deori and between Belkhera and Jabalpur.
Between Deori and Belkhera, which is a
missing link of the Mational Highway, land
acquisition and earthwork upto subgrade
level have been done in about 43 miles out
of 56 miles and 5 furlongs. Within the
limitations of availability of funds progress
has not been slow.

farers memmas ® w1d s Ay
afuwrdy
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Correcting Statement to Unstarred Ques-
tion No. 1789 dated 22.11.1969 re.
Sacr ifice of a Bey in Deori District
of U. P.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The follow-
ing unstarred question was answered in the
Lok Sabha on 22nd Noveinber, 1968 :

{a) whether a 12-year old Harijan boy

was sacrified in a village 'Lal’ in
District Deoria in Eastern U. P.
during July 1968 ;

(b) whether it is also a fact that a
person invited the said boy to his
house for meals and that the boy
was sacrified there ;
whether this was the third sacrifice
mn that bouse ; and
(d) if so, the action taken by Govern-

ment in regard thereto ?

{c

—

2. In the written answer to the ques-
tion it was stated that a young Harijan
boy was the victim of human sacrifice.
Further inquiries have revealed that the
viclim did not beclong to any Scheduled
Caste. The word ‘Harijan’ may be deleted
from the written answer given earlier to the
Question,

PHALGUNA 8, 1891 (S4KA)
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported retaliatory action by Foreign
Airlines against concrssion to Indian
passengers by Air-ledia

SHRI R. BARUA (Jurbat) : 1 call the
attention of the Minister of Tourism and
Civil Aviation to the {ollowing matter of
urgent public importance and request that be
may make a statement thereon :

“Reported retaliatory action planned
by certain foreign airlines against the
decision of the Gove:nment of India to
allow Indian passengers travelling by
Air India to carry 100 dollars.”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
Sir, the question of relaxing foreign travel
regulations has been undsr Government's
consideration, and decisions taken in this
regard were announced by the Finance
Ministry on 18th February, 1970. Qoe of
the decisions is that persons who have not
been abroad for a period of three years will
be exempt from the operation of ‘P’ form
control in respect of one visit abroad. The
period of three years will be reckoned
backwards from the date of commencement
of the proposed visit. Persons going abroad
under the scheme aod travelling by Air-
India wili be given foreign exchange
equivalent to $100 for the entire trip by the
Reserve Bank, This facility will be in
addition to the travel facilities already
admissible under the present ‘P’ form
regulations and other approved visits such
as business travel abro .d, education, medical
treatment, Haj pilgrimage, etc.

The entire range of traffic under these
categories will continue 10 be available fop
competition amongst ail zi:lines operating in
India. Even for traffic under the new scheme
there is no pulsi that people must
travel by Air-India, but those who do so
will get foreign exchange release equivalent
to $100 in recognition of the fact that the
foreign exchange involved in their patsage
will be minimal.
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[Dr. Karan Singh]

1 have seen newspaper reports to the
effect that some foreign airlines are unhappy
with the iecent relaxation, Government
have, however, not received any communica-
tion from aoy foreign airline in this regard.
I am sure that if the position is properly
understood the relaxation now made by
Government will in fact be widely appreciated
abroad, as it has been at home, because it
adds a new category of potential travellers
and does not restrict the scope available to
all airlines.

SHRI R. BARUA : $100 is very small
for the purpose of foreign trawvel. It has
become our habit to irritate others by
touching upto very insignificant points. By
extending §$100 for a foreign trip, they had
been inviting unfavourable comments,

May I know whether the members of the
LATA and other foreign airlines have
brought to the Government’s notice that it
is likely to affect competition ? Was it
necessary at all ? Iwant to know whether
such a decision was taken in consultation
with the Ministry of Tourism.

DR. KARAN SINGH ; The decision was
certainly taken in consultation with our
Ministry. We have been pressing for some-
time that there should be relaxation on
foreign travel and this has been a welcome
step. The LA T.A is responsible for fixing
of air fares.

This concession does not have anything
to do with air fare. Therefore, I think that
it falls outside the purview of I.AT.A. 1
would submit that I do not think that we
should have any hesitation at all about it.
I think that it will be a very valuable relaxa-
tion ; it will allow more and more people to
travel abroad and it will also lead generally
to the development of tourism.

SHIR N. K. SANGHI (Jodhpur) : We
are very happy that the restrictions on the
P form have been removed and have been
relaxed. 1n 1969, during the first three
months, out of 19,507 applications received
in the Reserve Bank, only 76 were rejected.
You can appreci how some and
useless this restriction oo the P form was.
We are very happy that you bave given this
ext-a 100 dollars to tke people travelling
by Air India.
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I would like to draw the attention of the
Minister to one thing. I rang up half a
dozen airlines and they said that they have
till today not received any details of the
scheme. Since they have not received any
details, they are not in a position to make
any recrimination about it. In this particular
condition, T would like to draw the attention
of the Minister to one particular fact: the
Government of India is a major partner in
Air India. As long as any airline does
anything against the rules of the LAT.A.
it will be improper. Of course what the
Government of India does is absolutely
justified ; But since you are a major partner
in Air India. your offerings 100 dollars
exchange will construe as a rebate to persons
travelling by Air-India is going to be
discriminatory. What have you to say.

Further in case you want to promote
tourism, would you also consider to give a
free stop-over to foreign passengers who are
coming from outside India to visit India by
Air India, so that foreigners may be encour-
aged to travel by Air-India to India to get a
free stop-over from the Government of
India, from the Ministry of Tourism ?
(Interruption) What I suggest is in case
you are really i d in pr ing
tourism to India, it will be a suggestion i
the Government of India or the Ministry of
Tourism gives a free stop-over to foreigners
coming by Air India to India for a day or
two. 1 think that will promote your tourism
better than 100 dollars to the out going
travellers, and if the Government of India
feels that 100 dollars should be given, I
would suggest that you give it to the people
travelling by any airline. That will be more
satisfactory.

DR. KARAN SINGH : The question
of stop-over really affects the foreign visitors
coming to India. This scheme is for Indians
who want to go abroad. It is Dot a rebate.
I must make it clear for the record that it
is not a rebate on the fare. Itis a release
of foreign exchange for which they are going
to pay ; they are going to pay the rupee
equivalent in foreign exchange. It is mot
going to be given to them free. It is a
special concession so that they can go
over, As regards the other suggestion about
stop-over, many international airlines bave
got this system where by the people can
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come and break their journey, without any
additional cost. This applies to Air-India

and other international airlines. I cannot
see what the hon. Member means by free
stop-over. If he means that we should bear
the hotel expenses, that will only happen if
the plane’s flight is cancelled or something
like that, where we are constrained to do so,
Otherwise, we certainly welcome people
coming here ; we want them to stop-over
not only for a day but preferably for a week
or a month.

SHRI N. K. SANGHI : Sir, my question
has not been followed by the Minister.

MR. SPEAKER : Will you please sit
down ? T allowed your introductory ramarks
and then your suggestion. But there is no
time for any more clarifization., It should
be a question, but ycu made a regular =peech
and then made a suggestion. 1 could nt
make out what your question was except
the suggestion. So you should be content
with the reply. MNow, yor are getting up
again, Shrimati  Savitri Shyam—absent
Dr. Karni Singh.

DR. KARNI SINGH : 1 address this
question, from one Doctor K. to another
Doctor K.

AN HON. MEMBER :
Maharaja to another Maharaja !

From one

DR. KARNI SINGH : Yes : if you want
to put it like that. Now. I would like to
congratulate the hon. Minister on trying to
make travel more easy for do Indian citizens.
I not believe that we should travel at this
juncture to enjoy ourselves, but it is very
important for = developing country like India
that its citizens should go out to see whatis
happening, come back and then improve our
country. We cannot postibly have a country
where everybody lives like koop dooks
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Thirdly, n:ay I know whether the minister

proposes to give any incentives more than

what he has given now to sports teams from

India travelling abroad ?-

DR. KARAN SINGH : The hon.
member referred to unfair incentives given
by rertain airlines. Certainly such practices
are known to exist. Certain airlines indulge
in unfair practices by giving rebate under
the table. 1 would not like to mention the
name of any airi‘ne, but this is a clear
infringement of the LA TA. regulations.
Whenever any such report comes to our
notice, we bring it to the notice of LA.T.A.
authorities. To meet that, we have introduced
a Travel Promotion Scheme also known as
the Bonus Scheme from U. K. to India, so
that Indian nationals there who wish to
come here can be given a rebate of 37 per
cent. Thisis an additional scheme, quite
apart from these 107 dollars. That is the
main sector on which the unethical practices
take plac: and we hope that our Travel
Promotion Szheme will help to a coasider-
able extent to meet thes: unfair practicer,

Secondly, the funds would come eatirely
from the general reserves of the Govern-
ment of India and not from the Air India
reserves. In a way, of course, they are the
same thing because Air India is a public
sector undertaking, but technically the funds
would come from the reserves of the
Government of India.

About sportsman, the hon. member
himself is a wvery distinguished sportsman.
We have a scheme for special visits abroad
by sportsmen who have attained a certain
minimum standard as adjudged by the
competent sports body, which will also be
liberalised. I hops we will produce more
sportsmen of the calibre of the hon. member.

SHRI SAMAR GUHA (Contai): I
think the pecple of India will be baffied to see

The question that I wish to ask of the
hon. Minister is this. Is it a fact that other
airlines are offering incentives to Indian
travellers by repaying a part of the fare
under the table ? Also, is this partly one of
the reasons why Air India bas given this
incentive to the travelling public abroad ?

Secondly, may I koow whether the
foreign exchange quantum so spent will
come the reserves or Air India or from the
reserves of the Government of India ?

this, b they cannot understand why
there should be any question of retaliation
by any foreign airline when it is the legiti-
mate right of the Government of India to
provide additional incentives to its nationals
to fly by its own plane. I do not know
whethe: IATA has any international conven-
tion by which there is any uniformity in
allowing money to be carried by the natio-
nals of all the countries in the world. I
want to be enlightened about it. If not,
naturally BOAC, Quaatas, Pan Am and &l
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[Shri Samar Guba)

the airlines in differeat countries provide
certain extra facilities to their nationals and
India did not challenge that. So, if the
Government of India provides some extra
facilities to its nationals, why should that
question be raised 7

The hon. minister referred to certain
undercutting of the fare and some rebate
being given under the table. Which are
the countries which do undercutting of the
fares under the table 7 1 also want to
know whether the Government has taken
into consideration all the eventualities and
what steps they are going to take in expand-
ing our own airlines and providing facilities
to the Indian citizens to fly by our own
planes if those foreign airlines, who are
threatening India, stop calling at Indian
airports ?

DR. KARAN SINGH : As 1 said in
my answer, at least as far as we know,
there is really no q of any li;
and no such idea has been put to us by any
of the airlines. I entirely agree with the
hon. Member that there should be no
justification whatsoever for taking any such
step In fact, by making this relaxation a
much broader spectrum of Indians can now
travel abroad and this can be taken advan-
tage of by all airlines, including Air India.
I therefore. feel that foreign airlines should
welcome this act because we have now given
them a much larger potential,

As I stated earlier, I do not think that
IATA is involved in this. JATA is involved
only when we consider the fares. This has
nothing to do with the air fares. This only
says how much of his own money a person
can take in foreign exchange. I do not see
how IATA came into the picture.

As far as as under-the-table deals are
concern=d, unfortunately the airlines who
indulge in this do not advertise that they do
so. It is difficult for me to pin them down.
I hope the hon. Member will bear with me
that I do not think it would be correct for
me to mantion any names because, after all,
we want to work in co-operation. Even if
we bring it to the notice of any airlines, they
will say: we have not done i1, some agents
have done it. So, I do not think any names
should b: meationed, becausz we want to
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maintain good relativns with all the other
airlines that are operating here.

12,17 brs,

PAPERS LAID ON THE TABLE

Annoal Report and Certified Accounts
of the Indian Tnstitate of
Technology, Madras

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : 1 beg to lay on the Table :

(1) A copy of the Certified Accounts
of the Indian Institute of Techno-
logy, Madras for the year 1968-69
along with the Audit Report there-
on, under sub-section (4) of section
23 of the Institute of Technology
Act, 1961,

A copy of the Annual Report of
the Indian Institute of Technology,

2

Bombay, for the year 1968-69.
(Placed in Library. See No. LT-
2625/70).

Ajrcraft (Fifth Amendment; Rules, 1969

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to lay on the Table a copy of the
Hindi version of the Aircraft (Fifth Amend-
ment) Rules, 1969 published in Notification
MNo. G.S.R, 2379 in Gazette of India dated
the 11th October, 1969, under section 14A
of the Aircraft Act, 1934 together with an
explanatory note. [Placed iu Library. See
No. LT-2626/70].

Action taken by Government on
Assurances, etc.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to lay on the Table :

(1) Following statements showing the
action taken by Government on
various assurances, promises and
undertakings given by the Ministers
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sessions of VIDYA CHARAN SHUKLA) :
re-lay on the Table :

(1) A copy each of the following
Notifications under sub-section (2)
of section 3 of the All India
Services Act, 1951 :

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Twenticth Amend-

during the various I beg to

Fourth Lok Sabha :
(i) Statement No. WNinth Session,
1. 1969,
(ii) Supplementary Eighth Session,
Statement Nos. 1969,
III and IV

(iii) Supplementary Seventh
Statement Nos, Session, 1969,

2) A copy each of
Notifications under sub-section (3)
of section 458 of the Merchant

XIII and X1V

{ivi Supplementary Sixth Session,
Statement No. 1968,

1X

(v} Sur

pph ary Filth§
Statement No. 1968,
XVI

tvi) Supplementary Fourth
Statement No. Session, 1968.
XX

(vii) Supplementary Third Session,

Statement No. 1967,

XVl

(viii) Supplementary Second

(ii)

(iii)

ment Regulations, 1969, pub-
lished in Notification No.
GS.R. 2714 in Gazette of
India dated the 6th December,
1969.

The Indian Police Service
(Fixation of Cadre Strength)
Tenth Amendment Regulations,
1969, published in Notification
No. GS.R. 2715 in Gazette
of India dated the 6th
December, 1969.

G.S.R. 2716 published in
Gazette of India dated the
6th December, 1969 containing
corringendum to Notification

11 J i
Stazement No. Session, 1967. No. GSR 2027 dated the
. 23rd November, 1968,
[Placed in Library. See No. (iv) GSR. 2717 Published in

LT-2627/70].
the following

Shipping Act, 1958 :

Gazette of India dated the
6th D ber, 1969 taini
cerrigendum to Motification
No. G.S.R. 2026 dated the
23rd November, 1968.

(i) The Examination of Masters (v) The Indian Administrative
and Mates (Amendment) Service (Fixation of Cadre
Rules, 1959, published in Strength) Fifteenth Amend-

Notification No. G.S.R. 2680
in Gazette of India dated the
29th November, 1969.

ment Regulations, 1969, pub-
lished in Notification No.
G.S,R. 2718 in Gazette of
India dated the 6th December,

(ii) The  Merchant  Shipping 1969
\Examination of Engineers in . T
the Merchant Navy) Amend- (vi) The th Amendment

ment Rules, 1969, published

of 1969 to the Indian Ad-

in Notification No. G.S.R. ministrative  Service (Pa?;)
2703 in Gazette of India dated Rules, 1954, published in
Notification No. G.S.R, . 719

the 6th December, 1969,

[Placed iu Library. See No.
LT-2628(70].

Notifications under the Al India

Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

(vii)

in Gazette of India dated the
6th December, 1969,

The Indian  Administrative
Service (Fixation of Cadre
Strength) Sixteenth Amend-
ment Regulations, 1969, pub-
lished in MNotification No,
GS.R. 2720 in Gazette of
India dated the 6th December,
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1969. [Placed in Library. See
No. LT-2430/69].

{2y 1 beg to lay on the Table :
(2) A copy each of the following Noti-

fications under sub-section (2) of
section 3 of the ANl India Services
Act, 1951 :—

(i) The TIndian Medical and
Health Service (Initial Recruit-
ment)  Amendment Regula-
tions, 1969, (Hindi and
English versions) published in
Notification No. G.S.R. 2710
in Gazette of India dated the
6th Dzcember, 1969,

{ii) The Twenty-first Amendment
of 1969 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notification
No. G.S.R. 2736 in Gazette
of India dated the 13th
December, 1969,

(iii) The Eleventh Amendment of
1969 to the Indian Police
Service (Pay) Rules, 1954,
published in Notification No,
G.5.R. 2737 in Gazette of
India dated the 13th December,
1969.

(iv) The Indian Administrative
Service (Fixation of Cadre
Strength) Eleventh Amendment
Regulations, 1969, published
in Notification No. G.SR.
2738 in Gazette of India dated
the 13th December, 1969.

(v) The Twentieth Amendment of
1969 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notification
No. G.SR. 2739 in Gazette
of India dated the 13th
December, 1969.

(vi) The Indian Administrative
Service (Fixation of Cadre
Strength) Ninteenth - Amend-
ment Regulations, 1969, pub-
lished in Notificatlon No
GSR. 2740 in Gazette of
India dated the 13th December,
1969,

(vii) The Eighteenth Amendment
of 1969 to the Indian Ad-
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ministrative  Service  (Pay)
Rules, 1954, published in
Notification No. G.S.R. 2741
in Gazette of India dated the
13th December, 1969.

(viii) The Indian Administrative
Service (Appointment by Pro-
motion) Fifth Amendment
Regulations), 1969 (Hindi and
English versions) published
in Notification No G.SR.
2755 in Gazette of India dated
the 20th December, 1969.

(ix) The Nineteenth Amendment
of 1969 to the Indian Ad-
ministrative  Service  (Pay)
Rules, 1954, published in
Notification No. G,S.R, 2755
in Gazette of India dated the
20th December, 1969,

(x) The Indian Police Service
(Appointment by Promotion)
Fourth Amendment Regula-
tions, 1969 (Hindi end English
versions) published in Notifi-
cation No. G.S.R. 2757 in
Gazette of India dated the
20th December. 1969,

(xi) G.S.R. 2758 published in
Gazette of India dated the
20th Dy ber, 1969 « i
ing corrigendum to Notifica-
tion No. G.SR. 2670 dated
the 29th December, 1969,

(xii) The Indian Forest Service
(Probation) Fourth Amend-
ment Rules, 1969, published
in Notification No. GS.R.
2794 in Gazette of India
dated the 27th December,
1969.

(xiii) The Indian Administrative
Services (Pay) Eleventh
Amendment Rules, 1969, pub-
lished in Notification No.
G.S.R.1in Gazette of India
dated the 3rd January, 1970.

(xiv) The All India Service (Medical
Attendance) Amendment Rules,
1969 (Hindi and English wver-
sions) published in Notifica-
tion No. G.8.R. 78 in Gazette
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of India, dated 17th
January, 1970.

(xv) The Indian Forest Service
(Fixation of Cadre Strength)
Amendment Regulations, 1970,
published in Notification No.
G.S.R. 80 in Gazette of India
dated the 17th January, 1970.

(xvi) The Twenty-third Amendment
of 1969 to the Indian Ad-
ministrative (Pay) Rules, 1954,
published in Motification No.
GS.R. 135 in Gazette of
India dated the 24th January,
1970.

(xvii) The First Amendment of 1970
to the Indian Aministrative
Service (Pay) Rules, 1954,
published in WNotification No.
G.5.R. 163 in Gazette of India
dated the 31st January, 1970.
[Piaced in Library. Se- No.
LT-2629/70).

(b) A copy of the Citizenship (Second
Amendment) Rules, 1969 (Hindi
and English versions) published in
Motification MNo. G S.R. 2795 in
Gazette of India dated the 2Tth
December, 1969, under sub-section
(4) of the section 18 of the Citizen-
ship Act, 1955t. [P/aced in Library.
See No. LT-2630/70).

the

Annual Accounts of Madras Port Trust

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): 1 bed to lay on the
Table a copy of the Anoual Accounts of the
Madras Port Trust for the year 1967-68 and
Audis Report thereon. [Piaced in Library.
See No, LT-2631/70].

st farex W (wgEdY) @ wsag
HeIeg, A1 AR ¥ "grg 9 g% &
o agi av aifas &ar wEr § ot 9g
1967-68 % ara % far &1 ag 1970 Fr
g g W aT ox wa fegmia fear
widar 1970-71 & fad | & s =igar
g fs 1967-68 &t fiat @7 ma & A
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st swaw fag : gl as @ a@
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F@EE F 30F 11 oga w1 A
e st g s A o o
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ESTIMATES COMMITTEE
Hundred and Fifth Report

SHRI THIRUMALA RAO (Kakinada) :
1 beg to present the Hundred-fifth Report of
the Estimates Committee regarding action
taken by Government on the rccommen-
dations contained in their Fifty-first Report
on the erstwhile Ministry of Petroleum and
Chemicals — Oil India Limited.

12.20 brs.
PUBLIC ACCOUNTS COMMITTEE
Eigbty-eighth and Ninetieth Report

SHR1 ATAL BIHARI VAJPAYEE
(Balrampur) : 1 beg to present the following
Reports of the Public Accounts Com-
mittee :

(1) Eighty-eighth Report on action
tuken by Government on the re-
commendations contained in their
Forty-first Report on para 41 of
Audit Report (Civil), 1968 relating
to the Ministry of Home Affairs
regarding avoidable expenditure.
Nipetieth Report on action taken
by Government on the recommen-
dations contained in their Fifty-
fifth Report on Finance Accounts
of Central Government 1966-67—

2
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Chapters I and II of Audit Report
(Civil), 196%.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Fifty-seventh and Fifty-cigth Report

SHRI BAL RAJ MADHOK (South
Delhi): I beg to present the following
Reports of the Committee on Public Under-
takings :

(1) Fifiy-seventh Report on action
taken by Government on the recom-
mendations contained in their Forty-
third Report on Sindri Unit of
Fertilizer Corporation of India
Limited. [Paras in Section II of
Audit Report {Commercial), 1968].

Filty-eighth Report on action taken
by Government on the recommen-
dations contained in their Twenty-
fifth Report on Praga Tools Limited
[Paras in Section IV of Audit
Report (Commercial), 1968.]

2

PATENTS BILL

(i) Report of Joint Committee

SHRI R. BARUA (Jorhat): I begto
present the Report of the Joint Committee
nn the Bill 1o amend and consolidate the law
relating (o patents.

(ii) Evidence

SHRI R. BARUA : 1 beg to lay on the
Table a copy of the evidente given before
the Joint Committee on the Bill to amend
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12.21 brs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your permission, Sir, I rise to announce
that Government Busioess in this House
during the week commencing 2nd March,
1970. will consist of :

(1) Further discussion on the Presi-
dent’s Address.

(2) General dis
Budget for 1970-71,

Discussion on the Resolution seck-
ing disapproval of the Banking Com-
panies (Acquisition and Transfer
of Undertakings) Ordinance, 1970
by Shri Beni Shanker Sharma and
others and consideration and pass-
ing of the Banking Companies
(Acquisition and Transfer Under-
takings) Bill, 1970.

on the Railway

3

SHRI MANUBHAI PATEL (Dabhoi) :
During the last session and previous to that
also, Government had agreed to bring the
Tekchand Commission Report before the
House for consideration, They are not bring-
ing it at all. At least during this session,
this being a longer session, they can accom-
modate and bring that report for dis-
cussion,

SHRI BAL RAJ MADHOK (South
Delhi) : We have been asking the Govern-
ment for the last two sessions that the
Report of the C of Defecti
should be discussed in the House, Perhaps
because the Government thinks that defec-
tions are in its favour, it need not bring this
report before the House. I would again
submit that this report, which is a un-

i report, must be discussed in Parlia-

and consolidate the law relating to

(iii) Study Notes

SHRI R. BARUA : I beg to lay on :he
Table a copy cof the Study Notss on the
visits undertaken by the Study Groups of the
Jomt Committee on the Bill to amend and
consolidate the law relating to patents.

ment so that some action eould be taken on
it ; otherwise, they are going to finish demo-
cracy itself,

ot femeer Wt (agEY) : usgEfy
& afywrew ¥ #gr war § fe fadefeg
% g ¥ ¥ faw vt oF fakaw



27 B.O.H.

ATl | & sraar @A g 5 ag fadaw
g gy FY0aTr 7

oft werratT e (grge) : wmowt
maz 71z @m fr frad @a afeded
¥ uF At 2 4z A% mygT quIT Ewar
ST AT W Y ) 99 9T 9T UF uE AT
9l g€ S olx gad T fer foew
afedga ¥ »ft 3a 997 F =3ew adf fFar
war ar 1 & wigar ¢ 5 w9 qadm wig
st R % fs w0 b sn fewigw g
g7 & 92% 3§ & Fwr w=i g+ AN
sqIEAT qE FT |

DR. KARNI SINGH (Bikaner) : May I
submit that the agrarian disturbances in

Rajasthan should be discussed on the floor
of the House ?

SHRI SAMAR GUHA (Contai) : The
educational life of West Bengal has almost
completely been paralysed by the free use of
bombs, revolvers, swords and other things.
For ten days Jadavpur University was closed
and now the Calcutta University and the
Presidency colleges are closed. I want that
these matters should be discussed on the
floor of the House.

A W (F7ANT) © AEaE
#gigd, w9 wa @i fs fagre #
afesdt #1&) AgT T g qg7 WA
qAT GIIQI R A S @R AW
e 2 gAY 21 qfegHr S 3g A
qUT & F%A ¥ fAq agh alEwe =5«
W AfeT ot aw wrg Ag fear
nar & 1 ag agrA arAr arn & 0 Aqre
AHRT AT @ ¢ 139 dJgd @
AwE &1 e o @iy & wgar g
fw g8 9 fawit w4 & faq awg fasmn
W | WA FURTT ot e FT @
g 39%) a9g & Aqme ¥ o gud graw
TUEH WE | T FoF gaR ¥
smiar 1 S aF frware @ 9§ @
WireN T @ WwE Aq mdard
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5 aa¥ gomz A sRaE & g@er A
HIT o917 7 ¢

SHRI DHIRESWAR KALITA (Gauhati):
During the last winter session, you will re-
l:l‘lcrnber, I raised the matter regarding plac-
ing the report of Santilal Shah Committes
about oil pricing. Government up till now
have not placed that rcport on the Table
of the House nor are they taking a decision
in the matter with the result that the whole
of Indian people are suffering. I want to
know, through you, whether Government
will place that report on the Table in this
session, accept its r1ecommendations and
allow this House to raise a discussion in this
behalf.

Nt Weg waw (TiwnE) @ feegw
A% A FE TA AT AT FA A G E
f« dewe 94 A Feqig 1 a@F
A 78t gf & 39 a7 fai gt wifgd,
ugi 991 @t wfedr | oggfem sfady
¥ sfamae a fold st wEr gt ¥ ok
g T Al W zadr = wT W 2
afudas @ew g snar g Afswr w9t ®
oo gag /gt faEr Sar @ s €W
gfgdwa # W 72 ANAT e 4 WG, @
e ¥ widar 2 fF 34 g a9t a=r
FIH FF STTCAT ® FIC |

SHRI R K. AMIN (Dhandhuka) : The
Dutt Committee Report has already been
circulated. Itis a veory important Report
‘The Government has promised from time to
time and the people are also very eager to
discuss it. And yet it has not been taken
up. 1 want that it should be discussed.

Secondly, I have already given notice
for 2 short duration discussion on Banas-
kantha situation where so many people are
dying even today. The scarcity situation in
Bapaskantha should be discussed and there
should be a short duration discussion
on it.

SHRI BAKAR ALI MIRZA (Secundra-
bad) : The Telengana movement has against
started in Hyderabad. I think, some time
should be found to discuss the policy of
the Government of India in regard to Telen-

gAana.
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it vy famd (53%) : & wrgar g fs
foad fast awedi & weara § fam &
gt afcarfag S g &, o7 § & faad
s seg 9 991 F fqe qwg fysmen
WY | UF aTT I FIEA] 9T 991 Y&
U ILCTIIE R G CTE e T
STear | 8T AR gwre § fe Fagen
ot 1 ot Atar ¥ wfeargac argdg fLar
Tar g, 98w 997 guiaaE gfeeay ¥
W WC ) I A qrag wiw Y w1 @,
WZRETATE ¥iT 't w1 91T T gEW @
T AT |

SHRI S. M. KRISHNA (Mandya) : We
have sent a number of Call Attention
notices regarding the Prime Minister’s pro-
posal to solve Maharashtra-Mysore border
dispute. It is very unfortunate that you have
8o mercilessly and ruthlessly rejected all of
them. But nope-the-less it is a wvery live and
important matter. 1 would request you to
please find at least 2 hours so that we can

just exchange views between Maharashtra
Members and Mysore Members.

@t et fog (Jgaw) : wgEe
wrgfad) § wrasw ar oare wr wr
%I g fasd w1 aFAIg § ) 9%
fem i gg e aa § st @is N
ifed 1 SaF) gueaai &1 A fagwar
sifgd | w¥F gl ar gora € a@
% agf vear g1 WX Aw ¥ ww few A
AT g7 FABAT R W YT TS
g 1 5aFY gerar =ifgd

A= 1 garew o § 1 e 7Y @R
2w ¥ gg aFE1G § 1 IAF g oY gAdr
wrfglr | It Tfey fr A=el Wiz wgdew
& olew #1 9g grd, IR AFAG B
§F Wl ) g £ &7 Afgw w7
garet fegeam & qare,  gfam,
FENT Fitg wr Td ¥ @@ @7
sgar § M @it fegeaa &) niw &
9 | faselt § Y dlwd £ ag) g0 gwa
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21 97w oiest ) ot Az gF Wk
7% foT 58 #3198 19 g9 ¥ A
wrt sfsdr s g8 9% agw A fgd

ot gwsitarm wwE (Frwad) @ awEt
ufirwa =T fafaeze & gore & sl et
A ¥ oF oA fFar ar i gER
Faa gHELT ® o7 | 9 Frwat 7 owaE
¥ v mwat wa g fe wgruesg Y
foraet e dodtr &, ¥ a= @ s
Fas R TR U g Hagm
f& sa% Mo w97 &1 "aax faar
WY | qg TgT T |

SHRI RAGHU RAMAIAH : The hon.
Members from all sections of the House
bave raised some wvery important issues.
May I submit that what 1 have indicated is
only the business for the next week and not
for the whole session.. ..

MR. SPEAKER : These suggestions
should be treated for the whole session so
that next week they may not get up
again.

SHRI RAGHU RAMAIAH : Secondly,
I would like to say that on some of the
issues raised by the hon. Members, they will
have an opportunity to discuss them during
the General Budget discussion and so on.
There has been a very healthy convention
that until the Demands for Grants are pass-
ed, we should have more time for discussing
the Demands for Grants of various
Ministries rather than having discussions on
various issues because, if more time is taken
up by discussions on various issues, however
important they are, more Ministries’ De-
mands will be guillotined to the loss of the
bon. Members themselves, which they will
not like.

Generally, Sir, the convention all these
years has been that we take up various dis-
cussions if there is time after the Demands
for Grants.

SHRI BAKAR ALI MIRZA : There are
some matter of immediate importance like
the agitation in Telengana.
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ELECTIONS TO COMMITTEES

1) All India Council for Technical
Education

MR. SPEAKER : DR. V. K. R. V. Rao.

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. VKR.V.
RAO) : I beg to move :

“That in pursuance of clause i(f) of
paragraph 3 of the Ministry of 2ducation
Resolution No. F. 16-10/44-E. III, dated
the 30th November, 1945, as amended
from time to time, the membsrs of this
House do proceed to elect in such man-
ner as the Speaker may direct, two
members from th Ives to
serve as members of the All India
Council for Technical Education for the
next term commencing from the 30th
April, 1970, subject to the other provi-
sions of the said Resolution.”

MR. SPEAKER : The question is :

“That in pursuance of clause i(f) of
paragraph 3 of the Ministry of Education
Resolution No F. 16-10/44-E. ITI dated
the 30th Nowvember, 1945, as amended
from time to time, the members of this
House do proceed to elect in such man-
ner as the Soeaker may direct, two

bers  from gst th Ives to
serve as members of the All India
Council for Technical Education for
the next term commencing from the
30th April, 1970, subject to the other
provisions of the said Resolution.”

The motion was adopted.

(i) Central Advisory Board of Educatl
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subject to the other provisions of the
said Resolution.”

MR. SPEAKER : The question is:

“That in pursuance of sub-para 2(d)
of paragraph 3 of the late Department
of Education, Health and Lands Resolu-
tion Wo. F. 122-3/35.E. dated the 8th
August, 1935, as amended from time to
time, the members of this House do
proceed to elect, in siich manner as the
Speaker may direct, one member from
among themselves to serve as a member
of the Central Advisory Board of
Education with effect from the 1st April,
1970, subject to the other provisions of
the said Resolution.”

The motion was adopted.

(ili) Joint Committee on Offices of Profit

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : I beg
to move :

“That the members of this House do
proceed to elect in the manner requisred
by sub-rule (3) of Rule 254 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among
themselves to serve as a member of tne
Joint Commitiee on Offices of Profit for
the unexpired term of the Committee
vice Shri 5. R. Rape died.”

MR. SPEAKER : The guestion is :

“That the members of this House do
proceed 1o elect in the manner required
by sub-rule {3) of Rule 254 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among

t Ives to serve as a member of the

DR. V. K. R. V. RAO: I beg to move :

“That in pursuance of sub-para 2 (d)
of paragraph 3 of the late Department of
Education, Health and Lands Resolution
No. F. 122-3/35.E. dated the 8th August,
1935, as . mended from time to time, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, one member from among
themselves to serve as a member of the
Central Advisory Board of Education
with effect from the 1st April, 1970,

joint Commitiee on Offices of Profit for
the unexpired term of the Committee
vice Shri 5. R. Rane died.”

T'he motion was adopted.

12.32 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL* 1970

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir. I bee to move...

*Published in the Gazetto of India Bxtraordinary, Part II, section 2, dated 27.2.70,
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Why this change 7 On the agenda
it is in the name of the Prime Minister but
another Minister is moving.

MR. SPEAKER : I have already allowed.

SHRI GOVINDA MENON : 1 beg to
move for lsave to introduce a Bill to provide
for the acquisition and transfer of the under-
takings of certain banking companies, having
regard to their size, resources, coverage and
organization, in order to control the heights
of the economy and to meet progressively,
and serve better, the needs of development
of the economy in conformity with national
policy and objectives and for matters
connected therewith or incidental thereto,

SHRI KANWAR LAL GUPTA : I want
to oppose it, Sir.

SHRI S.S. KOTHARI (Mandsaur) : 1
oppose it, Sir.

MR. SPEAKER : First those members
who have sent their names. Mr. Yashpal
Singh and Mr, Madhu Limaye.

ot wu famd (f717) : wenm wEE,
& wu fa¥as @ fadw sar arzar g
ST Iq%T F1IM IA1 @1 § ) 59 fadaw
o MagmgtFmaniagm
w9q gra # ¥ 1@ &, 99 & yu i wow
agY 3 1 afwa are) faadt arF &, wfos-
o< ael & U fadw 3, g9 o faw
¢ 91t gy qdwifas | vadfas fady ¥
& i aga awdla § Ag¥ s Trgan g o
& T g AT FAT RAT AWRAT § |
w2 51 &% A<l 1 9 goraar 37 6T
fazo za =2 fa¥gs & agenr fear @
fag & asdaw 90 A= gyar fqar «r
@I Y, 87 3% & wiegs, gww1 & 91T
fadig Fzar igar § 1 5g @i gdw ¥
¥ fagia Y wrE ¥ fga w1 gg F19 W
w & afFT gl w2 @1 fagw AR
T 2 WIT g4 wE) ad) Zar & e o7
w02 &1 37 & fag g A ¥ et
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Fgr &1 8 worawr o dmA gt faar
AT R@r & 99 F1 7 A9 faQdy g

st it feg (Qzaw) : gw §
femar ), gm & &7

ot g fowd 0 & &Y faar g
e W F o § ) ww # fgewa
21 at 7% dfawm frat) ofiag gaar s
tar fadia wus fag & g@efe wfaw,
wiedf ugE @m g g, (vwewa). ..
umE dar 213 § 989 ¥ 9g 419 gH g
WwWE ..

MR. SPEAKER : Mr. Randhir Singh,
please do not interrupt him,

ot ny fomd : wg Y uE qwTe
gardt ardf F & | gadt oY Wy A
AT wYw |, (sowwm). . were Wiy,
7z N9 & AFF §Y g} A9T@ 9T 9T

MR. SPEAKER: You may raise techni-
cal, constitutional and other matters as may
suit you.

@ I A surer SEAggmAT  adl
gt § afae | wgi av & am Afew
%t §a19 § ag Y 97 {2rEqM g IrEm
FEF AT I oA @y fag A
w1 9T § | Wt oY siedggmad and &
fad 331 asa &1

Bill Introduced

st wq fand : gsgw wdRy, Faw
¥ forer gt & fF fadas & fagr=l =
WY e &3 avx § s @dmfaw
gafaft s asd § 1 W@ HoF a7 @
agea fagra g fear mar 2 s 87
FAT w41 & S ed & § fA09 v@r
g1 9 N o sy AR fadw W ag g}
i ot zTeaTY AR ®) sgAEdT TS
wiwiz qu faw ¥ a1 99 & oF GO
%3 fear g1 | 99 gua Y EEwmEwd A€
g% T 4T 99 & 9T §F FAND,
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featfarez, fomm, F10wT At gagz 4w
sfafrfaca et wifge fam &t gedir
AT 91 ot mIa &Y 98 /A A@aw
Tar fea ¥ FTwm Fgx ¥ YAzgmgwdy
A FY w1z 97 wEE AT AIF A
Y oA g, @i Kazim vmgfe
fearat 2, adarfeat a1, aagdl o7 @@
%t giz faar mar & | safao gz ot faw-
F A97 WT @ @ 2 T & gaw
#% ¥ frada & ®1€ aegw af v A
B gE7-9d T & g1 9 fadas wEr
ST TEr 2 9 T e Ay fge 7 § fadiy
AT F12q7 § 1 ¥ Fgd O AA §
A%T 97 & § 55 T 9 q91 F qwa
FEar 1
g gqifis mofa & ag sz
w1zar g 5 o faw & gru 14 =i 51
g ggH A wE G ¥ fenfazw
50 0z a1 39 & wfaF § 1 giw FE
& fauin % oF  wewdt g€ avaT W@
fadas § 39T § Wit ag qoEIT W At
®f § 5 me amg-afasrmd @l w1
gy &1 W fF oF @ & fewrw
g F17 A8l a1 awq & Afwa adfewm
%T gwy §, Frfafedea w7 @5 £
wa §arq 9z I3 fF 5@ faias & o
wifeww frar mar @ G @y @
fear a1 ar 5 14 fazelt &1
we@mETn fas o sw ¥ 50 0% a1y
a1 fadslty &% w1 gg 7T faar A g,
& 50 F0zg w1 wrawr ot gy @S9
Titsa@ & ait & At ghw w1E T o
ug T & & gsaw wgag, 98 o=l
Blonardfrer iy v fgear & a9
T gIF w31 797 Fga & ag war
g:
“Bat in the absence of any reliable
data w2 do not think it necessary to

express an opinion on the question
wasthar selsction of the undertaking of
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some out of many banking institutions
for compulsory acquisition is liable to
be struck down as hostile discrimination
on the ground that there is no reasonable
relation between the differentia and the
objective of the Act which cannot be
substantially served even by the acquisi-
tion of the undertaking of ail the banks
out of which the selection is made.
faga d®f %Y g & Fr T I
T G ¥ @ § dwnw fefenfudma
grar & ar 7 dfaem £ 14 gz
Far Al wdwe ag gAA R xam v R
fow ®r saT wEia adf fzar 3 sl
agt a% &g faar & FF oo o) 5 8@
Wog ¥ FhardN & ushaww
T FT A ITW & @ | WR d9 A
g ¥ & T w1 oF e Foar g aw
T, margneEw A ¥ @ &
e gfta #1 & @1u @ fadas
W owewdt g€ awarc &) wa: § W
wieg ¥ wgm 5 w7 ¥ F7 @fF FAT
& TEEew & 78 wearT ¢ ) fadn
& 1 A A o §9 9 o
arg faar @ 97 497 F1 77 Tedrww
1 | 5w gitn §1E & amad ox Y qa19
Tg wrgwr {6 o @it dwf w1 usdgwww
72 ¥ faw w1 9 9¥em & 9w S qfy
Ay ar 748
R ww § Afs F gEEl v
gt &2 ® wr 3/ w1 2 wfe-
s g & Afa ¥ gaw dfra
= ogrudt ¥ dza ofugrdz & g
fafeaa Ry Qrd, faams qwrsd & gro
fafeas et Td 1 @ fa 30 godt
g 7g & fs 541 wgiza A0 g9 EaET-
frs mrafe &Y " o 39 fadas =
qiqg & &, ¥ fadgs & FT 9A,
faad garay, FRAQT F AiFgi A
qarar A, arRt @t g6 -fadar It
gt 50 FAF wT ¥ f3% wig 9



m Bill Introduced

[= 7y famd]
fedtfaz § ¥ S9i—a1 Uy w4
w1 weIm w@rg aq § 6t ¥ aq qd
qig § 39 FT @0 FI0 )

1 war @w g (freh aww) s
weIq WERd, AT ggAT Ao a8 §
gIHIT Y Faw 14 A §H1 F) FyATH
fFar 2 1 A7 wgar Az ? s famd
frrst % & 97 g7 &1 W daaaew
FeAr Tfgh |

gt am O feeiifdaa & at
w2 2 @A A 3w falas & 9
Tt ¥ g , g v & e fam atg
§azy fagas & fEeqg o Gaar gan
Tt 12 & 3@ faga= 71 9 @y, =4ifs
st ¥ M9 37 ghoeas 75 *1, A%
fedtfa 60 F01% o & Fac §, T HY
N fRD IFT T w® &
g+ 79 foafed § segarst 7 $T 3,
"@Yw mOwET, 991z FF, g9 F oA
WX FhAisgEaT srqgetdae ) /17 w7
AT =ifgd ar )

At g g ag weAY R -qfw
7z ifadew fefaT & s qeF g9
& fa wfike 2, <@ M gR a1 carw
aff 2, FfFT g0 & g § gEErT N1
&Y grear 3 qifed o f gt 6 #7
&7 G JAAT, WIUFT T gEaeq § AT
w@'q 3, sa1 fesee o9 e TR
1o gt ®&w FFar & arad o
aY wr=ar gar )

qraft arm gh g Fed 2 fF aa
gz g faay T g, 99 & ow

TEIT 9y g uz sferww e &
TR § o az @ weT w1 owOAA §
W7 oz agf fw i § 1 orfec 5w #
#t7 A weza-fr N, Fag & wro A
OF 370737 § arfieg £ w030 400
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&1 ¥ Frodeed A W gTwre B fawaw
faeay ut f5 ¥a g% wra fadas g,
zq 1€ W @ 51 &1 A8 F4, A7
¥ AE afcada 781 T D @A A
st drar f5 wed qTed W AT 6@
wedt ot | snfeeg gq gy aar §, A9
oY maeedr S 2, ArE wes g
& 1 g Arwanw w¢, faae FUF i
fagas «@, wiiEasq A1 I F15 TS
ECif il

ufian a7 & s¥=A797 § Feaew A
FgAr Tzar g1 dar wg fond o T w7
g—gitm R F W FEEAT F1 A qT
Farar g, ag 9999 agq Aol 1 "I
HUFIT A g3 OF S &1 FAJAA AT
arar ¥ 297 72 A gTere g W safa-
SR F2H FA IS RO TH I @EEH
% § geerz & fdgs o= s ag |t
qifeat w1 fasarg § ¥ w5, a8 FT F
15 FI7 FI0Y |

SHRI NAMBIAR (Tiruchirappalli}) : On
a point of order. At the time of objection
to he introduction of a Bill, only one
Member is allowed to speak.

SHRI 5 S KOTHARI: Tt is unfor-
tunate that a senior Member like Shri
Nambiar should talk like this.

SHRI MADHU LIMAYE :
discussion is on constitutional

But the

points,
qit gz @1 ==t @qwifss arafaa
Y weT Er gAY & fasdia Afzs faan
2 Yogat i Al A% &

SHRI NAMBIAR : Are you allowing a
discussion ?

MR. SPEAKER : Yes, surely.

SHRI NAMBIAR : If it is a discussion,
then wg also have something to say,
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MR. SPEAKER : I shall first call thosc
Members who had sent previous intimation,
and after that, I shall allow other Members.
There is no limit to the discussion, but of
course the discussion has to be confined only
to constitutional and other objections.

SHRI > M. BANERJEE |Kaopur) :
Then, we have also a right to say something.

SHRI 5. S. KOTHARI (Mandsaur); I
would submit that the Bill, the financial
memorandum, the notes on clauses and the
explanatory statement are all incompleted
and therefore constitutionally, invalid. I shall
explain  how p tly. 1In Schedule II,
amounts have been indicated against the
pnames of particular banks, which are to be
paid as compensation, I am not taking up the
point taken up by Shri Kanwar Lal Gupta
about compensation. My point is that this
Bill is incomplete, for it does not lay down
the basiz or the principles on which this
compensation has been determined. The
Supreme Court may not have the power
under article 31 {2) to look into the adequacy
or inadequacy of the compensation or may
not have the jurisdiction to enquire into that,
but this House is supreme and sovereign,
and we have to decide whether this
compensation is to be scaled down or
retained as it is, whether the p ion
has been given to all the banks on a
uniform basis or whether Government have
discriminated in favour of some banks as
against others. Therefore, this House has
to be taken into confidence. So, this Bill
and the memorandum are all incomplete.
They have to be taken back by Government
so that the lacunae may be covered up and
the basis of compensation could be indicated
in the Biil and in the financial memorandum,
and then the Bill can be brought back
before this House, In my opinion, this
House cannot consider the present Bill which
is incomplete.

My second point is that Government
should have nationalised foreign banks also.
The reason why they have not dobz so is
this. During last June, the Prime Minister
had assured America and certain Embassies
that the foreign banks would not be
nationalised. That is the reason why
Government have not nationalised foreign
banks, even though that would have been in
public interest. My party stands for
Indianisation, and it is a part of this

PHALGUNA 8, 1891 rS4X A}
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Indianisation that foreign banks should bz
nationalised, in fact, not only foreign banks
but some of the other foreign concerns also.

Rill introduced

MR. SPEAKER : Indianisation covers

nationalisation also 7

SHRI S. 5. KOTHARIL : Yes, where it
is necessary.

SHRI MADHU LIMAYE : Indianisation
is something else.

SHRI S.S. KOTHARI: It
inclusive, it is a philosophy of iife;
philosophy for the nation to adopt.

1 now come to article 123 of the Consti-
tution which says that if circumstances exist
which render it necessary for him to take
immediate action, the President may
P Ig an ordi The Supreme
Court considered this point, but in their
wisdom, did not give any opinion whether
the satisfaction of the President should be
subjective or objectivs,

In our opinion, this Government has
acted unconstitutionally in advising the
President to issue the ordinance. Parliament
was going to meet within three or four days,
and the Government had no business to

is all-
itisa

issue an ordinance re-nationalising the
banks.
With regard to the implementation,

which was promised by Government when
the original Bill was passed, I would like to
submit that practically no such measures
have been taken the convenient excuse
given is that the matter had been pending
before the Supreme Court, But there were
many things that they could have done, but
which they did not do. The common man
and the poor man have not been benefited
at all. T was sitting the other day in the
chamber of a bank and an engi
came and he wanted Rs. 1500 for a certain
purpose, but that was not allowed,

MR. SPEAKER : The hon. Member
should confine himself only to the consti-
tutional objections.

SHRI 5. S. KOTHARI : 1 am coming
to the constitutional point. Government
should take immediate action with regard to
implementation so that the people are
benefited. With regard to the scheme that
is part of the Act, may I submit that so
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many months have passed and yet the
scheme has not secen the light of day? I
wonder whether it would see the light of day
at all. This Government conceives, but
does not deliver. With great difficulty, the
clause was adopted providing for representa-
tion to employees, farmers and the people
on the bank managements. But we are very
sorry that nothing has been done in that
regard also.

This' Bill is ineomplete and unconsti-
tutional. The Law Minister should satisfy
the House on this poin, otherwise, this Bill
cannot be considered here. Mo Bill should
be brought forward before the House which
is incomplete and unconstitutional.

ot fawsr wr (Aged) : meEwm
Aglgy, 98 WY 14 % #1 f6T § usdha-
FU FW F1 fadas gart ama g, gand
d@fama & 9 wgiw wrEE § WX 96
fanfeaa #§  erdfad foar gur 2, 3o
fem®E g =@ 3@ & g7 14 dw &
gerar 91T A AEY sy faRdy &% §
wfama § grRY T gdqa F1 qwIT g
fr a7 ag 37 B arar @ e @@
2@t & gy fomd o 3w gt fa3a
&% § 97 @t F1 yLawT gAr gy
gfama g ad A xaEr & gEA
FEF Gay F ae g ™ fadgw
%) fag sq # @ W § 9g dfarT &
Az weal & fasga fadrs § 1

Sgl % SFFANA §7 ACYT &, G
@) wwa Qaf T Fgrag Arar § v q@d
agd a81 grqaRTE gur g A AN wwW
& gaifeas 75 &) aug 87 #rg s |
wEgaEr @ W @ & d
* UIaFIN w1 waa« ggr a1 v I
9% &Y fazig & Fai A wwar v T
Sifs 9gd A4t &Y gqrar 9t @ wWw
feradi gzt o w1 gafaw A
#g1 ag § fs ag fados gar so @
aff marar gr g afes fas dw1 #

FEBRUARY 27, 1970

Bill Introduced 232

gusd ¥ fay @ gz fadas oo
g

SHRI P. K. DEO (Kalabandi): On a
p(lai.nt of order. Rule 72 says :

. *If a motion for leave to introduce a
Bill is opposed, the Speaker, after
permitting, if he thinks fit, a brief
explanatory statement from the member
who moves and from the member who
opposes the motion, may, without
further debate, but the question™.

SHRI MADHU LIMAYE : Provided ?

SHRI P K. DEO: ‘“Provided that
where a motion is opposed on the ground
that the Bill initiates legislation outside the
legislative competence of the House, the

Speaker may permit a full discussion
thereon”,

SHRI ATAL BIHARI VAJPAYEE
{Balrampur) : He has permitted a full
discussion.

SHRI NAMBIAR : Since you have
allowed a discussion, it caonot be limited.
Others have had their say; I must have
mipe.

ot faraaer W : osae waian, & ag
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MR. SPEAKER : The point of order
raised by Shri P. K. Deo is out of order, It
does not arise. I knew about it and I drew
the attention of members to the proviso
about opposition based on legislative
competence of the House,

I have already brought it to the motice
of the House that the objections can only
be on constitutional grounds or on the
ground of legislative comp Principles
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can be discussed in the first reading and
need not be referred to bere. Those opposing
the Bill on the above grounds will have full
right to oppose it.
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MR. SPEAKER : This is too far-fetched.
My ruling is very simple that matters which
can be referred in the first reading or later
need not be brought in now, that only
constitutional objections and the question
of legislative competence of this House may
be touched on now.

SHRI NAMBIAR : The proviso to rule
72 says :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
competance of the House, the Speaker
may permit a full discussion thereon.”

Therefore, I will reply to the point -

about incompetence. I should not be barred,
because a full discussion is allowed by the
rule. That is the rule, and a rule is a rule.

MR. SPEAKER : I agree with you.
What is the point of difference here.

SHRI NAMBIAR : Not only about
incompetence, but about competence also 1
can spenk._
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SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Will you please give me two
minutes. I have been standing for a long
time, From our party nobody has spoken.

MR. SPEAKER : Your party will have
as much time as you like, but I expect
patience from you.

SHRI S. KUNDU (Balasore) : I want
to make it clear that we support all measures
which go to nationalise banks, but we are
opposed to half-hearted measures which
create more complication and trouble. Last
time we said that this legislation should go
to a Select Committee to be discussed in
detail, but our request was not acceded to,
I base my point of order on rule 71{a)
which says :

“Whenever a Bill seeking to replace
an Ordinance with or without modifi.
cation is introduced in the House, there
shall be placed before the House along
with the Bill a statement explaining the
circumstances which had necessitated
immediate legislation by Ordi »

MR. SPEAKER : He may continue
after lunch.

13 00 brs.

The Lok Sabha adjourned for Lunch 1iil
Fourteen of the Clock.

The Lok sabha re-assembled after Lunch
at three minutes Cpur Fourteen of the
lock.

[Mr. Deputy-Speaker in the Chair)

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL, 1970—contd.

MR. DEPUTY-SPEAKER : Although it
is not the normal practice there was a dis-
cussion over the introduction of this Bill
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[Mr. Deputy Speaker]
this morniog. I do not want to shut out any
Member but I should like to remind the
hon. Members that the point is limited to
the question whether Pariiament is compe-
tent or not to take it up. Bearing this in
mind. I request hon. Members to be brief
in their observations.

SHRI S§. KUNDU (Balasore) : Mr.
Deputy-Speaker. may I draw your attention
to Rule 7i(1}) of our Rules of Procedure.
That is my first point : I shall take up my
two other points subsequently Rule 71(1)
says : whenever a Bill seeking to replace
an Ordinance with or without modifications
is introduced in the House, there shall b.
placed before the House along with the Bill
a statement explaining the circumstances......

MR. DEPUTY-SPEAKER : Trat is
coming as a next item on the agenda.

SHRI S. KUNDU : Because 1 have
seen it, I have raised this point. The whole
purpose of the rule is that Members who
come here should not raise frivolous points
of order end that they should know what
compelled the Government to come with
the Bill after the Ordinance. The Explanatory
Memorandum should have been circulated
along with the Bill, not after the introduction
of the Bill. So far as the Bill is concerned,
I have a copy here, there is no explanatory
memorandum. Therefore, the House must
strike down this Bill and ask the Government
to circulate the Bill along with the explanatory
memorandum, giving sufficient time to the
Members, and then they may come before
the House. This is No. 1.

No. 2 is this, The recent Supreme
Court judgment, whatever m=y be its worth,
I would like to say, has opened the flood-
gates of writs on such matters in future. The
two points that they have made are, firstly,
about the hostile discrimination, and secondly,
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SHRI 5. KUNDU : If the Government
think: that the Supreme Court’s judgment
has g d the adequacy of compensation
which I think was precluded ... . .

MR. DEPUTY-SPEAKER : 1 do not
allow that. This is outside the scope of the
discussion before the House. You confine
yourself to the point.

SHRI S. KUNDU : We are getting the
impression ...

MR. DEPUTY-SPEAKER : You can
speak about it when the Bill is taken into
consideration ; not at this stage,

SHRI S. KUNDU : The Bill may not
tenable under the Constitution,

MR DEPUTY-SPEAKER : Kindly, co-
operate. You are to confine yourself to the
point whether Parliament is competent to
bring this Bill or not.

SHRI S. KUNDU : Kindly bear with
me.

MR. DEPUTY-SPEAKER : 1 am bear-
ing with you, but you aie going outside the
scope of the discussion.

SHRI S. KUNDU : Kindly bear with
me for one minute. As far as I have under-
stood the Supreme Court's judgment, they
have not said that the compensation is illu-
sory. That is my understanding.

MR. DEPUTY-SPEAKER : We are not
di ing the Sup Court’s judgment
now. Kindly co-operate. There are other

Members waiting to speak,

SHRI S. KUNDU : You must co-operate
with me, Sir.

DEPUTY-SPEAKER : But you
are going outside the scope of the dis-

about the p t of s tion. I MR.
would like to know what compelled the
Government to increase the pensation.

Is it a fact that the Supreme Court . ...

MR. DEPUTY-SPEAKER : You are
now going to the principles of the Bill. You
can speak on them when the Bill is taken up
for consideration. Now, you are goung out-
side 1he scope of the Bill,

SHRI S. KUNDU : This Bill may be
hit by the Constitution, because firstly, the
point that has been raised by the Supreme
Court has not been...

MR. DEPUTY-SPFEAKER : It is out
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side the scope of the discussion at this
stage.

SHRI S. KUNDU : I say that this Bill
which has been frfamed by the officers of
the Governmen: may be hit by the Supreme
Court,

MR. DEPUTY-SPEAKER : We are not
discussing the Bill. We are discussing whether
the Bill can be introduced or not.

SHRI 5. KUNDU : Kindly read Rule
7142y
have

MR. DEPUTY-SPEAKER : 1

read it.

SHRI S. KUNDU : Let me read the
proviso to Rule 72 which says :

“Provided that wheére a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
compztence of the House, the Speaker
may permit a full discussion thereon.”

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : The Supreme Court has said
that Parli is competent to legislate on
this.

SHRI S. KUNDU : The Bill can be hit
by the Supreme Court even if the House is
Legistatively o to legisl the

Bill.

MR. DEPUTY-SPEAKER : Mr. Kundu,
you are a very able, intelligent Member of
the House. Why don’t you understand this ?
You are speaking outside the scope of the
discussion.

SHRI S. KUNDU : Where is it that I
am not relevant ? You try to argue it out
with me, Tell me where I am wrong. If the
House is legislatively incompetent, the
Supreme Court may hit it. I doubt that the
House is legislatively competent here ; they
have increased the rate of compensation,
because they think that, according to the
Supreme Court, the compensation was in-
adequate. [ want to say that the Supreme
Court never thought of it. It is not like
Golak Nath's case which was completely
different. That judgment was the philosophy
of Kaka Subba Rao. It has nothing to do
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with that, That was an amendment of the
Constitution itself.

MR. DEPUTY-SPEAKER : All this is
irrelevant, Why do you bring down your own
status as an able, intelligent Member of the
House ? Kindly co-operate.

SHRI PILOO MODY (Godra): I do
not think that the Chair can make that
insinuation,

MR. DEPUTY-SPEAKER : I am not
making any insinuation ; I am making an
honest statement.

SHRI S, KUNDU : Kindly explain how
they have said that this is hostile discrimi-
nation. You would not allow the Govern-
ment to explain.

MR. DEPUTY-SPEAKER : 1 will call
the Minister after all the other Members
have spoken.

SHRI S. KUNDU : The Act which was
passed was also hit because they said there
was hostile discrimination in that certain

banks were pr 1 from indulging in
banking business.

MR. DEPUTY-SPEAKER : You
going into the principles of the Bill,

are

SHRIS. KANDU : I would like to
know how Government have done this...

MR. DEPUTY-SPEAKER : Not at this
stage, but when the Bill is taken into
consideration.

SHRI S, KUNDU : Or else you may
satisfy me as to how Goverment have met
the point of hostile discrimination in this
Bill. Bither Government should satisfy us
or you may satisfy us.

SHRI PILOO MODY : I shall ‘satisfy
him.

MR DEPUTY-SPEAKER : Now, Shri
S. M. Banerjze.

SHRI S, KANDU : Shri 5. M. Banerjee
will sav the same thing, and you will permir
him but you will not permit me.
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MR, DEPUTY-SPEAKER : Shri S. M.
Banerjee also wants to make some observa-
tions of this point,

SHRI S. KUNDU : The whole object
of Deputy-Speakership is, as I understand
it, that we address the Government through
you. And you are to judge only the relevancy

or irrelevancy ; 1 entirely agree with you

MR. DEPUTY-SPEAKER : If the hon:
Member does not co-operate, then I shall
have to order that nothing of what he says
will be recorded.

SHRIS. KUNDU : I do not consider
that you have such nrbltrary powers to
regulate the debate...

MR. DEPUTY-SPEAKER : I do not
have, but I am ouly appealing to him

SHRIS. KUNDU : I am also appealing
to you to coperate with me. I want these
two points to be clarified by Gpvernment, or
else you may clarify the point,

We have spent about a crore of rupees
in taking this matter to the Supreme

MR. DEPUTY-SPEAKER : That siage
will come afterwards.

SHRI S. KUNDU : And again the poor
taxpayers, money will be spent in the
Supreme Court. By preventing me from
speaking. ..

MR. DEPUTY-SPEAKER :
preventing him.

I am not

SHRI 5. KUNDU : I do not think that
you are helping the people of this country.

SHRI S. M. BANERJEE (Kaopur): I
may make it clear at the outset on behalf of
our group that we are not opposed to this
Bill, but there are only two observations
that I would like to make, because we know
what warranted this Bill. The representa-
tives of the reactionary forces in the country,
namely the Jan Sangh, Swatantra and
Syndicate went to the Supreme Court...

SHRI KANWAR LAL GUPTA : We
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shall have to Indiapise Shri 5. M. Banerjee
also.

MR. DEPUTY-SPEAKER : I would
appeal to Shri S. M. Banerjee not to convert
this into a full-fledged discussion He can
say all these things when the Bill is taken
info.consideration. Kindly let him address
himself to the question whether Parliament
is competent to legislate.

SHRI PILOO MODY : He is only
making some factual statements...
SHRI S. M. BANERIEE Some

reactionary forces and the represcntatives of
the moropolies went to the Supreme Court,
That is why this Bill has become necessary,
because the Supreme Court had struck down
that Act, We are opposed to increased
compensation. We wanted the banks to be
nationalised without penzation...

MR. DEPUTY-SPEAKER : He is going
into the principle of the Bill.

SHRI PILOO MODY : He
nationalisation without compensation.

wants

SHRI S. KUNDU : The Suprerne Court
never d the comp 1 t to
be raised. Why have Government raised
it 7 We want an explanation from them as
to why the amount has been increased to
Rs. 90 crores.

SHRI S. M. BANERIJEE : We are
opposed to any compensation, We feel that
the Bill should have embraced all other
banks including foreign banks. What I am
afraid of is that if this discrimination is
made, again the forces of reaction led by
Jan Sangh, S a and Syndi would
approach the Supreme Court, and the
Supreme Court as it is constituted will
definitely do something more, That is my
submission.

SHRI NAMBIAR (Tiruchirappalliy : 1
rise to opposed these persons who have
opposed this Bill. 1 feel that they have no
legal stznding to do so, and they have no
right to oppose it because the opposition
can only arise on this point that constitu-
tionally this House 1is debarred from
discussing this Bill or from legislating on
this matter, whereas actually there is no such
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constitutional bar. Therefore, the opposition
has 0o meaning. Parliament has got the
right to legislate on the question whether
banks should be nationalised or not. The
question that was raised by the Supreme
Court is not relevant in this respect, because
this new nationalisation is not on the lines
of the previous nationalisation. If at all
the Supreme Court had anything to say, that
was on a past legislation and there it ended.
Now, it is a new legislation, and this new
legislation must be decided by this House
and this House alone.

SHRI PILOO MODY : I move that let
the banks b= denationalised again.

SHRI NAMBIAR Therefore, the
opposition that these people are raising is
only to make a propaganda against nationa-
lisation for their own political ends, and
that has oo legal or constitutional basis,
and therefore, they should not be allowed to
do so.
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SHRIMATT SHARDA MUKERJEE :
Last time when this Bill was discursed, I
had raised this point and I had also moved
amendments that the banking svstem as a
whole should be nationalised.

MR. DEPUTY-SPEAKER : I would
like to remind the hon. Member that she
should confine herself to thc limited ques-
tion whether Parliament is competent or
not to legislate on this matter...

SHRI PILOO MODY : She wants to be
more socialist.

SHRIMATI SHARDA MUKERIJEE :
The point is this. Last time, we discussed
this Bill in a hurry and put it through or
enacted it in a hurry, and the result is that
the whole Parliament has been brought
into ridicule. Do we want the same sort of
thing to happen again ? We find that only
14 banks have been nationalised. There is
the Andhra Bank, for instance ; the deposits
are already going to Rs 50 crores ..

MR DEPUTY-SPEAKER : That cannot
be taken up at this stage.

SHRIMATI SHARDA MUKERIJEE :
Are we going to land ourselves into the
same trouble again ?

SHRI S. N. MISHRA (Kannanj): On a
point of order...

SHRIMATI SHARDA MUKERIJEE :
Why does he not allow me to complete
what I have to say

MR. DEPUTY-SPEAKER : He is on a
point of order. and I have to hear him.

SHRI AMRIT NAHATA (Barmer) :
The hon. Member has said that Parliament
passed the pationalisation Bill in a hurry.
It is a slur on this noble House.

SHRIMATI SHARDA MUKERIEE :
There is no point of order.

SHRI S. N, MISHRA : The question
arises now only regarding the competence of
the House. The competence of the House
is confined mainly to three aspects, namely
whether the matter comes within List I or
List IT or List III of the Seventh Schedule
to the Constitution. That is the only point
other No poing
can be considered now,
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SHRIMATI SHARDA MUKERIJEE :
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The opposition has not raised any point
to chall the compet of this House to

The Supreme Court has not queslioned
the competence of Parliament to legislate.
I am only bringing to vour notice the fact
that again we are going to make the same
mistake, and again we are going to passa
discriminatory legi:lation. Why do we not
make it a principle to nationalise ?...

MR. DEPUTY-SPEAKER : The hon.
Member can say all these things when the
Bill is taken in‘o consideration.

SHRIMATI SHARDA MUKERJEE :
Again, we are going to make ourselves the
laughing-stock of the whole country...

MR. DEPUTY-SPEAKER : It is for the
hon. Member and the House to consider.

SHRIMATI SHARDA MUKERJEE : I
oppose the introduction of the Rill in
its present from.

SHRI JYTORIMOY BASU (Diamond
Hurbour) : Ahmedabad brand of socialism

SHRIMATI SHARDA MUKERIJEE :
‘We had moved amendments earlier, but they
were not accepted. We had moved for
reference of the Bill to a Select Committee,
and that also was not accepted...

MR. DEPUTY-SPEAKER : She can
move more amendments now when that
stage comes.

SHRIMATI SHARDA MUKERIJEE :
Again, it will po to the Supreme Court.

SHRI R.D. BHANDARE (Bombay
Centre) : Mr. Deputy Speaker, Sir...

SHRI PILOO MODY : On a point of
order,

SHRI R. D. BHANDARE : Let him not
be a buffloon every time. He should main-
tain digoity and decorum in the House asa
Member of the House.

The question of competence has been
raised. When the Supreme Court struck
down the bank npationalisation Bill, they
verv clearlv, specifically and glaringly held
that Parliament had competence to legisiate
pn this matter,

enact this mew Bill. The Supreme Court
struck down the earlier Act on two technical
grounds which are sought to be removed in
this new measure. Therefore, Parliament
bas got competence to enact this measure.

SHRI VIKRAM CHAND MAHAJAN :
Under rule 72, if a motion for leave to
introduce a Bill is opposed on the ground
that the Bill initiates Jegislative outside
the legislative competence of the House,
the Speaker may permit a full discussion
thereon. Now, as Mr, Bhandare has pointed
out, no member so far has said that this
House has no competence to pass this legis-
lation. Therefore, there is no need to allow
a full discussion on this now.

SHRI BHOGENDRA JHA : The origi-
nal Bill was struck down on the ground of
hostile discrimination against other banks,
In the present Bill, thcre are two types of
discriminations. One is against the people
the people and another is against the very
concept of nationalisation. Not a single
banking company is going to be completely
taken over. The Board of Directors will
remain, There is hostile discrimination
against the people by arbitrarily increasing
the quantum of compensation.

MR, DEPUTY-SPEAKER : You cannot
go into all that now ; all that you can say
when the Bill is taken up for consideration.
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MR. DEPUTY-SPEAKER : You should
have raised this question in the morning
when the Minister moved for leave to intro-
duce the Bill.

SHRI GOVINDA MENON : To deal
with the last point first, I would draw your
attention to rule 76 which says :

“No motion that a Bill be taken into
consideration"
pot that leave be granted to introduce it—
“or be passed shall be made by any

member other than the member in
charge of the Bill...” etc.

SHRI PILOO MODY : Who is that ?

SHRI GOVINDA MENON : The
Member in charge who has given notice of
the Bill is the Prime Minister. She has
written to the Speaker and taken his permis-
sion to allow me to move this Bill.

I do admit that some coustitutional
questions have certainly been raised and,
therefore, many of the speeches which were
made were relevant under rule 72. But
when I came with the Bill last time in this
House. 1 had difficulties because I
had to rely wupon principles. Now
these difficulties ~are  not there
because on all the points raised by the
learned members here the Supreme Court
has given its decision in favour of the
Government, and this Bill has been drafied
bearing in mind the views expressed by the
Supreme Court. L2t me read from the
decretal portion of the judgment, page 107 :

“Accordingly, we hold that the Act
is within the legislative competence of

Parliament."

After that. I do not think there should be
any discussion about the guestion.

Then, Shri Madhu Limaye and ceitain
others spoke about discrimination based
upon article 14. That criticism was made
without understanding properly woat it is
that the Supreme Court has said. They held
and 1 quote,

“It makes hostile discrimination
against the named banks in that it
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prohibits the named banks from carrying
on banking business. Whereas other
banks, Indian and foreign, are permitted
to carry on banking business and even
new banks may be formed which may
engage in banking business,

Prohibition against the named 14 banks

from cairying on banking business has been

removed from this Bill now before the

House.

Then, the third point in the judgment
is that in reality it restraints the named
banks from carrying on business other than
banoking as defined in the Banking Regulation

Act  This is something with respect to the
previous Bill. In this bill room for this
criti has been ided

Fourthly, the finding is that ‘“‘the Act
voilates the guarantee of compeasation
under article 31(2) in that it provides for a
certain amount determined according to
principles which are not relavant in the
deter ion of p tion for the under-
taking of the pamed banks and by the
method prescribed the amount so declared
cannot be regarded as compensation.” This
is the essence of the decision of the Supreme
Court. We belonging to the government,
and I hope the entire House, attach the
greatest value to the pronouncemeants of the
Supreme Court and, therefore, when this
Bill was framed we took case to see that
the constitutional troubles or difficulties
indicated by the Supreme Court are removed.

A question was raised why we have
increased the compensation. It is a matter
of bearing on the bill’s merits. But let me say
even now that this criticism is also to a mis-
apprehension. In the last Bill, in the
Financial Memorandum what we said was :

“It is not possible at this stage to
indicate the precise amount of the
compensation which will be payable by
the Central Government, but it is
estimated that having regard to the total
amount of the assets and liabilities of
the 14 existing banks the compensation

payable for the acquisition of their
undertakings may be about Rs. 75
crores.”

It was only an estimate. 1 rember a very
learned speech which Shri Madhu Limaye
made during the debate saying that it is an
under-estimate, quoting from the Ecorownic
Times or the Financial Times,
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SHRI MADHU LIMAYE : Commerce.

SHRI GOVINDA MENON : He quoted
some paper and said that it would really be
Rs. 150 crores.

What is it that we have done now ?
Here it is Rs. 87.4 crores. Last tims we
said that it was not possible to estimate it
but we put it more or less at Rs. 75 crores ;
Shri Madhu Limaya said that it would be
Rs. 150 crores.

SHRI MADHU LIMAYE : Not Madhu
Limaye ; I quoted Commerce,

SHRI GOVINDA MENON : He relied
on it. Therefore on this I would
except him to congratulate to Government
for having reduced the amount to Rs. 87.4
crores.

SHRI MADHU LIMAYE : Nonsense.

SHRI GOVINDA MENON : There has
been no other constitutional point raised.

I did not completely hear what Shrimati
Sharda Mukerjee said. She, I think, reffer-
red to the Andhra Bank. If she would
refer to the present Bill, she would see that
this Bill commences as from the 29th July.
1969, and when enacted, it would be as if
the Bill became law on the 29th July, 1969.
On that day the Andhra Bank had less than
Rs. 50 crores by way of deposits we did not
want to introduce that here and complicate
things. We wanted to see that Parliament
passes a law which would effectively re-
enact the taking over effected on 29th July,
1969.

Shri Kothari said that we should have
given in the Bill the reasons why we fixed
the amounts in the Schedule. [ would draw
the attention of the hon, Member to article
31(2) which says that it would be open to
Parliament to pass a Bill in which compensa-
is given in fixed amounts. I do agree that
if Members of the House should give an
intelligent vote in favour of the Bill, they
should be told how the various figures have
been arrived at by the framers of the Bill.

SHRI MADHU LIMAYE : Last time
you did not want an intelligent vote.

SHRI GOVINDA MENON :
he principles were given.

Last time
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At the appropriate occasion, I am sure,
Government will explain to the House how
in this Bill the amounts have been fixed.

SHRI PILOO MODY : He has ulti-
mately argued himself out.

st fra @ e gwsAs wENET,
HYT ©ATEE AI% WUET 3 1 FEEA sieww
31 (2) Fgafrar iy sr @ fFem
FETT GT9ET &1 & gFay 2 Afea s
wifess & ag Y frar gur g fe :

“no such law shall be called in ques-
tion in any court on the ground that
compensation provided by that law is
not adeguate.””

& srr wgar § 5 2@ 4 gaifeas
7 F1 Far €T 1 g@d aa—E
wrigT q@ar 2, faas ol eedid
gits #1E § am 71 oxer §, qfaaw
% fesz & gfee & a87 wa@r 21 AW
dfqam 1 fesz & agar w20 3 I
@R

SHRI GOYINDA MRNON : On this
occasion I do not want to enter into a
contraversy and quote what article 31(2),
being what it is, does. I willdoitona
different occasion.

Before I sit duwn I must emphatically
made by Shri
Kothm that foretsn banks are not being
nationalised because the Prime Minister gave
some assurance to some foreign country
that banks of theirs in India would not be
pationalised.

SHRI KANWAR LAL GUPTA : What
are the other reasons 7
SHRI GOVINDA MENON: I want

phatically to pudi that allegation
and hope that statements like this will not
be made in tbe House.

SHRIMATI SHARDA MUKERIJEE !
The hon. Minister made a reference in regard
to the Andhra Bank. That was only am
example which I gave. What I said was
that the law should be uniform. If you
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want to nationalise banks having depo-its
of Rs. 50 crores and above, let Parliameut
made such a law. But the law should be
uniform for all.

MR. DEPUTY-SPEAKER :
bring an amendment, if you want

You can

SHRIMATI SHARDA MUKERIEE :
It was only an example that I gave.

SHRI S. S. KOTHARI : On a point of
order, Sir. Rule 69 provides that a financial
memorandum should be attached to the Bill.
The fi ial IMCENK d h 1d h Sl.lch
as is comprehensible to the honourable
House. If the principles of compensation
are not ind d in the fi ial memoran-
dum or the Bill itself, then that financial
memorandum is incomplete and, therefore,
being incomplete, it violates Rule 69. So,
this House cannot take into consideration
an incomplete Bill with an incomplete
financial memorandum,

MR. DEPUTY-SPEAKER : The finan-

cial memorandum is there.
SHRI S. §. KOTHARI : It is incom-
plete.

SHRI S. KUNDU : I am thankful to
the hon. Minister that he agrees with the
Supreme Courr. On the question of ade-
quacy or inadeguacy of payment compensa-
tion, the Supreme Court did not say
anything it questioned the method or the
furmula which was involved in the previous
Bill. Now, when the method or the forumula
is changed, why should it give a higher
compensation. They should have adopted
a method which would have cut down the
compensation. That point has not been
explained.

My earlier point of order was under
Rule 71 of the Rules of Procedure which
was not replied to, The statement explain-
ing the reasons for the issue of an Ordinance
should have been circulated along with the
Bill.

SHRI GOVINDA MENON: I have
nothing more to say. The financial memo-
randum is there. It is attached to the
Bill.

MR. DEPUTY-SPEAKER :

Mr. Kundu
bas drawn attention to Rule 71. N

PH ALGUNA 8, 1891 (SAKA)

Bill Introduced 130

SHRI GOVINDA MENON : This is
a matter of procedure of your office. The
item which we are now discussing is item
No. 18 Item No. 19 stands in the name
of my colleague Shri P. C. Sethi for placing
the statement regarding Ordinance on the
Table of the House, giving reasons for the
issue of the Ordinance. 1 would have had
no objection if that was item No. 18 and
mine was item No. 19. I am not responsi-
ble for this sequence.

MR. DEPUTY -SPEAKER : Mr. Kundu,
it is a matter of procedure only.

SHRI S. KUNDU : That is why I am
raising it. You are there to safeguard the
interests of the Membeis of Parliament. We
want your protection The Bil was circu-
lated about 3 days back. Along with that,
the statement giving the reasons for the
issue of the Ordinance should have been
circuated. Mow they are throwing the
blame oo the Parliament office. This is
not fair,

SHRI GOVINDA MENON : [ did not
say that; I did not put any blame on any
one. Only item No. 19 could have been
item No. 18 and mine taken as jtem No. 19.

SHRI 5. KUNDU :
are sorry.

Let them say they

'MR. DEPUTY-SPEAKER : The busi-
ness could have beer rcgulated in such a
manoer that items 18 and 19 could have

been taken together. It is a purely
procedural detail.
SHRI 5. 5. KOTHARI : What is your

ruling on my point of order 7

MR. DEPUTY-SPEAKER : There is
no question of ruling. The only point is
whether a financial memorandum has been
attached to the Bill. Whether it is com-
plete or incomplete is a different thing.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That lcave be granted to introduce
a Bill to provide for the acquisition and
transfer of the undertakings of certain
banking companies, having regard to
their size, resources, coverage and
organisation, in order to comtrol the



331 President's Address (M) FEBRUARY 27,1970  President's Address ‘M)

[Mr. Deputy Speaker]

heights of the economy and to meet
progressively, and serve better, the needs
of development of the economy in
conformity with pational policy and
objectives and for matters connected
there with or incidental thereto .”

The motion was adopied.

SHRI GOVINDA MENON :
duce® the Bill.

I intro-

14.41 brs.

STATEMENT BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS)
ORDINANCE 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, I beg to lay on the Table a
copy of the explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Banking Com-
panies (Acquisition and Transfer of Under-
takings) Ordinance, 1970, as required under
rule 71{1) of the Rules of Procedure and
Conduct of Business in Lok Sabha. [Plgced
in Library. See MNo. LT—2632/70.]

14.42 brs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

—Conid.
MR. DEPUTY-SPEAKER : Now we
take up further di ion on the ion of

thanks to the Prsident’s Address. Mr. Hem
Barua to continue.

SHRI HEM BARUA (Mangaldai) : 1
bave gone through the Address of the hon.
President to the joint session of Parliament
with the respect and 1 have also listened to
the speech of Mr. H thaiya with due
respect. But I do not understand one thing.
When he described this Address or being
*unique’, where the uniqueness lies, 1 do

potj know. At the same time there was a
st t in a paper by some hon.
Member of this House describing the
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President’s Address as having a ‘refreshiog
note™ Where is the ‘refreshing note’ except
in the language ? And the language is a
texture of words in a grammatical pattern,

I. would have very much liked the
Address give an inkling into the working of
the mind of the Government and at the
same time the concrete steps taken towards
the social transformation of this country
that it visualises, But, unfortunately, there
is nothing like that. As I went through
the Address, I found it very sterile and
barren of any concrete steps towards social
transformation that the Address visualises.

Then I felt and I feel today also that
the office of President as also the offices of
State Governors are only  honoured
offices for the maintenance of which the
people, the ordinary tax-payers have to
bleed through their nose. That is the
tiouble. Therefore, 1 think the offices of
President and the State Governors should
be abolished because they are only honoured
institution for the maintenance of which, as
I already said, the people have to bleed
through their nose. Therefore these offices
should be eliminated in the interests of
democracy.

Then, the Address speaks abcut the
Green Revolution that this country has
witnesse . There has been a Green Revolu-
tion and I congratulate the Government for
it. But, at the same time, there is only a
passiog reference to land reforms and here
the Central Goveroment has to implement
the land reforms through the State Govern-
ments, Sir, unless the land belongs to the
poor cultivator, the green revolution cannot
be complete. There has been a Green
Revolution but, at the same time, there has
been a spiralling of prices in this country
and what steps has this Government taken
to curb or check this spiralling of prices?
The Address is silent about it. No steps
have been taken. It vitally affects the
common man and steps should be formulated
to see thai the spiralling of prices is kept
down. It is not kept down at present.
Simply speaking about the Green Revolution
and at the same time simply speaking about
certain  bright features in the industrial
front would ot help this nation because as
the President himself admitted, the aspira-

* Latroduced with the recommendation of the President.
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tions of tte people have besn aroused. If
somebody is retponsible for arousing the
aspirations of the people, it is this Govern-
ment, Sir 1 should say.

Now, Sir, today we are talking of
socialism. Socialism is not merely a slogan.
If socialism is a mere slogan then almost
every intelligent Indian is a socialist. But
if socialism means an actual programme of
work to be implemented, then nobody is a
socialist in this country. Everybody takes
the name of the common man in order to
exploit the miseries of the common man.
The common men does not get a fair deal,
That is the trouble in this country. Socialism
and democracy are the two eyes of the
same socio-economic structure to be given for
ths country.  Without socialism democracy
is bleak and without democracy socialism is
barren. There is no doubt about that, And
therefore, you know, there is this disparity
in the earnings of the people. These
disparities have to be removed. And this
disparity can be removed only by a socialist
planning. But there has been no indication
of any socialist planning in this Address.

Again, Sir, the Monoplies Commi:sion
Report itself has stated that there are 75
houses of Monopolies in this country And
these 75 houses of monopolies in this
country arz sapping the vitality of this
nation. What have you dooe to curb these
monopolies 7 There was that Monopolies

forces ? It is you who have encouraged them
and promoted them in this country. Now,
reactionary forces are a spurt towards
progress ; there is o doubt abgut it. But
there is no use talking about reactionary
forces you have created ; you have feathered
them and promoted their power, and energy.
That is what T feel.

This Address does not lay down any
concrete steps towards nationalising general
insurance or foreign trade  There is nothing
like that in this Address. I would have
liked certain concrete steps outlined for the
nationalisation of general insurance and
foreign trade. About general insurance I
would say one thing. The Owners’ associa-
tion is busy trying to frustrate this move to
nationalise general insurance. They have
all spent Rs. 40 'akhs. in 1967 in cooperation
with their overseas counterparts. They have
done that. Now this Government talks of
a ceiling Ceiling on what? On income.
But where is the ceiling now ? Sir, 82 per
cent of our rural population, that is 36
crores of this country, spend less than one
rupee per day. And, one-third of our rural
population spend less than 50 paise a day
whe: eas the lower 11 crores spend less than
40 paise¢ per day whereas the capital of
Tatas, Birles and Mafatlals® is increasing by
crores. That is what is happening in this
coun'ty. Therefore to talk in this manner

Act. (Jaterruption) That Monopolies Act,
you know, is a legislation for the future and
it is also full of lacunee. At the same time
there are these 75 houses of monopolies in
this country and no attempt has been made
to curb such monopolies in this country.
What does the Mahalanobis Committee
report say ? They said that top one per
cent of our population monopolises ten
per cemt of the npational wealth of
this country. The top ten per cent
monopolises one-third of the country’s
wealth. That is what is happening  There
is a vast disparity in the earnings of these
two groups of people.

There are two civilizations in India
today, and if anybody is responsible for
creating these two civilizations in India—one,
the civilization of the rich few and the other
the civilization of the poor many—If anybody
I8 responsible for creating these two types of
vivilizations, them, it is only the congress,
the individed congress, that is responsible.
what is the use of talking about reactionary

is meaningless, | would say. To talk of

iali without having a socialist
prc is ingl I would
say. There must be some amount of

ethics in politics. Politics is a dirty game,
I know, but there must be some element o.
ethics in this dirty game also, But what is
happening ? Now there are strictures against
certain politicians in Bihar made by the
Ayyar Commission and the Mudholkar
Commission. Now, I would request the
political parties in the country and both the
factions of the Congiess to see to it that
such people are not admitted in their
political parties. That would show the
bonesty and the integrity of the political
parties.

SHRI SHEO NARAIN (Basti): Mr.
Joshi is behind you.

SHRI HEM BARUA : 1 know. Whoever
might be there, whichever political party is
there, all the political parties] have to take
steps 1o see that those people against whom
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the Ayvar Commission and the Mudolkar
Commission, particularly in Bihar, had
passed strictures, very serious charges, must
mot be allowed to join any political party
whatsoever. That would prove that :he
political parties have some honesty aad
integrity. I say there must be some amount
of ethics in politics also, although politics
is a very dirty game

SHRI RANGA (Srikakulam): Why
should it be a dirty game ?
SHRI HEM BARUA : It is a dirty

game, no doubt.

We welcome the Congress split because
it bas broken the Cong-ess political monolith
in this country that ran this country for 22
years.

SHRI S. M. JOSHI (Poona) :
dirt is coming up.

And the

SHRI HEM BARUA : At the same
time, ‘we thought that the split would bring
about a sort of socialist society. But this
isa far cry. The Bombay session of the
ruling Congress raised high hopes about
socialism, But do not forget that Bombay
was the defeat of socialism. Immediately
after the session, they came here and gave a
licence to the Birlas to manufactwie fertiliser
in Goa. Do not also forget that steel prices
were increased and a portion on the profit
went to the private sector.

To talk of socialism is a very easy thing
in this country, as easy as drinking tapwater
by the roudside. At the same time, acting
on socialism, carrying out a socialist prog-
ramme is a very difficult thing. All those
who talk of socialism must know that
socialism is a way of life.

It has been said that there is an inquiry
beilng conducted into some affairs of the
Birla House. But do not forget that an
inquiry was also conducted into the affairs
of Dalmia-Jain.
mission made certain d
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The Address is silent on the menacing
problem of educated unemployment in this
ccuntry, The unemployed arc growing in
number. They are getting restive. Do
not forget that university convocations are
disturbed by young people who want jops
not degrees. You cannot blame them
because they are unemployed and their
future is bleak. What have Government
done in this regard ?

The Fourth Plan has not taken note of
this vital question of the unemployment.
The plans should be employment-oriented.
Government should see that employment is
provided for the unemployed who are getting
restless.

Then there is no mention in the Address
abou' the atmosphere of violence in West
Bengal. It has been reported that arms
and ammunition are flowing into that State
from China and Pakistan. Arms and
ammunition used to flow into Assam, tha
Mizo Hills and Nagaland = also s
back.

SHRI SHEO NARAIN : Assam is a
master of that.

SHRI HEM BARUA : Now Arms and
ammunition have started flowing into the
hands of WNaxalites from China and
Pakistan ? The Naxalites are creating an
atmosphere of violence in West Bengal.
Nobody can deny the atmosphere of violence
that prevails in West Bengal. Even that
seat of learning, Calcutta University, was
not spared.

There is corruption in the country.
the Address is silent on that.

Major banks have been nationalised. It
is a very welcome measure. But nationali-
sation of banks must not open the
floodgates of corruption in the country. I
know of a particular case where a poor man
went to A nationalised bank for a loan of
Rs. 1,000. But he bad to pay Rs. 200 as

But

this regard. What has happened to those
recommendations 7 They have been pig

holed.

1 have certain doubts about this inquiry
also. Tt might be an eye-wash. If you
want to curb the power of the monopolies,

you must take vigorous stepa.

The Vivian-Bose Com- bnbe to sombody‘ This is what has
ions in ppened and is happening.

Thema.n came and told me about it. If

nationalisati opens the floodgates of

corruption in the country—and there is no
mention of corruption in this Address—1I
say : God help this country. Mr. Nanda,
the present Minister of Railways, when he
was Home Minister promised to eradicate
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corruption from this country in the course
of two years. Unfortunately, he was sheared
out of his job, out of the Cabinet, by the
Sadhus demonstration un 7th November, 1956,
He has come back as the Railway Minister.
I would beg of him to see that corruption is
rooted out at least from the railways, which
is a honeycomb of corruption,

Certain Members of Parliament have
been asking for and enquiring into the
mystery that surrounds the end of Netaji's
life. The Home Minister promised to hold
an enpuiry, but unforunately no enquiry
bas been held up till now. 1 would say that
there should be an enquiry into the mystery
of Netaji's escape from this country, I do
not :ay death. At the same time, there
was a monument in memory of IN.A,
martyrs in Singapore. That was destroyed
by the vandalism of the British, The
Siogapore Government, as far as I know, are
ready to erect a monument if this Govern-
ment makes request to them or helps them
financially. I think this Government should
help them financially.

There is & passing reference in the
Address to foreign affairs. I will not speak
on foreign affairs, but I would say this
much. China is our sworn enemv and she
has built & road from Kashgar in Sinkiang
to Pakistan-occupied Gilgit. When  the
Aksaichin road was built by China, that
was kept a closely guarded secret from
Parliament even by our late, lamented Prime
Minister. I do not want the present Prime
Minister to keep it as a closely guarded
secret because this is golng 1o be a very
dangerous road, this military road built by
China from Kashgar to Gilgit. Because
there is already the Aksaichin road, there
can be a pincer movement of troops. At
the same time, that would help Pakistan to
reoccupy our part of Jammu and Kashmir
very easily.

There is a passing reference in the
Address to family planning. I do not think
that any man with an army of children,
having ecleven children, 35 grand chiidren
and 7 great grand children with a few more
expected arrivals, has any right to speak
about family planning. I do not speak in
this.

st frm gt met  (geTg)
IqreA AHIT, T HAT  HAMKATE 6T
qrar |t qrerad F 9 @ g Mg

wsgafy ¥ afwamee § ga € 5 eqray
a9t &t 7§ &1 g7 wfaweg ¥ fader
&9 39S AR nagdd ¥ el w1 R
i fear aa 81 9T gw W fem few
TEITE @ Wit gw A e R
oy & fo'r iy A0TH w1 wT wodt
wlal & Xar 1 agt framl 1 oF eams
‘qmtarﬂﬁ 'ﬂﬂ' EQ ﬂ']‘i F_nq
T ¥ wfaw aoq #1 8 @ vl gw
oq AT TEE FAIL qeqWg  FAT F AT
% § vIX mawz s a miafar
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AYE VAT WA qG T FT AT
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WY fa® | 0F €9 9 OF AT X At
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Hagzar fe gamg & du ofr aweEr
TR gw § 300 w0 whr a¥ 9
Hr oz ez fe & 2Y § smd g @YW
arry AR o Y g IarE) 1. WS
$ T g T e e g aan
g dey v ¥ T WA dF F it
yaad & | gy agi a1 %< 24y fe wmt
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MR, DEPUTY-SPEAKER : He can

continue on the next occasion. We take up
private Members® Business now.

15.00 brs.
COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS
Fifty-seventh Report

DR. KARNI SINGH (Bikaner) : I
move :

“That this House do agree with the
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Fiftv-seventh Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the 25th
Pebruary, 1970.”

MR. DEPUTY-SPEAKER @ The ques-
tion is :

“That this House do agree with the
Fifty-seventh Report of the Committes
on Private Members' Bills and Resolu-
tions presented to the House on the 25th
February, 1970."

The motion war adopted.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 85)

SHRI SRINIBAS MISRA (Cuttack) : I
move for leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India,

The motion was adopted.

SHRI SRINIBAS MISRA : I introduce
the Bill.

CITIZENSHIP (AMENDMENT) BILL*

(Amendment of sections 9, 10 and
bstitution of new s1ection 10 A)

SHRI M. N. REDDY (Nizamabad): I
move for leave to introduce a Bill further to
amend the Citizenship Act, 1955.

MR. DEPUTY-SPEAKER : The ques-
tion is : - :
“That leave be granted to introduce
a Bill further to amend the Citlzenship
Act, 1955."

The motlon was adopted.

SHRI M. N, REDDY : I introduce the
Bill,
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CONSTITUTION (AMENDMENT) BILL*
(A d of Eighth Schedule)

SHRI M. MEGHACHANDRA (Inner
Manipar) : I move for leave to introdoce a
Bill further to amend the Constitution™ of
India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a

Bill further to amend the Constitution.”

The motion was adopted.

SHRI M. MEGHACHANDRA : I
introduce the Bill.

CIVIL AVIATION (LICENSING) BILL*

SHRIS. C. SAMANTA (Tamluk): I
move for leave to introduce a Bill to provide
for the licensing of certain flying and to
repeal relevant sections of the Air Corpora-
tions Act, 1953,

MR. DEPUTY-SPEAKER ; The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for the licensing of
certain flying and to repeal relevant
sections of the Air Corporations Act,
1953.”

The motion wa+ adopted.

SHRI S, C. SAMANTA :
the Bill.

1 introduc:
PARLIAMENT LIBRARY BILL*

SHRIS. C. SAMANTA (Tamluk): I
move for leave to introduce a Bill to provide
for building up an up-to.date and a
compiEhensive Library for Parliament.

MR. DEPUTY-SPEAKER :
tion is':
“That lcave be grapted to introduce
a Bill to provide for building up an up-
to-date and a comprchensive Library for
Parliament™ '
The motion was adopted.

The ques-

"™ sPublished fo Gazette of India, Bxtradrdinay, Part II, Section 2, Dated 27270,
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SHRI S. C. SAMANTA :
the Bill.

1 introduce

GIFT TAX (AMENDMENT) BILL®

' Amendment of sections 22, 23, ete.)

SHRIS. C. SAMANTA (Tamluk): I
move for leave to introduce a Bill further
to amend the Gift Tax Act, 1958,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill further to amend the Gift Tax
Act, 1958.”
The motion was adopted.

SHRI S. C. SAMANTA : I introduce

the Bill,

COMPANIES (AMENDMENT) BILL*

{Insertion of new section 43 B and
Amendment of sections
224, 237, ete.)

SHRI S. C. SAMANTA (Tamluk):1
mnve for leave to introduce a Bill further to
amend the Companies Act, 1956,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill further to amend the Companies
Act, 1956.”

The motion was adopted.

.. SHRIS. C. SAMANTA : I introduce

the Bill

CONSTITUTION (AMENDMENT) BILL*
(Amendment of articles 330 and 332)
SHRI SURAJ BHAN (Ambala): I

move for leave to introduce a Bill further to
amend the Copstitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :
*“That leave be granted to introduce
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a Bill further to amend the Constitution
of India.”
The motion was adopted.
SHRI SURAJ BHAN : I introduce the
Bill,

15 05 brs,

CONSTITUTION (AMENDMENT)
BILL—Contd,

(Amendmens of articles 32 and 226) by
Shri Tenneti Viswanatham

MR. DEPUTY-SPEAKER : We shall
take up further consideration of the Bill
moved by Shri Tenneti Viswanatham on the
19th December, 1969. One hour was allotted
and 33 minutes had been taken. 27 minutes
are lett. Shri Narayana Rao was on his
legs ; he is now absent, Shri Kunte.

SHRI DATTATRAYA KUNTE (Kolaba):
This is a very simple Bill...

SHRI PRAKASH VIR SHASTRI
(Hapur) : If it is simple, then why speak on
it ?

SHRI DATTATRAYA KUNTE : It
may be a simple Bill but therz are certain
things which have to be brought to the
notice of Members like my hoa. friend. It
is a simple Bill and thee is no complication
involved. All the same, if the Constitution
were not 50 amended, the litigant would
unfortunately suffer, as has happened as a
result of the recent decision of the Supreme
Court viven in the year 1968. You will find
from the Statement of Objects and Reasons
that there also it was a majority judgment,
three judges supporting one stand and two
judges supporting the other stand which we
are trying to take here.

This Bill seeks to modify articles 32 and
226 of the Constitution in such a way that
it should be possible for amy litigant to get
the advantage of these articles, where he has
through some mistake not been able to take
advantage of the provisions in time. Afler
all, this a case where delay should be
excused. That is all that is being suggested.
In the Limitation Act, we have provisions
where for ptoper reasons delay' “is excussd

*Published in Gazette of India, Extraordinary, Part 11, section 2, Dated 27-2-70,
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and the reasons for delay are taken into
consideration. But because there is no such
mention in the Limitation Act and rightly
80, these two articles, namely articles 32 and
226 should be properly amended so that it
should be passible for the Supreme Court
and the suthorities concerned to give the
benefit to the litigant by excusing the delay
for proper reasons. I do not think that any
further elucidation is necessary.

15.07 brs.

[Shrimati Jayaben Shah in the Chair)
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SHRI VIKRAM CHAND MAHAJAN
(Chamba) : This Bill is a timely Bill and I
think that it should be supported, and in any
case, Government should refer this to a
Select Committee as to whether the neces-
sary amendments should be made in the
Constitution.

Under atricle 226 of the Constitution,
every citizen has a right to move the High
Court, if there is any legal right of his which
is being infringed, 1 am a practising lawyer
and I have seen that in many cases, the
High Courts have thrown out very good
cases where there were genuine grievances of
the poorer sections of society on the ground
that as the petitioners have come aftera
delay of three months, the courts will not
Interfere under article :26. But the Consti-
tution bas not prescribed any limitation in
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that article. But the High Courts have taken
rulings from English decisions wherein they
have said that in cases of extraordinary re-

di inst Infring of constitutional
rights, such limitation should be there, and
the citizens should come to the court as
early as possible because it is a legal right
which is being infringed. But the courts have
forgotten that India is a country where
illiteracy is predominant, and it often hap-
pens that the litigants are misguided by many
people. If the case is good on merits, and if
& great injustice bas been done to a citizen,
then the court should interfere, but I can
cite hundreds of cases where the courts have
declined to interfere on the ground that the
citizen has not come at an earlier stage. The
normal period within which they want the
citizen to come before them is three months.
I think it is a great injustics which is being
perpetuated merely because of the inter-
pretation of the courts, and I think that
Government should take this opportunity
and accept the principle of this Bill and
refer it to a Select Committee, if they cannot
accept it straightway,

Constitution

Secondly, under article 136 of the Consti-
tution, there is no limitation prescribed for
taking up cases in the courts. But the High
Courts and the Supreme Court bave pres-
cribed under their power to make rules a
period of 90 days and 60 days. I again sub-
mit that this power is an extraordinary power
given to the Supreme Court under the Con-
sritution to interfere in cases of grave in-
justice, and no rule should be permitted to
stand which will curtail the powar of the
Supreme Court to interfere in cases of grave
injustice. As I have pointed out already,
this interpretation has neen taken from the
English decisions, and 1 submit that it is in
the interests of the poorer sections to have
this Bill. So far as the more affluent sections
are concerned, they are advised by good
lawyers and they can go quickly and have
their grievances redressed. But it is the
poorer sections of society that do not have
sufficient lega! advice availabie to them and
that suffer the consequences of these arbi-
trary rules which have been made by the
different High Courts and the Supreme
Court, I sobmit that it is time to remove
the limitation. I submit that the limitation
should be at least a year, if &t all this power
is to be effectively exercised in favour of the
poorer sections of soclety. Therefore, I
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humbly submit to Government that they
should accept the Bill as it is, or in any case
refer this to a Select Committee.

SHRI S. KUNDU (Balasore) : This is
a Bill of far-reaching importance, because
what was never thought of in the Consti-
tution or what was not even contemplated
by many jurists has really been done by the
judgment of the Supreme Court in which
they have said that on grounds of delay and
on grounds of laches writs cannot be admit-
ted uuder article 32.

Sir, the Constitution-makers, while
framing the Constitution, provided uifferent
forums in the High Courts and the Supreme
Court. In the High Courts, through article
226, they have given certain discretionary
powers to the judges to decide on the merit,
whether to admit the case or nor. But in
article 32, they have kept it free. They
thought that every citizen, however low or
however high, rich or poor, should at least
have a chance (o go to the highes: forum of
the judiciary in this country, to agitate or to
safeguard the rights given to them under the
fundamental rights. If we take away that
right which has been given by the Consti-
tution, by a jud of the Sup! Court
saying that because it is delayed they cannot
g0 to the court, it would not be right, and
indirectly like the Golaknath’s case we are
going to pass an amendment of the Consti-
tution. I consider that the Constitution-
makers never thought that article 3. cannot
be invoked by anybody afier some delay or
if there were some laches somewhere. There-
fore, this judgment will greatly impalr the
fair justice to be given to the people.

In this vonnection, I will read out a few
lines which have been pronounced by Justice
Hedge of the Supreme Court in one of his
dissenting judgments; these are very valuable,
He said :

*“Should this court, an institution pri-
marily created for the purpose of safe-
guarding fundamental rights guaranteed
under Part II1 of the Constitution, nar-
row down those iights ? The impli-
cations ot these decisions are bound to
be far-reaching. It is likely to pull down
from high pedestal now occupied by the
fundamental rights to the level of other
civil rights. 1 am apprebensive that this
decision may mark an important tuining-
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[Shri §. Kundu]

point in downgrading the fundamental
rights guaranteed under the Constitution.
Iam firmly of the view that the relief
asked for under article 32 cannot be
refused on the grounds of laches.”

C;onsr.f.r'llﬂﬂl

This has a far-reaching consequence [am
bappy that Prof. Raiga is agreeing with me,
He is a sensible and reasonable, elderly
statesman of ours. He agrees with us. We
all agree with this, and we must congratulate
Mr. Tenneti Viswanatham that he has
brought this Bill. I request the Government
to accept this Bill.

SHRI RANDHIR SINGH (Rohtak) :
Mr. Chairman, wc are grateful to Shri
Tenneti Viswanatham for bringing forward
this lacuna which exists in articles 32 and 226
of the Coastitution. There is no mention of
limitation in these articles for any writ,
whether pabeas corpus ©Of certiorari OF
mandamus or any other writ. As our society
changes, the necessity is gicater and greater
on the part of the public, especially as the
people come to understand things, gain
greater standards of  living end understand
their social and other rights. The people
realise their fundamental rights, and for re-
deeming their fundamental rights, they have
to koock at the doors of the courts, especially
in a country like ours where we follow the
British law, and British law is the progeny
of the Roman law. There are maxims like
ignorant:a legis neminem excusat—ignorance
of law is no cxcuse, ard delay defeats
equity. There.are maxims like these. There
are 80 to 85 per cent of the people who live
in the rural areas of the country, most of
whom are illiterate, and 80 per cent of their
writs relate to land. Except 10 to 15 per
cent of the people who live in the cities who
know the limitation period. most of the
others in the villages, about 90 per cent of
the people, get a knowledge of the limitation
period years and years after the period has
mp off. So, this is something which is the
need of the hour, and Shri Tenneti Viswa-
natham has realised it. This is. something
which, js .of very great importance and of
vital wtility to the people liviog in the rural
areas.

There are cases about resettlement and
aquisitivn of land. Now there is some-
thing in the offing about the fundamental
vight o0 property, Therefore, in these

FEBRUARY 27, 197

(Amds.> Bl 268

circumstances, I feel a reasonable limitation
period would be ? years ; 1 do not agree
even to one year. There may be bona fida
cases where he did not know something out
of sheer mistake of certain facts There
may be other cases of about fundamental
rights of minorities, etc. If there are edu-
cated people, the limitation period may be
less, But io cases of land, the limitation
period should not be less than 3 years.
Of course, there can be no discrimination
between literate and illiterate litigants, But
for a case which concerns property, where
most people are illiterate litigants, the limi-
tation period should be at least three years.

Some cases are disposed of in less than
two mioutes at the Supreme Court level.
Do you realise the huge expenditure incur-
red by the poor litigant 7 Even a small
lawyer will not accept less than Rs. 500 or
Rs. 1000 and there are other expenses. 1
am not casting any reflection on the pro-
fession, but knowing that a case will oot
stand before the Supreme Court for even a
minute, people are fleeced. There is some
inherant right left to the court, but after
three months, there is no discretion left,

As | said, 1 feel the limitation period
in respect of cases involving fundamental
rights, should be at least ' years Normally
in property cases, it is 12 years, In cases
of recovery of money in money suits, it is
three years. In the case of fundamental
rights, even if you do not provide for 12
years, it should be at least three years.
One year is less, I hope Government
would appreciate the urgency of this in the
changing society and see to it that this is
incorporated in the statute book in proper
shape, bearing in mind the national interest
and the interests of the underdogs and the
peasantry, a predominant portion of whom
are illiterate.

st witew Wt (ITTR) ¢ FATSAEAT
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SHRI 5. S. KOTHARI (Mandsaur) :
The fundamental rights enshrined in our
Constition consitute the corner-stone of
democracy. If domocracy is to be preserved
in the country it is of the utmost importance
that not only should the fundamental rights
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I would, therefore, submit that the
effect of the majority judgment of the
Supreme Court should be nullified and the
amendment suggested by my colleague,
Shri Tenneti Viswanatham, should be
aclepted. That amendment says that the
remedy under the article should not be
denied to a petitioner on account of the
time factor. Whenever the Supreme Court
or the High Court feels that it isa fit case
for issuing a writ of mandamus, habegs
corpus, certiorori, prohibition or  gue
warranto, that right should not b: whittled
down merely because there is some delay
in filing the writ. Therefore, I support this
Bill.

(Amdzr.\ Bill

SHRI 5. N. MISRA (Kanonauj) : It is
my experience as a m=mber of the bar that
whenever you approach the Supreme Court
or the High Court on a writ petition under
articles 32 or 226, in most of the cases the
writ is thrown out on the ground that
the petition was belated, even though it is a
guarantee given lo the litigants to approach
the High Courts and the Supreme court.
Because of this limitatirn that guarantee
could not be availed of by many of the
aggrieved people. There is a tendency on
1the part of the courts t0 throw away writ
petitions only on the ground of delay.
Because no himitation is prescribed some of
the High Courts go to the extent of saying
that it is belated even when it is only two
months old. The Allahabad High Court
always throws out writ petitions if they are
more than 90 days old. Therefore, it
is very necessary to ensure that there is no
period of limitation. It would be open to
the courts to dismiss the petition on any
ground other than delay. I submit that the
amendment before the House should be
accepted and no period of limitation shou'd
be provided so that the courts shall not be
in a position to throw out a writ petition
only on the ground of delay. I support this

be preserved but the right to constit
remedies under articles 32 and 224 should
not be limited on account of the time factor,
Of course, a reasonable time limit is inevi-
table. You cannot say that the funda-

tal rights should be enforced even after
a lapse of 10 or 12 yeais, I think a period
of three to five years would serve the pur-
pose. The person aggrieved has to approach
the High Court or the Supreme Court within
that period.

THE DEPUTY MINISTER IN THB
MNISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRTI M. YUNUS SALEEM): Madam
Chairman, I am really very much surprised
to hear the arguments of learned Members
of this House in support of the amendment,
particularly of some hon. Members of this
House who arc members of the bar alsg,
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Itis a matter of common knowledge that
wherever a remedy is provided it is subject
to certain conditions.

In articles 32 and 226 of the Constitu-
tion certain extraordinary remedies have
been provided to seek redress from the
High Courts and the Supreme Court
particularly with regard to fundamental
rights. These remedies are discretionary
remedies and in the exercise of powers ina
discre'ionary remedy by Judges of the High
Courts and the Supreme Court one should
consider how it would be possible for any
court to grant a remedy if the impugned
order coming before the High Court or the
Suopreme Court was passed 10, 12 or 15
years before moving the court. There must
be some limit,

According to this amendment which has
been moved by the hon. Member there
would be no bar in respect of limitation to
the remedy. It would be a very difficult
situation. Supposing, the impupned order
was passed some time in 1952 and the
aggrieved party was continuously sleeping
over the matter for 18 years ; the aggrieved
party files an application under article 32 or
226 in 1970 and says that because there is
no limitation provided under article 32 or
226 he is entitled to come before the court
as a matter of right, The result would be
no limit in time ; when it becomes the
whim of a litigant he will move the High
Court or the Supreme Court under article
226 or 32,

The judges of the High Courts and the
Sopreme Court are custodians of the
Constitution. If the delay is properly and
reasonably cxplained, in a fit case I am
certain the delay shall be condoned and has
been condoned in gene-al cases, I am aware
of cases under articles 32 and 226 where
writ petititions have been entertained even
after five years, But one has to satisfy
the judicial conscience of the court that the
aggrieved party was unable to approach the
court on certain very reasonable grounds
and, therefore, the court should consider
whether on eccount of these reasons his
application under article 22 or 226 should
be considered or not

I respectfully submit that there is no
bar to the right which has been granted
under the Constitution. On account of
laches only a bar to adopt a certain
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rcmedy has been created. The majority
judgment of the Supreme Court delivered in
Trilokchand Motichand versus Bombay Sales
Tax Comm:ssioner has discussed this point
on the basis of the authorities of the
American and English courts where it has
been said (hat when a litigant does not care
to move the court within a reasonable
period a discretionary remedy cannot be
granted to any party as a matter of right.

I appeal to mv lawyer brothers to con-
sider what wi'l be the position if a person—
it may be the subject-matter of lirigation
about the right of property or any other
right—gets information of the impunged
order and sits tight over it for several years
and comes to the court one fine moming and
he is not even required to explain the delay.
If this amendment is accepted, the result will
be that he will not be called upon to explain
the delay. As the Bill stands now, there
will be no restriction, no limitation, about it.

SHRI A, K SEN (Calcutta—North-
West) : Is the hon. Minister prepared to fix
a reasonable time-limit as Mr. Misra sug-
gested, say, 3 years or 4 years ?

SHRI M. YUNUS SALEEM : I think,
I will be prepared to consider if some pro-
posal comes. But | am placing my sub-
mission before the Huuse on the Bill as has
been moved by the hon Member.

SHRI RANDHIR SINGH :
proposal that it should be 3 years.

I make a

SHRI M. YUNUS SALEEM . I ieads
as follows :

“No remedy under this article shall
be denied to any petitioner by the
Supreme Court on the ground of
delay.”

This is an amendment to article 32.
There is a similar amendment 1o article 226
saying : .

“No remedy under this article shall
be denied by a High Court to any peti-
tioner on the ground of delay.”

So, according to this, even after 30 years
lapse if the petition is filed, it must be enter-
tained by the court. I am constrained to
submit that if this is accepted, it will place
the courts in a very difficult position, Even
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today, the courts are flooded with petitions
under articles 226 and 32,

If there is no limitation prescribed, every-
body, instead of going to an ordinary court
of law will be attracted to move the High
Court and the Supreme Court, I submit the
honourable House will consider this aspect
of the case that there is not a single remedy
piescribed under the civil law for which
limitation is nat prescribed. Here, the hon.
Member wants that there should be no
limitation at all. That is not possible, I am
not prepared to accept this Bill and I request
the hon, Member to withdraw it.

SHRI A, S. SAIGAL (Bilaspur) ; Will
the hon. Minister accept an amendment for
3 years ?

MR. CHAIRMAN : Not at this stage.

SHRI M. YUNUS SALEEM : Let the
hon. Member withdraw the Bill.

SHRI RANDHIR SINGH : My pro-
posal is already there.

SHRI TENNETI WISWANATHAM
(Visakhapatnam) : Madam Chairman, this is
a simple case of amending articles 32 and
226. Article 32 reads like this......

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : There is no Cabinet Minister in the
House. Of course, the ex-Cabinet Minister
is here. Il be can officiate, I don’t mind.

SHRI TENNETI VISWANATHAM :
Article 32 begins with this language
which is slightly different from Article 226
which distinction the hon. Minister must
know. Article 32 begins like this :

“The right to move the Supreme
Court by appropriate proceedings for the
enforcement of the rights conferred by
this Part is guaranteed.”

The right to move the court is guaran-
teed. It is not merely a right to geta
remedy. The right to move the court isa
fundameantal right. Part III, you remember,
contains all fundamental rights, There are
other fundamental rights. But the right to
move the Supreme Courc by itself is a fun-
damental right and it cannot be abridged.
That thing should not be lost sight of. Chief
Justice Mr. Hidayatullah’s judgment over-
logked it. If you turn to the disssating judg-
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ment of Justice Mr. Hedge you will find that
be was relying not merely on his own views
but he was also relying upon the views of
Justice Rajagopala Ayyangar, who speaking
for the majority observed that :

“Once it is proved to the satisfaction
of this court that by State action the
fundamental right of a petitioner has
been infringed, it is not only the right
but the duty of this court under Article
32 to afford relisf to him by paising
appropriate orders in that behalf, The
right given to the citizen to move this
court under Article 32 is itself a funda-
mental right and the same cannot be
circumscribed or curtailed except as pro-
vided by the Constitution.”

By way of a compromise. Mr. A, K,
Sen, Mr. Randhir Singh and oth=r friends
are saying, ‘Why not have three years for
five years ' Let me proceed Justice Hedge
agrees with what Mr., Justice Rajagopala
Ayyangar said in (1964) 1 SCR 332 but he
goes further :

“It is inappropriate to equate the duty
imposed on this court to the powers of
the Chancery Court in England or the
equitable jurisdiction of the American
am.”

The reason is that there are now written
fundamental rights in those countries. Their
fundamental rights have not been drafted
in the same way as in our Constitution and
the reason, therefore, is as Mr. Justise Hedge
says :

“It is inappropriate to equate the
duty imposed on this court to the powers
of the Chancery Court in England or the
equitable jurisdiction of the American
Courts, The duty imposed by the Consti-
tution cannot be compared with the
discretionery powers."

The hon. Minister said that thisisa
discretionery power. Therefore, I do not
want to dilate much on it.

SHRI A. K SEN (Calcutta—North-
Woest) : We have moved an amendment for
referring tuis Bill to a Select Committee and
the mover is accepting it. Lei there be
voting.

SHRI RANDHIR SINGH: We are
moving that the Bill should ga to a Selest
Comumittee,
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SHRI RANGA (Srikakulam) : Who are
the Members of the Committee ?

SHRI A. K. SEN: Shri Kanwar Lal
Gupta, the Law Minister, myself, Shri Ran-
dhir Singh, Prof. Ranga and others,

SHRI RANGA : On the spur of the
moment ? All parties should be there.

SHRI RANDHIR SINGH : You are
there.

SHRI A. K. SEN: Madam Chairman,
we are all agreed to send the Bill toa
Select Committee. Al of us are agreed
about it,

SHRI RANGA : Even if Government
is to accept certain matters had to be satis-
fied about constitutional amendments. By
reference, it means, you are accepting the
principles underlying this, It comes to
that.

For that two-thirds
Not for refererce.

SHRI A. K. SEN :
majority is not needed.
(Interruptions.)

MR. CHAIRMAN : Order, order, Do
you accept that amendment ?
SHRI M. YUNUS SALEEM : I have

already placed my submission before this
House and Mr. Tenneti Viswanatham has
replied to the debate.

SHRI TENNETI VISWANATHAM : 1
have accepted reference to Select Commi-
ttee.

SHRI KANWAR LAL GUPTA :
the Minister accept it,

Let

SHRI M. YUNUS SALEEM : This
threatening will not do. T am not going to
agree to this threatening ; this is a peculiar
way of doing this. (fnrerruption.)

MR. CHAIRMAN : Let the Minister
answer.

SHRI M. YUNUS SALEEM : I was
going *0 submit. let the proper motion come
befire the House. There must be names and
everything.
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SHRI RANDHIR SINGH : Everything
is there. You are number one on the list on
the committee.

SHRI M. YUNUS SALEEM : I have
not read it.

SHRI RANDHIR SINGH : This is the
Motion. Sir, I beg to move......

SHRI RANGA : Mr. Koushik's name
may also be included.

SHRI RAJARAM (Salem): Mr. Krishna-
moorthi’s name may also be included.

SHRI RANDHIR SINGH : Yes, Sir, I
beg to move :

“That the Bill further to amend the
Coupstitution of India, be referred to a
Select Committee consisting of 16 mem-
bers, namely :

(1} Shri C. K. Bhattacharyya
(2) Shri Kanwar Lal Gupta
(3) Shri Shiva Chandra Jha
(4) Shri K, M. Koushik

(5) Shri V. Krishoamoorthi

(6) Shri D. K. Kunte

(7) Shri P, Govinda Menon
(8) Shri Srinibas Misra

(9) Shri S. N, Misra

(10) Shrimati Sharda Mukerjee
(11) Shri K. Ananda Nambiar
(12) Shri A. S. Saigal

{12} Shri Ebrahim Sulaiman Sait
(14) Shri A. K. Sen

(15) Shri Tenneti Viswanatham
(1¢) Chaudhuri Randhir Singh.

with instructions to report by the first
day of the next session.” (1)

SHRI RANGA : When is the Committee
to report ?

SHRI KANWAR LAL GUPTA : It will
report within four months,

SHRI RANDHIR SINGH : With in-
structions to report within four months

SHRI DATTATRAYA KUNTE: On
the first day of the next session.
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MR. CHAIRMAN : This is the amend-
ment before the House,

SHRI M. YUNUS SALEEM : I do not

accept it.

SHRI DATTATRAYA KUNTE : Let it
be put to vote.

MR. CHAIRMAN :
question to the House,

I shall put the

15.55 hrs.

“[Mr. Deputy-Speaker in the Chairl

MR. DEPUTY-SPEAKER : The lobbies
have been cleared.

SHRI P. K. DEO (Kalahandi) : Will

there be any more speeches ?

MR. DEPUTY-SPEARER : After the
lobbies have been cleared, there is no more
discussion.

SHRI M. YUNUS SALEEM : After
having reconsidered the matter, 1 am inclined
to accept the amendment.

MR. DEPUTY-SPEAKER : Unless the
House is unanimous, I have no option but
to put it to the House.

SOME HON. MEMBERS : If he accepts
the amendment, then it is all right.

SHRI M. YUNUS SALEEM :
said that I accept the amendment.

I have

MR. DEPUTY-SPEAKER : Then, I
think there is no object in putting it to the
vote.

The question is :

“That the Bill further to amend the
Constitution of India, be referred to a
Select Committee consisting of 16 mem-
bers, namely :

(1) Shri C. K. Bhatt_acharyya

(2) Shri Kanwar Lal Gupta

(3) Shri Shiva Chandra Jha

(4) Shri K. M. Koushik

(5) Shri V. Krishnamoorthi
(6) Sh:i D, K. Kunte
(7) Shri P. Govinda Menon
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(8) Shri Srinibas Misra

(9) Shri 8. N. Misra
(10) Shrimati Sharda Mukerjee
(11) Shri K. Ananda Nambiar
(12) Shri A. S. Saigal

(13) Shri Ebrahim Sulaiman Sait
{14) Shri A. K. Sen

(15) Shri Tenneti Viswanatham
(16) Chaudhuri Randhir Singh

with instructions to report by the first
day of the next session.”

The motion was adopted.

15.59 hrs.

FOREIGN AID (MAINTENANCE OF
ACCOUNTS) BILL

st wax wmiw g (e @7Y) ¢
Iqreqer YA, § wraa wvwr ¥ AT
fados gz7 & g frare & fady <@
szt 21 &7 w@ fagas § o q1q 74
2 f oY fodeft wwr nwd ad% & g
& wrar 2, 39 F FOT FE I
frrerfY O ifed 1 F7 oz w2 e
FE Y qrFt, F¥E A dearn, F18 90 aafew
g Faail ¥ g7 Ja7 & A7 I A AR
£ AT FIAT Y | IT AEA Ao
39 wenr &y 7g gy 5 ow w1 qQ
A<z ¥ fgama @, WYL OH AT g A
¥ arg =g @17 fgaE FAaE a1
aifF grEr aY 9z wigA @ fs feaan
g7 fagai & wiar 2, 3g @9 %4 7
frar & YT &iF g ¥ far § ar ad

gq A3T ¥ TR AT A TH
wqaw gg-AA A Ag &I 41, 79 I
featé w3t 9, {7 ag & fagi® =
geay ¥ gRa ¥ wer 1 gngEife
w5t @1E T Nad F e A ---ag @
Sfada aq A 1967 # IR
fast 4~ A% gIFC 71§ {GIT W
geaew ¥ A ard | ww w0 g T
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wandt ag 5 5 &% ag dar wwdTr ¥
fear ¢, sq @ faar d, v fqmr g o
19 & forar @, @Y 9w & Fwx W oy
gEIAT TET I GHFAT | AT gAR ;W A
F]E A A 2 W oW e qx
sfaaes @wan g fE fadal & agt qg =
@ 91 99T 98 4@ 9 Smar v
gFaAr &y |

16.00 hrs,

a1 AT 7F 3§ W § Wt ¥ g
WA qar wrEr ¥ 59 AT owwAwT @
iar ¢, §8 ¥ F wiar &, A ¥ qrar
& i< arfeena q omr &

AT dR 9T IR W@ a¥ ;W &
g W gy W v FfFw o oAed
fFaar g4 wrar &, susr Gy e g,
sa%T oql fFaar gfas § =@t w9
WA AT sy & @Y oF fasasEE
fenfa sna® amd 7y FT @€ & ST,
az feafs o ¥ % @rad Sofeaa @
IH 1 WT g avg & wwar wra
Fer @1 asar § 5 o ) g, gongs,
faaqifedl ®al ¥ g% Fwht | gard
gEIT fazst amg gat 3w 9 wwET
4 &7, e Ay forar s § afe
fazsht a7 «t famr adf st & ) fom
w1 § o 99 3w ¥ gy @ 99 oF
fararaas feafa dar ¢ @ 2 ol g
w #1 faanfedr sie feda it gat &
g% W@ 81 & Agf w3 aFar § s waww
A} sitfaa Tg arear ar g

|1 uadfaw &5 &, gmrfas &7
gy, s &7 &Y, foer &1 dx @, =[rd
aws fael =7 & w@fd age & &
gaIT e 927 ¥ faw dard3 § 1 Wy
a¢ 3 ggd ¥ ard oy gar q8n fw
451 3 T FI1 1 AYF Iq@T - @G
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g oy Fafes ofge & iF goq &
arg, ot § af wgi 97 fazg go A
@A &, SN § g, Amas § o,
fast F5 F @, 10 avw 9¥ F ¥T A
FuE ¥ AR AW F a1g famare 1 @Y
2, |7 WIOFT AYT A1CAT '

war &Y adfl, gfafefedt & o
T agi WA A AT AT @I & 1 A
wEl & geaifadi § &0 § 5@ w0 F
A FW FW gu Ao faw srFv
freomed ¥, afecd & W Faded § qar
& ®T HIAT FAT TAA F FAferyw & @
1@ §F & Adlar ag e
FRIW AN gemgat Fag af 317
awegr fedt oF arff £ adf &, 93 ¥|W
1 Fgeqr 2, usy &t geqT § st aq
w1 faw s ggwr gawar |l o
ywHEIfa® &5 ¥ @ gAra #7917 3G
@y g AN AN qyA u s fw
T ¥ qgr wrar 3, gAa ® oA &
&% go ¥ 37 ¥ ¥ 5y A qar faar g
gaTy gAT ag g 5 ag svar 0§ #§
mar g & ag 7§ sgm e fag o 4
fmar & 1 afew fom faelt oEf ar aafw
§ faar § oadtfes sl & ar goar
31 9% F fau, ag 2w D6 § o qw
&1 gw famas 4 & | AfFT | W am
w §f5 @i @i F aw N o) waW
gTETT §Y IS WfEE ¥ I qmA A
garar ¢+ fr gg WA wrd fadas ww
a% A41 wrd §, 7@ e g} g9 fagaw
Y AT 9T ] |

TR AT #gr & f% §g weare §
agi ot fa3wl & dar & ¢ faa) v
Afagt &g my 1 gEEr @o do
wtdo & fudld AW wAww fwar g
9ed wgr § & Gfeiz Wiz fas 3 fagh
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T qre ¥ 9979 A1" wqar w9 4 A
AfET gEH ¥ wit s Wy A § 71§
wriaé agi 1 3

a2t gHA OF A q@ 97| I F
go w1t qrAw 3 1 & A dar f g
#7 @ Fhig § el §, TaramEr
T & 21 ITT Il FHAG & 1 T3-HA
TAF SURT AFT GO | Tg 7A AT
& 99 waia § g aqrar 91 fF 1959 &
A FT 196 TF 16 @rg 39 gATT 472
sugy fadal ¥ 3°% ar@ 9T, AR 45
#oaur & I ag AT AU HE@AR
# o wgadi® & waL & @+ fHar, v
sz dFaa g ?

Ti9Fr g g BF agr gT s
faafamncar F o w=f 1 €Y f& usgafa
& garg ¥ fadwl & Gar @, @5 g,
wrdi AT |« a1 19w AgRa
#g o5% § fis ag sfcavifaas szdiz 2
Afew & zadr sfeawifeas #8 @y ?
22 1A A% TG qI9 (A9 FLAGITF
WG 1 99T g | Wiw Fafs qg W
§ man @ a7 § &) #ar 7g sfeanifaas
2 77 § AT wrw aF fagifaas & ? &4
F¥ wig o g9 gT AFY §1 gAA IF
fF 11 oeg #1, oA sewaE & 99
fea qg7 w9 W @rdA A fead 5 F
uF FU€ &7 faswargr =ie ag w94
wegafa & A F @F g =Ear
g & ag arg w=ra &1 1 Afe7 ag s aq
JAEIE A fF 3WF @4 & ¥ 9] &
fau =g 9517 ¥ fadelt gyar s & wiR
IawT gagd = frafaaar s@ §0
affr Su% a7 W GHIL I @, 98
wET W%y A3 &1 IR W 39
TEH O HT G AT GHT | AN qg g
™At gz mmag A §
gar § e gEw T §, e
fga Qar sifgr wix AW &Y fagarg

PHALGUNA 8, 1891 (S4KA)
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faaran st :ifgdh f gq 95 ¥ s
qar agf @1ar #

T FT qIAF K hsA N § 6K
7z #Y oioF AT B | IAFT W w4
¥ 5@ awg ¥ FeFe ¥ = ATUAW
2 9aFT Avg ST ¥ g qg W
¥zt g # warq fiar ar oAy
grd & IAEr =T T dar faema
Fqw &9 FY & q1F g 3 wAGE @
WY off ara 2 femeg Y faw &
ey ¥ &Y @Yo Wrfe Go &7 UHE 9T
3ad wAdsr § ar % wa1 91 R g
o AEo To FT UHZ AT FT W1 FW
fam omar & &g W Hiww i ¥
guwar g fF @ v & d ofa
Favi #Y o Wiy ¥ wrEed g ar
Eferaadt, g1 &% adf & wadEr ¥ A
193 I AT g1 W, & TG aww
g fe gast 1§ awwa @ | 71 78 R
grar arfew et Sget § @ @
T8 %% 79 A1¢, ggT fear g A
aars agY foar ar gwar &1 I |
se@ ¢ ? ¥ #g a8 wgw & @a
fefeaas  fagads ags @7 w@
137 ¥ 3 wf a1 ¥ w1 ww fem
gaRFAE AET A Faw aw@
e Fefeaar faeade &t g 10
AT &A1 fowrar a1, a9 5 g0 37 W
araT 80 w0g wuAT faear &, o fF
amm™ Fitg faar &2 100 sqg  w9ar
A AT g I F T FE AW AR
fagwit feam O Y afafafaat 20 & fa
¥ adr § g § I wis fafesaw
fadeh Fawafeat & 3 & amge faera
faar, faq # afafafear od-ema g
w1 Fsfeaae fagedisr & ar@ o dar
mar g, 98 &1 qu frave-feam g
wifgy f& fram da1 wmar s ag
o i % fag aar 39 @ gar
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&5 g1 & f qTwr A qed aTerd

¥ T@ wrog &7 oinde fem g @ R

gy @l ¥ fag, fomd fefeaaa

FremrQe Y &, o frgz a1 S92 widd

a7 g #YE T afivg Ad W W

ark ¥ o #1¢ faara o @0 g #F

qrg Agig & wgm fs R 9w

witize & a1t § fog & faarg &1 7T

# 9 9 e & goaar g @GR

ga% fau qiw goie 997 &9 #¢4 qE9,

wafs  fwfeaas famada Wit 5@ ae

N o7 geqiel 1 A3 NN FAA G

FATT YA T 9 | TH THI THT H

G weFTe WY ¥W & faeg a&d fFan

A & FHIE W T AR A I

FTEaTsY H7AT g
gl a% faar § &7 o qua §, IH

gt 2 fF aewr 7 ofgar wrEdwa #1

T 17 F1 wew fear 2 Wl gag Wa

ag 9 & war &1 AlET 7g Faw oEd

wednT g -, afew gAR Wy ¥ W

Toial wradew wife &, faas g &

qor famar 2 sl ¥ S QW H af@F ¥

g &l § gafeege & & Wi SR

waifaa &3 §, faaer a3-ag fagm 70

STar & | T9% gEIa g ¥ §8 4F

9% 95T &, foad femmm o At ®@ A

fa® gu § ar aadF1 £ ) g8 gAigAa

sWiT & gt aifge ol s

IFar g fF e R F AWM W U &

WA TuE PI F—wdaw@ A

wifgr 1 ¥u Wi § 7 fagd g @l

YW I HEEE B agAT} @

&, faasr ga oF faly | ®1 as &

w sgfe & Aer o Wiyl &W AF

wwadl &1 agvET dAT Wifgy, s Wd

Defzddrm@sfgg s a=wy §

GFAN WIS WA IR
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¥ garn s Tifg? fF 9Ad T
w2i ¥ feaa- darwrar & ko ag dmw
g aeg @v far amar 24

- fa¥a} ¥ dur @A 1 w=E Ao
gz ¢ fF®g ol owdsr wifz I &
ggi 97 T d oo E AT 9Aw wfd &
agtdar wrar & AQ @A @ 5 Al
¥ feedfes do § @Y dm ommar 20
@ g9 7% IF5C F gw@gAl ¥ qgi
Ao STy # N G Aer 3R @
femal %1 ag o= faee &) o& P §
“grear-atfaar fReww dx w
SuOF § 59 fhamg &7 f1aq 72 w97 §,
o7 fF g2 azf 9T a9 10 w97 ¥ &=
a2 g g d whhw & @y #
464 3faw %1 oF fFarT &, faasr gard
& Ard g e, g wT7 gny, afEw
9g gl 9T AT a8 el 9T g€y wy
g 3@ ag ¥ &% feard @A gEEEr
Fagd gf & 144 9531 5t uF feae
“fe Wvz faw srgfrew,’ Fqa areg
G|t & 3= sy & =i 798 dfws 71 0%
feare, “fadfize 349, $q9 =0 s
¥ &<y et 3

¥ ogw 2 fF fegeara & 33
qfsatfan grog o0& §, oY &= ar  gadsr
T gafgdt & w7 ITF7 A9 gy 3§
T &1 & fammnl § 9w 3w & wgga
frqre w3 & | ¥fww g 2aar i
TR g FHIGA S AT E a1 IAH
dra # gy ol W ST a1 2 w9 Y
aE ¥ &g T4 a1 fF e ¥ oafeaat
el fad wizfag) &1 & srgn g
get g fs s & 99 9T wafw A
#feT & wrowy 37 FeqrEl YT safeal
Fam gargsar g g9 feet #Yea
et AT sufeedi & Aiw Argw E—-
faas! difgga gedl sRgfom & g
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F fam w7y ozw & afer @ dm
fraTiaY § 1 (e198W) . AT ATET
9 T, a4T & ArA qF7 T 1 A wEAT
wigfaen & g9v FIF E, wAH 9
u¥zE ¥ ueAw@ewied gy §1 ¥
qAIT gAl & 9A0F " g FT A 7
oYz g7y 500 &9% €9 F7 1 59 AWE q
37 gaEai F1 gafaeres fwar aar 20

Tt At ¥ gy fafen dfew & o
uvefia w1 gAfg goar QA g
F1 ®m ar & Wi & ww & frard
@y § 1w A gng N Arg
23 & o ot dar fafea Sfaw &1 famar @,
ggFr dzarr grardy w @t A
nAFTd Y S |ifgg ) & aear g
fs qTFIT AT WA A& it aF Wi
g Ay @E 1 Famarg s
qiay frrft g@ed § ¢ sasr ofaedy
w1 gaTa & | AfFT Grag go TN gEA
fag gan m@ @ 7 Ak, Afww @O
fagmm arge a1 &8 ¥ srew fafee ar
g & fe¥aT IATTE | ATHIT FI ITH
qTE T A gaF W@AT T |

qar a2z @dt A & feowE R A
gewrdl 1 fas ammal A 9wz faar ?
gar sz a@r AEr 2 fF gAt B AR
faday #tn TEEH, N-FAE, FAS §
wtr ga% faa Gar 2 &, &0 &) 9FE
37 o ag @ Ad 2 fr mmde =R
fast qefga) # &Y sredtaa 9 <@ 8,
i fadfaai sr g & 7 #a1r ag @t
gt & fr  FEMIT ¥ O Jader g
g7 @ &, I9% mfeear &1 991 w1
s gl AR AR AN} f ¥
wogra M A FCRE, W ¥
frgr 2 ? AT gwrd faad ow
feqe @t 2 & #E @ A
fear & | aar 3@ SWT ¥ AR
usft gaw ¥ IR A CECTR
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GG TR OV R Lo £
frfersr  Avelsie &1 s @mar
FIEIT F FHTT F gara §) gAWAT ]
MY ag N ®f gFr gAswAT TIEat §
afeq soat T@ T T A AV g
sear arfed, saifs ad 3@ & g
o ¥y § enfawT FT AT &

g guedr & gAwE & far i
Fifesdfaas T a0TT IAg FWER &
% fau gfrFa gim, #49ifs wwx fg 2aw,
sigege dlew &, ga qarwar & fE
3% fau &1 s a7 gfesa
afsa & a7 & ag @i s 6 ag
It AN FY FgT F A W
# oY oF wem &9 a9 | faeelt ¥ uw
w6 o gy <9 qEg feA & maw g,
afer it as g wigRAdigrawm 2 &
ag w21 &1 ag Zard) §Efada wafady a2
us fegsosaa & @t fady & gar
mi §, 33wt g g g wifge
gar e v agr e, swam & ¥ s
OFT T A AT AT G I 9%
saTE a1 @« 3 A7 AW g, @t 4g
&< frar  wrar Fifge i g9 gwIT HY
FEIH, AT 9T CEFAAT SER QA
F at § @ aty s Tfgy

& § UF a7 9 FAT AR §
& Faw F147 A & q@ar g 5 w9 I707
T AZE & 1 wrowr AV W S #Y
qgFz FIOEM ., gH AR fF wE
¥ @ A faegiv gl & qed §
aga 4g 98 ® & fear, A § a7,
ggsi # Mar w1 gEfaa fear, &
AT § 9 ), ¥ A owrw as faw
¢ § sv W7 Avfew & ardl o, @wag
o g AR Afee-frarwr af g fw
Tz g W wzd § 5 gw Ay § qan
rad a1 oF afeas aifafrga @ d
FTTIT AT &1 T ¢ g4y faawc (o
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s @ smfEg a0y oz qaramr g fF
qa1 var § fazwl & &) g% ¥ Foav
wifgu | drarsdy ¥ ga®) 1€ eqmw A
g wifzo wT gewry gAY Fr Fedy
WX #7193 37 5H GEIT Y Al A2
fas® vaFr @19 a1 qoma @) (g7 et
¥ a@§ grIaa 0z ¥ wgeg @
grdar FE W fs Tz g9 fakas qg
faart  57% mwt awda § a0ife @
Faa a@t wer 2 fr o N Qe ¥ dar
war g gawr frag war aar afgd
ot frg i § a¥ gm 4| AR T
O AT Far 37 g

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill to provide for

maiat of ac of the aid

received by persons, organisations etc.
from foreign Governments or foreign
agencies, be taken into consideration.™

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Mr. Deputy-Speaker, Sir, I
am not opposed to the spirit of this Bill but
I am surprised at what the hon, Member
bas just now said. It would app:ar from
his speech that our Government is just
gitting without taking note of the various
things that he has said.

SHRI PILOO MODY (Godhra) : He is
not making notes.

SHRIMATI ILA PALCHOUDHURY :
I am sure that Government does take note.

There must be some sort of a list so to
speak to what the foreign agencies are
doing all these years. I would just like to
point out and bring to the notice of the
bon. Minister that it is not only foreign
money that comes to the country. I have
given a calling-attention notice on this
myself, I do not know if it will be admitted.

You know, Sir, that there has been a
great deal of trouble in Calcutta recently.
Arms and ammunitions have come into
Calcutta in large guantities, It has been
happeaing for over 10 years and the Govern-
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ment is aware of the challesnge. Why is
this not being looked into ; why is nothing
being done ; how have students got ack-ack
guns and AK47 guns to shoot with 7 All
this ammunition has been comirg and it has
positively been proved that it is coming
from China and Pakistan. How is it that
for over 10 years it has been coming and
nothing has been done ? I hope the Govern-
ment will take serious notice of the
siruation. The university in Calcutta has
been closed down and the students have
taken the Jaw into their own hands.
Everybody must have seen the cartoon that
has come out in the papers today, where the
Vice-Chancellor is asking the students not
to “take law” and the students are surprised
when he says that he asks them ‘not to take
the law into their own hands” and not, not
to take up law as a subject of study.

Government should know the various
subterfuges that are being practised and the
channels that evidently are being sponsored
by wvarious parties who think that these
channels are going to be the red line through
which they are going to create chaos in
India. Not only money has flown in,
various literature has been supplied and
arms and ammunitions have been supplied.
That is why I say that T am one with the
spirit of this Bill.

My hon. friend has said much about the
missionaries. Many of them have done
work that has not been very laudable but I
must say at the same time that there have
been a number of them who have done very
good work in India and I would not smear
with the tar brush all missionaries. But the
Government must take note how the
missionaries are spending their money ; Sir,
the cheap edition of wvery colourful books
published by the Communist Party,
sponsoring Russian and Chinese Communism,
must be looked into,

SHRI P. P. ESTHOSE (Muvattupuzha) :
Are Communist books being published by
missionaries 7

SHRIMATI ILA PALCHOUDHURI :
What 1 am saying i that the missionaries
do good work. If they had undesirable
activities, it has been taken up by Govern-
ment. They have also done good work.
What I am particularly _ stressing is the
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absolute flood of Communist literature that
is put into the hands of our students
through very colourful pamphlets and books
which the Government should look into.
There are presses in Calcutta which print
them  Thay get money from foreign

8, 1891 (SAKA)  (Maintenance of 290
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Why can't you bring it now ? He isin
the Opposition. Why do you speak of Mr.
Morarji Devai when T speak ? What he is to

be asked? You bring charges against
him. I challenge you. Why don’t bring
ce! t inst him? where are Mr,

and they sell rhem at very cheap rates. I
am sure, the hon. Member knows about
it too.

SHRI PILOO MODY : Probably printing
them.

SHRIMATI 1LA PALCHOUDHURI :
The Communist Party prints them. They
have the most laudable things to say about
China and Russia in them. They say that
everything is a bed of roses in China and
Russia as compared to India. That is why
there is a lot of student unrest here, Those
who work in these presses, are highly paid
because there is foreign money coming in.
I am sure, the spirit of the Bill will be
appreciated by the hon. Minister that also
be will look into the channels through which
arms and ammunition have been coming
over the past 10 vears creafing devastation
in the country and opening the doors for a
red revolution. Unrest and chaos if it is to
come. it will come through those.sinister
channels We should be careful and we
should Jook into those channels. Otherwise,
India will have to suffer for our negligence.

ft ®o Mo &= (gfrr) @ FuTSTE
Y, 7 fadgs 9 A g A am E
I FT 9Fsa we wgM 2 34 faw
FY 937 F a1 gH UF QAT FeA! 99V §
fr nq gg S &Y S 2 fe ga S
1 ot uz fawar & 9z fag fegn fawar
2 o1 famrsz fdn fasan &0 9T g
¥ fr oz fagree fga &, qag &1 gag
T G B .

o WiAda ®Eig ;. WO A @
qfem

Wt Fo o Fw: S F, W F
faetrs sTa Y WA AAAT G A TEL
Afn | afeF g @ oF woveteT A §
FAY 3T FAT

Chandrashekhar and others who brought
charges against Morarji and Birlas. And
then Birlas were given that Goa fertiliser
project. That is your socialistic pattern of
society s not it 7 Don’t telt me, don’t tell
me and, again, I say, don’t tell me.

aY gw AT SRy § &Y Ay Ay
FE TH T T w@y TEAT ¥ FAR
aiEt & N wry S srawe g
e w T @A ggaArd wh A E
fis 0z Ta=T d9T @ U, ¥ d@r WA,
# ww g, fgma 7 @A dmraw A
wre feat, TaaT ag @1 U, 59 acg gar
™ T W FTRT FT AL gw AT
% fagre qud A Y gar oA @ B 6
ga @ ¥ et ga gt mar ) qw W
7 #r¢ qra fawoet @ & it 7 fedY
g oA § 5 9w ¥
wgi & wgT sy ? omaAde ) fond §
gx & fe &3 mAY mTar &, w9 A I
efiz fivgr & ot wgi ¥ feaqr waT d,
firg ¥ faar & gg ;) A& qaed ! ww
W doz & gmA q@ Wi & fraog
wag St a= fwar g W
ez far mar ¢ sz o8 § SwiA @0
fis aga Y ard ¥ § fr gw @ e
g3 A8} TaEAT 9Ted | AgT @A g 9§
¥ art e d g IR W,
q1% q1q TEY § gATA 4T §, GAR AN
@t & T EEE e & FErAg g
TG a1 § 1

@ swew wAl (wqaER) @ g A
w1t 7dY, faage s 2 § )
st ®o WMo ¥ : sHifaw T3 IW

qamT Ag AR ol qigAarAS F
Tk # fawan a1, fra fRad 9% 39
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sy75a gu, w7i ¥ woar wrm, fewew Y
nar. fra few oY oo, feg ag wor o
w3 FEF F@ar WA A g g9 DS
wis =aF WY §1 ¥dwe A 9w § qAv
w2, 7w g R, gw 9mAR B W
FH F ¥ Ao g e & W
€TE I FAT qEAT ) qI9 wY A A
g8 % fgmamr oFar fs 7z 2w 2,
afsa wgi ® @9 &1 wFeF ? wg AT
ugifrmdem ¥ =™ U arE” weidam
oo ? o &1 AT g7 @rE Wy &
mgAdE ¥, 9T F gure ¥ weTA O
T A0 A% & 75 oy ¥, wer ey
qr A FFAr g § A am g Ay
Fa1 7@ § fF g7 ag w0, gu a8 90
oa &t T wieqare -2 ¥ 3w,
geam WA fg wEz Wer P o W
wrf ofeFt 78 & wme aw s WE
&% af ¥ ut wfewmc qwam ?
grr AhT TEar & wr & faw s
AT TTAT @S AT # ol F £ a1
) T AT AT § ow U @ b,
SrEt qTE T A1 ¥ FIC &S 2y vy
# woi gt fF &y aeay <2 §, g A
frat zveneg & 2 f5 waw Fg R
fear oy ) orq AYr Eem ¥ oo § oY
gar= gz qar v & 5 wmo @Y &
fagaifedt qx ®Y7 wwar @9 % &
wraAT wTzar ¢ fF ag soar aaf & g
gregdagRadt § 5 wiw AT
wtf e aff 2 oz e o«
fraaifedy %Y soET A®d 98y & 1 wIw
sy ag & W sarr fasalfedr afen,
T4} g fgaafadt &) Asg g—aar &
q® AFaT § 1 §F H a4 ady g f& am
&Y w7 & sgrEr #1Ra &, &4 @
@iy W F faw Y aiw--Kar g
oAt gemere Stadt S FoEgra @
wifEdf w72 feq arg, Q-9 Ww
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frr o, fix oY, sar &% qEar
=® ¥ qff #1 ¥4 gEATA A ¥, W
wdE w DY FE dmdarar 57

 wmfar dvrsgmaz & 5 Wi W
e ¥ ant ¥ gy Sifed ) ww aw
U FT FAIA F7AT R, W K wET 0T WA
ars Fara AE fasr ) g dwE W
s{—ugl ag7 ¥ @ @ gawd ¥
feddrefesn §3 20 §, 97 w1 ad wml &
st & 7 pw A 3 &Y geAr fommtad
g fagn, afss sar w9 gow oFd
F..

it witferda ag (=rawe grde) - A9
fafred & wiar §, Segr aga &) a3
TWE

st G0 Mo A7 : Rt mferare ?,
Ter &1, qfed | gf syver A wwAr
& mawen  fe ol FaT A e A
St fam agi 97 TAT &, ™ FT wIW
aga &, ¥ 34 1 a9 ST g

SHRI R.D. BHANDARE (Bombay
Centrali ;. Sir, 1 entirely agre: and
appreciate the principle underlying this Bill
which has been brought forward by Mr.
Kanwar Lal Gupta. He has made a very
relevent  speech. There is no reason
whatsoever cither to contradict or oppose
what he has said. On the coutrary, 1 would
say that the political, economic and social
life of this country is likely to be completly
and rotally polluted by moncy and literature
whather that money or literatuie comes either
from the West or from the People’s Demo-
cracies. It should be mentioned that the very
fountain of our public national life is sought
to be vitiated.

After 1967 elections we had a flond
of literature distributed to some of the
Memxbers of Parliament. When 1 waded
through that literature, I was surprised and
shocked. It appears that our life is being
polluted o such an extent that our couotry
is sought to be made another colony by the
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thought process, money and literature,
indoctrination of our younger generation and
young and impressible minds. You will find
that the wvery comcept of sovereignty and
integrity of our country is sought to be
attacked. Therefore, I would say that so
far as the principle is concerned, | entirely
agree and appreciate that principle. But the
remedy does pot lie through this Bill.

There are two aspects which ought to
be kept in view by every Member of Parlia-
ment. One is the educative aspect. Our
Public men are generally honest but some
persons necd to be re-educated first, as to
the danger of getting foreign aid and foreizn
help and money and literature which i3
sapping the moral basis of the Indian society,
This is one aspect of it. .

The second aspect is this. The law also
could be changed to bring about some
changes and punitive measures, But, then,
I am to'd, the Governmert would like to
bring forward a comprehensive measure
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only the minds of some of our public men
are conditioned by such aids, but even the
elections are sought to be so governed,
guided, and controlled that some Members
may not be elected at all. That was also
sought to be done at the time of last geperal

election.

Therefote, 1 would uree that the Govern-
ment should lose no time in bringing up
such a comprehensive legislation so that
there could not be such tie of international
forces which seeks to colonise our country.
Such attempts should be stopped in time so
that our life political and Public life—will
be pure in its prestine glory and purity so
that democracy will be preserved in this
country, and the sovereignty and integrity
of our country could be kept in tact. I
think that is also the mind of the Govern-
ment as far as I am abie to know about the
incling in the mind of the Government.
Therefore, I request Mr. Kaowar Lal Gupta
about this. We having accepted the
principl iated his view point, having

which will deal with this aspect of the foreigr
aid through money and literature, etc. so
that these things cou'd be stopped. There is
ooe more thing which I would say in this
connection. I do not know whether it is any
unique phenomenon in our country. As we
study some aspects of the history of these
South-Fast Asian countries, and the freedom
movement of these countries, we see, this
phenomenon is found everywhere. No country
is free from it, and it is there in world politics,

_in international politics. We, the publicmen
ourselves and those who can influcnce and
change the minds of our younger generation
have a very historical. important role to play,
so that our Nation can occupy very prominent
aed important place that is due to us in the
comity of nations,

Therefore I would like to urge on Mr.
Gupta about this aspect. I do not want
to b= vociferous, We need not give illus-
trations. But upon every Member of Parlia-
ment, I would urge that they may study
this problem in all its aspects and Govern-
ment should also not hesitate to bring in a
comprehensive legislation in  this record.
We have been hearing something about the
report which was submitted to the Home
Minister and some enguiry made through
their agencies to find out the resources which
certain political parties and different machi-
neries and educational institutions got money
by way of foreign aid in order to pollute the
Indian life. At the time of elections, not

agreed to widen the scope of the principles,
he should withdraw the Bill, becasuse, how
many clauses are there ? I  would
request him to see how many clauses are
there in the Bill Are these clauses
sufficient.

SHRI BAKAR ALI MIRZA (Secundara-
bad) : Why Mr. Masani,

SHRI R. D. BHANDARI: Because he
was just laughing at this. I would have
appreciated his smile. But it appears to be
cynical—I may be wrong.

SHRI PILOO MODY: He has a
neutral laugh.
SHRI R. D. BHANDARE : Therefure,

what I would ca'l this 3-clause Bill will not
meet the needs of the times, I would
request Government to bring forward a
comprehensive measure so that all the ilis
could be removed and our life could be
preserved in its pristine purity in terms of
democracy, integrity and sovereignty of our
country.

SHRI N. K. SOMANI (Nagaur):
Haviog listened to the burden of the argu-
ments placed before us by Shri Gupta and
having given considerable thought to the
structure and iotention of the Bill, I am
copstrained to oppose it entirely,
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[Shri M. K. Somani]

I for one believe that this Government,
particularly the Home Ministry. has wide
eoough powers not only to contain any
nefarious or anti-national activities but also
whatever is likely to corrode or corrupt our
national life. For that matter, we have
said on the floor of the House several times
that it is not as if the Home Minister does
not know the role foreign money played in
the last elections and at some other times.
Oaly it is not convenient for him to place
those facts before us,

If Shri Gupta had come forward with
a plea that all political parties in India
should have a compulsory audit and should
disclose the sources of the money they have
received, we would certainly have been the
first to support such a proposal, If he had
also cited certain concrete examples where
the extent and scope of the infl is so
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1 can cite other examples, Probably the
Home Mirister is a little prejudiced towards
Fr. Ferrer. We know about his activities
intimately. Both Shri Piloo Mody and my-
self had spent scveral hours with him in
Manmad. When he was forced to leave
that place, thousaiids of peasants had tears
in their eyes. T can tell you that he is now
doing very wonderful work in the Rayal-
seema area of Andhra Pradesh.

Therefore, to make sweeping generalisa-
tions in condemnation of these activities is
unfair. Of course, there have been black
sheep amongst them. But we expect that
the Home Ministry to be is powerful enough,
alive enough and keen enough to isolate such
elements from the mainstream of our life.

Take the other point of view. Who
was Swami Vivekananda if he was not a

much that it has become a danger to the
sovereignty of the country or our national
interests, we would have gone all along for
that, But I think he has brought to our
attention certain isolated examples. How-
soever obnoxious they are, to my mind they
are very few and for the sake of a few black-
sheep in every society including ours, I do
not think it is fair to wvoice cond

y, when he went to the US ? Who
is Muharshi Mahesh Yogi who has been
spending the the last two or three years
going everywhere round to every other
country ? Should they shut the door to
our missionaries also who are actuated by
the putest spirit of goodwill, not only to
propagate their own religions, but also to
try to undersland what other religions teach ?

in such a sweeping and general manner to
the extent of saying that all the social,
cultural, economic, political or other activi-
ties in our policy should be put into a
straight-jacket,

I would like to start with the Christian
missiooaries. I think there is some kind
of a pathological hate...

AN HON. MEMBER : Fear.
SHRI N. K. SOMANI: [Not fear,
may be obsession, with them. 1 would like

to say that these Christian missionaries have
done wonderful work in this country. In
my own constituency which is predominantly
Hindu, through a Christian society for the
last one or two years we have been doing
extremely valuable, humanitarian work where
the Government of Rajasthan and the
Government of India have failed to bring
food to the people in times of famine, I
can say on the floor of the House that wot
a single person has been converted either
1o a Christian or an anti-national as a
a 1esult of CAS.A, activities,

R th da of whom I know
well, of the Ramkrishna Mission Internatio-
pal, travels ecight to nine months in a year
propagating the ideals of Hindu culture and
of the Mission. If the doors of the rest of
the countries are going 10 be closed to such
missions, I do not understand how this
problem is going to be solved at all.

Take the instance of the 1962 Chinese
aggression. Mrs, Leela Moolgavoker of the
Tata Blood Bank came desperately to me
b she d an equif t which
would very rapidly make a sample blood
test and would in a minute analyse the
blood of 50 people. Blood was required
very urgently. 1 cabled some friends in Los
Angeles and within a few days that equip-
ment came. There are instances like this
and institutions get help for the crippled or
handicapped or blind people or for rescarch
in leprosy, family planning, etc. they receive
receive not only valuable research material,
but even money. Why should all this be
stopped ? Ot course, I expect them (o be
registered under the Indian Societies Act or
whatever other rules, to keep their accounts
and 10 circulate them to their own members,
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trustees, office-bearers, etc. but I cannot see
for the life of me, unless of course there is
something serious found against them, and
the Home Mibister has got enough powers
to find this out, why they should be put
under such requirements. We are taking
as if our coontry has become very aftiuent
not only materially but al-o in scientific,
technological and humanitarian terms. Not
only that, Towards the end of the Gandhi
Centenary Year it would seem that we would
like to choke and put in a strait-jacket all
the cultural activities that are sought to be
brought in through various associations,
institutions, etc. and shut our doors to
them. This I would call McCarthyism of a
very foul kind.

If I receive some Soviet money or
Chinese money, 1 certainly cannot be
expected to go to the Home Minister and
disclose to him the sourse and say that I
have received so much money and that
1 am going to use it for this purpose. There-
fore, that purpose is not going to be served
by the Bill at all. On the contrary, volun-
tary organisations which are getting research
grants, scholarships, etc., will be damaged
by this.

If be had said, for instance, that there
should be a quasi-judicial board to look
into the administration of the entire Rupce
trade where we hear all kinds of complaints,
we would certainly have given further
thought to it. If he had said that socieiies
like the Indo Soviet Friendship Society
should be registered under the Indian law
and that its members as well as the Govern-
ment or the Registrar of the Societies should
receive the anpual accounts and the report
of their activities every year, we could have
very well supported that move. Such
societies and such activities are allowed
today not to be regulated and go the way
they want. On the contrary, this extremely
unpleasant proposition is brought in. I
would therefore like to say that I do not
think that for the sake of a few black-sheep
which he has mentioned. and there are other
examples also, any sweeping generalisation
and accusation against our pational character
or integrity is deserved on the floor of the
House. Therefore, on this basis we would
like to oppose this Bill.

SHRI BEDABRATA BARUA (Kaliabor):
Itis good that Mr. Somani has slightly
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changed the perspective and raised certain
very pertinent objections to this Bill,

I think by and large the spirit of the
Bill is good and I do not share Mr. Somani's
enthusiasm for these cultural and academic
institutions. I do not also share Mr. Gupta’s
antipathy for foreign ideologies. I think we
in India had never at any time closed our
doors to ideas from the outside world.

It never occured to us that an idea could
finish or destroy the very resistant-fabric of
our society. An American sociologist says
that India has shown the capacity for
survival, which has been surpasscd only by
China. Mr. Selig Harrison has written that
famous book, India the most dangerous
decade, 1t is a book of 500 pages in which
he analyses the centrifugal forces in Indian
society. It is very interesting to read that
book. He has gone into all the sub-nationa-
list urges in the Indian soc ety, 3,000 vears
of Tamil history as it was claimed,
Malayalam, Canarese urge for having
separate indedendent history, history of
conflict rather than of co-operation. This
book is an example of how they look at
India. Foreign academicians who come to
India for studying the country give their
conclusions in the final chapter and say that
it should be the objective of western powers
to encourage it. In his book Selig Harrison
concludes that possibly India would have to
go through a temporary period of dictator-
ship and that the objective of western power
should be to see that it is not the dictator-
ship of the left but the dictatorship of the
right because he says that this civilisation
which resisted all types of divisive forces
will still resist them and this resistance will
culminate in a synthesis where the fissiparous
tendencies will not gain an upper hand in
the country. When we think in terms of
foreign ideologies, we should speak of
Rebindra Nath Tagore'’s teaching : we would
like fresh winds to blow into my room but I
would not like to be swept away by the
impact of those waves of air. I think we
should have no objection for anybody
preaching their ideologies here. Let the
Americans have their laissez faire theory or
their brand of freedom or the Russians their
brand of communism. India has always
been able to synthesise them. I do not
want to be sentimental.

SHRI KANWAR LAL GUPTA : Ido
not mind if you have their ideologics, but
not their money. foreign money.
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SHRI BEDABRATA BARUA : We can
send our leaflcts to foreign countries and we
do not want to charge them, it possible.
Ido not mind the Russians giving free
literature or the Americans piving free
literature...(Inrerruptions) Why should any
braio be washed 7 After all do we not have
a civilisation which is as old as any in the
world ? If ideas flow into our country, our

people are not automatically influenced.
The wave of modernism, with all the twist
and all those things have come. If foreign

ideas get a foothold here, it is not because
the ideas are stronger or are financed by
somebody : they get a foothold because of
our resistance to it becoming weaker ; that
shows  the decadence in  society...
(Interruptions) Aristotle bemoaned what
happened in Greece. The whole of Greece
was divided. Hundreds of pe‘ty cities were
divided into principalities. There was the
aristocratic type of civilisation in Sparta
and the democratic structure of Athens.
Because of this, the hundreds of small cities
or principalities went with one or the other
camps and ultimately the whole of Greece
fell divided. And there will be an agent
functioning inside their cities to welcome
them. What happened in Greece 7 the
whole structure of beautiful cities collapsed
onc after another, Not even Ath~ns could
survive the load of all these crises. Has
that period passed in this world 7 At least
duriog tht last une decade, it has become
quiet clear what has happened elsewhere,
whether it is Czechoslovakia or Hungary or
the Dominican Republic. You can have
big friendship with big powers, but unless
you are strong enough to rcsist them, they
would try to put their hand on your neck.
Nobody is civilised that way. International
politics is not particularly civilised. 1If they
get a grip of the economy in the country,
over the financial structure, over its political
life, if they can pget some agents planted
inside that country, it is certainly a very
serious danger to the independence of that
country.

1 do not want to make wild all=gations
that some people make. 1 do not believe
in allegations, Secondly, I do oot believe
that all those allegations are true. [ do not
think that the situation has become as bad
as that. And surely I do oot think that
the solution will be really equal to the situa-
tion. The situation has different facets.
When foreign money comes in, it does not
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announce its coming, as Shri Somani said.
We will have to find out how this money
can be prevented from coming in. So, it is
basically a question of public opinion. We
have to build public opinion. The Govern-
ment has to go into the details of this
method. P.L, 480 funds have been flowing
into this country ; this fund has been
misused. We all know that it has been
misused. We can cite instanc2. But it is
no good citing instances because instances
may create only more pervousness without
our being able to resist it. This Parliament,
the Members of Parliament, the people who
are in charge of promoting goodwill in the
public life of the country today must develop
a regular contempt for this type of things.
We must in our own private lives refuse to
be guided by being bribed by this process,
especially in India which is a poor country.
I have found in several other poor countries
also, even in the West, and elsewhere, that
they have made mincemeat of their democ-
racy. I do not think any national independ-
ence can survive this type of inroad if a
country gets divided into supporters of one
group or the other. It is not possible to
resist that type of inroad,

So, I think that while this Bill is not
possibly a solution, there is necessity for
some sort of serious enquiry into this matter
to find out exactly how much we have bcen
suborned, how many people have been
influenced and how many people really do
get foreign money. These things are
important, and these things have to be
resisted.

These things have happened in Britain
also. Somc Members of the Brirish Parlia-
ment were reported to have got bribes, this
and that. There was a big enquiry, and it
was found that some Members of Parliament
were found working for foreign interests.
After they discovered it, it became a pretty
big scandal in Britain. They tried to put an
end to it. Sometimes discu-sion is good
an~ sometimes discussion may be spoiling
the public life too much. 1 do not think
there should be too much discussion, but, at
the same time, it is pecessary that we must
develop pockets of resistance to th-se things.
Unless we do that, merely talking will not
do.

We have been friends with the Soviet
Union and we are friends with the U.S.A,
I would like friendship with them to
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continue, At the same the, let us see the
friendship of Nasser or Tito with others ;
while they have friendship with some other
countries, they have seen to it that inside
their country there are no pockets of nther
powers,

I think basically this is a question of
national sovereignty. We will certainly
survive this type of affairs It is an insult
to the poverty of our country that big
powers sometimes try not only to have
friendship but do some other things. Let
them cultivate friendship and let them have
cultural missions and the like here if they
like ; let them also try to atsure us that
their system is as good as ours : when we go
outside, we also try to show that our system
is as good as theirs if not better, though
diplomatically it is not good to say so.
Many powers may say that but saying that
may not be much. But we develop resistance
to this and build up public opinion.

17.00 hrs.

et AFeE W (SFaT) - =4 fadaw
¥ 8 v & N frogg wenT e
Y gawr Farar s AT q & faRe
g5 & qAF F1 q1q 78 FEy af g, 39
TF4 F1 F15 797 A 7 qqrar 1@ §,
SRET FHG qF N g e qar 3, Faw
nrx @E) gavar nar @ e AR s9gr oY
wre 951 fgam feam 3 @ Jq

Sigi a® 34 faqF &1 g¥a §, T90
aaT H, gaAr GroHl # qac § faed
o dar nfgm 99 &, fsedha ady g,
feama gar 48 w@ar &, @€y fassig
g ifggra fraa &1r & @ falas &
wfeg zdt qae @ fa=re fear mar
o ot gare 97 faw s 1 W
et faer w@r & 1 fasl sor 3 == war
gard TaAtfy 9v, FT gmdy wg A
gz, gar gardy Frare @iar 9T Wi A
FarR AT T AATL 99T § Ao w3
as guw §917 7030 8, 3960 2 faw
740 fear mar 30 wiA g9 2y I Fe dX
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9 AT Fawar ¥ ) AfFT ¥ a9 9gg @
9T 9 &% fawre s @ Wk 9%
gra dar fear @Y & gawmr 3 5 58
sqiat egragifes A gt gw ogw
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q 9 FY AW AT FT @ A A IAH
gardt SFaeT §1 ®v fGar o gETer
AT §I1 AT ALY §, T ofrardy qan
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17.03 hrs.
[Shri K. N. Tiwary in the Chair 1
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& &Y g & garat § 9g faRd a
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g, i uol fram ¥ ga faar @ fa
Y @ AF § HAAF g F A Y
T wEATT 1 [ g HIEAT 9T |
“AR B HEHT a7 &1 H1E grara v
aifed, mft o Is7 o€ ax A £
ga 7Had 71 9gg ¥ ¢ AYaL wEaT w1
93 2 1 BWR T WY AR FX TG A
9g¥ gI mEATENT W g &
geqrEF gadFr 9¢ ¥ § qrawr agar
g F17 4 ama @&y F g ¥ ? oA ox-
gifar gl qu g ? gadw gvEar
ey ar 3@y ag ) AfF  gwdw
Frgar @1 AT E A qUAr g 1 Iy
g 1 AAF FEaar 1 qwdfwai A
faer faar &, wdtfeal s o faer fTar &)
wrEard) & afy ot U T AT g, ¥
gart fmA # faga @ § gArd
g 1 A faga s@ &

|ty gaAifas wfeat §t a3 wrdr
, US AamEl & T wrEr & A
aTE § g fag @ @ E AT w0s-
qf3a % sa@arg @ waAfaE € q@
sRAINTE NG 237 §1 wr e
At st AU & I ¥ garfa T8
feqr a1 | A0 T@ oXGT WA
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{Maimtenance of
Aects.) Bill

gaF §759 97 I9% THIT AE T | TAR
FFi garfea A far o3 ey g%
a1 Aqar foar gad ar afss fex
At AN WY AITW S Y AT DA
ararardt F1 TEH AT G0F A5 wA §?
HY ATAIATE BT § qqAw § earfaa
agf w3 §, ag FgIfagl 1 W HEr
2, fagst aismis & W & oar s A
waAtfas weErae e @ frer
e ¥ { oF faear &

& gryg w= m g =d gw FeeY
A fasroeemar ar g9 & &Y, @ 98y 9%
fawrz £31 91T @ g@ A § ) giwat
W FFArE ) I O N frA A, B
WUA AN G T ar A N g9 777
¢, 3T 9T 91z §T | g8 famd goaa @
q%F, IARY AT Jg7 & | gardr A qwTA
dAifg 2, zar0 Y wq Afa 3, ag faw
aTg & g sifag @ @ & 39 o< fiew
% & ama qurg ar aed , T @
# fa=rT F7ar AT 3G ®AT gw A
&1 aifadt seisa g snar &1

g% fram @ a9 § f5 ag fad-
g% IFd I fral &1 A g3 AN s
¢ 1 ¥aa fgmra @ # avg T w4
21 fadas g@st qu s w1 qaw @
TEN FIET | A F AT A g I W
ST A srAar| & g2 weR ¥ g
& 1 i 73 Tar vear s s faa
g7 gardt uaAfe ®, gmt fam St
Sgi sifag #R, 9a% fasTs o w39
IEH AT | S FIAT A F ISA
T ga A1 W AT § % aE w5
qFd, "eg WM g ¥ o TE) FT
QI | gaF §1% ver fase & fab
g w18 fadas smr Joar @ ofaw
r /T 77 IAF @I N w06

st gwEiE® wiew (TroEA))
FHNT 7134, AT qIE4, T FAL
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[ ga vz Jee]
e e, weAky w1 faer can 2, wwd da
ard =@ of § : sufema) s geqmd} wy
Y a2z fymdt &, 9% fgaa <ar oy
ag feara gTFTT #Y A9 AT W FHR
3 feara A mifwariz & @ad @ S
qrAAT ALY A THHT FIVW g AUV

g:

“Such aid is received even through
some foreign missionaries in India. Such
aid is utilised to influence the cultural,
economic, political, religious and other
activities in this country. This adversely
affects the sovereignty and independ

of the country. It is, therefore, neces-
sary to keep Indian life and politics
away from outside influence.”

Tt anw ¥ ad gar f5 S 3w
A wEew Ay § 97 &9 awa
2T | ¥ & vy giewfas @@y
T & fou eeet difaga scaew d@Er-
T it EW-WEA wEAIA  @rEgEr
Ft Fg wemd Fgt & s §
dar s o mdf & AmAlm awE A
Tz & vawen fome 61T @Ay fadsy
TT ggt T F awit 9d AT @erl ¥
w717 & fodr w3 & AT wer W AFsW
fasm %€ 20 ¥ w7 wT @R AR
it # & @ ¢ gma A gerar
Le

st ¥aTm O T 39 AT
g arfem . oz @t fadweee @1
gEre w1 fefeags faoader & @
¥ 3 31 @9 g o WA wfge
(soauT)

=t agAT gEw dvw (FAEIgY) ¢
Famafs g21%7, 39 937 § oF wEAT
gzrg feet gat ety qzer & fazg
% e7 wwrT ¥ g€ &7 9907 F, 7 EF

e
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st gEslaE wrew ;o gR g9 arA
w1 g & fs madfla geen arg A o
it gepfa &1 $33 §, Sfs7 @ gme
grew § OF wex eI §, foed oy
¥ QY gwra & frd A oaw Al
¥ ar “gwer waw A 3" arfeordz ¥
W g F W &1 owEn by A
2w & 0 S AHIT F W w1, @
3w aff ;T (amAem™)

st fir Arvam (FEdT) oA
Fzeq & w7 ar fzar

ff wATATH T - AT ATET A A
oy weT & AN fHAT § 1

=t o fag (T3F) @ e aee
uFgqw & fEar vy

s gesiie.@ wrew @ {7 gl e
&Y ara w&Y &, agt & g

[ET ¥ Y faT wAr &, WUT IAST
Ity naa 1ot & fre fear wmar @, &
FIHIT WYX 2ra fafaesdt &1 ggat Qwarg
F7t Tifgy | AT qgEr IRy fE
T I € FTIW, THAIEE N Q-
fewmr veitast ¥ gud 3 & wwg & e
@r o | g T A0 qww T8 wd
g ww gfvar & qige Q)T EmATETN
AT JT & &7 @ ¥, ¥fsA AAAT
waeq 9ed & fwogo 3 &7 Iad wew
v A | & ag Aff waar § 5 wwws
qr OFHFTT & A 9T AR ;W 9T Frar
o W GV A 0w Ay wfEA
qrAdIT |TET AYT SAET ardf S AR
frfeagm famadly ga=wma gfega wie
gat avil & faais g9 ST 3, T4y
g% 791 g@ ar § A wF A far 2

T waxd fF dr At ¥ emy
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TR # qwv o @, fowwr ad g @
fe gad & o gy qvrk & awct 21
warefa agleg, wiek qrgg F Sy Al
wi § Sfew “ad=w yada” foar gur
2 | 9% uY 3z 2 w5 o &1y A
qTqIT gt A | oifFATH FTIw F
Az qraT | ¥ 917 30§29 g9 & GO
19y g =% o) @y g |d A
a3ty ngAr SqRaeny, sEeafERg
q ag 99 §FaFq’ 9 WG H WA
®1 qAT FI7 AW g 7z 9T A A
fedt fafaw fwtemgea, geamal ol
gt mife & faws qear 4o g,
SURCE LRI

WX g g7 a7 wga fE o
W 9T g7g W w1 Afafera avgew
A, @ ag o A qww ¥ w1 g
4t 1 few 731 WD ATer WY § R
fag wea ¥ o o ¥ AT ww
fwar 7ar &, oF wrE #) Far AT gA?
®Y =1 g var g, I9 FeA Y AW
@A g e A ) oard
@ g ? & gany wgm angar e
gfrar agy 3 & wgw @t § =7 gafag
g+ g WY IEAAT T

Sgl 9% gerAfaEs 67 &1 g g
qAAY §gEq N FHRAMET HI FEIAT
9qew faezq &t gwi1, fagd ag awar
srar & f ager %1 g wg § Srq
ar g, @ Q. ar wdT ww )
AU WAAG gaEy wIw T 59 fagia s
ST AT 9087 &, @t 7 ar fgrgeam &
T q & gL FE AN qAr@ ® g
aEr g1

wgt aF afafesa 1 &1 979 &,
garx & faer-faes fasrearad asd
giwi@ s fagaig @ ogy WA
HFIT H 9% §F 98 & WS @ odr
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o, W 3g A § @var g | vgi aw
fefass wwtg #1 @raw g, G3-9%
gfar agwal 8, 98-9% ergw  a@war ?,
S8-sd faarz W Wi o qEed g
g af favar § % qge Fr e
SHIT FT FE FAGLTE ag T 98 )

AANT §%T 7 W weHe AH
waEE Qe A9 § 7@ § s gheaw
WTTE 7 qIEH 99T § {AT 1GAT AT
' & ag wAA wzarg e Faw
# dfeqw AgE &\ FWAT E 1 AT
T F g WM OF gL F TAN A9
w oy § fs 0F gER & w@A-EET AR
faardi wifs & SW@ q&1 #fqad § |
q1% g¥ AT 9 F wwdsr 41 {oq¢
qfs v &1 wiwg agt & wi-geT
wix faard &1 gw 9T gATA 9EAT
wfF ) AN F U E W W A,
g1 fedt w7 2@ F, UF GAT FrAEd
# qeq Y@ GFAT AN § |

AT gger A g ¢ 5 age &
o fagnd iy A M @A AP S
|yt 9T g By § | aqr gA WM&
fagar@ WX argaid gadl &9 § 0%
ga% @I 33 warE § gae swifea
T 34 g 7 afg gad 4§ s49%91 91 1%
gL T AT 5§ WA H Fe 1A T
wF ol qut 2w Bar g FIT

w7 fadwil 99 #1 3gi 9T #E T
ofcqre gar &1, @ Sad AF-aT &
fag geEmw FIFT AigE 2 ) 99 8@
wadts gaexr fadfes fedua wae &
a ¥ 77 § & waigdla sl
& U%A & (A7 qI9RT FIFAT FT FQ-
i ®a) Agf fem oar §, sdY @vg
fazet 4A & TOT TREH I A4 &
fau agt 7 3@ & A9 FITE ¥ W
faar @i 1 & & w17 §
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S ¥AT MW g KT § FGA
g?

s gesiaw wwe g fafaee
arge aAEN fF w9 § F19F &0

geasl I w7y wEAl § at §
srafla zen & Fg & aga dAwAr
gra® agi 9 @ga @@zl 9T A
iy &1 A0 aww § 7@ wEr e g
o e @ifgea agi o wiar g, fow
& aQtg s A G037 FT 97 99 2,
@ 9a # gafa # qmr aw § W
AT gTed S@ Wi S ges 94,
faae) wing g Wy W 9@,
fFaa & aaY 93 @@ P-mget
wIEH 4 3EF Ag 9§ THA | wEAA
82 7 St ey g g, o Ay A
T3 GTH F1€ N &) 9w WA v
g1 33 9t @Y a\Er aifgea wmeEr
Tl wrEHY 39FY 97 gwal & Wi 9a¥
3g w95 A # gfg s _awar §, 9w
Al § gare s wﬂ‘l g gEd &
fagidl stT wod faard @ gaaT §T
8Fa g1 w49 guR § famca=y §
1T gadl & fesre w3 &, wadg @
wpRIFY T §?ag wa A Ay
FOA AT § & WA S NI M AR
#2 ag fawz a9% ol owEw F fac
¥ dar gur 2, fomd 20 w1 aw gEE

g e

o} WA AW A W FT Fsgr
g Filw &1 fgramy § 7 ? we
=1 ®YE FEar & T8

Y eI ey SeF dEE §
# g arer A€ wwar a1 w9 a47 arE

WE? & wms) Iu 2 gear g, SfeA
zigw %7 gog ¥ AE ¥ gwar g

AT wgAT 9 § fF 99 & a9 9.,
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o HET Wiw o : sad Ay FEr @
w11 arar. ?

=it gewitare wwa: 2 wrf, eeERE
F A 97 gAEA § W9 ? oW g o
warn 2...

qamafa wgEy : w19 33T W AW
Fifadr |

it gusirare wiew : gamafa aaw,
& Aed faadt s § fe e s §
fag g

gwmafa a@m : w9 for ua Hfad
afe | WX FaT @ &Y, WO SAR
armd Nfen, feezd #g wifog

oY gusiare w19y @ gEd AT A
&1 ¥ a5t & &€ swax @t gz awda
Ffadgugdd & A samr g oy 0F
IF AT IR § 1 A faw F wrg S
T Ay A g 0 @ arfearde §
Nt Sax @, gzt af ayfag aw g
yifagiiiz & &t qU avATd §1% 919 995
®T & T I 1 FA BT FAF gAH AT
1T, FF FY FIE AFAT, G A q7 A
faar afE 2E g 95 Sw A A
fag a1 q2ar, $1€ K19 § WIGH G
fog® AT AT "G 4g WA @ &,
&f MU AT A I A WA
aTg g FE T 49 cARaT F  S-
o ¥ Aoy § 7g Sremr 3 agi £
o gz g1 O Ay §, @9 wwE<
Izt 9% go § Y W< AW, SO g O
... (smwwm),, WE Gifafews @ W
WAl wdwai w1y ag Ger & gier §19-
wal &Y afea met wrwwt &0 aadr
& o @ @ adY war,

ot $aTm® U@ : WE ¢ @Kz 9T
LIRS LRl CHEGERE i
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g1 5 3w & At wwme Y wdAferr B
aoEw R dW A AR oag e A
w37 | #a Fr frgg ol st o E
wEgd 7 faasr e abfam 6 aw
garsm A AFE 1 AA @Al & amr
) & Ak gigAr SEM g WrE W
f& @Y &% ®gr2 9w QT ag AT 1 qar
adf At g'g § Fav-341 qg €A @ &, WA
e @ ¥ gEAAT o9 7 § Wi Ay
ST & #ag &% 7 WO FU G
¥ 9% @ Ffo | @ Aed gle e
& faagy sar g

ot gasitare wrwa ;- awafa Ay,
ol a& 40 3§ ¥ F3 FN fEd
FggH A 919 A @wr ) U @
g aid g 5@ o ag g § @
& 85 sgr g 1 AT g TG 1 U7 6
J wgr, gW gar ag ag Igu § ar A,
6T UF A A 2 f& wide-
QW gAT SIfEC 1 AT gww H o oAg
arar f& g7 ST #1 gig ST a9 g
gt i gn P g fEr S gmawg &
Fg FgAT Fgl aF Ifaq § ? & qro¥ w50
¢ faad wada gey IFT agi FHE
gi ar sz ggd wdf & g, g faaq
=y wdrel § gmd gam A e §
% saEdl § ar 4gl, ag @ @A
arfay WY 9T &1 AAATL, FAL § KA
#1§ maaa Ag 21 W@EEW w7,
frlt wemT F) AgEETE 9, 78 4,
Tg O, 9g &1 § 99T fa & arg AT
a9 @fge Si6T &9 a¥g § qifegRE §
gt 9T FgaT fF ag wwidla § 98
gaX ¥W @ dar 8  ag N9 FEF
asg) Taea ardl & T w1 @ ag
31 ow e O FgE A S
g% e a1 § wew fagrd araddi,
gz ¥ weaT Qe o fged) wiar AEd

PHALGUNA 8, 1891 (S4K4;

(Maintemance of 314

Acers.) Bill
aw, W 9ET ¥ omeaw o§ &L,
(swwm)..,

O% WIAAIT §T€T - wsE el 919
4 Fgr 7

=Tt gersiraT] Wt ;. searfag ) efe
¥ osdlt B3 2 fawr A afe ¥ adh
faarr &Y g7 ¥ fawgw wuw §
faa %1 fs 3w ¥ faaga 78 993 &
arfge |

Nz or s 5w a@g &
faar? agt vaar sfag adi &1 @ Ofx
Agfrar it &Y fawre A A gy § W
F1 AFM WX gU S AR W)
degfr &, daw 3@ gg @ & TEE-
93 & A TAFT § g T g AWM
X oF @we qreL # @ sgaear qar
g A 9@ qge gAY ¥ @ Wy ¥
ff WA W91 ST FAW, §F S H1,
g &1 A1 ATAFI, §6 GG BT AT FT
= qg 91 feaar f wa o) fA
Fg W &% e ag fggeaw w1 A
9§ 99 981 SO 1 qF 94 F 00
1 Mg A7 98 @ fgge@m #1 T@IU
W o oy gua gl dswfe
Hz+Ag Arzq % |97 § 9q FefeagT &
woq geqr § &g 9T ¥ Ay I wgr
IR ueg #, gy ° gr wgt WY IT &
eq A, I§ A I Far fs w7 1 &
agd awrigm e I Few @ HE M
woy Heqr # § 9y wrer Y gfer & Wy
% & gfez §ag @7 gA W §
S F1 qg9 AT I, WT I Y
g A FT IFAT JW AT 40 B IFIC
Huidl

awafa agiag : @ faw & U @
o FT AT 4T | 23 §27 W § @07 WY
Wil agd ¥ & ot wo faw ga a@
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T § ITHY IF AT A0 gy A a@e,
ag W7 39 aw AigE AE 4, @@ fag
wa ¥ ¥ ferww: o a7 F7ar § 7}
g7 #1 gFrear g il a fam fag
g

17.27 brs.

MOTHER'S LINEAGE BILL*

st ag femd (gW7) : Wl
agey, & wena s@r g fe wm & 9w
N Wir ¥ Fwret @ad & giww S
sqgeqr £ ww fagaw 91 3@ &G
wrgafa & aig

wwafe wgtam: wew ag § & war
F g 7Y Wi & aEnafw @i & afasw
& sgFear &3 T fagas &1 9@ FE
& wgafa & a7

The motion was adopted

ol ay fowy & fadas d@ &
g

CONSTITUTION (AMENDMENT) BILL*

(Substitution of article 168 and omissin
of article 169 etc.)

Wt Wier Wt (sgAanT) s gwrafa
werea, F geard s o g fs wr@ #
gfagm & ot uied @ ¥ fagas
® 9w w W wgwia & W7

wawfy #gwg : gw oz € fv

dfaw # ov qOieT w7 @y fagaw
Y 37 $37 €Y ggafs & srq)
The motion was adopted

ot Wi e 8 fasas 3w F@r
L
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JUDGES PROHIBITION ON HEARING
IN CERTAIN CASES BILL*

SHRI A. S. SAIGAL (Bilaspur) : Sir, I
beg to move for leave to introduce a Bill to
regulate the procedure for prohibiting
Judges of the Supreme Court or of a High
Court from hearing and deciding the matter
in which they are biased.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to regulate the procedure for prohi-
biting Judges of the Supreme Court os
of a High Court from hearing and
deciding the matter in which they are
biased,”

The motion was adopted

SHRI A. S. SAIGAL : Sir, I introduced
the Bill.

17.29 hrs,
HALF AN HOUR DISCUSSION

Impact of Increase in Fourth
Five-Year Plan

SHRI S.S. KOTHARI (Mandsaur) :
Sir, the decision to increase the public
sector outlay by Rs. 1473 crores has been
taken under political compulsion. The
reduction of Rs. 1016 crores in private
sector outlay would appear to be & sop to
the redicals in the party who were pressing
for such a reduction. The Important point
is this. We can have a Jarger Fourth Five-
Year Plan. But then the matching resources
bave to be found. The Government is
unable to spelt out from where those
resources emanate, where they are 10 come
from, would I think, this amounts, to an
exercise in pl d fiscal reckl

It appears that the Planning Commis-
sion hes learnt pothing and forgotion
nothing from the their experience of the
Third-Plan, The outlays had been increased
considerably and the country experienced
considerable inflation, Inflation is the most
insidious form of taxation. It adversely

*Published in Gazette of India Extraordnary, Part 1I, Section 2, dated 27.2.70.
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affeets the common man. If today you see so
much frustration and discontentment in the
country, it is due to that ; to a gieat extent,
the progress of communism in the country
is also attributable to this dissatisfaction.

If we analyse the sources of additional
resources for the Fourth Plan, we find that
the prospects of foreign aid are not bright,
That Government themseives admit. As
for additional borrowings, the percentage of
savings to national income, as per the
Economy Survey presented recently, is about
9. This ratin is not liksly to increase
substantially. So the scope for additional
borrowings is also limited Of necessity,
therefore, Government would have to depend
on two instruments—taxation and deficit
financing.

Coming to the Fourth Plan, from the
scheme of resources, we find that there is a
gap, according to the planners themselves,
of Rs 2,709 crores., and another Rs. 850
crores, The Plan says that Rs, 2709 crores
would bz made up by additional taxation
while Rs. B50 crorss would be raised by
deficit financing. The additional outlay for
the public sextor is Rs. 1473 crores, The
total comes to Rs. 5032 crores. That
means that the gap is mote than Rs. 5000
crores w'th the additional outlay. How is
this to be covered ?

Besides this, there is a balance from
current revenuss of Rs. 2455 crores which
have been taken credit for as against a
negative balance of Rs. 419 crores in the
Third Plan period. Even if we assume that
there will be so much balance through cur-
rent revenues, the gap is more than Rs. 5000
crores and is not likely to be made up by
taxation. It is virtually impossible to do
so. 1 will come to that a little later.

Even if we assume that taxation would
be of the order of Rs 2700 crores, the deficit
will amount to Rs. 2300 crores. If there is
going to bs definit financing of this magni-
tuds, it will trigger off an inflation which
may be of the rusaway type and they
would oot be able to control it. Actually
during the last year, the prices, according
to Government’'s own Economic Sarvey,
have gone up by about 7 per cent, This is
not a small figure. If we are going to have
further deficit financing of this magnitude,
the economy is in for trouble and the
prospects of price stability are bleak indeed.

Comiog to taxation, according to the

Fourth Plan k)1 ]
(H.A.H. Dis.)

Survey, the current ratio of taxation to
national income is 13 per cent, for 1969-70,
and is to be stepped up to 15 per cent by
1573-74. Most of the direct taxes that
have been imposed during the Third Plan
period and even previously are borne by the
urban sector, Actually it is admitted on
all sides that India has the invidious distinc-
tion of bzing the highest taxed country in
the world in personal and corporate taxa-
tion. In addition to that, we are going in for
additional taxation of about Rs. 2700 crores
as envisaged in the Plan jtself. Further
taxation or deficit financing even if levied
partly on urban incomes may, in my opinion,
create serious problems.

The only other thing that remains
is to put the tax on the rural or
agricultural sector which becomes very
difficult for the hon. Minister because of
political factors, or to increase excise
duties.

Excise duties have become the favourite
source of revenue of the Governmeat. In
1960-31 excise duties amounted to Rs. 301
crores. They went up to Rs. 2,558 crores
in 1967-68. Excise duties enter into the
cost of commodities and they add to what
is known as cost push iaflation. Another
effect of this is that they coatribute to a
rigid cost structure which adversely affects
the country’s exports. If the cost of com-
modities is analy-ed, it would be found that
15 to 45 per cent of the cost of commodities
is on account of excise duties. The rec:nt
Railway Budget, we have seen, has imposed
considerable burden on the common man.
Third class fares have gone up sletper
charges have gone up. All that also adds
to inflation, Then, there is a tremendous
amount of freight increase on goods. That
again adds to the cost of commodities. All
this is going to add to inflation. Inflation
is the penalty for all the sins of omission
and commission on the part of the Govern-
ment. By sins I mean fiscal sios or mis-
management or ecogomic mMismanagement.
It is the ultimate penalty and that is what
this country has been paying for the last
fifteen years on accouat of the Government's
mistaken policies, and it is the common man
who has been suffering.

The Planning Cimmission has recom-
manded and the Government has accepted
an increase in the States’ outlay of Rs. 517
ciores. That means the States’ outlay hgy
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increased from Rs. ¢,06" to Rs. 6,583 crores.
Central assistance, it is said is only Rs, 3,500
crores. Additional resources mobilisation
by the States previously was put at about
Rs. 1,100 crores. Adding this Rs. 500
crores of additional outlay, it means the
States would have to raise more than
Rs. 1,600 crores. Are the States going to
raise that 7 If you see the performance of
the States during the first year of the
Fourth Plan, eight States have raised an
additional 1axation of onmly Rs. 23 crores,
while the target is about Rs. 1,600 crores of
additional resources which the States have
to raisz. The fact is that the States are
not going to raise the resources and are
also goirg to resort to deficit financing.
After all, they take lessoas from the Centre
and they must follow the precept of the
Cantral Government. Their deficit financing
is necessarily finpanced by unauthorised
overdrafts on the Reserve Bank. In spite
of what successive Finance Ministers have
been saying in this House, the Central
Government has not been able to impose
fiscal discipline upon the States and
these overdrafis continue 10 increase. Be-
sides, the States are not preparsd to tax
agriculture, nor is the Central Government
The consequence is that all this outlay
would mean printing of currency notes in
the Nasik press, at l=ast most of it.

A part of this additional outlay and
actually a considerable part of the total plan
outlay would be going tr public undertak-
ings. It is said that the public sector must
occupy commendiog heights in the economy,
and all this jargon is there, All right, let
it be so, but what is the result ? Again,
according to their own figures in the
Economic Survey and elsewhere, on an
fnvestment of Rs. 3,00 crores, of which
about Rs. 3,100 crores are in running con-
cerns, there is a net loss of Rs. 35 crores
Hindustan Steel has been incurring a loss
of Rs. 38 crores in two Successive years, If
on an investment of Rs. 3,100 crores even
4 ten per cent return was obtained, it
would amount to Rs, 310 crores per year
and no deficit financing would b: necessary.
My submission is that consolidation and not
expansion of the public sector projects is
necessary.

Besides, efficient and productive utilisation
of resources is far more important than large
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outlays bated on over-ambitious planning.
Proper implementation would gives lower
capital output ration., That means that with
less capital you can have more output. If the
money is properly utilised, if the public
sector concerns are run efficiently, they can
serve the interests of growth without infla-
tion ; it can also leave surpluses which can
be reinvested in further production. It is
imperative to devise fiscal incentives and
other measures to activate the investment
market. There is almost a crisis of confi-
dence in the private sector on account of
varicrus Government policies. The Economic
Survey shows that during January-June 1969
the capital raised was only Rs, 22.3 crores
as against Rs. 39.5 crores in 1968. That
means that the capital raised has gone down.
That means less investment. [ am doubtful
if even Rs. 8984 crores investment envisaged
for the private sector in the Plan would be
achieved, because a considerable amount of
monev is going to be transferred from the
hands of the private sector to the public
seclor to finance their plan and non-plan
expeaditure,

It is stated that in Japan in about two
years they build up an industry., In this
country it takes two years to get an indus-
trial licence for starting a factory. How
can this coantry progress and achieve self-
sustaining growth ? The Government speaks
of socialism but increases personal taxation
in slabs between 10,000—20000. That was
done in the 1969 budget. That is to say
the tax fell on the middle-class. That is
the socialism of the Government,

Railway fares on third class passengers
are increased. 1 hope they are reduced.
The consequences of u large public sector
outlay would be three. The burden on the
common man and the middle classes would
increase conslderably on account of the
excise duties and other indirect taxes. If
they take to deficit financing which would
be necessary and to taxation measures for
the money they want to raise, there would
be runaway inflation which would be triggerd
off as a result of those steps and this Govern-
ment would not be able to control it. This is
a note of warning which I am sounding to
the Government and its economic experts,
Thirdly, the experience of the Third Plan
would be repeated. In my opinion the
course appears to be set for another bout of
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large, wasteful outlays, deficit financing
and inflationary spiralling of prices which
would have a severe adverse effect upon the
common man,

SHRI S. KUNDU (Balasore) : I do not
know when we are going to actually have a
real Five Year Plan and when the draft
plan will be formalised and placed before
Parliament. The country had a long plan
holiday. We read that according to the
revised draft plan a certan amount of
resource  mobilisation had been con-
templated and I have grave doubis
whether it would be possible for us to
raise so much resources under the
present system of economy in our country.
Because the present economy is in a
stagnant condition. Though there might be
small rises here and there, but generally, it
is in a stagnant condition, and this stagnant
economy cannot afford such a large scale
resources mobilisation unless very repressive
measures are taken. In these repressive

es the ox man is hard hit.
With so much of fluctuation in the increase
in real per capita incame, 1 wonder how the
Economic Survey Says that now a period
has come during which there would be a
stable growth. To give an example, the
per capita jncome in real terms shows
a declioe by 0.6 per cent in -968-69 against
an increase of 6.2 per cent in the previous
year, that is, 1967-68, If our entire
economy is dependent on the will and mercy
of Rain God, we do nol know how we are
guing tc plan a stable growth.

50 per cent of our pational income
comes from the agricultural front. Right
from 1963-64, the per capita national pro-
duction on the agricultural front has almost
remained constant with small variations. On
the agricultural front, the per capita pational
preduction is constant, and there is a wide
variation in the real per capita income.
Added to it, the real consumption of the
common man is decreasing where as the
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ceat respectively in the years 1967-1968 as
compared to 19¢4-65, where as...

MR. CHAIRMAN: This is a speech,
Will you put your question now ? .

SHRI S, KUNDU: 1 am coming to
it,—whereas the production of motor-cars,
air-conditioners and other luxury items went
up by 27 per cent and 292 per cent res-
pectively. In such a condition of economy,
I have grave doubts whether the resources
for the Plan could be mobilised.

Now, coming to the gquestion, since you
bave fixed me down, I would like to know
whether there was a difference between the
Finance Ministry and the Plaoning Com-
mission about the resources mobilisation,
and whether the Planning Commission had
said that it would not be possible to raise
resources for the revised Plan.

Secondly, I would like to know whether
in the revised Plan, the employment quotient
is not taken into consideration, in spite of
all of us being agitated about this point.
That means, the question is whether the
Fourth Five Year Plan has anything to do
with employment and whether the Plan is
employment-oriented or not,

For instance, you are spending about
Rs. 500 crores for the new steel production.
The papers say that you are thinking of
projecting a production of six million tonnes
of steel during the years to come. When
you spend more money for steel production,
you will be surprised to know that the
employment possibility is cut down by one-
third. It is a very shocking revelatiun to
us. When we are told that the modern
technology of Germany, Japan and America
and their economics are sought to be fullow-
ed here, in our own country our scientists
have failed to meet the modern technology
to the best advantage of the people bere,
Therefore, 1 would iike to kuow whether the
Plan has been employment-oriented and
whether the resources which have been spent

J to give the barest minimum

need or the necessity or the requir t
of luxury items of the rich people are
increasing.

To give one or two figures, the per capita

ilability or foodgrains in 1968 was 3.7
per cent less than it was in 1965-66. The
per capita availablity for consumption of
cotton cloth, edible oils and sugar went
down by 11 per cent, 14 per cent and 17 per

are i
amenities to the people, to improve agricul-
tural development, and at least o give
fresh drinking water and build schools and
provide medical ities 1o the people in
in the sural areas.

sft Tadie fag (Agas) : asaf =
z@ wT, Fasar AEE N1 et 71 2|
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U tar Aigw At 2 sw ag fegeae
w1 fgrar @y 7Y &, v fadw &1 =@
wed # fergeam 1 56 Wt faoh
wen FY At @ ey freelt ¥, wwed §,
agrA W o H | wwe qead ¥, gR
Fa=TaY A41, TW &Y Gl g w1 qar
feemr mem gt @1 §, W WT WY
o feedfedt @ mge ol W #)
pHA g W ¢ fe W & d@
H/9d 90 &7 g% FT @gd €1 916 Wi
@ & A Ay aew wefedl o fae
giarslad § f& ggg 1w gat
E€REFA G AN | WG qg =wq_
G g i § fF e agT & wmar
§59€ wiadl ), Wi dgra F @A ar
A WIgH g AIE |

fagysgaranar § f& das
agfar g8+ | 80-85 HrgdY gl g
7 ¥ & §fea W 98 A9 90 &1 G
T 98 & fod waiwawwr §@ @
WA W@ W A gy W oanan g,
gt ¥, weEH wel ¥ gw W F
Fear wigaT § i wiw @t gy ;g
g & amed | QT § @W-eAT #
agred, @t & fawdt § gy 9w
ma R FiEA FEE TAEN § A ag
FgiEl § Iy | 9F TRIGT H qATRT 0
Jar ¥R fax o g9g A w@eEE @ W
#Y 50 Fadt magHr 93y ga ¥ adr
o s g § @ ww ag
#ar ag arfwarfz grIg § gw  wwra ?
afat & goa weg sgaT =@ g
f& M ¥ 4,000 FAUF Tar T FT
faar § a4 A9t &) O W9 gE
A At Fam AT g oY A AF NIE
aedIMEAE 1 Twm @ F =
ofserw wrefeg qmiy 4,000 &A
%o ¥, W7 2,000 $AF wo ¥ F
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M7 A gfran W 1 SeEA ) 9w,
¥ qreTATA @ My WK AReT & g
g |

& g wigar § 5 A A
mtdgadqtfaee §f waw
39 & o g0 & Fwra @Al &
aTE g, wWT F qog 79T F A
21 o qitat & o ferl ST wegd
a<F @ | WA W qwiEl s & WE}
TN Y 93T & WrEEr gl H A
G guaa | & qgar wigar § fe s
fradr qiz fasrel 2gral = & §, fead
gz sfoma & fady faar @, fEaw
qrde W-seedw & fedr fean §, f&R
ardz dgw & fad frar 1 Wt W

faar gar a1 geit A aw Hidv ) F g
wgar g fr fog sig sa & dgal &

- gEr E @r A WX 3 ogA W oWA

/ZTAT FTE &)

nfar A gog 7 wisgd @) &
auw 7gY arar fF ag #ar § Far ag
ggaQady 1 2@ ¥ SugraT wEgE
gl # awd & AT agi q@ W
feedfidY &« zw %) g ¥ g Wfad
#RAT ATdY FZH F eawAEr g ;|
W MY & A AL & @ WO F AR
AFIT A TN | W9 WA F W )
€ wre fafan #1 geg Sy
fam qegz wix @7 meT A W
Y g § wdzg 9@ § WA W9 I
T @il ) R Afar | wE F fe
qi9-28 gWIt ®A§ Wy ¥ FT ag
Gfzai wmrgd 1 AT W @He To wWH
ot Y FEar faeT Afdd oW
eYerg dar gnit WYt aTa ¥ e &Y
¥ | & qrar agar g fs w9 W
T A1 §9 qg IATHT T Qs Agaw
®F 1T aT @y ) P wgar wgar g e
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B ot a1q F4 AT AT A IT 9T W40
A3Y faar &Y gra Y FA7 71 @ A&
fFaIF e g sngei |

Y fawx Wi (agEd)) - @wfa
w:1aT, A qger I gz & fs aar g
T g3 781 2 v fegdy 7 el &
TEIE Bz g g W A & far A
Iz g1 I F7 93 Tz IQ 4 WA
Far agr  ? &% A dtwerey § srade
#F21 A 7gd go Faw ¥ forw T @
T ¥ W 2 wAT @ g @ ay
ST gieAr § o 98 @z & w990
STAT |

¥ gud i g 3 fr owa Afad
aY-w15€ A7 YEYNT TgT FET T W
w2 &, AfFT fagd @iw A dwaw
WTEH €85y 97 agy 47 WU A «Qr
faw awg ¥ fwfar wredfan ag W@
100-2°0 &0¥ afss, 99 & 99 @
¥ gg F0a 10 ar 11 @ A3 @
Ay | Adar ag g s g@ aw A
¥RFeET F1 NEIWT 4G WFIWSH
Fragz THATAN ¥ q@AT AA[ F12AT
za #1 Q¥ ¥ faq, afer wrgdfedn
ger ®7 ¥ AF4 ¥ fal A1) g9-adfa
aqraar § arw a1 w1 1@ §, ag & aa
|TRAT §

ddr am & ag siAaw Tigar § %
oT% @ 99 |59 2 @ § Q9Ar w), 9§
N2w@yguam gz @ oG & & A9
w17 uF 9 fegEe @Y £ 7 wYd) QAT
w39 ur qr feqdz ghit &Y a7 GIA
g frat 29 faar & e ST S
oradT ® | F47 wW qrar § A A I
g wIT v g fegs w71 NFdA ?

gy WYar gae g fEwme Ay
wiftn sfaca ¥ oF qeeT @aT &
aY fav wa A FT W R, 99§ g2 FT
gaI WY-SET W 3% W% R W
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&4 ariar ar AdY, ar @ & W dq F7Y
gaE # qUUE W@ WFT | qg Wd-
SFEAT RIW B G T FOAf AT WA
¥ g ® #{ ¥eaizT awd @ WK
q=-74T7 Q991§ HG 577EGT FT AF
geefaw waeqr & qr a4y ?
wfedt a1 ag & fir @7 w9 Sy
AT WH FUAT AT AT qE qEAN
sl 37 § w9 §g aafefes o
are gamdt § g Jf FO 7 g oy
earafas syww 1954 § ae frar ag
w9 faega =g 316 W AT T
afz wmig $arFardl & 39 9T AT &T Ay
aFt 5 ag dwfafezs dF afi g
ag gwiea § Hfeefaes ded §, faa 9y
mq %31 @ &1 afg @9 awmAEE Twy
& aY mig oFrafas NITw @3 F qw
Frgy Wi WEY GEIFAIT AT, €9 A
Y SYt gu-aufa gvaar @ $T A

SHR1 SRADHAKAR SUPAKAR
{Sambalpur) : I am sorry that we have to ask
questions in the dark. The Fourh Plan is
supposed to begin from Ist April, 1970. Still,
we have not heard of the shape of things to
come. When is the National Development
Council meeting to finalie the Fourth Plan ?

Then, hon. Members have been asking questions
about a Plan which does not exist, which is
yet to come. Taking a cue from them, I also
want to ask a question. What is the source
of resources on which a bigger plan is pro~
posed to be formulated 7 We are supposed
to become self-sufficient in foodgrains from
1971 and stop =!l food imports. May I know
what is the substitute for the counterpart
funds PL-480 imports which used to contri-
bute substantially to the Central income ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): This half an hour debate arises
out of the answer that I gave to Unstarred
Question No. 195 dated 23rd February, 1970,
The question was :

“Whether it is a fact that Government
propose to augment the Fourth Five
Year Plan Outlay by Rs. 1,600/-
Crofes
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[Shri P. C. Sethi]
My reply was :

“A clear picture regarding the size of
the Fourth Plan will emerge after the
Natioral Development Council bas mat
and approved the Planning Commission’s
re-assessment."”

First of all, I would like to take the position
that so far as the Plan outley is concerned,
although the Planning Commission has given
a thought to it and although the Cabinet has
also considered it, we cannot call it a final
Plan as Shri Supakar has rightly pointed out
because the Plan would be final only after the
NMationalDevelopment Council has finalised it.

SHRI S. KUNDU : What is the pro-
posal ?

SHRI P. C. SETHI : The proposal is to
increase it by Rs. 1,600/- crores. That I have
said, but, at the same time I have said that
this is only at the stage of a proposal. The
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get proposals for the next year would give
the indication only tomorrow and hon.
Members would be able to know what
would be the annual plan exercise. Then we
can get a full opportunity to discuss all
these details.

I certainly appreciate the hon. Member's
anxiety to the extent that as far as the Plan
is mmmed the l’lan outlay which we have

d d bei ted from year to
yur in the light of lhe actual circumstances
and bearing in mind the need to avoid in-
flationary tendencies. That, of course, I
could say in a general way.

Apart from the main discussion that the
hon. Member has raised during this Half-an-
hour debate, hon. Members, Shri Kundu,
Chaudhuri Randhir Singh, Shri Supakar and
Shri Shiva Chandra Jha, who after posing
his questions bas left the House, have raised
many other questions. You would appreciate
that during the time at my disposal—I have

final shape of the Plan would be available to
the House after the National Development
Council meeting.

SHRI S. S. KOTHARI : One year has
elapsed. The Plan was to begin not from Ist
April, 1970 but from 1st April, 1969,

SHR1 P. C. SETHI : That is year-to-
year plan. The final picture of the Fourth
Plan will be available only after the National
Development Council meeting.

The second point that the hon. Member
has raised is as to what would be the short-
fall in resources for the Fourth Plan, the
inflationary pressures as a consequence of the
above and Government’s estimate of taxation
and deficit financing that the economy cam
bear. I would only like to say at this stage
that this would be a sort of an abortive
exercise, in the sense that we are having this
discussion just on the eve of the Budget and
it will be very difficult for me to go into as
to how much will be the deficit financing and
what would be the taxation proposals, Hon.
M s will appreciate that it is only after
the Plan is finalised by the National Develop-
ment Council that the Plan will come before
the House and the House will get a full
opportunity to discuss it. The Economic
Survey has already been presented to the
House and the House will get full opportu-
nity to discuss it. Apart from this, the Bud-

Iready crossed the limit of 6 o'cloek—it
would hardly be possible for me to have a
full length discussion on the Fourth Plan
itself. I certainly appreciete that there should
be development of the pature which would
give an impetus both to the rural as well as
to the industrial sector. In the modern
ewnomy it is nb&ulutely impossible to have

t of agr without a simul-
tn.neuus development of the industrial
sector. Chaudhuri Sahib is asking for a
tractor. Tractor means industry ; industry
means steel and many other things. There-
fore a balanced growth has to come where
not only steel but other industries engi-
neering goods and other things—will have to
be taken into account,

It is true that our economy is agricul-
ture oriented. Proper attention to the deve-
lopment of the agricultural economy and to
the proper development of villages, roads,
electrification not only for houses but also
for the economy has to be given. I am sure,
when the Plan comes before hon. Members,
they would have full opportunity to discuss
it and present their point of view.

At this moment I have nothing more to
add.

18.05 brs.

The Lok Sabha then adjourned till
Seventeen of the Clock on Saturday, February
28, 1970 Phal guna 9, 1891 (Saka).
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